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LOK SABHA DEBATES

LOK SABHA

Friday, September 1, 1972|Bhadra 10,
1894 (SAKA)

The Lok Sabha met at Eleven of the
Clock

[MR SPLAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER : Hon, Members, I
have to inform the House of the sad demise
of Major Harinder Singh, who passed away
at Amritsar on the 3ist August, 1)72 at the
age of 55. That has snatched away from us a
very colourful and versatile personality,

Major Harinder Singh was a Member of
the Central Legislative Assembly during the
years 1946-47, He was my colleague for a
number of years in the Punjab Congress and
the Cabinet. Major Harinder Singh though
came of an aristocratic family, was essenti-
ally a man of the masses. He was patriot
and a nationalist to the core. Though he
was a nominated Member of the Central
Legislative Assembly, in the election to the
office of the Speaker, he voted in favour of
Shri Mavalankar and against the official
candidate put up by the British Govein-
ment.  After Indpendence, he joined the
Congress Party. He stood fast by pro-
gressive and nationalist forces and occupied
high offices both in the Congress organisa-
tion and the Government. He was the
President of the Amritsar District Congress
Committee and member of the A.I.C.C. for
many years, He was before the recent State
clegtion the leader of the Congress Legisla-
ture Party in Punjab and also Leader of the
Opposition. Earlier, he was also Revenue
and Rechabilitation Minisiter in Punjab
during 1964-67. He stood firmly through-
out his life against communal and reaction-
ary forces in the State. He had an unflinch-
ing faith in the masses and always espoused
the causes of the downtrodden and the

1

2

poor people. The void created by his death
in Punjab will be very difficult to fill. He
passed away so early and at the time when
he was most needed.

We deeply mourn the loss of this friend
and 1 am surc the House will join me in
conveying our condolences to the bereaved
family.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI) : Mr Speaker, Sur, yet another
of out 0'd colleagues has passed away. I
associate mvself and the House with the
sentiments you have expressed on the sad
and untimely demise of Major Harinder
Singh who was a member of the Central
Legislative Assembly in 1945-47. He did
not come to this House after Independence,
but was active in the political and public
life of Punjab. He was Revenue Mimister
in Punjab from 1964 to 1967. Later, as the
Jleader of the Congress Legislature Party,
he was the Leader of the Opposition in the
Punjab Assembly. 1 came to know him
only in the last few years. Although a
landowner and noted philanthropist, he
appreciated that the times had changed and
fully supported land reforms and other
progressive measures. He had been ailmg
for over a year, hut continued to take very
keen interest in national affairs.

As you have pointed out, he was secu'ar
in outlook and anxious to make our sociely
more ratioial and modern. When he met
me somet'me ago he appeared to be in
better health. So this news has come as a
shock We de:ply mourn the death of
Major Harinder Singh. 1 reguest you to
convey our deep condolences to the members
of the bereaved family.

SHRI DINEN BATTACHARYYA
(Serampui) : On behalf of our party I share
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the s'ntiments expressed by you and the
P me M:i + er ar the sudden demise of
Mjor Harinder Singh and .request you to
convey our dvep condolences to the bereaved
f. mily.

SHRI S M BANERJEE (Kanpur) :
On behalf of my group and on my own be-
Jalf I r:qiest you to convey our sincore
con 'eleces to the family members of Majer
Harirder Singh. You have said that he
came from an aristocratic family but he
was one of tho e who fought for the masses.
This was an 1n lication that his heart was
with the masses. 1 request vou once
avain to kin !ly convey our heart-feit condo-
lences to the b.rcaved fami'y.

SHRI R. P. ULATANAMBI (Ve'love)
On behalf of the DMK party I would like
to share the sentiments expressed by th:
Prime Minister and other Memb rs of ths
House and request you to convay our deep
condolet ces to the bereaved family.

ot TReA (@iF) : wegw wgw, &
HoAT qieT, eada® qrEf Ay se ¥ FAT
gfoz fag & o gargggidsa &
foq e g%z w21 g1 & 9% wfy g9
srgiafe afeq #3a1 § A% seaw Agy
ST HET qG0 AR AQIAT ZIVT FHFET wY
af WIEATEl & G AYN Y AvTGg FIUT
g1 7 anrq & smdar B gard awdgar
A% M o afene aw o & ey )

ot Tw o et (&) srswa wga,
wiclty JAgT A AT & Jgv gfer
fag N gEz T 9T AT MF qwdgAr
W&z AT § 9T a7 Fursaq ¥ § grdar
war g i gard anig o gad ww dacy
ofeart aw o= & @i

PROF. MADHU DANDAVATE (Raja-

pur) : Sir, 1 and my party join in paymng tri-
bute to the memory of Major Har de Singh.

MR. SPEAKER : As a mark of respect,
we may stand in silence for a while.

The hon, Members then stood in sile.ce
Jor a shortwhile.
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ORAL ANSWERS TO QUESTIONS

Saving of Foreign Exchange in Sale of Crude
Oil

*421. SHRI PRABHUDAS PATEL :
W H the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether India has earned a gross
amo.nt of Rs. 10 crore, in foreign exchange
in first six months of this year by the sale
of crude oil from the offshore concession in
Iran;

(b) if so, the break-up of this amount,
country-wise; and

(c) what steps are being taken to earn
more ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H R. GOKHALE) :

(a) The gioss sale proceeds of this
crude o:l for the first six inonths of 1972
have amounted to U.S. 8 10 52: million
(appox ), equivalent to Rs 7.66 crores.

(b) 1t is not in the public Interest to
disclose the details of these international
commercial transactions.

(c) HIPL would continue to lift the full
quantities available to it from the aggregate
production of crude oil in ths venture, as
has been done in the first half of the year.
Moreover. it is expected that more favoura-
ble prices w.ll be obtainable in future.

11.08 hrs
[MR. DEPUTY SPEAKER in the Ci hair]

SHRI PRABHUDAS PATEL : May I
know from the hon. Minister whether the
recommendations made in the Malaviya
Committee in regard to the Indian terri-
torial waters and concessions secured abroad
were examined and accepted by the Govern-
ment and if accepted how many recommend-
ations have been accepted by the Govern-
ment ?

SHRI H.R. GOKHALE : The Malaviya
committee report is yet under the exami-
nation of the Government and the Govern-
ment have not reached any conclusions.
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. SHRI' JAGANNATH RAO : May 1}
know whether the price that we get is lower
or higher than the price we pay for the
crude we import from abroad ?

- SHRI H.R. GOKHALE : I may say
that we get competitive prices in ths in!er-
national market. The main question really
is whether instead of bringing oil it is
advantageous to sell oil abroad. The ques-
tion of bringing oil to India did not arise.
This was a new kind of crude and it was
not suitable any of our refineries. It
was thought that we may use it in Barauni
after some modifications were made in the
Barauni plant but the fact that we obtain a
substantial foreign exchange by sale of the
crude abroad has enabled us to import crude
for the Barauni and other refineries at
competitive prices.

SHRI RAJA KULKARNI : May I know
what arrangements Government have made
to utilise this Rustom crude in some of the
Indian refineries at least in fu.ure ?

SHR1 H.R. GOKHALE : The position
is, the three coastal refineries in India are
entitled to bring their own crude. We can-
not force it on them as long as th: agrec-
ments subsist. So far as the other inland
refineries in the public sector are concerned,
they get crude from indigenous sources
including ONGC. Cochin and Madras
refineries already have long-standing con-
tractual arrangements for import of crude.
So, this could not be used in these two
refineries also. The only possibility was
Barauni, where also some mod fications
would have to bc made to the plant for
utilising it. The crude which lraq has
agreed to supply, we propose to use in
Barauni. Till that time, in the larger inte-
rest, it is advantageous for us to sell the
crude in the international market. As cur
refining capacity grows, we are contemplat-
ing expanding the existing capacity and
building up new capacity for refining—as
and when the occasion arises, thxs crude
will be utilised.

. Cost of Living Index and Grant of D.A.
“* to Central Government Employees

+
_ SHRI RAJDEO SINGH :
SHRI'S. M. BANERJEE :

Will the Minister of FINANCE b: plelsed
to state :

.

BHADRA 10, 1894 (SAKA4)

Oral Answers 6

(a) whether the stage for increase in
Dearness Allowance or interim relief paid
to the Central Government employees has
been reached;

(b) if so, when the increase is expec-
ted to be announced and paid; and

(c) if not, the average of the cost of
living Index for the last 12 months ending
July, 1972 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) to (c). In terms of the
recommendations of the Third Pay Commi-
ssion, the question of further review of the
Interim Relief can arise only when the 12
monthly average of the All India Working
Ciass Consumer P i‘e Index reaches 23%.
This Index average for the twelve months
period ending Jume, 1972, which is the
latest available at present stands at 237.08
only.

The question is being referred to the
Pay Commission.

SHRI RAJDEO SINGH : May I know
whether according to the Gajendragadkar
Commission’s recommendations, the increase
should have been declared when the index
reached 235 ?

SHRI K.R. GANESH : We are not ncw
dealing with the Gaj:ndragadkar Commi-
ssion’s formula. The Third Pay Commi-
ssion is sitting and already two interim
reliefs have been awa ded by it. In their
second interim report, the Pay Commission
had indicated that if the price situation
remains intractab'e and if the index reaches
238, a review of the interim relief will be
catled for,

SHRI RAJDEO SINGH : According to
the minister’s reply, the index had reached
23708 by the end of June Today is 1st
September. May I know whether b this
time the index has reached 23+ point ?

SHRI K.R. GANESH : The cffical
figures for July are not yet availave,
because it takes 5 to 6 weeks for the figures
to be compiled and sent to Government.

' We are expecting the official figures for July

as compiled by the Labour Bureau in  the
Labour Ministry by the first week of
September.
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SHRI § M. BANERJEE : It is guite
clear thot the Pay Commission is not sub-
.niting its roport before December 1972,
Accerding to the Reserve Bank figures, the
index has already crossed 239. I agree with
Shri Rajdeo Singh that according to the
present formula, the Cent:al Government
emplovees should have got another interim
re ief on the basis of 235 points, but the last
irter'm relief was given at 228 and the minis-
ter tays that an increase will become due only
on reaching 238. ln view of the grow ng dis-
content i mong Cential Government
employees b cauce of the soaring prices and
non-submi<c<ion of the Pay Commission’s
report, will Government see that as soon as
figures become offi iilly available, the
increase in interim relief 1s paid immediately
because it was not there in the supple-
mentary grants ?  Will Government ask
the Pay Commission to submit its report on
this question by the first week of September
so that when the official figures become
available, the increase may be granted to
the employees, who are already disconten-
ted, before the Puja ?

SHRI K.R. GANESH : As I have indi-
cated in niy reply, although the official
figures for July are not available, govern-
ment have taken advance ac 1on and have
written to the Pay Commussion, giving the
various facts that the hon. Member has
meittioned.  As far as the que tion of pro-
vision is concerned. there is no difficulty
about making any provision once the Pay
Commission recommends and the Govern-
merit accepts it.

SHRI $.M. BANERIJEE : It has been
referred to the Pay Commission only for
arriving at the quantum of increase ?

SHRI K.R GANESH : The Interim
Report of the Second Pay Cammission
indicated that when the average consumer
price index reaches 238 a review will be
called for, We have drawn the attention
of the Pay Commission to this fact.

o wrere faw : sfw, Aw § oo
st Agard e § ot gw wod sl
#) ygmE war AN &7 oo 1§ §, Q@A
a3 @ ;o § awra 1 v g7 ST
§, 3d whfa §1 9i€ uga wd fus
qrdY § T Wie-we e A st 4
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w faun ) sgawt el gy W g
srava® qawdt § e g HIAWE WA
Al T sHwfa s ef'aa |l qT
gfgar 37 afy aff, @ @ A A
T FY W wfgAf § 7

MR DEPUTY-SPEAKER “% Consume
goods is a different thing altogether,

SHRI DINEN BHATTACHARYYA : It
appears from the Minister’s statement that
the July figures will be available after six
weeks, It is aot a fact that in the mean-
time the prices are going up ? The festivals
are also coming within a month., May |1
know whether the announcement will be
made before the puja festival and the emp-
loyees will actually receive the enhanced
amount before that ?

SHRI S. M BANERJEE : Since the
Puja is in October, it <hould be announced
here and now.

SHR1 K. R. GANESH : Perhaps the
hon. Member has misunde,stood my reply
to the earlier question that it takes six weeks
from now to get the July figures. I did not
mean that. What 1 meant was that it
normally takes six wecks and the July
figures will be available in the first week of
September. I have informed the House a
tittle while ago that government have taken
advance action of drawing the attention of
the Pay Commission.

SHRI1 P. NARASIMHA REDDY : Will
he take steps to corsult the State-Govern-
ments to enable the State Governments also
to announce simullanecously increase in
dearness allowance to the State Governiment
employees 50 that there will be no discrimi-
nation in the matter of allowances ?

MR. DEPUTY SPEAKER :
side the scope of this question.

It is out-

Special types of Oils Developed ‘at
Madras Refinery

+
*425. SHRLV, MAYAVAN :
SHRI C.T. DHANDAPANI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :
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(a) whether two special types of oils
have been deéveloped at Madras Refinery as
substitutes for imported varieties used for
manufacturing ink and rubber; and

(b) 1f so, whether the new orls so deve-
loped will help Government save about Rs 2
crores annually in foreign exchange ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROI EUM AND CHLCMI-
CALS (SHRI H R GOKHALE) (a) and
(b). Rubber extender o1l has bcen developed
bv the {lndlau Oil Corporation 1n collabora
tion with the Indian Institute of Petioleum
and 1s expected to lead to a forcign exchange
sav ng of about Rs 40 lakhs annually A
rubber piocess o1l 1s also bung developei
by them Other rubber process oils are
also being developed by the n n collabora-
tion with the Madras Rufinery  The ink
otls are bemng developed by the Madras
Refinery with the help of the 1 foreign colla
boratois  The rubber process oils and 1nk
oils are 1In various stages of development
and trial and when established mght be
expected to lead to a saving in foreign
exchange of the order of Rs 1toRs |5
crores annually depending upon the marhet
demand

SHRI V MAYAVAN May I know the
total amount of 1mport of rubber process
o1l and thc names of countries trom which
we are importing ?

SHRI H R GOKHALE I cannot give
that information because this question 1s
not really ielated to that

SHRI V MAYAVAN  What is the
time by whivh the rubber process o1l will
be made available to the consumers 2 What
steps are being taken to expedite its produc-
tion ?

SHRI HR GOKHALE How can I
answer this question ? The mam question
relates to the development of new processes
1 have answered the question as to how
much saving 1 foreign exchange we are
nomg to make

Profitability of each Make of Planes
in the Service of Indian Airlines

*436 SHR1 NIMBALKAR Wil the Minis-
ter of TOURISM AND CIVIL AVIATION

BHADRA 10, 1894 (SAKA)
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be pleased to state the profitability of each
make of planes in the services of the Indian
Airlines ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
The Profitability of an aircraft depends
on a varsety of factors including sectors on
which 1t 1s used, load factors achieved, and
direct and indirect operating costs In these
circumstances, 1t would not be realistic to
make a generalised typewise assessment of
profitability

SHRI NIMBAT KAR How many types
of plane are being used today by the Indian
Arrimes ?

MR DEPUTY-SPEAKER That should
be known to everybody.

DR KARAN SINGH Six different
types, including the boing 707 that is char-
tered from Air India

SHRI NIMBALKAR Itis a fact that
Boeing 707 1s the only profitable plane in
IAC ?

DR KARAN SINGH * The posttion
with regard to p ofitab lity 1s this OYvi-
ously, the jets are much more profitable
than turbo props Boeing 707 whih 1s
being chartered from Arr India, 737 and
Caravelle are certainly more profitable than
turbo props  because they have more
advanced designs However, 1t 1s a fact that
we do not have a total jet fleet So, we have
got to use the turbo props

SHR1 NIMBALKAR
the most profitable aircraft ?

Is Boewng 707

DR KARAN SINGH 707 1s a four-
engined jet which 1s disigned for very long
haulage operations Certainly, on long
routes Boeing 707 1s more profitable than
turbo-props

SHRI PRIYA RANJAN DAS MUNSI .
A part from différent planes having diffe-
rent profitability, 1s 1t a fact that dyring
the last three months the tume schedule 13
not followed with the result that Indian
Aurlines s incurring huge losses 2 What
are the reasons for that and what remedial
action has been taken ?
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MR. DEPUTY-SPEAKER : That is a
different question. This relates to profita-
bility.

SHRI PRIYA RANJAN DAS MUNSI :

If they are not running to schedute how
can they be profitable ?

MR. DEPUTY-SPEAKER : The main
question is about the profitability of each
type of aircraft we are using, and not about
the operation of the Indian Airlines.

SHR1 PRIYA RANJAN DAS MUNSI :
The Minister in his reply stated that pio-
fitablity depends not only on the type of
aircraft but on operation and how it costs,
But in some are's IAC is not operating
at all,

MR. DEPUTY-SPEAKER That
relates to the operation of the airlines.

DR. RANEN SEN : While Boeing 737
was being purchased it was stated that that
is the most economical plane for Indian
Airlines, It may be econmical, but is it
profitable also ?

DR. KARAN SINGH : Obviously,
‘economical’ means ‘profitable’ also.

SHRI R. V. SWAMINATHAN : In
veiw of the answer of the hon. Minister
that jet aircrafts are profitable, will the
hon. Minister consider the question of
introducing jets in all routes at making
runways in different airports suitable for
them ?

MR. DEPUTY-SPEAKAR :
suggestion for action

SHRI P. M. MEHTA : Is it a fact that
except a few Caravelles all the other
crafts of our fleet lose money as soon as
they are air-borne ? If so, what measures
Government propose to take to make them
profitable ?

DR. KARAN SINGH : As1 said in
response to an earlier question, it is true
that jets are profitable as compared to the
turbo-props, whose operating costs and fuel
consumption are higher for the passen-
gers carried. The routes on which the
turbo-props function are also smaller. On a
smaller routes there is more take off and
more landing and consequent higher expen-

It is a
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diture. We have got these planse with us,
We cannot just phase out al! the turbo-
props and have jets. We do not have the
money for that. Therefore, even though
some of our turbo-props are losing money,
we have no alternative but to operate

them so that our people at least will get the
air service.

SHRI P.M. MEHTA : Isit a fact
or not that, except for a few Caravelle,
all other aircraft are losing money ?

DR. KARAN SINGH : Boeing 737
makes a great deel of money and so also
do the Caravelle.

SHRI A, K. M. ISHAQUE : The
Munister has failed to specify what makes
of planes are earning more profit or less
profit In veiw of this answer, may I ask him
whether the go-slow method employed by the
employees is respon.ible for earning less
p-ofits ?

MR. DEPUTY-SPEAKER : That might
be a contributory factor. It does not relate
to this question. That affects every air-

craft...

SHRI A. K. M. ISHAQUE : Ths
affects the public.

MR. DEPUTY-SPFAKAR : This is

comperative profitabiliy of the aircraft we
are using.

DR. KAILAS : The multiplicity of
the makes of planse reduces the profitab’lity
because the maintenance of different types
of planes amounts to huge reserves of
spare parts..,

MR. DEPUTY-SPEAKER He has
already answered that,
DR. KAILAS : One of the reasons

for the loss is the multiplicity of the planes.
May I know wherher Government is thin-
king of having aeroplanes of minimum
possible multiplicity to reduce losses be-
cause of huge cost of maintenance ?

MR. DEPUTY-SPEAKAR
Minister has answered
cannot
craft.

The
that question. We
do without some of the oid air~
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DR. KAILAS : Six or seven types of
aercplanes are being used still.

MR. DEPUTY-SPLAKER
Minister may answer if he likes

DR KARAN SINGH : It 1s true that
multiplicity of arwcraft 1s an adver<e factor
in any fleet and 1t s also true thatin
Ind an airlines today we have quite a
nuseam of diffirent typis  of  amrcraft
cperating But: as [ said, this 1s a compul-
sion We are not so iffluent a country that
we can jetttson all our old planes and
buy an entirely new fleet We are trying
to modernise as  and  when  resources
pecmt

SHRI BISWANARAYAN SHASTRI:
In vaw of the statement of the hon
M nuster that jet planes are more profitable
and «conomical, may ] know whether
Government will consider covering more
routes by jet planes.

MR. DEPUTY-SPLAKFR It
suggestion for action

The

s a

Information regarding Indian Civi-

lians held by Pakistan
*428 SHRIS N MISRA * Will the
M nister of DEFENCE be pleased to
state

(a) whether Government received any
information regarding the 6,000 Indian
civilians held by Pakistan,

(b)
was rechved at any time
Cross or any otner Agenc{ and
when,

whether information in this regard
through Red
iIf  so,

(¢c) from which part of the country
they come and how they were held by
Pakistan. and

(dy the steps taken by Government
for getting them released ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) . (a) to (d). A statement 1s laid
on the table of the House.

Statement

(a) Government of India has been
nformed that Pakistan Government propose

1894 (SAKA) Oral Answers 13

to release the following categories of our

natinals and allow them to leave Pakis-
tan,

Aproximately 6,500 persons, who
were visiting Pakistan on regular
travel documents and were stranded
in Pakistan since the outbreak of
hostilities 1n December, 197}

10}

Abaut 300 individuals captured by
Pakistan from areas occupied
during the confl ct

A small number of persons
detamned in Pakistan before the

()

(i)

December 1971 conflict on the
charge of 1illegal entry nto
Pakistan

(b) The information at (a) above was
received through the International Commi-
ttee of Red Cross and the Embassy of
Switzerland 1n this month

() Whereas stranded Indian nationals
would be from various parts of the country
these captured during the conflict are mostly
from the border areas of Punjab.

(d) The arrangements for return of our
nationals includ nz fixation of dates are
being discussed

SHRIS N MISRA * By what time
would 1t be possibie for the Government to
make the final arrangement for the repa-
tiiation of these people 7

SHRI VIDYA CHARAN SHUKLA As
the statement indicates, the exchange of tdeas
has alrcady started It is very difficult for
me to lay down a time limit by which the
process will be comnle ed  The process has
already started

SHRIS M BANERIJEE: Two jour-
na'ists — Mr. Deepak Banerjee and Mr
Suryit Ghoshal — were 1llegally detained n
Bangla Desh I am told that they were
ultimately shifted to Islamabad or some
other plece in Pakistan. 1 would Dhke to
know whether Government have any tnfor-
mation about these two young journalists
who risked their life for the sake of Bangla
Desh and who were kidnapped by the Pakis-
tanis. May 1 know whether they are alive,
whether any mformation about these two
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young journalists is available cither with the
Government or with the Red Cross ?

SHRI VIDYA CHARAN SHUKLA : If
the hon, Member sends me the names of
these two people...

SHRI S.M. BANERJEE : I have already
mentjoned; the names are already with the
External Affairs Ministry.

SHRI VIDYA CHARAN SHUKLA : At
this time I do not have the information
ready with me. If I get another quety from
him or another notice, I will look into it.

SHRI SAMAR GUHA : I was going to
ask the same question. Even a few days
ago, I had an opportunity to meet our
Minister for External Affatrs, Sardar Swaran
Singh, with the parents of Shri Deepak
Banerji and Shri Surjit Ghoshal...

SHRI S. M. BANERJEE : Both their
mother and father are here and they want

to meet the Prime Minister in this connec-
tion,

SHRI SAMAR GUHA : He told me
that in the first list though several nam.s
are there, these two names do not find a
place but they are expecting another list.
I want to know from the hon. Minister
whether they are agreed to release these per-
sons mentioned in Category No. 3 and I
also want to know whether Shri Deepak
Banerji and Shri Surjit Ghoshal are in the
list of persons in Category 3 as mentioned
here and if not, will the hon. Minister make
immediate inquiries from the Pakistan
authorities and if need be, take the help of
their Foreign Minister ?

SHRI VIDYA CHARAN SHUKLA : We
shail do this.

SHRI P. VENKATASUBBAIAH : 1
want to know whether at the recent official
level conference we had with the Pakistan
officials, any date has been set by which
these people will be repatriated to India.

SHRI VIDYA HCARAN SHUKLA : As
I replied in my earlier answer, it is veey
difficult for me to indicate any date and if
& precise date was set, 1 would have indi-
cated it here, Therefore, it is not possible
for me to jindicate at this time as to by
what time this process that has alrcady
started will be completed,

SEPTEMBER 1, 1972
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oft mTewsd g Far Terr H&} A
fr @ wredts wdfadl &t g= frad
dgerr 3, @ arfewna # GF a4 § 6re
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arfax Q¥ g ¥, ¥ o & A +w@l
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ot faen wew wpw @ oY waem AR
qur-1gd qT T § Iq § ug denr &
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¥ oifea wifew § a1 Af gw ¥ A
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g ¥ g gAr sary A £ifew 53

®E

Sff RITER T #4T 6500 ¥ ¥ AR
gifeg fa3 77 & ar 78 7

st famn o e adt A #FE
qifqy 7.7 far a1 § | 97 =7 W ]

SHRI R. S. PANDEY : May I know
whether any proposal has been mooted by
the Government for the repatriation of these
persons ? If so, what is the result ?

SHRI VIDYA CHARAN SHUKLA : 1
have already answered that guestion.

PROF. MADHU DANDAVATE : 1
would like to seek a further clarificatioin
regarding the same question about the two
journalists, Shri Dipak Banerji and Shri
Surjit Ghoshal. The Minister said that if
information is given, they would try to find
out and investigate the matter. But repea-
ted letters sent to the External Affairs Mini-
stry have always elicited the same reply
that the matier is receiving the Ministry's
attention. The same reply. Sometimes, I
feel that probably the copy of the same
letter is bing sent over and over again.
Will tke hon Minister please try to pursue
the matter ?

SHRI VIDYA CHARAN SHUKLA : 1
have already sald that I will do that,
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qzaT § gw gatgn fadves e
Ew WwARE & v

¥429. it waw fas agev : v faw
wAft g= aqri A Far w4 fiv

(%) #ar fagre & amh g wra-
Ay iWT g3 FeET MEATT FY AEA F
fog gear & qF wAEA fles darges
FAFNT Y Tyraar 7Y € ¢,

(=) ufy g1, oY 7€ #9321z § w@als
¥ aerdt ¥ frad was owd §,

(7) w1 vete-frare Nar &7 X

T Ay yaw & AYE R st wdy gen
2, &c

() afz gr, ot Tq &7 ¥ g N
A% & fod gTwTT ® 41 73IT IS T
fiag 27

THE MINISTER OF STATES IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) Yes, Sir.

(b) The number of smugghng ca es
detected tn Raxaul since formation of the
new Collectorate 1s 638(Upto the end of
July, 1972)

(¢) The new arrangement has been of
advantage 1n checking smugghng on the
Indo-Nepal border inc'uding Raxaul-Birgany
border area, as would be borne out from the
fact that the value of goods seized after for-
mation of the new Collectorate in Raxaul
has gone up from Rs 3,60,155/- dunng the
period January-July, 1971 to Rs 7,06,289/-
durmg the period from January-July, 1972,

(d) Does not arise in view of reply to
(c) above.

st ww fry wgere : fagre & aws
¥ daqre & @A 300 Hte & w58 s
7yt 9T AT AT § agT 2 AT QA
g, ot g &® diwr o & AN v
w1 srxarn far § 1 afgwied § arada
& dan 30 @ avew A T 9§ qad
M by @w A 50§
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faad ®reor qeRT QI WY Qw-amw
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SHRI K R GANESH : Actually, th
new preventive collectora’e with 1ts head-
quarters at Patna has bcen constituted solely
for tke purpose of cheching sm iggling acti-
vilies in this border arca including the
Raxaul area which the hon Membzr has
mentioned  Since this collectorate has been
formed only in 1971, it wiil not be possible
immediately to say that the staft i1s not
adequate, because adequate staff has been
posted But these matters are always under
constant review If we find that adequate
staff 1s not there, then remedial measures
would be taken

I have alreadv indicated that with the
formation «f the coilectorate, the number
of seizuies and the value of the seizures has
increased considerably.

ot woe faw g : Sarere wgHie,
¥ uF A w1 IAA fear war ¢
#3 vgr & fr 5o W gfewd 1 & @
qafeq & s gu & & welt ARNay
Faray fr oY fead sfawrd o5¥ a¥ §;
#T g% fawrs w1 A & af g,
ae w1 wrdardy afr sy of § ¥ @
wraqrdY 5 fag w1 fardare g 7

SHRI K R GANFSH - I would request
the hon Member to give this mformotion
to us, and we <hall take action on that
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off acfeg arogw qiR ;s wA
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MR. DEPUTY-SPEAKER : The hon.
Member is only giving some information.

SHRI K. R. GANESH : He is giving
information. The new collectorate has been
constituted only for stopping th s menace.

SHRI HARI KISHORE SINGH : The
hon. Member has already stated that in
view of the large-scale smuggling trade on
the Indo-Ne¢; alese border, this new collecto-
rate has been established at Patna, and the
revenue as a result of the seziure of smugg-
led goods has gcne up from Rs. 3 to 7 lakhs.
This has becn going on since a long time.
Which are the elements inside India which
are responsib'e for this trade, and what
steps have Gove nment taken to preovent it ?
Have Governme: t information regarding the
big people who are engaged in this trade ?
It Goveinment have no information, then it
15 useless to discuss this matter,

SHRI KR GANESH: It is obviots
that smugg'ers a d antisocial elements aie
involved in this coll:ctorate has been formed
s0 that we may keep a close watch on them,
have the 1evenue intelligence and strike hard
on them.

Seizure of Smuggled Watches
in Bombay

*430, SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be p eased
to state :

(a) whether wrist watchcs worth Rs. ‘4
lakhs were seized in Bombay on the 13h

SEPTEMBER |, 1972
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July, 1972;

(b) whether any foreigners were also
involved in this case; and

(c) if so, what action has been taken
against th se held responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) On the basis of information
received, the Customs authorities at Bombay
seized wr 8 watches and watch straps colle-
ctively valuzd at about Rs. 54 lakhs at Indian
market price on 12,7.72,

(b) Enquiries made so far do not reveal
the u volvement of any foreigner on the
Indian side

(¢) One person was arrested in this
connection and subsequently released on a
bail of Rs. one lakh.

SHRI GIRIDHAR GOMANGO : May
1 know the total number of cases of smugg-
ling detected during 1971 72 and how the
smuggled goods are disposed of ?

SHRI K.R. GANESH : I have hee

some figures of......

MR. DEPUTY-SPEAKER : The main
question is a specific question with regard to
a particular seizure. The hon. Minister
may supply the figures to the lLon. Member.

SHRI K.R GANESH : I shall do that.

SHRI DINEN BHATTACHARYYA :
The second part of the question is relevant.

MR. DEPUTY.SPEAKER : What is
the second part of the question ?

SHRI GIRIDHAR GOMANGO : How
are these smuggled goods disposed of ?

SHRI K.R. GANESH : Ths itself is a
very wice question, These watches are
seized, and a proper procedure is followed.
Adjudic tion and all other things will be
there.

MR. DEPUTY-SPEAKER : They have
not been disposed of.

SHRI SHYAMNANDAN MISHRA : He
is asking for the procedure of disposal.



21  Oral Answers

SHRI K.R. GANESH : The stage for
taking these things under government control
has not yet come. They have been seized.
In every seizurs, the procedure is followed
and according to government regulations,
these are disposed of.

If he tabies a sepaiate question aboat
the procedure, I will ar swer it.

SHRI GIRTIDHAR GOMANGO : What
is the procedure Government propose to
follow to check smuggling ? .

SHRI K.R. GANESH Various
measures have been taken. I have indi-
cated these in reply to a number of ques-
tions. The administrative machincry has
been strengthened, vehicles and other
materials necessary for checking smuggling
have been given, some ciafts have been
given; legislative measures have also been
taken, Deterrent punishment has been
provided; the law has been further strength-
ened.

SHRI SUBODH HANSDA : In this
case, only one person has been arrested and
released on bail for Rs. | lakh  When the
cost of the watches is Rs. 54 lakhs, was
only one person involved or are there some
others also who have not been arrested ?

SHRI K R. GANESH : The matter is
under investigation.

SHRI PRABODH CHANDRA : Is there
any proposal under consideration to make
the punishment more stringent in view of
the fact that smuggling is on the increase ?

SHRI K.R. GANESH : This is under
cor sideraticn of Government.

SHRIMATI MAYA RAY : Would the
hon. Munister kindly tell us what happens
to these smuggled goods eventually ?

SHRI S.M, BANERJEE : We get tiem
from the Super Market,

SHRI K.R GANESH : These are dis-
posed of throvgh the national co-operative
societies and also given to various orga-
nisations like the Central Government
canteens, Central Government co-operative
organisations etc. A separate committee
was sct up which has gone into the whole
guestion of disposal of these smuggled goods.
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Their report is unde * Government’s exami-
nation. We are in touch with the Ministry
of Co-operation to find out what batter
methods could be evolved.

SHRI JYOTIRMOY BOSU : Is it or
is it not a fact that on the whole, smuggling
is very much on the increase and smuggling
of watche has also increased 1n receat
years ?

SHRI K.R. GANESH : It is true that
smuggling is a very serious problem and has
to be seriously tackled (Jmrerruptions). 1 do
not know when the word ‘smuggling’ is
mentioned he smiles. We do not know
who are the smugglers. We have to catch
them, But the facts 1 have with me indi-
cate that as for as watches and certain other
things are concerned, there has been a
decrease in smuggling.

SHRI JYOTIRMOY BOSU : Sir, I
need your protection, My question was
very specific.

MR DEPUTY-SPEAKER : You asked
whether it has increased. He say> no.

SHRI JYOTIRMOY BOSU : This 1s a
question of his Q. He always talks of the
1Q. I want to know, is itor is 1t not a
fact that smugg ing on the whole 1s increas-
ing very much.

MR. DEPUTY-SPEAKER : He has
replied to 1t

SHRI JYOTIRMOY BOSJ : He hes
not. My question was whether smuggling
in watches has increased or not.

MR. DEPUTY-SPEAKER : He has said
it has not increased,

SHRI JYOTIRMOY BOSU : He has
not said.

MR. DEPUTY-SPEAKER : I think I
heard him saying that the figures show that
smuggling in watches did not show an in.
crease.

SHRI JYOTIRMOY BOSU : Let us not
go in for trouble. He has not answered—

MR. DEPUTY-SPEAKER : Order
please. Well, you can answer him,
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SHR1 K.R. GANESH : If the hon.
Member puts a separate question on the
general issue—(fntertupsions)—Please listen.
This is a specific question relating to a
specific seizure., Let him put a separate
question on the entire question of smuggling
1 am prepared to answer all his questions.

MR. DEPUTY-SPEAKER :
Lakkappa.

SHR! JYOTIRMOY BOSU : His answer
confirms that he has not replied to my
specific question.

MR. DEPUTY-SPEAKER Order,
please. It should not develop into a kind
of waifare between two Members. Shri
Lakkappa.

SHRI K. LAKKAPPA : Sir, the city
of Bombay has become a smugglers’ paradise
in India. So far as the particular instance
concerning Rs. 54 lakhs is concerned, the
Minister has answered that only one single
person has been invclved in it. I would
like to know whether it 18 a fact that certain
cfficers belonging to the forcign embassies
of our country in the Gulf States are
defimitely behind the particular smuggling
of the 13th July, 1972 and some top officers
of the customs are involved m the

smuggling—

MR. DEPUTY-SPEAKER : Please ask
ycur question,

SHRI1 K. LAKKAPPA : May 1 know
whether any officer has been apprehended
and any cfficers in the customs department
have been involved in the smuggling and, if
so, what action has bren taken by the
Ministry to investigate nto it and go into
the matter ?

SHRI K.R. GANESH : As I indicated,
ore peréon Fis teen ancsted, The whole
matter is now under investigation. The
whole matter will now be gone into and at
the moment we do not have any information
that any officer is involved in it.

SEVERAL HON. MEMBERS rose—
MR. DEPU1TY-SPEAKER : I will give

chances to those who have not asked ques-
tions. Shri D.N. Tiwary.

SEPTEMBER 1, 1972

Shri.

Oral Answers 24

st frogmo faard : ag dwd § awAr
t fF ogi gt o 7 shdfier Jd A
wzeqq foar §, ar «ft gfvee et §
Y e 3 qem & agt agt gdEw
agararar o ar......

MR. DEPUTY-SPEAKER : This relates
to Bombay; to a specific case of Bombay.

SHRI D.N. TIWARY : In Bombay and
other places also.

MR. DEPUTY-SPEAKER : No, no.
Thus relates to Bombay only.

st fogao famdt : agt wgr snw &
weqa frar § agt Tdw Tgar war g
a1 aar 9g @Y NEfeq dwd ang A fo @
3g ¥ w1 Y §, a1 TEE w@Ar
sqrer § fr agd awer 4 war a1, uw
qaer o7 o 8, Efed k Fqw syr
gy AW B

MR. DEPUTY SPEAKER : This is
much beyond the scope. This 1elates to
Bombay only.

SHRI D.N. TIWARY : May 1 know
whether at Bombay o1 at any other places
wherever the preventive measure have been
taken and the staff strengthened, such inci-
dents have increased and the whether it is
due to the connivance of the staff that so
many incidents have occurred and the con-
cerned people are not being caught ?

SHRI K.R. GANESH : The hon.
Member prob.bly refers to the answer
which I gave earlier in regard to another
que:t on, that as a result of new preventive
collectorate having been formed, the number
of seizures and the value of the seized goods
have increased. The collectorate was for-
med only with this object in view. Because
there was no separaté collectorate, we could
not check these cases. Accordingly, in
other places also, where the machinery has
been strengthened, where new units have
been set up, where intelligence agencies have
been organised, where the necessary eguip-
ment has been given to the customs staff,
there has been an increase in the number of
seizures as well as the value thereof.
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st wdxved Tw o Ivsas
wgreg, & s wgd g e o 54 ora
wrare wraf ¥ qwer war & Ig A
wfgwrd feadr avdy ot ? dr N wfy-
s aEge y A g, Faamv Ay € F
Tar gga @1 AW @ ag A §
s agr ¥9d &, @) ) wfpard qEEY
aft § 5 adr ?

MR DEPUTY-SPEAKER  Any lady
has been arrested ?

SHRIK R GANESH No, Sir

Opening of Air Force Recruiting
Centres in States

*43] SHRI HARI KISHORE SINGH
Will the Minister ot DEFENCE be pleased
to stale

(a) whether there are no Air Foice
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recruiting Centres 1n many bStates of the
country,

(b) If so, the reasons therefor and the
names of the States where such Centres do
not exist, and

(c) whether Government propose to
open Air Force Recruiting Centres in  these
States and if not, the reasons therefor ?

THF MINISTER OF STATE
(DEFENCE PRODUCTION* IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) to (c) There
a ¢ 12 Air Force Recrutting Centres covering
the entire country on Zonal basuis The
Recruiting Centres are not  established
State wise The Recruiting Centres are
estiblished according to administrative
convenience and economy The Recruiting
Officer tours various places within the Zone
and also conducts recruitment locally A
statemeit 1s laid om the Table of the
House

Statement

There are 12 Air Force Recruiting Centres covering the entire country on zonal

Their location and area covered by each R cru ting centre 1s as follow —

Aircas covered bv the each Recruiting
Centre

basis
St Name of Recruiting
No Centre
| Ambala
2 Bangalore
3 Bombay
4 Bhubaneshwar
5 Calcutta
6 Dethi

7 Begumnet

Jammu & Kashmir State, Punjab
State Himachal Pradesh State Union

Terntory of Chandigarh and
Haryana State (less Rohtak and
Gurgaon Dastricts)

Kcrala State & Mysore State
Maharashira and Gujarat, Goa,

D u and Daman, Dadra and Nagar
Haveh

Orissa State.

West Bengal State

Union Territory of Dethi, Gurgaon
and Rohtak Drstricts of Haryana,
Bareilly, Kummon and Meerut
Divisions, Mathura and Ahgarh
Districts of U P,

Andhra Pradesh,

U s o i b e
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1 2 3

8. Gaubati Assam, Naga Land, Mecghalya,
Manipur, Tripura and Arunachal
States and Union Territory of
Mizoram,

9, Jodhpur Rajasthan State.

10. Kaopur Madhya Pradesh, Uttar Pradesh
(less Meerut, Buaieilly and Kumaon
Divisions and Aligarh and Mathura
Districts).

11 Patna Bihar State.

12, Tambaram

Tamilnadu State.

2. No separate Recruiting Centies are
located in the following States :~-

Jammu & Kashmir
Punjab

Himachal Pradesh
Qujarat

Madhya Pradesh
Kerala

Neagaland
Meghalya
Manipur

10. Tripura

11. Arunachal Pradesh
12. Mizoram

CeNRY AW

3. The above States are covered by
the Zones of the Recruiting Qffices located
in the States adjoining them.

SHRI HARI KISHORE SINGH: I
have only one short supplementary to ask.
TlLe hon, Minister says that this is done
because of economy, Do the Government
thiok that large arcas can be covered by
one centre at Kanpur and another at
Patna ? From Meghalaya to Mizoram.
can it be covered by Gaugati ? Does not
the hon, Minister think that this is incon-
venient and expensive also for people from
lower income groups to go to these centres
of recruitment ? In veiw of this will the
Government consider establishing at least
one centre for the eastern States like Naga-
land. Mizoram, another for M. P., another
for Eastern U. P, at Varanasi ?

SHRI VIDYA CHARAN SHUKLA :
This very question arose in our mind also
and this matter is at present under review.

stafae warw : @y 2w Y FRE
& &g wrafeon & afer war 2, Ofrw ag
am afY § v ag A ag erata @ w9
¢ fomer fomrmy A &1 Aw agwa g
fe afear § oY fs s da & ame
Srar g, gt af a1z Wit wW & feg
@ agay § 1 T@ avg ¥ St W &
TR AR WAAFT IR
qrar § 1w deg wrfsa asg wRw
§ Ay wifgy otk wer 93w & @Y fd
FAGR F a9 NE TX § AR ag ¥
famis $T Ao wqw & sher arar wfgd
st g § 9y 99T wqw & ¥ foedy
FEg AR FFIR agr ¥ faww
T FAQ A oYer arr wifgh @
Forar oF @ity Fafwe  aag § 5
fiar arfgd  fomy et go die @
fagre & Y sy ww &iw ag ¥ w@wr
o1 &% |

MR. DEPUTY-SPEAKAR : It is a
suggestion for action.

SHRI VIDYA CHARAN SHUKILA :
We shall keep these suggestion in veiw,

Personnel Policy of State Undertakings
#433. SHRI JAGANNATH MISHRA :

Will the Minister of FINANCE be pleased
to state
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(a) whsther present personnel policy of
State Undertakings has been one of the
tectors for inefficient working of thess
unde:takings and lowering of their pro-
duct on;

(b) whether there is any proposal to
change the present policy; and

(©) if so, the broad outlines of the
proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINZNCE (SrRIK. R.
GANESH) : (a) to (c). A statement 1s laid
on the Table of the House.

Statement

(a) to (¢). The performance of iidust-
rial and commeictal undertakings is
dependent on many factors besides per-
sonnel policy, such as, proper project for-
mulation, timely and effective implementa-
tion of construction schedules, adequate
demand, efficiency in production and in
maintenance of plant and equipment,
utilisation of capacity, ava'lability of raw
materials, etc. Effectiveness of the person-
nel policies is no doubt an mmportant
factor, but it 18 not the sole criterion.
Therefore, the spec fic factors ralevant to
each enterprise need to be studied fcr
improving its working This is precisely
what 15 being done by the Action Commuttee
appointed by Government under the chair~
manship of the Membe , Planning Commi-
ssion.

As the House is aware, the present pei-
sonnel policy of Government in respect of
the public enterprises was formulated after
considering the re:ommendations of the
Administrative Reforms Commussion. This
covers inter alia composition and manning
of the Board of Directors, delegation of
powers to the Boards for making all
appointments below the Board [2vel (except
for appointment of General Managers «f
Constituent Urits of the enterprise or of
persons over 58 in posts carrying pay cf
Rs. 2:00 or more), devclopmeit of
cadres of the enterprises and to reduce
their dcpendence on deputationists, etc,
A procedure has also been in vogue since
1965 for the empanclment of suitable per-
sons for manring the top level posts in
the enterprises, These decisions are being
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implemented However, improvements mn
personnel policies have to be effected con-
tinuousty both by Governmenl and the
public enterprises themselves, as personnel
motivation is a continuous precess. Certain
proposalf in this arca are at prosent under
the consideration of Government. Tne
proposals relate, apart from recruitment
to various aspects like Management Orga-
nisations, Managerial incentives, Manage-
ment Development Plans, and embrace the
essential ingredients like intake point,
provision of proper training courses, job
rotation, career planning, managerial
successton plans, etc.

SHRI JAGANNATH MISHRA : May
I know from the hon. Minister whether
it is a fact that the procedure adopted by
the Bureau of Public Enterprives for
relecting senior executives of public sector
undertakings has proved to be unsatis-
factory? and alvo whether the Administra-
tive Reforms Commission in its report on
personnel management had recommended
intensive in-gservice training and to create a
cadre of specialist administrators who can
take over top responsibility in the public
sector ?

SHRIK. R. GANESH : It is on the
basis of the Administiative Reforms
Commission’s recommendations that the
entre procedure on the election of top
executives of public sector enterprises was
reveiwed in 1970 and a new procedure has
been laid down It will not be correct for
the hon. Member to say that the procedure
adopted by the Bureau of Public Enter-
prises Is in conflict with th: recommenda-
tions made by the ARC. As for the question
of each undertaking developing its own
managerial personnel that has been the
policy’ of the Government. That is the only
way to solve the question of top executive
in each undertaking and increasingly some
of the older undertakings are trying to sce
that they offer these posts to their own
personnel, inside the public undertakings
who have grown with the undertaking, so
that they can get higher posts.

SHRI JAGANNATH MISHRA : What
action has been taken against inefficeint
officers of the p :blic undertakings wl 0m the
hon. Minister has reportecly termed as
withcut inittive ? Secondly, nsarly thirty



31 Oral Answers

top posts in the public undertakings remain
unfilled for a long time and to what extent
the performance of such undertakings has
been retarded due to the vaccunm in senior
executive posts ?

SHRI K. R. GANESH : I could not
properly follow his first question about
the inefficiency of top executives. It is
very difficult tosay “yes” or *no> to
this question. There are various factors
which go into the success of a public
undertaking. The initiative and competence
of the top executive is one factor, but there
are other factors like the question of cana-
city, labour relations, other administrative
personnel in *he hierachy, etc. Of course,
the initiative and competence of the top
executive is an important factor, though
not the only factor, Than, it is a fact
that 30 posts have remained vacant and
steps are being taken to see that they are
filled. There are 9 posts in the Fertilizer
Corporation of India for which thay have
found personnel inside the undertaking it
self. These persons are already working and
the posts are vacant only technically. They
are waiting for empanelment by the highest
Empanalment Board. Some posts fell
vacant only recently in April 1972.

SHRI SHYAMNANDAN MISHRA :
One would have though that the processes
and procedure for selection are insulated
from political influence and interference
and patronage of the authorities. If that
is so, how is it that the Executive Direc'or
of the Central Cottage Industries Assoeia=
tion has been appointed in prefercnce
to the person who had been unanimously
selected by the Selection Board. And that
has been done at the instance of the
Minister?

SHRI K. R. GANESH :
separate notice of this question.

1 require

SHRI PILOO MODY : We have been
hearing complaints about these posts
remaining vacant for quite some time. The
minister has taken the tourble of explaining
the various causes but he has failed to
grasp the situation about Governmental
interference. Every posts needs to be
approved by the Prime Minister’s Secre-
tariat why it is necessary that the Prime
Minister’s Secretariate should approve these
and they should not be appointed according
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appointments to the regular
as Mr, Mishra pointed out ?

proceduse,

SHRI K R. GANELH: Itis not the
Prime Minister's Secretariat; it is the
Appointments Committee of the Cabinet.
Tiere is a differencc which the hon.
member being intelligent will realise. I
deny any Governmantal interference.

MR. DEPUTY-SPEAKER :
Hour is over.

Question

SHORT NOTICE QUESTION

Strike Notice by the Employees of Lady
Hardinze Medical College and
Hospital and Kalawati Saran

Children’s Hospital,
New Delhi

SNQ. 7. DR. RANEN SEN : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(@) whether employees of Lady
Hardinge Medical College and Ho,pital and
Kalawati Saran Children’s Hospital are
agitating for the implementation of Second
Pay Commission rccommendations on Hous-
ing and taking over the adminis ration of
the above Institutions by Government;

{(b) whether notice of strikc has been
given by the T1rade Unioas of employees
and nwises on the 17th August, 1972; and

(c) if so, the steps being taken by
Government to avert the strike and settle
the dispute ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

(b) Such a notice was given.

() The employe:s had given notice of
a proposed taken strike from 17th August,
1972. Hcwever, the employees were invited
to discussions by the Health Ministry and
they were told of the action that was being
taken on their demands. The employees
withdraw their strike notice.

DR. RANEN SEN : The main griev-
ances of the employees were two : lack of
sufficient quarters for the employees includ-
ing nurses and proper running of the hospital
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by better administration, May I know on
these points what are the settiements that
have been arrived at or what are the
Government’s  suggestions  before  the
employees m this regard ?

SHRI UMA SHANKAR DIKSHIT *
The main pont so far as the accommodation
1s concerned was that although the decision
had been taken to build quarters for the
emplovees of the Lady Hardinge Madical
College and Hospitals and Kalavat1 Saran
Children’s Hospital, necessary action had
not been taken In the Fourth Plan, a
financtal provisiton was made and Rs 10
lakhs amount was also specified 28 acres
of land was set aside  But 13 acres of that
land were under occupation of quarters
b:longing to P & T Department and another
about 7 acres were under occupation of
quarters belonging to CPWD  Thus land
was not vacated So, I called all the
authorities and satisfied the cmployees about
the schedule which we have made  Accord-
ing to that, 13 quarters have already becn
vacated by the P&T Department A comp-
lete arrangement has bcen m-~de according
to which the required number of quarters
will be provided to the P&T Department
temporarily and the whole of this area,
about 13 acres, will be vacated so that, 1f
necessary, the employees of the College and
the Hospital can occupy them immediatelv
for a temporary pertod or 1t will be better,
and they have agreed, that we will start
construciion by the end of December so
that 1n a period of one year or a little more
perhaps, they will get very adequate satis-
faction

So far as the question of management
1s concerned, they requested that the
management of both the Lady Hardinge
Medical College and Hosp tal and Kalavat:
Saran Chiidren’s Hospitat should be taken
over directly by the Government In the
course of discussion, it was discovered that
the Board of Management did rot have
adequate powers They saild that more
powers should be given We had agreed
In priciple to give more powers to the
Board of Management so that the work
should not be held up for therr not taking
quick decistons. In that connection, we
have asked the Board of Management to
tell us what powers they require for this
purpose. Thatls why the employees are
satisfied.
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DR RANEN SEN One of the points
of agitation was the implementat on of the
recommendations of the Second Pay Commu
ssjon May I know whether all the
recommendations of the Second Pay
Commussion have been implemented and,
if not, whether the Government 15 going to
take any steps to see that these reco nmend
ations are implemented

SHRI UMA SHANKAR DIKSHIT
There are some of the recommendations
which have not been carried out I pointed
out to the employees that when they have
waited all thts time and they did not consi-
der 1t so sertous as to mike a pomnt of
agitation, | requested them to wait a few
months more till the Third Pay Commt
ssion's recommendtions come 1 assured
them that we will as far as humanly possible
carry out the new recommendations So
far as th>Sec)nd Pay Commiswion’s reco-
mmendafions are concerned, I have said
that there was no question of not imple-
mentine them

SHRI S M BANERJEE Bifore putt-
g my question, I must congratulate the
hon Minister for setthng the strike
Sfdarjung Hospital and averting the strike
in Wil'ingdon Hospittal and in these two
Hospitals I would like to know from the
hon Minister whether there 1s any proposal
to set up 4 permanent negetating machiiery
or any consultative machinery by which
period cal meetings could be held to see
that the grievances of the emp'oyers do not
reach such a stage of agita 1n

SHRI UMA SHANKAR DIKSHIT
The proper course sould be and 1s that
the negotiations should be between the
management or the head of the mstitut ons
and the employees I du not think it will
be desirable to have that I have full
sympathy with the approach We have been
having constant discusstons, whenever any
serious matter has arisen ~ We have solved
many problems also Is we have a regular
machinery for direct consuitation with the
Govrenment, 1t will tahe mich more ume
unnecessarsly  Let the matter of negots-
ation be a mat er between the Principal or
the head of the institution and the emplo-
yees The Government should not be
directly 1nvolved in it
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WRITTEN ANSWERS TO QUESTIONS
Import of Oil from Abrcad by 1.0.C.

*422. SHRI VEKARIA Will the
Minister of PLTROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether 1.0.C. is importing size-
able gtantum of o1l fiom abroad every
year;

(b) if so, the quantity with value there
of ar d the name of country;

{c) whether oil is not imnorted throu h
Kandla Port despite availab lity of jequisi.e
storage facilities there; and

(d) if so, the reas ns therefor ?

THE MINISTER OF LAW AND JUS-
TICE AND PETt OLEUM AND CHEMI-
CALS (SHR1 H.R. GOKHALF) : (a) The
10C has imported 1.932 milli>n tonnes of
petroleum produc s during the year 1971.

(b) Tie 10C has imported (etro'eum
preducts of the value of about Rs. 43.49
crores, These impo-ts have been made
mainly from US¢ R, Rumania, Kuwait, Iran
Saudi Arabia, USA and Japan. Small
quantities of 'roducts have also been
imported from Singapore, Australia, France
west Germany, UK. and Thailand.

(¢) Petroleum product imports are
being made thrcuzh Kandla port to the
cxtert practicable.

{d) Dues not aiise,

Sale of Immovable Projerty by Shrimati
Vijay Raje Scind a of Gwalior and
Shri Majhav Ras Scindia

#423, SHRI SHASHI BHUSHAN :
Wiil the Minister ot FINANCE be pleased
to state :

(a) whether the inquiry Into the sale
of imn ovabic property by Shrimati Vijay
Raje Scindia of Gwalior and Shri Madhav
Rao fcindia has since been comph t.d;

(b) if so, the outcome thereof;

(c) whetter Government have taken
<teps to re-assess the moveable and immov-
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able property of Scindia family of Gwalior
on individual and collective basis; and

(d) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K.R.
GANESH) : (a) It is presumed that the
Hon'ble Member is referring to the sale of
the propery known as *‘Samudra Mahal* at
Bombay. If so, no Sir. The matter is
under investigation,

{b) Does not arise in view of the
reply to (a) above.

(c) and (d). The Estate Duty assess-
ment made in respect of the estate of the
late Maharaja Jiwaji Rao Scindia of
Gwalior was reopened but on a Writ Peti-
tion having been filed by the Accountable
Persons, the High Court of Bombay by an
interim injuction has restrained the Assistant
Controller of Estate Duty from making the
reassessment etc., pending the hearing and
final disposal of the petition.

Tne income-tax assessments are being
made on Shri Madhav Rao Scindia in his
individuai capacity and protective assess-
ments are also being made in thc status of
Association of Persons and Hindu Un-
divided Family.
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Raising of Statutory Liquidity
Ratio of Commercial Banks

%434, SHRI SHRIKISHAN ‘MODI :
SHRI C, JANARDHANAN :

Wwill the Minister of FINANCE be
pleased to state : R
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(a) whether the Reserve Bank of
India has decided io raise the statutory
hquidity ratio of Commercial Banks by one
per cent;

(b) if so, the reasons therfor; and
(¢) 1ts effect on the economy ?

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN) . (@) Yes,
Sir.

(b) The increase is intended to build
up adequate mvestment in Government and
other approved securities for plan require-
ments and also to provide the necessary

cushion to meet the needs of the busy
season

(). A measure of this type will have
beneficial effect on the economy : it will
help counteract inflationary trends to some
extent.

Changes in Policy Re: Foreign Investment

*435. SHRI PAMPAN GOWDA .
SHRI G. Y. KRISHNAN:

Will the Minsster of FINANCE be
pleased to state :

(a) whether Government have recently
effected any changes in their policy regai-
ding foreign investments; and

(b) 1f so. the broad outlines thereof ?

THE NINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN) : (a) and {b)
No, Sir, Government have recently not
made any basic change in their foreign
mvestment policy which continues to be,
broadly speaking, to approve foreign capiial,
on a minority basis in fields where it ha,
a real contribution to make,

Setting up of Defence Production
Units in Industrially Back-
ward Districts

*436. SHRI P. NARASIMHA REDDY:
SHRI NIHAR LASKAR :

Will the Minister of DEFENCE b:
pleased to state :

(a) whether any Defence Productton
Units are proposzsd to be set up during
this year;
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(b) if so,
and

the ma'n features the.eof;

(c) whether efforts would be made to
Locate these units in industrially back-
ward Districts ?

THE MINISTER OF STATE DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE tSHRI VIDYA CHARAN
SHUKLA) T (8 The only proposal for a
pew Defence Produckiom unit at present
under con-sderation of the Gowt, is for the
ostablishment of a Propellant Factory.

(b) The Factory will produce prope-
Hants to meet the increased requirements
of Defcnce. The rough estimated costs of
the poject is Rs. 67 crores.

(c) Decision has alieady been taken
to locate the Factory near Itarsi in Madhya
Pradesh. Although the industrial back-
wardness of an aiea is an important
consideration, it 1s not the exclusive factor.
Dedision for the selection of a site for a
Defer.ce Production unit iS taken on the
basis of totality of factors including stra-
tegic and techno-economic considerations.
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Memorandum submitted by Eastern Zone
L.1.C. Field Workers Federation

*438. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Eastern Zone L.I.C.
Field Workers® Federation submitted a
memorandum to the L.1.C. Chairrman on
23rd May, 1972; and

(b) if so, the main points raised in it
and reaction of Government thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQO CHAVAN) : (a) Yes,
Sir.

(b) A statement is laid on the Table
of the House.

Statement

Early this year, the LIC took the follow-
ing decisions regarding re-appointment of
those employees who bad undergone terms
of imprisonmeat for political reasons prior
to the 15th August. 1947 :—

(1) An employee who had undergone
such imprisonment for a period
exceeding S years may be consi-
dered for re-appointment after
hi; normal retirement, He will
be re-appointed for a period not
exceeding one year at a time, sub-
ject to a maximum of 3 years in
all. On such re-appointment the
employee would be offered the
same ga'ary as he drew on the date
of normal retirement,
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(ii) The concession would not be avail-
able to an employee in whose case
either the total period of detention
was less than § years or the total
service in tle LIC up to the date
of normal retirement was not less
than 25 years,

The Federation has requested & the
period of detention should be reduced from
5 years to 2 years and the ¢oncession should
be available even if the employee has put
in more than 25 years’ service, It has alo
requested that such employees should be
allowed extension of service instead of re-
appointment and that their supetannuation
age should be raised to 65. The matter 1s
being looked into.

Financial Assistance from Forelgn Countries
for Education and Charitable
Institutions in India

*439. SHRI VAYALAR RAVI : wili
the Munister of FINANCE be pleased to
state :

(a) the guiding principles under which
foreign financial assistance 1s allawed to
come into the country for educational and
charitable institutions;

(b) the total amount of foreign finan-
cial assistance received by  different
educational and charitable institutions in
the country during the years 1970-71 and
1971-72; and

(c) whether there is any Government
body to ensure that the amount is actually
used for educational and charitable works ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
There are ho restrictions on inward remit-
tances for any purpose other than invest.
ment,  Individual remittances excéeding
Rs. 10,000/- have to be supported by broad
details of the purpose for which remi‘tance
1s being recerved, such as ““home remittance™
““leave  salary”, ‘‘migrant’s transfer”,
“missionary remittance” etc. The total
amount received from abroad by (1) mission~
aries, (2) culturalfreligious organisations and
(3) charitable institutions for the last two
years are as under :

1970 7

Rs, 26.74 lakhs
1971-72

Rs. 41.29 jakhs
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No separate figures of remittances received
by educational and charitable institutions
are available. At present there is no law
or machinery to check the inflow of foreign
money into India. However, legislative
proposals are being finalised for the purpose
of imposing suitable restrictions on the
recajip of fund from foreign associations,
agencies or individuals otherwise than in the

course of ordinary and bona fide transactions.

The Bill will be introduced at an early date.
Assistance to States

*440. SHRI C. K. JAFFER SHARIEF:
Will the Minister of FINANCE be pleased
to state :

(a) the number of States which have
received Out-of-Plan Assistance from the
Centre for certain specific products during
the current years:

(b) what percentage of assistance was
given as grant and what percentage as loan;

(c) whether Governm:nt of Mysore
have also requested the Central Government
to give some special grants; and

(d) if so, the action tak:n thereon ?

THE MINISTER OF FINANCE (S RI
YESHWANTRAO CHAVAN) : (a) and (b).
During the current year so far no non-P an
assistance has been given to any State for
any specific projects.

(c) and (d). The reference presumably
is to the request of the Government of
Mysore for special assistance outside the
State Plan ceilings, for the Kalinadi Power
Project. The Government of India have
agreed 1n principle to meet the expenditure
in this project during remaining period of
the Fourth Plan. The quantum of funds to
be provided for this purpose has not been
finahzed.

UNDP Assistance to India during
Fourth Plas

4180, SHRI VAYALAR RAVI: Wil
the Minister of FINANCE be pleased to
state ©

(a) whether Government have prepa ed
any programme which envisages United
Nations Development Progromme assistai.ce
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spread over & period of seven years covering
the remaining two years of the Fourth Plan
and the entire Fifth Plan;

(b) if so, the main featurcs thereof;
and

() up to what level the United
Nations Development Programme has pro-
mised assistance to this scheme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes,
Sir.

(b) We had submitted to the United
Natiions Development Programme a Country
Programme envisaging technical assistance
of the order of § 89 million over the seven-
year period 1972-1979. In our Country
Programme, there is a large list of projects,
covering the major developruental sectors,
namely, Agriculture, Scientific Research,
Irrigation & Pawer, Transport & Communi
cations, Industry & M nerals, Labour
Welfare & Craftsmanship. Computer Based
Projects, Education, Housing & Urbun
Development, Rural Water Snpply, Foreign
Trade and Emerging Technology. Our
effort is to incorporate this assistance in our
development plan, for providing stimulus at
a variety of growth-points and filling critical
gaps in technology and skills.

(c) The Governing Council of the
United Nations Development Programme at
its Session held in June 1972 in Geneva has
approvel the Country Programme for India,
with an Indicativs Planning Figure of § 50
million for the five-year period 1972-1976,

Setting up of Proper Organisation to
took into the grievances of
Defence Personnel

4181 SHRI VAYALAR RAVI : Will
the Minister of DEFENCE be pleased to
state ¢

(a) whether at present there is no
proper organisation at Government level to
look into and redress the grievarces of the
Jawans of our Defence Forces; and

(b) if so, whether Government propose
to set up a suitable body at Govt. level to
attend to the grievances ?
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THE MINISTER OF DEFENCE (SHRI

JAGJIVAN RAM) (a) and (b. Adequate
provision alreéady exist in the Army Act
for a jawan who deems himself wronged by
a superior or other officer to first complain
© variot s officiel levefs lower then that of
Government and ult mately to come up to
the Government 1f he doe< not get the
desired redress at any of the lower levels
Such a piocedure 1s also avail.ble to the
Jawans to submit reprewontations to pre-
scrib~d authorities at levels lower than that
of Government and, f necessary, ultimately
to represent the matter to the Gov rnment
in respect of puniskments awarded after
trial by Court Martial In view of this
position there 1s no need to set up any body
at G wt level to attend to the grievances of
the Jawans

Indian Airlines Reciprocal Arcangements
with Fo e gn Airlines for Issue of
Complimentary Tickets

4182 SHRI K SURYANARAYANA
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state s

(a) whether Indian Arrlines has got some
reciprocal arrangements for issue of comph-
menta y Arr tickets for foreign travel for
its staff with foreign Airlines,

(b) if so, the names of the airlines and
the salient fcatures of the ar anguments
made,

(c) whether some of the foreign airlines
1ssue tickets but do not p ovide reservations,
and

(d) what machinery has been devised by
Indian Arrlines to ensure against any diffe-
r ntial treatment be ng me‘'ed out to 1ts
staff in the matter of exchange of Ar-
tickets ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) and (b) No, Sir. However, n terms
of IATA Rceso ution 200, 1t 1s open to Indian
Atrlines to reque t fcreign arhines who are
members of IATA (International Air Trans-
port Assoelaticn) for free or concessional
tran<portation for 1ts employees on a
reciprocal basts.

(c) International miriines normallv pro-
vide complimentary transpertation for duty
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travel on a firm basis and rebated transporta-
tion for Vacation travel, subject to space
being available

(d) Arrangements for such travel have to
be made with foreign airlines concerned on a
reciprocal basis

Lady Searchers in the Excise and
Customs Department

4183 SHRI K SURYANARAYANA
Will the Minister of FINANCE be pleased
to state .

(a) whather the Lady Searchers and Sub.
Inspcctors i the Central Excise ard Cus-
toms Departments are in the same grade;

(b) whether Lady Searchers who qualify
in the Inspector’s Promotion Examination
are eligible for promotion as Inspectors;

(¢) 1f so, the number of such Lady Sear-
chers in the Chandigarh and Delhy Central
Excise and Customs Collectorate, who have
qualified mn this Departmental Examination
but have not been given promotion as Ins-
pectors and the reasons therefor, and

(d) the s eps which Government propose
to take m the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R
GANESH) : (a) No, sir The grades of
lady Sear chers and Sub-Inspectors are as
fo'lows

Lady Searchers *
155—EB—4—175—-5
month as special pay

Rs 110—3— 13]—4—
150 plus Rs 20/—per

Sub—Inspectors Rs 110—4—150—

EB—4-—170—5—180

(b) Yes, s, subject to certain cond t ons
eg physical standards and tests, being
found fit by thke Departmental Promotion
Commiuttee, ¢ ¢

(c) There are only three Lady Scarchers,
one m Chandigarh Central Exc se¢ Collecto-
rate and two in the Declht Collectorate who
have pasced the promotion examination held
in Janary, 1972 The question of therr pro.
motion coud not be considered becau e
promotions had to be susperded beca se of
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the implications of the Supreme Court's
recent judgement on fixation of seniorsty.

(d) All efforts are being made to finalise
the question of fixation of seniority.

Grounded Aircraft of Indian Airforce

4184. DR. H. P, SHARMA : Will the
Minister of DEFENCE be pleased to state :

(a) the number of grounded aircraft at
present, category-wise with the Indian Air-
force and details of these aircrafts; and

(b) how many of them can be revived
but for want of imported spare parts, and
the cost in terms of foreign exchange of such

spares and from which countries they are to
be imported ?

THE MINISTER OF DFFENCE (SHRI
JAGJIVAN RAM): (a) and (b) . It will not

be in public interest to divulge the infor-
mation.

Names of Agents, Contractors Sup-
plying Raw Material to and
Distributors for Distribu-
tion of Namrup Ferti-
lizer Factory
Products

4185. SHRI ROBIN KAKOTI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the names of the agents and con-
tractors for supplying vorious raw materials
including bages to the Namrup Fertlizer
Factory, Assam, with their permanent
addresses;

(b) the names of the agents or distri-
butors for distribution of Namrup Fetilizer
Factory’s products;

{c) total number of applications rece-
ived during the last three years from Cc-
operative societies and unemployed youths
for appointment as distribution agents of
fertilizers and supplying agents of raw
materials to the above factory; and

(d) how many co-operative societies
and unemployed youths have been appointed
as distribution agents of fertilizers and
supplying agents or contractors of raw
materials to the above factory during the
said period ?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHAMICALS (SHRI H. R, GOKHALE) :
(a) to (d). Tke information is being col-

lected and will be placed on the Table of
the House,

Agreement Signed with the Govern-
ment of West Germany to
Modernise Hotels Managed
By I. T. D. C.

4186, SHRI R. S. PANDEY : Will
thc Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have recently
signed an agreement with the Government
of West Germany to invite German exper-
tise to India to modernise hotels managed
by India Tourism Development Corpora-
tion;

(b) if so, the salient features of the
agreement and whether a copy of the agree-

ment will be laid on the Tabic of the
House.

(c) whether any German experts in
hotel industry have already come to India
under the agreement; and

(d) the nature of assistance being
provided by the German experts to
modernise the Indian hotels in the pub'ic
sector ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(8) An Agreement was signed between
the Government of India and the Govern-
ment of he Federal Republic of Germany
covering technical co-operation regarding
the promotion of Tourism on 11-12-1970.

(b) A copy of the Agreement signed
on 1§-12-1970. is laid on the Table
of the House (Placed in Library. See No.
LT. 3583/72]

(c) There are six German experts
with the India Tourism Development
Corporation at present.

(d) The assistance from the experts
comprises advice on investment planning,
hbtel construction. management and opera-
tional matters and the organisation of
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higher ‘training programmes for
management experts.

Hotels Set nj) in Public and
Private Sectors in the
Country

4187. SHRI R.S. PANDEY : Will
the Mipister of TOURISM AND CIVIL
AVIATION be pleased to state :

hotel

(a) whether the big hotels set upin
the public and private sectors in the country
compare favourably with the modern inter-
national hotels;

(b) whether all the required technical
know-how and eéxpertise is available in
India to set up modern hotels to calor to
the needs of tourists: and

(¢) if so, whether Governmeont are
revewing their policy to allow Indian
hotel-entrepreneuss to construct hotels in
collaboration with foreign hotel Companies
like the Hiltons Hotels Corporation of USA
and others ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a). Hotel approved by the Department
Tourism conform to generally acceped
international standards.

(b) and (c). Management expertise is
being developed in the hotel industry cons-
tantly, but in view of tie large scale
expansion of the industry which is taking
place, supply will be far short of demand.
Foreign collaboration arrangments are cons-
tantly under review. Such agreements
however provide not only expertise and
technical knowhow but also promotional
and marketing services to the advantage of
the hotels, and the growth of tourism.

Progress In the Construction of a
Hotel in Bombay in Collabora-
tion With Hiltons Hotels
Corporation of US.A.

4188. SHRIR. S. PANDEY : Will the
Minister of TOURISM AND CIVIL
~ AVIATION be pleased to state :

. (@) whether three years has elapsed
since Government approved the proposal
of Siv-Sagar Estate of Bombay to construct

a hotel in ‘Bombay in oollaboration with
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Hiltons Corporation of U.S.A. but so far
there has been no progress in construciing
the hotel:

(b) if so, the reasons for delay:

{c) whether the construction work on
this hotel could not progress due to non-
cooperation by Hiltons: and

(d) whether Govérnment are contemp-
lating to withdraw their approvel to colla-
boration with Hiltons in this project ani
if so, when a fina] decision is likely to
be taken ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). The collaboration proposal
between the Metropolitan Hotels Ltd. (Shiv
Sagar Estates, Bombay) and the Hilton Inter-
national Company, USA, for the setting
up of a laxury hotel in Bomboy was appro-
ved in August 1969. The Metropolitan
Hotels Ltd. reported that the lock of pro-
gress was due to the odour problem in the
area. It is understood that the site has
recently been disposed of by the Indian
party.

Fixation of Ceiling on Cash Holding

4189. DR. H. P. SHARMA ¢

SHRI M. G. DAGA :

Will the Minister of FINANCE be
pleased to state : '

(a) whether the Wanchoo Commision
had recommeded the fiixation of a ceiling
on each holding as reported in the “Indian
Express'’ of August 14, 1972; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) No such a decision is taken by
Government.

Companies with Foreign
Majority Shares

4190, DR.H. P. SHARMA :
SHRID. K. PANDA :
Will the Minister of FINANCE be

pleased to state :
(@) the number and names of firm:
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with 1(0 percent forcign capital, and those
in which majority shaies are held by
foreigners: and

(b) the precise nature of the Com-
panies in which such major foreign share
has been allowed and the reasons for allo-
wing such majority participation ?

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN): (a). Two
statements showing the number and names
of companies with 100% foreign capital
and those in which majority shares are
held by non-residents as on 31, 3. 1971.
are laid on the Table of the House. (Placed
in Library. See No. Lt. 3584/72)

(b) The nature of the business of these
companies is indicated in the two state-
nients referred to above.

The reasons for the existence of such
foreign majority companies are;

(i) A large number of such companies
are the legacy of the pre-Independence
period,

{ii) After Independence, forcign majo-
rity companies were allowed to be establi-
shed for the reasons (a) that in many cases
scienufic, technical and industrial know-
ledge and capital equipment could best be
stcured with foreign capital participation;
ard (b) to supplement our internal resources
for the rapid development of the country.
Duting the past few years, foreign majority
participation in companies has rarely been
ajproned.

City Compensatory Allowance to
Central Goverument Employees
at Kankinara Town,

West Bengal

4191. SHRI CHANDRA SHEKHAR
SINGH * Will the Minister o § FINANCE
be pleased to state :

(a) whether Kankinara town in West
Bengal is not equated with the two nearby
towns of Barrackpore and Ishapore, for
the purpose of grant of city (o mnpensatory
allowance to Central Government Emplo-
yees;

(1) it so, tke reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Kankinara in
West Bengal does not figure in the list of
towns classified for the purpose of grant
of city compensatory allowance/house rent
allowance to Central Government emplo-~
yees, According to the final population
figures published by the Registrar General
and Census Commissioner on the basis of
the 1971 Census, Kankinara is also not
included in the list of towns in table IV
containing the population statistics for
towns. Barrackpore is a ‘C’ class town.
Allowances as admissible at Calcutta are
sanctioned for the Central Government
employees working at Ishapore under an
exception made to the rules some years
ago. The exact position regarding the
payment of allowances at Kankinara is
being ascertained and complete informa-
tion will be placed on the Table of the
House as soon as possible.

Inhanced City Compensatory Allo~
wance to Government Employecs
Residing at Kanchrapara
and Ghaziabad
Faridabad

4192. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether the facilities of enhanced
City Compensatory Allowance etc. are
being provided to the Central Government
employees in the Satellite towns upto
Kalyan (under Bcmbay Metropolitan Area)
and Avadi (under Madras Metropolitan
Ares);

(b) if so, whetker Government propose
to grant similar facilities of enhanced
City Compensatory Allowance to the Cent.
ral Government employees in the Satellite
towns upto Kanchrapara (under the Culcutta
Metrc politan Area) and Ghaziabad/Farida-
bad (under Delhi Area)

(¢) if so, the broad outlines of the

proposals; and
{d) if not the reasons therefcr ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) No, Sir. Under the existing
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rules, Compensatory (City) Allowance
sanctioned for employees working in a
classified city is a'so admissible to those
working in the contiguous suburban muni-
cipalities, notified areas or cantonments.
and to those working within a belt of 8
kms., from the periphery of the municipal
limits of the classified city, tubject to cer-
tain conditions. Certain exceptions were
made to these rules, some years ago. in
respect of a few places like Avadi, for
special reasons. These exceptions did not,
however, have the effect of extending the
limits of the classified city so as to include
all satellite towns situated up to the places
covered by the exceptions.

(b) to (d). Do not arise.

Nature of Projects Undertakea by
the Fact Engineering and Design
Orgaonisation, Cochin

4193. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the nature of projects undertaken
by the Fact Engineering and Design Organi-
sation (FEDO) of Cochin so far;

(b) Government's assessment regarding
the efficiency of this public sector organi-
sation judging from its performance so far;
and

(¢) the measures Government pro-
pose to take to improve and promote ils
working ?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (3HRI H. R. GOKHALE):
(a) Fact Engineering and Design Organi-
sation have undertaken design and engineer-
ing of fertilizer and chemicals plants
which include : (i) gasification plant of
Durgapur Project; (ii) gasification, conver-
sion plants at Cochin; (iii) phosphoric acid
plant at Sindri, (iv) hydrogen plant for
Hindustan Organic Chemicals Ltd.; (v) all
the plants of the fertilizer complex at
Khetri; (vi) sulphuric acid plants for
Travancore Titanium Products Ltd.; (vii)
all the plants of Cochin Fertilizer project
Phase-11. ‘The Organisation also has carried
out several market surveys for fertilizers
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and techno-economic feasibility studics for
the setting up of industries.

(b) and (c). Out of the wvarious specia-
lised jobs which this Organisation has
undertaken since its inception in 1966, one
has so far been sucessfully completed. The
picture in regard to the overall performance
of this Organisation would become clearer
after some more jobs are completed.

Sharcholders of M/s. Bolani Ores Ltd.,
Keonjhar (Orissa) and M/s. Sethia
Mining and Manufacturing
Corporatation Ltd.

4194, SHRI M.C. DAGA : Will the
Minister of FINANCE be pleascd to refer
to the reply given to Unstarred Question
No. 812 on the 4th August, 1972 and state :

(a) the names of first twelve largest
shareholders of M;/s. Bolani Ores Limited.
Keonjhar (Orissa) and M/s. Sethia Mining
and Manufacturing Corporation Limited

and the number and amount of shares held
by them;

(b) the total number of shareholders
in each company and their paid up capital;
and

(c) whether the companies referred to
above are listed on any of the Stock Ex-
changes and if so, the names of Stock
Exchanges ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R
GANESH) : (a) to (c). The 1equisite infor-
mation is being collected and will be laid
on the Table of the House in due course.

Validation of Indian Rupees Travellers,
Cheques in Nepal

4195. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state :

(a) whether any agreement has been
finalised under which Indian Rupee Trave-
llers’ cheques will be valid in Ncpal and
Nepali rupee travellers’ cheques will be valid
in India; and

() if so, a1 outl ne af the agreem:,it ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Facilities alieady exist for the encashment
of Ind.an rupce traveller's cheques in Nepal.
Theie have been discussions for the intro-
duction of suitable facilities for encashment
of Nepalese Rupee traveller’s cheques in
India and a final agrecment in thts regard
15 expected to be concluded shortly.

Seminar on Petroleum Refining

4196. SHRI M. M. JOSEPH : Will
tte Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any seminar was recently
held in New Delhi on petro! refining and if
so, the nature of discussions held and deci-
sions arrived thercat; and

(b) the reaction of Government there-
to ?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) No,
Sir.

(b) Does not arise.

Opening of Branches of Nationalised Banks
in Assam and Loans Granted for
Industrial and Agricultural
Purposes

SHRI ROBIN KAKOTI :
SHRI BISWANARAYAN SHAS-
TRI:

4197.

Will the Minister of FINANCE be
pleased to state :

(a) the number of new branches of
the Nationalised Banks as well as the State
Bank of India, opened in d.fferent Districts
of Assam during 1969-70, 19 0-71 and upto
the end of June, 1972 and

(b) the amount of loan granted by the
various branches of Nationalised Banks and
the State Bank of Ind'a during the above
period for Industrial and Agricultural pur-
poses indicating the amount District-
wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
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SUSHILA ROHATGI) : (a) During the
perod ist April, 1969 to 30th Juae, 1972,
64 offices of Nationalised Bank and 1.
offices of State Bank of India were opened
in Assam. The district-wise as also year-
wise break-up of the figures is given in
statement 1. [Placed in Library. See. No.
LT 3585/72].

(b) Available information is given in
statement II. Placed in Library. See. No.
LT 3585/72).

Loans and Grants to Assam and
Nagaland

4198. SHRI ROBIN KAKOTT :@ Will
the Minister of FINANCE be pleased to
state :

(a) th- amount of loans advanced by
the Centrat Government to Assam and
Nagaland till the end of the fnancial year
1971-72;

(b) the general terms and repayment
conditions of these loans and the amount
of interest outstanding thereon at present;
and

(c) the amount of grant and subsidy
given to Assam and Nagaland during the
aforesaid period for various developmental
and other works ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
G ANESH) : (a) to (¢). Two Statements are
being laid on the Table of the House.
[Placee in Library. See. No. LT 3586/72].
No amount of interest was outstanding
from Assam and Nagaland as on 31.3.1972.

Loans and Advances to States

4199. SHRI ROBIN KAKOTI : Wwill
the Minister of FINANCE be pleased to
state the amount of loans and advances
given by the Reserve Bank of India to the
State Governments during the last three
years, State-wise ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : The State-
wise figures of loans given by the Reserve
Bank of India to the State Governments
during the last 3 years for contribution to
the share capital of Co-operatives are given
below :—
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State 1969-70 1970-71 1971.72
(In crores of Rupees)

1 Andhra Pradesh 0.01 0.70 0.94

2. Assam —_— 0.13 —

3 Bihar 0.43 0.57 1.57

4, Ciujarat 0.20 003 0.07

S. Haryana 0.51 082 .72

6. Jammu & Kashmir —_ 0.12 —_—

7. Kerala —_ 0.96 —

8. Madhya Pradesh 1.32 1.97 2,67

9. Mabharashtra 0.3 1.39 -
n Mysore 1.03 1.59 1.10
I Orissa 0.19 0.40 1.2t
12 Punjab 146 042 0.82
13 Rajasthan 0 36 0.58 0.79
14, Tami! Nadu 0.79 1.51 142
15. Uttar Pradesh — 1.02 1.78
16 West Bengal 0.20 023 1.04

Total 680 12.49 T 143

The above loan d> not include the ways and m=ans advances which are availed of
from the Reserve Bank bv the States from time to time and are repaid The ways and
means advances outstanding against each State at the end of 1969-70, 1970-71 and 1971-72
are given below *—

Outstanding as on

31.3.1970 31.3.1971 31.3 1972
(In crores of Rupees)

1. Andhra Pradesh 6.50 6.50 650
2. Assam 3.2 3.20 3.20
3. Bihar 4.55 4.55 455
4. Gujarat - 0.69 —
5 Hayana - 4.35 4.315
6 Kerala 4.65 4 65 465
7. Maharashtra 6.51 21.18 21.15
8. Meghalaya — 0.19 021
9. Mysore 395 395 395
10. Orissa 0.9 1.88 5.0
11. Punjab — .70 —
12. Rajasthan 1.31 0.90 090
13 Tamil Nadu 495 495 495
14, Uttar Pradesh 8.84 7.8% %68
15 West Bengal — — 2.3%

Total : 45.36 67.3 M
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Oil Refinery at Paradeep

4200. SHRI D. K. PANDA : Will the
Mumnister of PETROLEUM AND CHEMI-
CALS be pleased to state the progress made
80 far with regard to the proposal to set
up an Oil Refinery at Paradeep ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : There is

no such proposal under consideration at
present.

Name of Petro-Chemical and Fertilizer
Projects with which M/s. Monte-
Edison of Italy have been
Assoclated

4201. SHRI D. K. PANDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the names and broad outlines of
the Petro-Chemical and fertiliser projects in
India with which Messers Monte-Edison
(formerly Monte-Catini) of Italy have been
associated since independence;

(b) the nature of jobs assigned to them
and the foreign exchange and rupee content
in each of these projects and of the pay-
ments made to the said company indicating
separutely the contract cost (originally
settled) and that finally paid; and

(c) whether none of these projects has
been able to work upto capacity and have
only worked upto 60——65 per cent of their
installed capacity and if so, the reasons for
non-utilisation of their full capacity ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a) to (c).
So far as is known to Government, no
petro-chemical unit has been set up/licensed
in association with Messers Monte-Edison.
So far as fertilizer projects are concerned,
the required information is being coliected
and will be laid on the Table of the House
as soon as possible.

Allotment of Agricultural Land within
the Estate Premises of Ordnance
Factory, Muradnagar

4202. SHRI M.C. DAGA:
SHRI JYOTIRMOY BOSU :

Will the Minister of DEFENCE be
pleased to state :
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(a) whether a portion of agricultural
land lying vacant within the estate premises
of ordnance factory, Muradnagar, Meerut,
has been allotted to Consumer Co-operative
Society or Management of the Jawahar Lal
Girls Memorial High School for agriculture
purposes;

(b) whether the said Co-operative
Society or Management of School has sublet
the said Agriculture land to a group of
employees of the said factory and if so, the
action taken in this regard; and

(¢) whether the Co-operative Letter
Farming Society of Muradgrampur Pursi,
Meerut had also requested the factory for
allotment of the agricultural land and if so,
the reasons for not allotting the land to 1t ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Agricultwe land
has been allotted to the Consumer Coope-
rative Society, Ordnance l‘actory, Murad-
nagar and also to the Women Welfare
Association, Ordnance Factory, Muradnagar
who run the Jawaharlal Girls School for
agriculture purpose.

(b) The land has not been sublet by
these two Organisations to any one else.

(¢) The Cooperative Better Farming
Society of Murad-Gram Purpurs, Meerut 1s
an outside body with a limited Membership
and is not connected with Ordnance
Factory, Muradnagar. In view of this no
agriculture land has been allotted to them.

Class 1, II, III and IV Posts in the
Ministry of Finance

4203. SHRI AMBESH Wwill the
Minister of FINANCE be pleased to state :

(a) the number of Class I, II, I1I and
IV posts in his Ministry;

(b) the number of Scheduled Castes
and Scheduled Tribes employees; and

(¢) the number of posts, category-wise,
converted into general vacancies in the last
threg years for want of Scheduled Castes
and Scheduled Tribes candidates ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANEsH) (a) to () A statement giving
the snformation 1n respect of this Minutry
(Secretariat proper) 1s attached  As regards
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Attached and Subordinate Offices of the
Minustry, the 1nformation 18 being collected
and will be Jaid on the Table of .he House
as eary as possible

Statement
Class I Class 11 Class 1I1 Class 1V
(a) The number of Class 49 1641 1322 936
I, 11, 111 and 1V
posts 1 his Ministry
Scheduled Caste Scheduled Tribe
(b) The number of Scheduled 415 35
Castes and  Scheduiud
Tribes employees, and
Calegory of post Cohadsilad Scheduled
Caste Tribe
(<) The numbet ol posts Assistant Cost
category-wise, conver- Accounts Officer _— 1
ted into general vacan-
cies 1n the Jast three Cost Accountants 2 -—
years for want of Sclc
duled  Castes and Stenographers
Schedulcd Tribes cands Grade 11 17 8
dates ?

Stenographers
Grade II1 2 1
Lower Diviston

— e — SV,
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" ment of C&mpﬁ'ny Affairs and the Secre-

tary, Planning Commission, as its members,

Assessment of behaviour of
Indian Forces in Pakistani
occupied Territory

4218. SHRI NIHAR LASKAR : Will
the Minister of DEFENCE be pleased to
state :

(a) whether any assessment of becha-
viour of the Indian Forces now in Pakis-
tan occupied arcas has been made;

(b) whether he has toured any of the
occupied areas recently; and

(¢) if so, the salient features 'of the
assessment made and his tour impre-
ssions 7

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM) : (a). Yes. Sir, the
behaviour of these [ndian Forces has been
exemplary and highly commendable.

(b) I have not visited any occupied
areas recently. On December 29, 1971, I
visited the captured Pakistani territory in
the Shakargarh sector. ] went round a
large number of villages by helicopter, jeep
and on foot. 1 addressed officers and
jawans in some of the forward-most posts,
a couple of them being only 100 to 200
yards from the ceasefire line.

(c) The morale of our troops was very
high. 1 was greatly impressed by their
humane treatment of the local popu-
lation.

.Revenue from Taxes

4219. SHRI K. S. CHAVDA : Will
the Minister of FINANCE be pleas:d to
state :

(a) what is the total amount of money
realised through additional taxes by Central
Governmhent and Governments of Union
Territories during - the last three years;
and ‘ .

_(b) how does it compare with the
total amount of the wage bill of the Central
Government and of the Union  Territo -ies
-, exclading, wage bills of public seior unjer-
takings .and wage bills of semi-Govern-
ment bodies ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b)
The available information is tabulated in
the fo lowing statement 3

(Rs. crores)
Year Yield from Wage bill of
additional the Central
tax measures Government
1968-69 119.93 1,088.22
1969-70 122.84 1,148.16
1970-71 201.38 1,293.17

Note: 1.” The information furnished above
is in respect of Ceatral Govern-
ment and Union territories included
in the Central Budget,

2. Additional tax measures include
receipts from changes in fares and
freights of railways and Posts and
Te'egraphs rates.

3.  Wage bill includes pay and allo-
wances other than travelling allo-
wances, of Central Governmant
employees  including defence,
railways and Posts und Telegraphs.

Hydrographic survey work of the Navy

4220. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether there is a  backlog in the
Hydrographic Survey work of the Navy;
and

(b) if so, how Givernment propose to
clear the backlog ? . .

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) There has been a
backlog due to ron-availability of the
required namber of survey ships,

() A programme has been initiated
for replacing old survey ships with more
modern vessels specially designed for hydro-
graphic survey and for the acquisition of
additional survey craft, The progress will,
however, depend on the availability of
resources. !
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this route would have been as intimated
by the WIAA in January, 1972, works out
to approximately Rs. 1.33 lakhs. 10C has
already with held payments to the various
contractors to the extent of Rs. 81,000 on
this account and is investigating this matter
in depth.

Agreement between Mangement of
Indian  Airlines and Indian
Commercial Pilots’ Associ-
ation and All India
Maintenace Engineers
Assoclation

4209. SHEI1 SAT PAL KAPUR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state (a) whether
the dispute between the Management of
Indian Airlines and thelndian Commercial
Pilots Asscciation and Al India Mainte-

nance Engineers Association has since
been resolved;
(b) if so, tha salient features of the

agreement reached; and

(c) if not, the reasons therefor and the
tume by which the said dispute 1s likely to
be resolved ?

THE MINISTER OF TOURISM AND
CIVIL AVIATICN (DR. KARAN SINGH):
(a) to (c). The management of Indian Air-
lines and the Indian Commercial pilots Asso-
ciation have reached a mutual understanding
on the latter’s charter of demands and the
matter is now inder the consideration of
Gove nment. Discussions are still being
held between the management and the All
India Maintcnapce Engincers’ Associat on.

Improvement in Alert System to
meet sarprise thrust attack

4210. SHRI YISHWANATH PRATAP
SINGH : Will the Minister of DEFENCE
be pleatsed to state :

(a) whether during the recent Indo-
Pak conflict Pakistan succeeded in making
surprise thrust of 80 kilometers deep in
the desert near Longewala without being
detected by our Forces, and

(b) if so, the steps being taken to
improve our wkrt systeni?
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a). No, Sir. The
Pakistani thrust reached only 16 kilometers
inside our territory in the vicinity of
Longewala. It was detected as their tanks
were in the process of crossing the Inter-
national Border.

(b) While steps to improve our defence
preparedness are  kept under constant
review, the experience of Longewala has not
revealed the need for any specific improve-
ment inour *‘alert” system.

Statement of General Niazi regar-
ding the causes of defeat of
Pakistan in Bangladesh

4211. SHRI SAMAR GUHA: Wil
the Minister of DEFENCE be pleased to
state :

(a) Whether General Niazi of the
Pakiitan Army submitted his statement to
the Pak Inquiry Committee on last war
through the Government of India;

(b) if so, causes attributed 'by him to
the defence of Pak Army in Bangladesh;

(c) whether a copy of General Niazi’s
report has been sent to Bangladesh Govern-
ment; and

(d, whehter other Pak officers in the
custody of India also submitted similar
reports to the Pak Government ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (d). No, Sir.

(b) and (c). Do not arise,

Impact of reoriented Defence
Policy of Pakistan on the
Defence of India

4212. SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the attention of Govern-
nent has been drawn to the statement of
Pakistan President, Mr. Bhutto to the effect
that his country froze its relations with
SEATO and reactivated it with CENTO;

(b) if so, impact of reoriented defence
policy of Pakistan on the defence pattern
and requirements of India; and
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(c) whether this rew defence policy
of Pakistan poses a threat to the security of
our country and if so, the reaction of
Government in this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a). Yes, Sir.

(b) and (c). It is obvio s that any assi-
s ance to increase the armed strength of
Pakistan would not be conducive to esta-
blishment of durable peace in the sub-conti-
nent. The extent of assistance likely to be
available to Pakistan from CENTO is not
at the moment quite clear. Government are
however keeping a close watch over the
situation.

Propaganda against Official Defence
policies by Institute of Defence
Studies and Analyses

4213, SHRI MADHURYYA HALDAR:
Will the Ministetr of DEFENCE b: pleased
to state :

(@) whether he and the Defence Sectre-
tarv are actively associated with the manage-
ment and operation of the Institute of Defence
Studies and Analyses; and

(b) whether the Institute is openly and
sec:»tly engaged in propaganda against
official Defence policies ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a). The Institute of
Defence Studies and Analises has an
Executive Council which is responsible for
the management and administration of its
affairs. Defence Secretary is an elected
Member of the Council.

(b) The Institute brings out Parers
on various aspects of Military interest,
These papers contain the independent opin-
ions of the authors. Some of the Papers
tended to reflect an approach somewhat
different from Government policy but there
is no question of the Institute being openly
or secretly engaged in propaganda against
official Defence policies.

Indianisation of Foreign Companies

4214. DR. H. P. SHARMA : Will the
Minister of FINANCE be pleased (o
state :

(a) whether as a matter of policy all
foreign companies are required to Indianise
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a certain percentage of ownership thereof
by vesting a fixed number of shares ih
Indian hands;

\b) whether an exception has been made
in respect of certain foreign engineering
copani:s like M/s Toyo Enginering Co., Now
Delhi of Tokyo and M/s Humphrey and
G'asg »w Limited Bombay of London, permit-
ting 100 per cent ownership thereof 1n foreign
hands;

(c) if so, in what circumstances and
whether any time limit has b2en given 1o
these companies to Indianise them upto there
usual perc ibed extent, aid if so, what;
and

(d) the names of such engineering
companies as have been allowed 100 per
cent foreign ownership ?

THE MINISTER OF DEFENCE SHRI
YESHWANTRAO CHAVAN) : (a). Govern-
ment tries to persuade foreign majority
companies to reduce the foreign share-
holdings therein whenever such companies
are granted expansions under the industrial
licensing policy of the Government. In
this connection, Government have rccently
devised guidelines to govern the dilution of
such forelgn shareholdings. A copy of the
Press Note issued in this connection is
laid on the Table of the House. [Pleased
in Library. see No. L.T. 3587/72]

(b) and (c). No exceptions have been
made in respect of Humphreys and Glasgow
(Overseas) Ltd, and Toyo FEngineering
Corp., India. The former which was a
branch of a company incorporated in the
U.K, has reconstituted itself into a com-
pany incorporated in India with only 499
shares held by the U. K parent company.
The latter continues to function as a
branch of a company incorporated in Japan,
as Government have had no ocassion so
far to pesuade this company 0 convert
itself into an Indian company.

(d) Information is being collected and
will be laid on the Table of the Lok
Sabha.

State repre-entation in  recruitment
for state owned Iadustrial
Establishments

4215. SHRI G. Y. KRISHNAN : will
the Minister of FINANCE be pleased to
state ;
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ta) whether Mysore Governnmient hove
approached Central Government lor having
their representative on the Recruitment
Board of State-owned industrial establish-
n.ents to  ensure adequate  employment
opportunities for the State people in this
regard; and

(b) if so, the reaction of the Central
Government thergto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). According to the
available information, no such request has
teen made by the Mysore Government.
However, the existing recruitment policy
of Public Enterprises already envisages the
asscciation of a representative of the State
Government in the Selection Committee
for recruitment to lower and middle level
posts. In addition, it has been prescribed
that recruitment to posts carrying a salary
of not more than Rs. 500 p.m. should
be done only through the local employment
Exchanges, and other sources should be
tapped only if these Exchanges are not
able to provide suitable condidates. It has
aiso teen prescribed that advertisements
in local newspapers should cover those
published in lccal Janguages. These mea-
sures are expecied to safeguard the interests
of local people in obtainirg adequate employ-
ment opportunities in the Central Govern-
ment enterprises.

Use by P.M. of Planes, Helicopters
and other vehicle sduring
Eieciions

4216. SHRI S’ MAR GUHA : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred question
Ne. 2646 on  12th April, 1972 regarding
vse by the Prime Minister of Planes, Hali-
copters and other vehicles during elections
and state:

(a) whether the charges for flights in
IAF planes and Government vehicles used
by the Prime Minister during last election
have been recovered Icr credit to Govern-
ment account; and

(b) if so, the total amounts of charges
of JAF planes and Goverrment
ceparately?

for use
vekicles,
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THE MINISTER OF DEFLNCE (SHRI
JAGIIVAN RAM) : (a) and (b). The
amount recoverable under the rules for
the use of IAF planes and helicopters by
the Prime Minister during the period from
13ch February to 9th March, 1972 comes
to Rs. 4.97 lakhs (approximately). An
amount of Rs. 2,89,568.25 has already is
been credited to the defence Services Estimate
and action is being taken for the balance
to be credited.

For the wuse of the staff car by the
Prime Minister for unofficial journeys on
four days, a sum of Rs. 215.72, calculated
as per rules, has been credited to Govern-
ment account,

Committee of Financial Agencies for
development of Industries

4217. SHRI YAMUNA PRASAD
MANDAL :Will the Minister of FINANCE
be pleased to state :

(a) whether Government propose to
constitute a Committee of representatives
of the verious financial agencies for the
development of Industries in the country;

(b) if so,
Committee; and

the composition of the

(¢c) the terms of reference thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) to (¢). No Committee with
representatives of the financial agencies has
been appointed in the Ministry of Finance
for the development of Industries. However,
with a veiw to insuring coordinated exer-
cise by the public financial institutions and
for providing them with a continuing link
with the Government, a committee of
coordination under the Chairmanship of
the Governor, Reserve Bank of India has
been appointed recently. The members of
the committee include, besides the Chief
Executives of the all-India terms financial
institutions viz., Industrial Development
Bank of India, Industrial Finance Corpora-
tion of India. Life Insurance Corporation
of India. Unit Turst of India and Indust-
rial Credit & Investment Corporation of
India Ltd., Secretaries in the Ministry of
Finance,I ndustrial Development; Depart-
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ment of Company Affairs and the Secre-
tary, Planning Commission, as its members.

Assessment of behaviour of
Indian Forces in /Pakistani
occupied Territory

4218. SHRI NIHAR LASKAR : Will
the Minister of DEFENCE be pleased to
state :

(a)s whether any assessment of bzha-
viour of the Indian Forces now in Pakis-
tan occupied areas has been made;

(b) whether he has toured any of the
occupied areas recently; and

(c) if so, the salient features 'of the
assessment made and his tour impre-
ssions ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a). Yes. Sir, the
behaviour of these Indian Forces has been
exemplary and highly commendable.

(b) I have not visited any occupied
areas recently., On December 29, 1971, I
visited the captured Pakistani territory in
the Shakargarh sector. I went round a
large number of villages by helicopter, jeep
and on foot. I addressed officers and
jawans in some of the forward-most posts,
a couple of them being only 100 to 200
yards from the ceasefire line.

(c) The morale of our troops was very

high. 1 was greatly impressed by their
humane treatment of the local popu-
lation.
Revenue from Taxes
4219. SHRI K. S. CHAVDA : Will

the Minister of FINANCE be plees:d to
state :

(a) what is the total amount of money
realised through additional taxes by Central
Government and Governments of Union
Territories during the last three years;
and

(b) how does it compare with the
total amount of the wage bill of the Central
Government and of the Union Territo ‘es
excluding, wage bills of public sezor 1nier-
takings and wage bills of semi-Govern-
ment bodies ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b)
The available information is tabulated in
the fo lowing statement 2

(Rs. crores)

Year Yield from Wage bill of
additional the Central
tax measures  Government

1968-69 119.93 1,088.22

1969-70 128.84 1,148.16

1970-71 201.38 1,293.17

Note: 1. The information furnished above
is in respect of Central Govern-
ment and Union territories included
in the Central Budget,

2. Additional tax measures include
receipts from changes in fares and
freights of railways and Posts and
Telegraphs rates.

3. Wage bill includes pay and allo-
wances other than travelling allo-
wances, of Central Government
employees including defence,
railways and Posts aund Telegraphs.

Hydrographic survey work of the Navy

4220. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether there is a backlog in the
Hydrographic Survey work of the Navy;
and

(b) if so, how Guvernment propose to
clear the backlog ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) There has been a
backlog due to ron-availability of the
required number of survey ships.

(b) A programme has been initiated
for replacing old survey ships with more
modern vessels specially designed for hydro-
graphic survey and for the acquisition of
additional survey craft, The progress will,
however, depend on the availability of
resources.
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Army Truck stolen by an Armed Personnel
in Shahjahanpur District
(Uttar Pradesh)

4221. SHRI JITENDRA PRAJAD °*
Will the Minister of DEFENCE be pleased
to state :

(a) whether any army truck was g'olen
in the month of June, 1972 and sold by an
Armed personnel in Shahjahanpur District,
Uttar Pradesh;

(b) what action Government have taken;
and

(c) whether some officers were fpund
to be mvolved ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). No, Sir;
however, a Sepoy Driver attempted to sell a
Three-ton Army Lorry to civilians. He has
been apprehended and is being tried by
Court Martial.

() No, Sir.
Smuggling of Films out of India

4222, SHRI M.S. SIVASWAMY : Wil
the Minister of FINANCE be pleased to
state :

(@) whether Government'’s attention
has been drawn to the report which appeared
in the ‘Hindustan Times’ dated the 3lst
July, 1972 about the Indian films being
smuggled into Sri Lanka without customs
checks: and

() if so, the reaction of Government
thereto ?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) Yes, Sir.

(b) Government have no information
regarding smuggling of Indian Films to Sri
Lanka. Further enquiries are, however,
being made.
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Expenditure on training facilities to
Nepal Stadeats

4225, SHRI JHARKHANDE RAI :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No, 2614 on the 18th August, (972
regarding training facilities to Nepali stu-
dents and state the total expenditure to be
incurred in providing training facilities to
130 Nepali students during the year 197°-73
who were formerly to come to India under
PL-480 programme ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN) : It was esti-
mated that an expenditure of Rs. 7 25 lakhs
approximately would be incurred during
1972-73 by the Government of India under
the Colombo Plan on providing training
facilities to the 130 Nepali trainees, pre-
viously to come under the USAID Third
Country Scheme.

History of Azad Hind struggle

4226. SHRI SAMAR GUHA : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether an authentic history of
Azad Hind struggle, as a glorious part of
our freedom struggle, has been or will be
written with the help of noted historians;
and

(b) if so, the details about the plan
and if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI1
JAGJIVAN RAM): (a) and (b). A narra-
tive history of the Azad Hind Fauj has been
compiled by the Historical Section of the
Ministry of Defence. The narrative is being
revised in the light or additional material
which has since come to notice.

Pay and other amenities to Pioneers and
Casual Labourers working in Border
Roads Organisation

4227. SHR1 JYOTIRMOY BOSU :
Will the Mmiste: of DEFENCE be pleased
to state :

(a) the iatio of pioneers and casual
labourers in the Border Roads Oiganisation;

(b) the pay, ullowances and other
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remunerations of the pioneers and casual
labourers;

(c) whether they are entitled to get
rations and if so, the quantity thereof; and

{(d) how do the amenities enjoyed by
them compare to those enjoyed by the em-
ployees ot the Defence Department ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a). The number of
Pioneers employed as on 1st July, 1972 was
27,332 and that of casual labourers on the
same date was 58,550 approximately. The
overal! ratio of Pioneers to casual labourers
was thus about 1:2, The ratio, however,
varies from time to time,

{b) A statement indicnting pay and
allowances and other remunerations of
Pioneers and Casual Labourers is laid on the
Table of the House. [Placed in Library, See
No. LT 3588//2).

(c) Pioneers are entitled to free rations
in non-static units as well as certain static
units, In add tion, they are also entitled
to issue of additional items of rations on
payment. Casual labourers are entitled to
issue of rations on payment only. The
scales of rations are given in the statement
laid on the Tab'e of the House. [Placed in
Library. See. No. LT 3588/72).

(d) The amenities enjoyed by Pjoneers
have been shown in the enclosed statement.
In general the amenities are the same as
those enjoyed by the Non-Industrial Defence
Civillans. However, Pioneers are entitled
to free clothing, They are also entitled to
free rations and free single- accommodation,
normally in non-static unils, in liey of
which the Dearness Allowance is reduced so
that the Dearness Pay and Allowance is 80%
of that authorised to Defence Civilians.

The amenities given to Casual labourers
in Border Roads Organisation are also sim;-
lar in general to the amenities given to
Casual Labourers employed by the Defence
Department, particularly those employed by
the Military Engineering Service. However,
Casual Labourers in Border Roads Organi-
sation get additional facilities like payment
isgue of certain clothing items and shelters,

v
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Indianisation of Foreign Engineerinz
Companies

4228. SHRI D.K. PANDA : Will the
Minister of FINANCE be pleased to state :

(a) the names of foreign engineering
Companies operating in India which have
been exempted frem the obligation to
Indianise a fixed percentage of their equity
shares;

()]
and

the reasons for their exemption;

(c) by what time they are to be
Indianised and brought at par with other
foreign firms ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
Government have recently devised guidelines
which are applicable not only to foreign
engineering companies but also to all foreign
majority companies working in India, to
govern the dilution of their foreign share-
holdings to be secured in such companies,
whenever they are granted expansions under
the industrial licensing policy of the Govt.
A copy of the Press Note issued in this
connection is laid on the Table of the
House. [Placed in Library. See. No. LT
3589/72].

Information on cases where any exemp-
tion/relaxation has been granted or made
in respect of any foreign engineering com-
panies, is being collected and will be laid
on the Table of the Lok Sabha.

Earning of Foreign Exchange by Nylon
Manufacturers

4229. SHRI JAGANNATH MISHRA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it Lias been made obligatory for
certain nylon manufacturers to earn foreign
exchange through exports to the extent they
require foreign exchange for importing their
requirements;

(b) whether this condition has not
been prescribed for all nylon manufacturers;
and

(c) if so,
crimination 32

the reasons for the dis-
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :

(a) to ¢). Export conditions are stipulated
against import of raw materials and/or
capital goods, depending on the kind of

industry to be licensed, the demand for its
products, the foreign exchange expenditure
involved etc. at a particu'ar point of time.
Prior to 1966, export conditions were pre-
scribed for various licences and letters of -
intent issued from time to time for the
production of Nylon yarn on the merits of

each case. In the first case sanctioned in !
1966, export condition against raw material L
was prescribed. Thereafter, all letters of .
intent issued so far do not carry any export |
condition either on account of capital goods
or imported raw material.

Foreign Exchange earned by H.A L.

4230. SHRI RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be pleased
to state :

(a) whether the H A.L. has earned
foreign exchange by exporting Aero-Engines
and also by overhauling Jet and Turbo jet
Engines from abroad; and

(b)

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes, Sir.

if so, the amount thereof ?

(b) The amount of foreign exchange
earned by H.A.L. during the last 3 years
from export of engine and helicopter parts
and overhaul of engines is as follows :

Year Free Foreign exchange earned
(Rs. in lakhs)
1969-70 13.72
1970-71 14-96
1971-72 11.27

Central Assistance te Orissa for
Flood Relief

4231. SHRI SHYAM SUNDER
MOHAPATRA :
DR. SANKATA PRASAD :
Will the Minister of FINANCE be

pleased to state :
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(a) whether Government of Orissa were
given aid by Goverament of India for flood
relief in the month of July; and

(b) if so, how much of it has been
utilised by Government of Orissa in the
months of June and July in the flood and
cyclone distressed areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). No financial assis-
tance to the Government of Orissa was
released in the month of July 1972 for flood
relief measures.  However, during the
current financial year so far, assistance
amounting to Rs. 6.00 crores. including Rs.
3.00 crores as short-term loans for agricul-
tural inputs, has been released to the State
Government for scarcity relief measures. A
report of the progress of actual expenditure
is still awaited from the State Government,

Smuggling on India-Bangladesh Border

4232, SHRID.N. SINGH : Will the
Minister of FINANCE be pleased to state :

(a) the number of leading businessmen
who have been found to be indulging in
smuggling in collusion with anti-social
elements on the Indo-Bangladesh border and
action taken against them;

(b) the main places across the Indo-
Bangladesh border which have become the
focal point for smuggling activities; and

(c) what are the steps taken by
Government to curb such smuggling acti-
vities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) The Goverpment are not
aware of any leading businessman indulging
in smuggling in collusion with anti-social
elements on Indo-Bangladesh border.

(d) There is no specific focal point as
smuggling takes place at various places
along the border like Rangaghat, Maj-dia,
Banpur, Karimpur, Chapra, Sikarpur,
Petrapole, Bangaon Bagda and Boyra.

() The foliowing steps have been
taken to curb smuggling activities :—

(1) Anti-Smuggling measures have been
intensified.
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(2) Frequent and regular meetings are
arranged at high level of various
enforcement agencies like the
Customs, Police and Border Secc
rity Force for mutual exchange of
information and for devising of
effective machinery for prevention-
of smuggling. Officers posted on
the border are given special train-
ing for anti-smuggling work,

Setting up of Evaluation Teams to assess
performance of Public Sector
Corporations

4233, SHRI JAGANNATH MISHRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have set up
Evaluation teams for assessing the perfor-
mance of public sector corporations; and

(b) if so, the composition of
teams and their functions ?

these

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI KR.
GANESH) : (a) and (b). Government
constantly review the working of Central
Government industrial and commercial
undertakings. In the process of such review
if the need is indicited for setting up
special committee to investigate into specific
areas of performance, organisation, etc. of
these enterprises, Govt. take suitable nece-
ssary action. In this context, the Ministry
of Foreign Trade had set up departmental
committees consisting of officials of the
Ministries to examine certain aspects of the
operations of some corporations under their
control. Similarly, the Ministry of Petro-
leum & Chemicals had set-up a Commit'ce
headed by Shri K.D. Malaviya, Member of
Parliament and consisting of Shri M S.
Pathak, Member, Planning Commission;
Chief of Exploration & Development,
Ministry of Petrol:um & Chemicals; Chief
Cost Accounts Officer, Ministry of Finance,
etc. to study certain features of the struc-
ture, organisat on, financing and functioning
of the Oil & National Gas Commission.

In addition, the Bureau of Public Enter-
prises also set-up special committees for
undertaking studies in depth of particu'ar
enterprises from time to time. The BPE
Yas also constituted special com.uittees on
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Inventory Control to study particular enter-
prises. These committees consist of officials
of the B.P.E. apd some outside experts.

Apart from these special committees
set-up by the administrative Ministries and
the BPE, Government bave rec ntly
appointed a high-level Action Committee on
public enterprises under the chairmanship
of Shri M.S. Pathak, Member, Planning
Commussion and consisting of $/Shrt K.M.
George, Managing Direcior, ACC Vickers
Babcock and former Managing Director,
Bokaro Steel Lid.,, V.G. Rajadhyaksha,
Chairman, Hindustan Lever Limited, C.P.
Sitvastava, Chairman, Shipping Corporation
of India Limited and Prof. Nitish De of
Indian Institute of Management, Calcutta.
The Action Committee 1s to study the
particular deficiencies in the working of
individual enterprises and to devise ways
and means of improving the performance of
these enterprises.

Removal of restriction on production
demanded by organised soap
production Industries

4234, SHRI C. JANARDHANAN :
Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the organised industrics
engsged in the production of soap have
demanded removal of the restriction of pro-
duction on them in view of the increasing
demand for soap in the country; and

(b) if so, what is Government's re-
action thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). In June 1971, in the context
of a shortage of glycerine, the Indian Soap
& Toiletries Makers’ Association had repre-
scnled that Government should reconsider
their policy of placing restrictions on the
expansion of soap production by the pro-
duction by the scheduled sector so that
«hortages of toilet and high grade washing
scaps said to be developing in the country,
and the shortage of glycerine could be over-
come. The future development of capacity
for washing soaps is reserved exclusively
for the small scale sector and hence the
question of expansion of capacity for wash-
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ing soaps does ot asise, There is no
specific restriction on the expansion of
capacity for the manufacture of toilet soaps
subjects to the industrial licenung policies
of Government and the constraints arising
from raw material availability, foreign
exchange requirements etc,

Non-officials made Cheirmen
and Members of the Boards
of Public Sector
Undertakings

4235. SHRI JYOTIRMOY BOSU : Wil
the Minister of FINANCE be pleased to
state

(a) the names and designations of the
non-officials who have been made Chairmen
or Members of the Boards of Public Sector
Undertakings;

(b) the remuneration and perquisites
:njoycd by cach of them; and

(c) the background of cach of the non-
officials who have becn given such assign-
ments ?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI KR.
GANESH) : (a) to (¢). The information i
being collected and will be placed on the
Table of the House.

Companies controlled by Big Busincss
Houses in which Government
hold Shares

4236. SHRI INDRAIJIT GUPTA :
Wiil the Minister of COMPANY AFFAIRS
be pleased to state number and particulars
of the companies controlled by the big
busine<s houses in which the Government
of India or Government financial institutions
are holding between 30 per cent to 51 per
cent of the equity shares ?

THE MINISTER OF COMPANY
AFFAIRS (SHRT RAGHUNATHA
REDDY) : The information is bsing collec-
ted and it will be laid on the Table of the
House.

. fowen (fgwras win) &
o [aTge TR ot
W |
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Loan sanctioned to Units by Indust-
rial Finance Corporation of India

4238, SHKI B. V. NAIK Will the
Minister of FINANCE be pleased to
state :

(a) the total amount of loans sanc-

tioned by the Industrial Finance Corpora-
tion so far;

(b) the number of Units to which this
loan has been sanctioned;

(c) the total amount in
which there has been default
and by whom; and

respect of
in repayment

(d) whether any loan without security
of State Governments is sanctioned by the
Corporation ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Since its inception
in 1948 upto the 30th June, 1972, the Indust-
rial Finance Corporation of India has
sanctioned total loans amounting to Rs.
311.51 crores to 503 industrial units.

(c) Ason the 30th June. 1972, loans
aggregating to Rs. 168.49 crores were out-
standing from 327 concerns. Of these, 71
concerns were in default in repayment of
intalments of principal (Rs. 637.07 lakhs),
payment of interest (Rs. 598.40 lakhs) and
payment of instalments of deferred payments
guaranteed and meet by the Corporation
(Rs. 146.63 lakhs), the total amount of
defaults aggregating to Rs. 1382.10 lakhs.
The defaults have occurred in most cases
ecause of adverse business conditions
nd other reasons beyond the direct control
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of the entrepreneurs and not due as such
to any deliberate intention to avoid pay-
ments of dues of the Co-pcration. As a
bare mention of the nam:s of the concerns
which are in default, without adequate
exp'anation of the background of how
defaults came to occur. map ¢ use undeserved
harm to the reputation of entrepreneurs.
Government does not consider it proper
to divulge the names of industrial concerns

who are in default at a |articu’ar point
cf time.
(d) The loans, in most cases, are

secured by either the mortgage of fixed
assets or the guarantee of a scheduled bank.
However, in cases (especially of coopera-
tives) where the State Governments have a
significant stake by way of financial par i-
cipation and/or management, State Govern-
ments guarantees are also obtained where
considered necessary.

Cases of corruption in Inspector
General of Stores, North India,
New Delhi

4239. SHRI PHOOL CHAND VERMA:
Will the Minister of DEFENCE be pleased
to state @

(n) whether an Official working in the
Inspectorate General of Stores, North India
New Delhi, had reported in writing certain
cases of corruption to the then Hone
Minister in 1964 and 1965;

(b) whether the then Home Minis er
had ordered an enquiry into all those
cases; and

(c) if so, the designation of
Officers who were found guilty and
nature of action taken against them?

the
the

THE MINISTER OF STATE D" FE ( E
PRODUCTION) IN THE MIN'S RY OF
DEFENCE (SHRI, VIDYA CHARAN

SHUKLA) : (a) Yes, Sir.
(b) and (c). The allegations were
enquired into, at the instance of the Home

Ministry & were found to be baseless. No
official was therefore found guilty. No

further action was therefore called for.
Erection of Victory Memorial

4240. SHRI VEKARIA : Will the Mini-
ster of DEFENCE bs pleased to state :
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(a) whether the Goverrment piopuse
to erect a Victory memorial where names
of the personnel of Armed Forces who
ated 1In  the December, 1971 war with
Pakistan, will be inscribed; and

(b) if so thelocation thereof and if
not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI1
JAGJIVAN RAM) : (a) and (b). A tem-
porasy War Memorial with an Amar Jyoti
1 as already been constructed under the arch
of the India Ga ¢ in Delhi. A proposal
to constiuct a rermanent war memorial
(Amar Jawan) at Declhi to commemorate
all ourwar dead since Independence is under
ac ive considcration of  Government.
Whether the nan es of the war dead inclu-
ding those of the December, 1971, war with
Pakistan will be inscribed individually or
whether their memory will be collectively
commemorated by inscribing the names of
Regiments/Units etc. which took part in the
vaijous military operations and conflicts
since Independence is a matter on which a
decisicn will be  taken at the appropriate
time.

Alleged misbel aviour of Satyagrahis
at Gadra Road

4241. SHRI SHASHI BHUSHAN :
Will the Minister of DEFENCE be pleased

to state :

(a* whether Government have received
certain complaints regarding allered mis-
b=haviour of Satvagrahis at Gadra Road
with the Military/Police officials:

(b) if so, the seaction of Government
thereto; and

(a) the arrangements made by Govern-
ment for the safety of the Satyagrahis and
the amount spent on them ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM, : (a) to (¢): No com-
plaints regarding alleged misbehaviour of
Satyagrahis with the Military officials at
Gadra Road have been received so far. The
information in respect of the other parts
of the Question will be collected and piaced
on the Tabl- of the House.
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Per Capita growth In Deposits
in Banks

4242, SHRI RAJDEO SINGH : Will the
Minister of FINANCE be pleased to state :

. (a) the proportion of per capita growth
in ddeposits in banks and per capita credit;
an

(b) whether growth in deposits and
credit a.e on more accelerated scale since
the nationalisation of banks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Over the three
y:ar period end-June, 1969 to end-June
1970 per capita bank deposits increased
from Rs. 88.9 to Rs. 134.8, recordi g an
increase” of 51.7%. Over the same period
per capita advances increased from Rs.
68.9 0 Rs. 96.4 showmng an increase of
39.99;.

(b) Yes, Sir.

Presence of all Bearing Structure
in Bombay High Area

4243. SHRI RAJDEOQO SINGH : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Sophisticated  Seismic
Surveys conducted by the French Consul-
tancy firm have confirmed the presence
of promising oil bearing structure and have
also led to the discovery of a new series
of structures in addition to the known
Bombay High area;

(b) whether the new offshore oilbearing
structures are about 20 miles east of
Bombay High and consists of a cluster of
formations which could be expected to be
o1l or gasbearing; and

(c) if so, the economics of the raw

structures?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) and (b). The seismic surveys conducted
on behalf of ONGC, by C. G. G, a French
firm have confirmed the existence, inter
alia, of the ‘Bombay High' structure, and
also of two favourable structural trends
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with focal culminations, It isnot posible
at this stage to say whether these are
oil-bearing.

One of the structural trends with local
culminations mentioned above, 1s located
to the east of the Bombay High but at
a distance shorter than 20 mules.

(¢) Nothing can be said about the
economics of any structure till 1t 18 tesced
by drilling and found to b: oil-bearing.

Proposal made by Banks to esta-
blish Multi Scrvice Agencles
and Clinics to promote
Self Employment

4244 SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether, in the context of reco-
mmendations of Thakar’s Committee,
greater emphasis 1s laid now on the proper
preparation of Schemes, ntroduction cf
simple forms and liberalisation of terms
and conditions by Banks;

(b)  whether special efforts are being
made by the Banks to prom»ste self-employ-
ment;

(c) whether some Banks piopose to
establish multi-service agencres and clinics
to foster seif employment and encourage
productive enterprise; and

(d) if so, the salicnt features of the
Schemes referred to 1n parts (b) and (v)
above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (¢). Yes,
Sir.

(d) As per the recommendation of
Thakkar Committee the banks were asked
to initiate suitable action on the following
lines:-

(1) Picparation of suitable schemes
and introduction of simplified
forms:

(ii) Liberalisation of terms and condi-
tions;
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(iii) Stream-lining of administrative set
up and organisational matters to
meet the requirements of hitherto
neglected sectors; and

(iv) Setting up of suitable extension

agencies, including multi-service

agencies.

The banks have already taken some steps
to implement the above suggestions. What
further improvements can be made is under
continuous study.

Syndicate Bank, Bank of India, State
Bank of India and Bank of Baroda have
established employment chinics and/for
consultancy bureau/multi-service agencies at
certain centres with a view to assisting
self-employed persons, esp-cially qualified
entrepreneurs interested in setttng up small
scale umits. These agencies are expected
to provide necessary guidance to the young
entrepreneurs interested in taking up self-
employed ventures in different fields.

Part played by Nationalised Banks
to accelerating Industrialisation

SHRI NIMBALKAR : Will the
of FINANCE be pleased to

4245,
Minister
state @

(a) what part the nationalised banks
are playing in accelerating industrialisation
i India; and

(b) with what success ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The nationalised
banks ensure that all genuine needs for
working capital of productive endeavou:s
arc met through the case credit facilities
they sanction. Besides the Banks al<o pro-
vide term loans especially to Small Scale
Industries. The success can be visualised
from the increase in the borrowal accounts
of Small Scale Industries from 36301 as at
the end of June 1969 to 84,859 at the end
of March 1972,

Facilities provided by Nationalised
Banks to Oil Engine Industry
of kolhapur

4246. SHRI NIMBALKAR : Will ths
Minister of FINANCE be pleased to state :
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whether any spe~al factlities ar* being
provided by the Nationilised Banks to the
recession strichen O1l Engme Industry of
Kolhapur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI In veiw of the
general recession 1n the o4l engine industry,
nationalised banks have bien adopting a
sympathetic policy in dealmg with un:ts in
this 1ndustry of Kolhapur A Study Group
consist'ng of representatives of Maharashtra
State Financial Corporation, Muharashira
Small-Scale Industries Development Cor
poration, Reserve Bank of India State Bink
of India and Industrial Development Bank
of India examined the special problems of
this industry and inter alia suggested
measures for divérsification of production
These recommendations are cngaging the
attention of the industry as well as other
related interests

Opening of New Branches of Nationalised
Banks

4247 SHRI NIMBALKAR . Will the
Minsster of FINANCE be pleased to state
the number of new Branches opened by
the banks since nationalisation, State-wisc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCLC (SHRIMATI
SUSHILA ROHATGI) The desired mfor-
mation Is set out in the statemeat laid on
the Table of the House [Placed in Library
See No LT-3590/72)

Pirogress in the construction of an Awrport
at Kolhapur (Maharashtra)

4248 SHRI NIMBALKAR Will the
Muister of TOURISM AND CIVIL AV!i-
ATION be pleased to state

(a) what progress has been madc in the
proposed comstruction of an arrport at
Kolhapur (Maharashtra), and

{b) whether the project has been
included 1n the Fourth Five Year Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) The question of developing the existing
aerodrome at Kolhapur 1s under conside-
ration
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(b) Yes, Sir The bulk of the expends-
ture wil be inwurred 1 the next Plan
pertod

Amount advanced to Government Servants
in Delhi

4249 SHRIS N MISRA Wil the
Minister of FINANCE bz pleased to state

(a) the amou1it of moiney advanced tn
Government servants in Delhi by Centrul
Government mn the last three y.ars, year-
wise,

{b) the purpose for which
advanczs have bzen maie, and

these

(c) the classes of ofi.ials to whith the
money has been advanced ?

THE MINISTER OF STATE IN THLE
MINISTRY Op FINANCE (SHRI KR
GANESH) (a)to(c) The iequstte infor-
mation 1s bemng col ected and will be laid
on the Tlable of th. House as early as
possible

Chinese Patrol Boats for Pakistan

4250 SHRIS N MISRA -
SHRI SAT PAL KAPUR

Will the Minister of DEFENCF be
pleased to state

(a) whether the Government are awarc
that five patrol boats have been acquired
from China by Pakistan,

(b) if so, whether China supplied such
patrol boats to Pakistan earlier also and 1f
so, the number thereof, and

(c) the steps taken to equip our arme i
forces against such acqusition ?

THt MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) (a) and (b) 1t 1s
understood that Pakistan has received some
patrol craft from China The exact number
18, however, not known

{(¢) Government are aware of the
situation and all powsible steps are being
taken 1n the matter ?

Financial assistance to Bangladesh

4251, SHRIS N. MISRA Wil the
Miaister of FINANCE be pleased to state *
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(a) whether a sum of Rs. 116 crore
has so far been given to Bangladesh by
India; and

(b) if so, the purpose for which the
said money has been given ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Govern-
ment had made a provision of Rs. 200 crores
for assistance to Bangladesh during the
financial years 1971-72 and 1972-73. Of
these, Rs. 166 crores have been covered by
agreements with the Government of Bangla-
desh, for specified commodities, equipment
and services.

(by The purpose of this assistance is
to help Bangladesh meet its urgont relief
1econstruction and developmental needs.

Pakistani Civilians held in India

4252. SHRI S. N. MISRA : Will the
Minister of DEFENCE b. pleased to state
the numoer of Pakistant Civilians held 1n
India ?

THE MINISTER OF DEFENCE (SHR!
JAGJIVAN RAM) : The nu.nber of civilians
held since the rec:nt confliet 1s 17,207; this
excludes those held in Punjab, about whom
latest information for the State Government
is awaited.
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Fraffrag &7 & feq waray A gy,
wrEmE Y gy FQ A7 afx

() 25ak 1972 A A
¥ W T uF qeger W osTo &) fae-
o=t 29 & Arfy & gfeTaaaar a1 e
w1 forgr wur a1 NI F I @ T@EF
Fol 7 &% go FRA S ¥ ¥ W
RaETFa qfa% HANT sufaad) A qgraar
ECil

Smuggling on Indo Pak Border

4258 SHR1 PAMPAN GOWDA *
SHRI D K PANDA *

Will the Minister of FINANCE be plea-
sed to state :

(a) whether Government have received
complaints regarding the activities of some

mternatrondl smugglers on 1Indo-Pak bord-
ers, and

(b) if so, the effective measures taken
by Government to check smuggling and the
number of persons arrested on the charge
of smuggling on the Indo Pak border after
the recent Indo-Pak war ?

THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHR! K R
GANESI1) (a) No complaint sregarding the
activites of imternational smugglers on Indo-
Pak border have been reccived by the
Government

(b) Effective administrative and legal
set-up already exists to check smuggling
The following special mcasures have bcen
taken n addition to check smuggling on the
Indo-Pakistan border

(1) Frevuent meetings are held at high
level between officers of Customs State Police
and Border Security Force for mutual excha-
nge of information and devising of effective
measures for prevention of smuggling.

(2) Crash programme has been chalked
out for tramning officers engaged on anti-
smugghing work In addition, the Customs
authonties have undertaken traffice checking.
Nakabandis and Rosd blockades at strategic
points Due to emergency stll i force,
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- with the deployment of Army and B, S.F.
on the border the smuggling is automatically
kept under check,

Only one person has been arrested for
smuggling after the recent jindo-Pakistan
war.

e wdm ¥ A0S gin da
ownfeant

4259. 0 sinravw @ifwa : a7 a@-
faam ST ImmAa  FdY gz @@ )
ERUETE i

(%) @ex o3 ¥ 97 TqrAl B A
1 #47 § agl goEA @ av oufaar @

w©E;

(@) s7 =naY F am 71 3797 §
wgi 33q uafeaat 33 &1 faAT g ; A%

() FTrsmT gESfaady Foqr gEY
gEFI qeareiyaad  afawi qur gady
gegRIr geareni &1 feaar  goifegar
g

fafa sitx = qur ¥dfaaw s
wafas |6 (3 g9 Ao WEw):
(F) 7z 53w & & wg< & g7 99 A
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(@) foad wfel =Y =w fear war
aur fraar oy faar qar ¢

fawr sawg & geannt (wTee geiEr
qgaelt) : (7) @ (=) . vw faEao
Y fear mar ¢, faad 19-7-69 ¥ 30-9-71
g% &Y wafa ¥, swafy fag arde a5 Y
gaqr So@ed §, ALy AIW ¥ gAfagN F
earamt gar fafrear & aast &1 faeadg
aqgraar @ & fau, sty §47 gror areq
aFFA-gAY a7 gear gw g wltw
famradr a7y g :—

B Fatdr greA SrATA WFa NFg

Fat oA« aAgw vifw
degr 6 ;| (@@
geqr wqql A)
(%) $hfmmdr 24 21 3736
& &A1aF
(@) fafsar & 35 33 447
TRTAH

Saving in Foreign Exchange as a Result
of Export of Crude

4262. SHRI M M JOSEPH : Wiil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the volume of export of Crude,
country-wise, during the ycar 1970-7 and
197172 and the foreign exchange earned
thereby during the said pertod,

(b) the foreign exchange likely to be
earned 1n the current year; and

{c) the steps taken by Government to
boost up the export thereof ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLFUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (@) to
(c). India does not export Crude Oil which
is produced within the country as the guan-
tum of such Crude O1l does not suffice even
to meet the whole of interna! demand. On
the other hand, India is currently importing
about 12 million tonnes of Crude Oil per
annum,
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All possib'e measures are being taken to
intensify exploration activities to reduce
the country’s dependence on Crude Oil
imports to the maximum extent possible.
There are, however, little prospects of our
becoming net exporters of Crude Qil in the
near future.

The foregoing does not cover the sale
of Rostam Crude produced in Persian Gulf
by HIPL, which has not been treated as
“export,

Proposal to Increase efficiency of the
Sainik School Administration

4263. SHRI VAYALAR RAVI: Will
the Mimnister of DEFENCE be pleased to
state :

(a) whether there is any proposal
under consideration to tone up the efficiency
of the Sainik School Administration; and

(b) if so, the main features thereof ?

THF MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). In the
XI1H meeting of the Board of Governors,
held on 21.8.72, it has been decided to set
up a Committee, with wide terms of refer-

ence, to review the performance, basic
objectives and functioning of Sainink
Schools.

Proposal regarding permitting Big
Business Houses to enter
Hotel Industry

SHRI C K. JAFFER SHARIEF:
SHRI DHARAMRAO AFZAL-
PURKAR :

4264

Will the Minister of TOURISM AND
CIVIL AVIATION be pleaced to state :

(a) whether there is any proposal
under Government’s consideration to allow
big business houses to enter the Hotel
industry to meet the requirements of foreign
tourist,; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). There is no specific proposal
to this effect. Considering the shortage of
good hotel accommodation in the country,
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the Department of Tourism weicomes new
entrants to the hotel industry subject to the
overall policy laid down by Government.

Territorial Army

4265. SHRIC. K. JAFFER SHARIEF:
Will the Minister of DEFENCE be pleased
to state :

(a) the functions assigned to the Terri-
torial Army personnel; and

(b) how do the conditions of their
service, pensionary benefits, avenues of pro-
motions and amenities compare to those
provided to the personnel of the regular
Army ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). The func-
tions assigned to the Territorial Army are
(i) to relieve the Rcgular Army of static
duties and to aid the Civil power in dealing
with natural clamities and muainienance of
essential services in situations where the life
of the community is affected or th> security
of the country 1s threatened; (1i) to provide
air defence, necessary; and (iii) to provide
units for the Regular Army, if and when
required,

The Territorial Army is complementary
to the Regular Army and is a second line
of defence of the country. It relieses the
Regular Army of certain static duties like
protection of vulnerable area/vulnerable
points, guarding of vital installations, guard
and escort duties, and air defence, so that
the Regular Army is used for deployment in
the forward line for offensive and defensive
tasks in direct contact with the enemy.

Conditions of Service of TA personnei

The Territorial Army being a part time
voluntary organisation does not offer a
regular career. Terriiorial A-my personnel
are required to attend training for a period
upto 2 months annualy and are liable to be
called up for military service during a
national emergency. While embodied for
service, personnel of the Territorial Army
are entitled to the same pay and al'owances
as are admissible to their counterparts in
the Regular Army.

Officers and J COs can serve upto the
age of 50 to 52 years. Other Ranks have
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serv'ce liability of 7 years’ colour service
only Since the Territorial Army does not
provide a permanent career to 1ts personnel
they are not entitled to any pensiona.y
benefits, except for those who sustain injury
or die during training/military service in
which case they are entitled to disability/
family pension on the same basis as admiss-
ib'e to personnel of the Regular Army.
However, terminal gratuity is alnissible to
officers and personnel of the TA who have
completed etther a minimum of 5 years of
aggregate emborlied service (which for this
purpose will include the period spent on
tramning) or 10 years engagement in the
Territorial Army (combined embodied and
non-embodied service) at the rate of one
months pay for each aggregate year embo-
died service, subject to a maximum of Rs,
12,000. Pay for this purpose will not
exceed Rs. 1,000 per menth.

As regards promotion of TA personnel,
they are given promotion on the same bass
as in the Regular Army subject to prescribed
service limits. However, the TA officers
are not considered for Command appoint-
ments of TA units in the rank of Lt Col,
as they neither undergo training at the
Officers Training School/Indian Military
Academy nor get an opportunity to acquire
the basic knowledge of other arms/services
of the Regulai Aimy due to the part-time
concept of the TA. During training/military
service, the same amenities are provided to
TA personnel a, are available to their
counterparts in the Regular Army.

Targets of refining capacity in Fifth Five
Year Plan

4266. SHRIC. K. JAFFER SHARIFF:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the targets
of refining capacity likely to be reached by
the end of the FFifth Five Year Plan ?

THE MINISTER OF 1AW AND JUS.
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRU H. R. GOKHALE) : Studies
carried out indicate that the total demand
for petroleam products in 1978 i, e. by the
end of the Fifth Five Year Plan will be
around 40 million tonnes, but the target of
refining capacity for the Fifth Plan is still
undet consideration.
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Irregularities by Companies headed
by Shri G. D. Morarka

4267. SHRI MUKHTIAR SINGH
MALIK :
SHRI M. M. JOSEPH :
Will the Minister of COMPANY

ATFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the irregularities in the
accounts of the companies headed by shri
G. D. Morarka specially Belapur Sugar
and Allied Industries Limited;

(b) if so, tl'e extent of loss incurred
bv the Life Insurance Corporation of India
Banks and Unit Trust of India due to these
irreguiarities;

(c¢) what action has been taken against
these concerns; and

(d) whether Government have any
pioposal to enquire into the affairs of
these concerns and if not, the reasons there
for ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI REGH{'NATHA REDDY)
(a) Yes, Sir.

(h) to (d). The books of accounts of
Belapur Sugar and Allied Industiizs Ltd.
were recentlv inspected under section 209
(4) of the Companics Act, 1956. The report
of inspection is under preparation. In the
case of Ganesh Flour Mills Co. Ltd. the
Company Law Board had filed a petition
under secticn 397 and 398 of the Companies
Act. before the High Court of Delhi and
the Court had passed orders removing the
Board of Directors and appointing a new
one instead. It has also been decided to
inspect the other companies in this group.
The irregularties and contraventions that
have been committed can be known only
after the inspection reports are received and
examined. Any action thereon will necessa-
rilly have to wait for such an examination.

Loans advanced by Nationalised
Banks to S.C. and S.T. in Mysore

SHRI G. Y. KRISHNAN : Will
of FINANCE be pleased to

4268.
the Minister
state :
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(a) the number of persons belonging
to’ the Scheduled Castes and Scheduled
Tribes who have been advanced loans by
the nationalised banks during 1971-72 in
the State of Mysore; and

(b) the maximum amount of loans
advanced to the small farmers and other
professionals in that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a). Banks do not
distinguish between scheduled castes and
scheduled t(ribes on the one hand and the
rest of the constituents on the other in the
maintenance of statistics; the informaticn
asked for by the Heon’ble Member is, there-
fore, not available.

(b) The outstanding advances of public

sector banks to smali farmers and pro-
fessionals in Muysore State as the end of
Dec=mber, 1970 and December, 1971 were

as follows :-

Advances by pubiic-sector banks in
Mysore State :

As at the end
of December,
1970.

(Rs. in lacs)

As at the
end of De-
cember 1971.
(Rs. in lacs)

Category

(i) Small farmers 292 315
(upto 5 acres
holding) Direct
finance.

(i) Self-emploved 130 167

and professi-
onals.

N. B. Figures are provisional.

Remittances by Foreign
Companies in India

4269. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state @

(a) whether ~Government allow the
Branches of foreign comb»anies in India to
remit expenses on Administrative Office,
Area Office and Head Office expenses to
their parent companies abroad; and

(b) if so, the basis of computing the
remittance ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANMESH) : (a) Yes, Sisr.

(b) Under the existing regulations
remittances of such expenses are allowed
on production of decumentary evidence to
show that th: amounts proposed to be
rem tted have b2en or will be admitted by
the income-Tax au:horities as expenses
legitimately chargeable to the revenue of the
Indian Branch for the purpose of assessment
to tax.

Serutiny of Projects done by Techni-
cal Section (T & P Division)

4270. SHRI C. CHITTIBABU : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Technical Section (T &
P Division) has got qualified and trained
technical personnel to scrutinise during I971
as many as 187 Irrigation, Power and
Flood control Prcjects estimated to cost
Rs. 2417.32 crores;

(b) the composition of this Technical
Section; and

‘(c) the nature of scrutiny of the
projects done by this Technical Scction ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAGC CHAVAN) : (a), Yes.
~(b). The Technical

Section (T & P)

Division consists of a full-time Deputy
secretary belonging to the Indian Audit
& accounts Service, a Deputy Finance

Officer and two S. A. S. Accountaats
drawn from the Audit Department, a Techni-
cal Assistand (promoted from U, D. C.)
and two lower division clerks.

(¢) The scrutiny of projects done by
the Technical Section is restricted to ¢xi-
mination of the correctness of estimates
and reliability of the financial forecasts

and other benefits, to be derived. The
projects  which  mostly  belong to the
State Sector, are examined in the vari-

ous Directorates of the C. W. P. C. from

the technical angle. The Technical Cell
carries out the scrutiny of these Projects
only from the financial angle in close

coordination with the C. W. & P. C. be-
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fore the projects are placed before the
Advisory Committee on Irrigation, Flood
Control and Power projects, which advises
the Planning Commission on the merits
of individual projects.

Pindi bid to buy “Torture
Devices” in U. S. A.

4271. SHRI JAGANNATH MISHRA:
Will the Minister of DEFENCE be pleased
to state :

(2) whether Government’s attention has
been drawn to the news item appearing in
the ““Times of India’ on the 2%th July, 1972
undzr the caption ““Pindi Shopping in U.S.
for Torture Devices™; and

(b) if so,
thereto ?

the reaction of Government

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) ; (a) and (bj. Govern-
ment have scen the Press report but have no
comment to offer.

Inceme and expenditure of
Air India during 1971-72

4272. SHRI JAGANNATH MISHRA :
SHRI M. C. DAGA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pieased to state :

(a) the total exvenditure incurred and
the total income ea~n2d by Air India during
the year 1971-72; and

(b) the remedial measures taken to

make it profitablc Corporation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. XKARAN SINGH) :
(a) and (b):Total Revenue Rs.—79.93 crores

Total Expenditure Rs.—89.59 crores.

The measures taken by Air-India to
improve its profitability include.

(i) Strict control over costs.

(ii ) Introduction of promotional fares
to attract moret reffic.

(iii) Formation of a separate charter
company.
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It may be stated that Air-india has a
unique record of unbroken profitability
since itr inception in I¥53 right up to 1970-
71 1971.7. is the first year it has shown a
loss.

T, gt ol @i
wfiw w7 a@
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(7) afegl, sast qger ard war 47
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Changes in the top management of Air
India consequent on the impending
retirement of its Chairman and
Managing Director

4276. SHRI ISHAQUE SAMBHALT :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether some changes in the top
management of the Air India are being
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made consequent on the impending retire-
ment of its Chairman and Managing
Duecter,

(b) if so, the broad outlines thereof, and

L]

(¢) whether some IAS Offi ers from
his Minsstry are being considered  for
appointment against some of the top posts
by Government and if so, their spiciali-
satton 1n the filld of aviation and Air-
Industry management ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) to (&) The term of Air India’s Board of
Directors, tncluding its Chairman, 1s uptil
31st January 1974 The Managing Director
18, however, due to retire on reaching the age
of 58 on 13th February 1973  The question
of filling the vacancy has not yet been taken
up by Government.

Seltting up of Alcohol based Industries
m States

SHRI P GANGADLSB :
SHRI K LAKKAPPA

Wil the Mmister of PETROLEFUM
AND CHEMICALS be pleased to state

271

(a) whether the Union Government
have asked the State Governments to take
the Centre’s prior approval for setting up
of alcohol-based industries 1n States,

(b) whether the Centre has also acked
the States to practise austerity 1n utilisation
of alcohol, and

(¢) 1if so, the reaction of State Govein-
ments thereto ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF PETROLEUM AND
CHFMICALS (SHRI DALBIR SINGH) .
(a) Yes, Sir.

(b) Yes, Sir

(c) State Governments are extending
cooperation to the extent possible

Smuggling of Goods into Judia

4278 SHRI P GANGADEB
SHR1 PM MEHTA

Will the Mimster of FINANCE be
pleased to state :
(a) whether there has been any rise in
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the value of smuggled goods seized m the
country during the last three years, and

(b) f so,
yearwise 7

the comparative figures,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI KR,
GANESH) (a) There has been a significant
rise 1n the value of smuggled goods seized
in the country during the last three years,
but the seizures ot gold 1n 197] showed a
fall because of the rise in the price of gold
abro:d and the vigilance kept by the Nevy
on the West Coast

(b) The value of the smuggled goods
seized during the vears 1965 to 1971 (year-
wise) are given below

Year Value of Other goods seized
gold seized (in lakhs of Rs at
(in lakhs of Indian market rate)

Ry at inter-
national mone-

tary rate)
1966 195 466
1967 410 1230
1968 333 1606
1)69 530 1971
1970 428 1779
1971 178 1905

Shifting of Seamen’s Training School
from Visakhapatnam to Chilka Lake

SHRI P GANGADEB
SHRI PM MEHIA:

4279

will the Minister of DEFENCE be
pleased to state

(a) whether Government have not
permitted Indian Navy to shift 1ts seamen’s
training school from Visakhapatnam m
Andhra Pradesh to Chilha lake in Ortssa,
and

(b) if so, the reasons therefor ?
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THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) and (b). The pro-
posal to shift Boys Training Establishment
from Visakhapatnam to Chilka has been
dropped as locatton of the project at Chilka
could have adverse ecological impact.

Seizure of Guld at Palam Ailr-Port, Delhi

4280. SHRI K. LAKKAPPA :

SHRI DALIP SINGH :

Will the Minister
pleased to state :

of FINANCE b:

(a) whether the Delhi Customs Autho-
rities seized gold at Palam Aurport on the
24th June, 1972; and

(b)

THE MINISTER OF STATE IN THE
INISTRY OF FINANCE (SHRI K R.
ANESH) : (a) and (b). On 24th June,

1972, Customs Officers at Palam Au-port
searched two Germans and seized 500 gold
bars with foreign markings, in all weizhing
58 Kgs.

if so, the quantity of gold seized ?

Setting up of Laboratory by 1.0.C.

4281, SHRI K. LAKKAPPA :

SHRI P.M. MEHTA :

Will the Minister of PEIROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Oil Corporation
1s setting up a Rs. 2.5 crore laboratory and
if 50, 1y focation; and

(b) whether Indian Oil Corporation
has collaboration arrangements with Mobil
of the United States for the purpose ?

THF MINISTER OF 1AW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The Indian Oil Corporation is setting
up a Research & Development Centre,
including the laboratories, at an estimated
cost of Rs. 2.5 crores at Faridabad in
Haryana near Delhi. Under an existing
agreement between the Indian Oil Corpo-
ration and the Mobil Petroleum Company
Inc. of USA, the latter is required to render
assistance to the IOC in the initial planning
of the Research & Development Centre.
There is, however, no collaboration arrange-
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ment as such The question of collaboration
arrangement for securing techmical assis-
tance to develop some speciic lubricants
such as turbine oils, marine and awation
lubricants, EP gear oils, complex greases
etc., 1s being discussed by the 10C with
some of the international o1l companies.
The final sclection of the party with whom
it would enter into collaboration arrange-
ments for thiy purp »e will be made as and
wiicn 1t becomes necessary to do so.

Names of places where Government
propose to build cheap Hotels
for Tourists

4282. SHRI DHARAMRAO AFZAL-
PURKAR :

SHRI M. S. PURTY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of places where Govern-
ment propose to bwild cheap Hotels for
tourists during the next Five Year Plan
pertod; and

(b) the salient features of such hotels ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The Department of Tourism
and the India Tourtsm Development Corpo-
ration have plany to construct additional
accommodation suitable fur tourists during
the Fifth Five Ycar Plan period. The
locations are being finalised.

Grant of advance to central Govern-
ment employees for purchase
of Scooters and Cars

4283. SHR1 H. K. L. BHAGAT :
SHRI 1ISHWAR CHAUDHRY :

Will the Minister of FINANCE be
pleased to refer to the reply given to USQ.
No. 6778 on the 19th May, 1972 and state :

(a) the circumstances under which the
grant of second and subsequent advances
for purchase of cars/scooters by Central
Government employees has been restricted;

(b) whether Government are aware of
the difficulties being experienecd by Central
Government employees on account of the
aforesaid restrictions; and
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(c) whether Goverament propose to
remove the restrictions, and if so, when ?

THE MINISTER OF STATE IN THE
MINISTER OF FINIANCE (SHRI K. R.
GANESH) : (a) Restrictions were imposed
on the grant of second or subsequent
advances for the purchase of motor-cars|
scooteis bv Central Govrnment emplc yees
as a measure of cconomy in tle context of
heavy expenditure onm the refugees from
Bangla Desh.

(b) Yes. Sir.

(¢} Orders modifying the restrictions
have since been iscued, a copy of which 1s
placed on the Table of the House (Placed
in Library. See No. L. T. 2592/72)

Persons arrested in  comnection with
forging of Currency in Delhi

4284. SHRI PURUSHOTTAM KAKOD-
KAR :
SHRI AMAR NATH CHAWLA :

Will the Ministes of FINANCE by
pleased to state :

(a) whether a gang of ‘well-to-do’ people
specialising n currency forging was smashed
by the Central Dastrict Police i Delln
recently;

(b) 1f so. whether any arrests have been
made; and

(c) the action taken against the persons
concernred ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!I K. R.
GANESH) : (a) to (c). On 8.8 1972 Delhi
Police arrested 3 persons in connection with
passing on a counterfeit Five Rupee Note
as genuine note to a shopkeeper in the
area of Raja Park. During search, 28 pieces
of forged rotes were also received from
them. A criminal case under Section 489
B/420 IPC was registered at the Punjabi
Bagh Police Station. During inve.tigation
another person of Rampura, Delhi, who is
suspected to be the master-mind behind the
Bang, has also been arrested. The investiga-
tion of the case is under progress.
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Increase In forcign equity capital of

and acrount repatriated by
Mi/s, Pfizer India.

4285, SIIRI K. S. CHAVDA : will the
Minister of ETROLEUM AND CHEMI-
CALS by pleased to state :

(a) the wnitial and present foreign equity
capital of M/s. pfizer India;

(b) how the increase in foreign equity
has been achieved by additional in-estment
from abroad or from profits made in India;
and

(c) the amount repatniated by M/s.
Pfizer, year-wise on account of (1) dividends
and (n) technical knowhow fees since the
year 1t 1s operating in India ?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) to (¢) The information 1s being collec-
ted and will be laid on the Table of the
House

Investment made by L I. C, In
different industries

4286, SHRI BANAMALI PATNAIK :
Will the Mrnister of FINANCE by pleased
to state :

(a) the investments made by the Life
Insurance Corporation of India in different
sndustries, Housing and Government Com-
panies in Orissa State :

(b) the salient features thereof; and

(c) the profits made from each of the
investments ?

THE MINISTER OF FINANCF (SHRI1
YESHWANTRAO CHAVAN) : (a) and
{b). Information regarding the LIC's invest-
ments 1 Orissa on 31 3.72 is given below :-

(i) Industries : Investments in industries
(which were in the form of
debentures, preference shares and
ordinary shares of public limited
companies and term loans to
sugar  cooperativea) were Aas
under :—
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Industries (Rs. in lakhs)
Book Value.

1. Cement 4.71
2. Coal 204
3. Cotton Textiles 237
4. Dyes, Chemicals & Pharmaceuticals 14.62
5. Electricity 0.01
6. Enginecerihg 49.42
7. Mining 13.92
8. Paper & Boards 153.40
Y. Sugar & Brewcries 54.70
10. Miscellancous 3526

330 45

(ii) Housing : Apart from loans wnder
the wvarious mortgage schemes,
the LIC gave direct loans to the
Orissa Government for its various

to the Government stoed at Rs.
991.73 lakhs on 31. 3. 72, A brief
description of these Joans is given

housmg schemes. The loans given below :—
Scheme Rate of Mode of
interest 9, repayment.
per annum
1. Middie Income Group 5 and 5% 25 years annual equated
Housing Scheme. mstalments.
2. Rental Housing Scheme. 5 and 5% 20 years annual equated
instalments.
3. Land Acquisition and Sy 10 years annual equated

Development Scheme.

4, Various Housing S to 6%
Schemes.

.

mstalments (commencing
from Sth year).

25 years annual epuated
nstalments, 25 years
halfyearly equated insta-
Iments and 25 years in
lump sum,

(iii) No loans were granted to Govern-
ment companies.

(©) The profit realised by the LIC on
the sale/redemption of debentures, and the
sale of preference and ordinary shares, of
public Hthited companies amounted to Rs.
3.70 lakhs upto 31.3.72.

Transfer of office bearcrs of Association
under Controller of Defence
Accounts, Patna

4287, SHRI S. M. BANERJEE :
SHRI CHANDRA SHEKHER
SINGH :

Will the Minister of FINANCE be plea-
sed to state :
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() whether most of the office bearers
of the Association under Controller of
Defence Accounts, Patna have been transfer-
red;

(b) whether any representation has been
sent by various Members of Parliament to
the Minister of State for Finance in this
cohnection; and

(c) if so, the steps taken by him in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE ( SHRIMATI
SUSHILA ROHATGI) : (a) No, Sir. Some
of the office bearers have been transferred
out as mentioned below:-

The two recognised Association, viz., the
All India Defence Accounts Association (C.
B.) Poona andthe All India Defence Accounts
Employees Association, Calcutta have their
bran.hes in the office of the C. D. A. Patna.
The branch affiliated to the Poona Associa-
tion has nine office-bearers none of whom
has been transferred out. Two factions
claim to be the office-bearers of the branch
affiliated to the Calcutta Association. One
is the Ad-Hoc. Committee which was esta-
blished on 7.10.1971 by dissolving the then
Executive Committee. The second has fifteen
office-bearers who were stated to have been
elected on 8.12.1971. Qut of the five memb s
of the Ad-Hoc. Committee, three have been
transferred out. Of the fifteen members of
the second group seven have since been
transferred out.

(b) Yes, Sir.

(c) They have been/are being examined
by the Minister and suitable replies have
been/would be sent to the Hon,ble Members
individually.

Recovery of outstanding loans
in Orissa

4288. SHRI ARJUN SETHI : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 4332 on the 28th April, 1972 regarding
recovery of outstanding loans by the State
Bank of India, Bhadrak Branch, Orissa and
state whether information has since been
collected; and if s0, a gist thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE ( SHRIMATI
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SUSHILA ROHATGI) : Yes, Sir. The
information 1s furnished in the enclosed
statement.

Statement

The position regarding small business
finance and agricultural advances at Bhadrak
Branch of State Bank of India during the
last 3 years is indicated below:

(Rs. in lakhs)
As on Smal' Business Agricultural
Finance Advances
No.of Outstan- No. of Outstan-

Afcs. dings Alcs. dings

31 12,1969 29 5.16 4 0.40
31.12.1970 282 37.25 305 5.00
31,12.1971 275 40,01 277 314

Re. part (b) of Unstarred Question
referred to above asking whether
the ex-Agent of the Bhadrak Branch
of State Bank of India has been
suspended :

Yes, Sir. The ex-Agent of the Bhadrak
Branch of the State Bank of Imdia has been
suspended in view of various irregularities
commuittted by him in sanctioning of small
business finance. )

Re. part (¢) of Unstarred Question
referred to above asking for the
steps being taken to realise the
outstanding amount from the
persons concerned:

Registered notices to the defaulters as
also the guarantors are being served by the
bank. In cases of persistent default, legal
action is proposed to be taken by the bank.

Non-adjustment of premium deposits
In the Divisional Office of L. 1. C,

4289, SHRI ARJUN SETHI : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 1131 on the 24th March, 1.72 regarding
non-adjustment of Premium deposits in the
Divisional Office of Life Insurance Corpora-
tion at Cuttack and state whetber the in-
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formatiom has since been oollected; and if
so, a gist thereof ?

THE MINISTER OF FINANCE (SHRI-
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YESHWANTRAO CHAVAN) : The details
of premium deposits adjustment and out-
standing for the pertod ending March 69, 70
71 and 72 are given below.-

Total Deposits outstanding

Penod Total Adjustments
T 1441963 to 31-3-1969 1, 22, 11, 529
1-4.1969 to 31-3-1970 1, 02. 41, 841
1-4-1970 to 31-3-1971 1. 91, 85, 623

1-4-1971 to 31-3-1972 2, 58, 84. 897

48,79,756
£0,45,797
79,73,385

70%5,178

From the figures, 1t will be clear that
there is appreciable increa ¢ 1n  the adjust-
ments of premiums deposits during 1970 71
and 1971-72 In view of this the point regar-
ding fixation of responsibility, vide pairt (b)
of Unstarred Question No. 1131 for 243 72
did not arise.

Increase in crude oil prices

4290. DR H P SHARMA : Will the
minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) how many times since 1968 crude oil
prices have been ncreased and the quantum
of increa.e on each occasion;

(b) the comparative crude prices in 1968
and at present and the reasons for the
increase;

(¢ how far the pressure of foregn onl
compantes has been responsible for this
increase: and

(d) whether there 1s persistent demand
for further increase in the prices of crude
imported by them and if so, the extent of
increase now demanded and Government's
reaction thereto ?

THE MINISTER OF LAW AND JUS-
TICF, AND PFTROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) to
(b). There was no increase tn the price of
crude ol during the period 1968 to February,
1970 In fact, during this pertod the prices
were reduced three times. The price of crude
oil has, however, been sought to be increased
by the foreign o1l compantes five times
since November, 1970 as under:-

Nov., 1970 — 7 cents/bbl. — Due to a corresponding
mcrease in tax rate.

Feb. , 1971 — 27  cents/bbl, — )Due to Tehran Agrecment.

June 1971 —_ 7 cents/bbl. — )

July. 1971 - 5 cents/bbl. —_ Due to reported hardening
of market prices.

Jan. 1972 — 11.7  cents/bbl. Due to Geneva Agreement
after the devaluation of

—_— the dollar.

The comparative prices of crude o1l 1n 1968 and at present are as under :—

Crude prices 1n

1968
§/bbi.
T Lgm T 138
Iranian crude
Darius crude 1.35
(welf. [ 1. 69)
Arabian mix 1.37

crude.

Prices as claimed Increase
at present from $/bbl.
Jan 1972 $/bb;.
T4 T Toa6r T
192 0.57
1.816 0.446
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Except for once in July, 1971. when
foreign Oil Companies claimed an increase
of 5 cents per barrel on the plea of har-
dening of world macket prices of crude oil
(4 cents/bbl in case of ESSO), the other
increases have been claimed for reflecting
the incidence of increased taxes required to
be paid to the oil producing countries, It is
expected that there will be further tax
increases in 1973, 1974 and 1975 according
to agreements rcached between the oil pro-
ducing countries ai d the o1l companies.

Government do not see sufficient justi-
fication for these three foreign oil companies,
i. ¢, Burmah-Shell, ESSO and Caltex passing
on the entire increase in taxes and royalties
etc. to the consuming countries like India.
However, in order not to affect the countiy’s
industrial growth. Government have allowed
import of crude oil provisionaily at the
higher prices determined in February 1971
to meet the sitvation arising out of the
developing emergency, and foreign exchange
is accordingly being released for the import
of crude oil on an ad hoc basis. As rcgards
increases in the prices of crude oil imported
by Cochin and Madras Refineries, these
have been accepted by the Government in
view of their co1 tractual commitment with
their suppliers.

As a result of foreign exchange releases
made to these three foreign oil companies
on a restricted basis, as aforesaid, they have
correspondingly reduced their crude o1l
imports by charging the prices claimed by
them. The resultant gap in droduct availabi-
lity has been made good by imports of
products.

All aspects of our relationship with the
foreign oil companies, ncluding the price
of crude oil imported by them are being
studied with a view to determining the best
course of action to be adopted.

Expenliture incurred on Malaviya
Committee on O. N. G. C.

4291. SHRI PARIPOORNANAND
PAINULI : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) the total amount spent by Govern-
ment on the Malaviya Committee on O, N.
G. C.; and
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{b) the break-up of expenditure under
different Heads ?

THE MINISTER OF LAW AND JUSTICF,
AND PETROLEUM AND CHEMICALS
(SHRI H. R. GOKHALE) : (a) and (b), The
total amount actually disbur<ed so far on
account about of the expenditure on Mala-
viya Committee is Rs. 91,847, The break-
up of this payment 1s as under:~

Salaries and Honoraria : Rs 41611.91

Travelling and daily

Allovances : Rs. 34272.75

M:scellaneous expendi- Rs. 15961.96
lure on statinnery

printing, te'ephone,

contingent employces

ete.

Total : Rs. Y1846.62
or say Rs. 91347

It is broadly estimated that a further
amount of Rs. 15,000 may be incurred on
the basis of pending bills wh'ch are nnder
scrutiny and bills that may be recenned herc~
after.

Foreign Exchange released to and
utilised by O. N.G. C.

4292. SHRI PAPIPOORNANAND
PAINULL:Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the amount
asked for by
Commussion and
the Government of India during
1970-71 and 1971-72; and

of foreign exchange
the Oil and Natural Gas

the amount released by
196970,

(b) the amount of foreign exchange
actually utilised by O. & N. G. C. year-
wise during the said period ?

THE MINISTER OF LAW AND JlUg-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and

(b). The information is being collected and
subsequently be laid on the table of the
House.
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Stock of batteries dwindling in Indian
Alrlines for its Caravelle Fleet

4293. SHRI RAM PRAKASH : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Indian Airlines Cara-
velle floet 1s starved of batteries with the
stock rapidly dwindling;

(b) whether some firms in France have
sefused to supply the batteries on account
of huge amounts outstanding against the
Indian Airines for a long time; and

(¢) if so, the steps proposed to be

taken 1n the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). No, Sir.

(c) Docs not arise.

Special allowance to Central
Government Employees residing
in cities having Wings of
Defence Services

4294. SHRI D. P. JADEJA : Will the
Minister of FINANCE be pleased to state:

(a) whether the Civil employees of
Central Government resididing mn cities
where all the three Wings of Defence Ser-
vices are situated are getting any extra
allowance;

(b) if so, how much; and

(c) if not, whether Government propose
to pay some special Allowance to the Cen-
ral Government employees residing in those
Cities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI H.R.
GANESH) : (a) No, Sir.

(b) Does not arise.

(c) there is no such proposal before
Government,
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Recraitment for the Post of Pllots
in Indian Airlines

4295, SHRI D. P. JADEJA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether there is any recruitment
for the post of pilots being held in Indian
Airlines presently;

(b) the number of applications received;

(c) the number of applications belonging
to Scheduled Castes and Secheduled Tribes;
and

(d) whether any quota for Scheduled
Castes and Scheduled Tribes has been
fixed 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :

(a) Yes, Sir.

(b) 59

(d) N>, Sir. Candidates from these
communitics are however, given special
consideration provided they are considered
suitable in all respects.

Potentialities of gas field In Gujarat

4296. SHRI D. P. JADEJA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Central Government keep
the State Government of Gujarat advised
of the potentialities of gas field and plans
and arrangement of distribution of gas so
that the national wealth could be putto
use in the best interest of the state; and

(b) if so, the manner in which it is
being done and if not, the reasons there-
of ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) The
Central Govt. does keep the State Govt.
of Gujarat advised of the potentialities of
gas fields and plans and arrangements for
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distribution of gas o that this national
wealth is used in the best interest of the
State as well &s of the country,

(b) This is done through discussions in
meetings called for the purpose which are
attended by representatives of Gujarat
Government, and through correspondence
with that Govt,

Number of Officers belongiag to S.C.
and 8. T, in the Upper Manage-
rial Cadro [n Indian
Airlines

4297. SHRID. P. JADEJA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the aumber of officers belonging
to the Scheduled Castes and Scheduled
Tribes in the upper managerial cadre in
Indian Airlines; and

(b) the rdasons why their number is
small ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) One.

(b) The management of Indian Air-
lines is making efforts recruit as many
candidates as possible from the scheduled
castrs and tribes and has in fact been
holding certdin selections entirely confined
to these communities against reserved
vacancies. However, experience has shown
that adequate nurhbers of suitable candi-
dates for high level managerial post are not
forthcoming.

Tt feam Toqm frell o W
swr ¥ qwan i

4298, WY gerwey wai : st faw Tt
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i
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Talwar Expert Group on State Enact.

ments
4299. PROF. NARAIN CHAND
PARASHAR : Will the  Minister of

FINANCE be pleased to state :

(a) Whether the Talwar Expert Group
on State Enactments having a bearing on
Commercial Banks’ lending to Agriculture
has suggested the draft of a Model Bill
for the coasideration of Government:

(b) if so, the salient features of the
Model Bill;

{c) the names of the State Governments
which have already considered the aforesaid
draft; and

(d) the names of the State Governments
which have accepted the Model Bill draft 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir.

(b) A statement containing the salient
featuges of the Model Bill is laid on the
Table of the House. [Placed in Library,
See. No. LT-—3593/72]

(¢) & (d). So far, four State Goverments,
viz, Mysore, Himachal Pradesh, Madhya
Pradesh and Meghalaya have drafted the
Bill. The Bill has alr¢ady been passed in
the Himachal Pradesh Legislature and ig
awaiting formal assent. The Bill is likely
to be placed in the Legislatures of Mysore
and Madhya Pradesh Governments in the
coming sessions.
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The draft Model Bill is presently under
consideration by aljl other State Govern-
ments The State of Jammnu & Kashmr,
Nagaland and Tripura have sent no reply

as yet. The matter 1s being pursued with
them,

Codification of ieave and pension Rules
of the Central Government Employees

4300, PROF NARAIN
PARASHAR Will  the
FINANCE be pleased to state *

CHAND
Minister of

(a) Whether it is contemplated to codify
the Leave and Pension Rules of the Central
Government employees, and

(b) if so, the likely dite by which the
proposed cod:fication would be completed
by Government ?

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE
(SHRI K R. GANESH) (a) and
(b) The pension and leave rules

have already been codfied and publishcd as
the central civil services (Pension) Rules,
1972 and the Central Civil Services (Leave)
Rules, 1972 1n Part 11, Section 3, Sub-
Scction (11) of the Gazette of India dated the
Ist April and the 8th April, 1972 respcctively

Presidential Awards to the officers of
Central Customs And Excise
Department

4301 PROF NARAIN CHAND
PARASHAR Will the Minister of FINANCE
be pleased to state :

(a) Whether Six Presidential Awards
for special disunguished record of service
were granted to six officers of the Customs
and Central Excise Department on the
Republic Day, 1971,

(b) if so, the names, designatious and
stations of posting of these officers,

(c) the natuie of meritoriovs services in
cach case, for which these awards were
given;

(d) whether any financial incentives
were also given to the officers for the
meritorious services, and

SEPTEMBER 1, 1972

Written Answers 128

(#) if so, the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) . (a) Presidential Awards were
granted to six officers of the said Depart-
ments on the Republic Day, 1971, Two of
th se awards were granted for Exceptionally
Meritorious Seivices and the rest for Spec-
1ally Distinguished Record of Service

(b) to(e) A statement 1s laid on the
Table of the House. |Placed in Library See
No L T—3594/72)

Showing of value in Sindhi Ianguage
on Currency Notes

4302 PROF NARAIN CHAND
PARASHAR . Wil the Minster of
FINANCE be pleased to state :

(a) whether value of currency note 1s
not written in Sindhi language even though
1t 1s one of the languages in the Eighth
S.hedule to the Constitution of India, and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI KR.
GANESH) , (a) and (b). Although Sindhi 15
one of the languages listed m the Eighth
S.hedule of the Constitution of India, the
value renderings in Sindhi have not been
included in the cu rency and bank notes so
far, because of the absence of a fair measure
of agreement among the Sindhi speaking
population regarding the script to be
adopted.

Seizure of goods by the Collectorate of
Central Excise, Madurai

4303 SHRI K SURYANARAYANA
Will the Minister of FINANCE be pleased
to state :

(a whether Collectorate of Central
Excise, Madurai seized ‘third party’ goods
worth a few lakhs of rupees on which
Excise Duty had been paid during 1971-72,
when these parties were neither licensees
nor man ifacturers in terms of the Cential
Excise Act or Rules made thereunder;

(b) if so, a brief account thereof, and
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(c) the remedial measures which
Government propose to take to set matters
right and afford necessary relief to the
affected ‘third parties’ wa the matter of
release of such goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : (a) and (b) Excisable goods
on which proper Central Eacise duty has
been paid are not hable to seizure Under
the reasonable bel ef, however, that such
duty has not been paid there have been
cases in Madurai Collectorate, m which,
during the year 1971-72, seizures of
excisable goods were effected from persons
other than Central Excise licensees and
manufacturers  The goods involved In
these seizures are cotton yarn, staple fibre
yarn, sugar, steel furmiture, and mat.hes,
estimated values of which 1s about Rs 6
lakhs.

(c) The seizures have been made in
pursuance of the provisions of Central
Excise Law and the cases will be adjudicated
by the proper officers.

Proposal to obtain the services of United
Nations experts for selected
Monuments of Cultural
interest

4304. SHRI RANABAHADUR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state ¢

(a) whether there is any proposal under
the consideration of Government to obtan
the services of United Nations experts to
prepare master plans for selected monuments
of cultural interests; and

(b) 1f so0, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{(a) No, Sir.

(b) Does not arise.

Establishment of Bankiug Service Commi-
ssion for Nationalised Banks

4305. SHRI RANABAHADUR
SINGH : Will the Muster of FINANCE
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bz pleased to state :

(a) whether there 1s any proposal
under the constderation of Government to
look into the feastbility of estabhishing a
Banking Service Commission not only for
the State Bank but also for all nationghsed
banks to conduct recruitmnet and promotion
Iike the Railway Service Commission or the
Public Service Commission, and

(b) If so, the outline of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) and (b) The Government
are axamin ng the recommendation of the
Banking Commuission to set up statutorily,
a common recruitment agency for all the
public sector banks for recruitment of staff
of these banks both at clerical and jumior
officer level with membership, functions and
jurtsdictions on the lines of those for the
Union Public Service Commuission.

Loss suffered due to delay in the Commi-
ssiomng of Fertilizer Project

at Durgapur

4306. SHRI NAWAL  KISHORE
SHARMA

SHRI ANANT PRASAD
DHUSIA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state &

() whether delay in the commissioning
of Fertilizer Project at Durgapur has pushed
up the cost of the plant and resulted 1n the
loss of production, and

(b) if so, extent thereof ?

THE MINISTER OF LAW AND JUS.
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H R GOKHALE) : (a) As a
result of the mechanwal and other problems
particularly the breakdown of items of
equipment—both 1ndigenous and imported—
during the start of trial operations, the
commissioning of the Durgapur Project has
been delayed. As a consequence, produc-
tion of fertilizers from this plant has been
delayed and the project cost has also
increased

(b) The information 1s being collected
and will be laid on the table of the Sabha,
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Setting up of & Purbanchal Bank

4308 SHRI NIHAR LASKAR will
the Minister of FINANCE be plased to
1efer to the reply given to Unstarred Ques-
tion No 2776 on the 18th August, 1972
regarding sctiing up of a Puibanchal Bank
and state

(a) how the capital of the Purbanchal
Bank has been raised and

(b) whether the Reserve Bank has enco-
uraged the venture and if so 1n what way ?

THE MINIS1FR OF STATF IN THE
MINISTRY OF FINANCE (SHRIK R
GANISH) (a) The Bank’s issued and
paid up capital as on the 23rd May, 1972
stood at Rs 25 lakhs and Rs 8 06 lakhs
respectively About 309 of the latter 1s
beld by the Unitcd Bank of India and the
balance by the public

(b) The Reserve Bank of India has
encouraged the venture and has made avai-
lable to the bank the services of one of its
officers as whole-time Chanman FHis remu-
neration will be borne by the Reserve Bank
for period of two years

Trench Motor Car Company Ltd.,
Calcutta

4309 SHRI JYOTIRMOY BOSU
Will the Minister of COMPANY AFFAIRS
be pleased to state
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{a) the comnosition of the Board of
Directors of the French Motor Car Comp-
any Ltd, 234#/3, Acharya Jagadish Bose
Road, Calcutta.20,

(b) the princinal shareholders of the
Company and the number gnd percentage
of equity shares held by each and assets
and habilities of the Company for the latest
year,

(c) whether the Company has recently
transferred a huge amount of money toa
benamdar company floated by 1t, and

(d) if so, what action has been taken
In this regard ?

THF MINISTFR OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) to (d) The information 1s
being collected and 1t will be laid on the
Tablc of the House

Income Tax dues against Tremh
Motor Car Co Ltd Calcutta

4310 SHRI JYOTIRMOY BOSU
Will the Minister of FINANCE be pleased
to state

(a) whether the French Motor Car
Company Ltd Acharva Jagadish Bose
Road Calcutta-20 has not paid Income tax
amounting to seveial lakh of rupees, and

(b) 1f so, what action, if any has been
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANLSH) (a) and (b) An inconmc tax
demand of Rs 1,11,000 for the assessment
year 1966-67 i1s outstanding against French
Motor Car Company Ltd Calcutta The
Company has preferred appeal before the
Income-tax Appellate Tribunal which 1s
pending The collection of the tax has been
stayed till the disposal of appeal by the
Tribunal

Loans Advanced to French Motor
Car Co  Ltd Calcutta

4311 SHRI JYOTIRMOY BOSU
Wilt the Mimster of FINANCE be pleased
to state the total amount of loan advanced
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by the commercial banks and financial
mstituions to the French Motor Car Com-
pany Ltd , Acharya Jagadish Bose Road
Calcutta 20 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANLSH) None of the all-India long
term public financial institutions, namely,
the Industrial Development Bank of India,
the Industrial Finance Cotporation of India,
the Life Insurance Corporation of india
and the Tndustrial Credit and Investment
Corporation of India Limited, has advan-
ced any loan to M/s French Motor Car
Company Limited Calcutta The Unit
Trust of India docs not grant loans

As regards commercial banks, the infor-
mation relates to the accounts of an indivi-
dual constituent of a bank and in accorda-
nce with the practices and usages customary
among bankers and also i conformity
with the provisions of the State Bank of
Inda Act, 1955 State Bank of India
(Subsidiary  Banks) Act 1959 and the
Banking Companies (Acquisition and Tra-
sfer of Undertakings) Act, 1970 Such
info matiwon Is not to be divulged
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Cases of restrictive trade practices

4313 SHRI C CHITTIBABU Will
the Minister of COMPANY AFFAIRS be
pleased to state the cases in which the regu-
latory powers vested 1n the Monopohes and
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Restrictive Trade P actices Commission 1n
regard to restrictive trade practices were
mnvoked by the Commission during 1970 and
1971 7

THF MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) The Monopolies and Restrictive
Trade Practices Commisition received four
comp'aints under section 10(a)(1) for enquiry
up to the end of 1971 and it also imitiated
one enquiry upon its own knowledge or
information under section 10(aX1v) referring
it for prelininary investigation by the
Director  of Investigation Further, the
Registrar of Restrictive Trade Agreements
field one application under section 10{a)(1s)
before the Commussion during the aforesaid
pertod  All the enquiries are pending with
the Commission

Acquisition of land of the Ex-Ruler of
Faridkot for Defence purposes

4316, SHRI INDRAJIT GUPTA Wil
the Minister of DEFENCE be pleased to
state

(a) whether there 18 any proposal to
acquire land owned by the Ex-Ruler of
Faridkot for defence purposes,

(b) whether the Ex-Ruler has made an
offer to sell his surplus land to the Defence
authorities at a premium, and

(¢) if so, Government's decision in the
matter ?

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM) : (@) Yes, Sir

(b) The ex-Ruler of Faridkot has made
an offer to the Army to sell/hire the portion
of his land near Faridkot which 13 already
n occupation of the Army No price has,
however, been mentioned

(¢) No final decision has been taken
so far

Opening of branchey of Punjab National
Bank in West Bengal

4317 SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state ¢
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(@) whether he is aware that during
the period from 12th April, 1969 to 3ist
December, 1971 the Punjab National Bank
opened more than 200 new branches through-
out the country but not a single one in
West Bengal,

(b) if so, the reasons for this discrimi-
nation against a State from which the
Punjab National Bank derives bulk of its
revenue; and

(¢) whether vacancies in the sub-
ordinate cadre of the Bank in West Bengal
are not being filled from ‘‘persons belonging
to the place, nearest to the office’” as per
Punjab National Bank’s own Head Office
Circular No. 520 of 4th February, 1963 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir,

(b) Punjab National Bank does not
have any leid-bank r1esponsibility in West
Bengal. Also, its base 1n that State is very
thin. Hence it has not thought it necessary
to under.ake branch expansion in that State
Banks with lead responsibility in  West
Bengal have expanded their net work in that
State and over the three year period end-
June 1969 to end-June 1772 the number of
bank offices in that State has gone up from
504 to 760.

(c) 1Itis the policy of the Bank to
recruit sub-ordinate staff locally. This is
being adhered to the extent possible. Out
of the 15 appointments made by the Bank
in West Bengal since Apnl 1971, 11 were
locally recruited and the other 4 wer: those
who had been working as temporary hands
for more than 1300 days and, therefore,
under the bi-partite settlement had to be
given preference.

Discovery of Ofl-bearing structures in
two districts of West Bengal
by O. & N.G.C.

4318. SHRI INDRAIJIT GUPTA : Will
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether O. & N.G.C. survey teams
have di.covered some possible oil-bearing
structures in Chaitanyapur area of Midna-
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pore District and Budge Budge area of
24-Parganas District in West Bengal; and

(b) ifso, when drilling is likely to
commence at these sites ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The earlier surveys had detected
a driilable structure near Bodra in 24-
Parganas distt. Subsequently, an explo-
ratory well was drilled there but did not
reveal the existence of any commercial oil/
gas accumulations.

The seismic data, collected and evalu-
ated by O.N.G.C. so far, have not brought
out the existence of any new favourable
traps in this area which could be worth
testing by drilling. When the existence of
such favourab'e traps is established,
resumption of drilling will be considered.

With a view to locate such favourable
traps, ONGC have been deploymng in the
area, seismic field parties with sophisticated
digital seismic equipment.

Alr Service between Calcutta and Delhi

4319. SHRI INDRAJIT GUPTA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whethes air services between
Calcutta and Delhi have been opeiating
during July/August, 1972, with utmost dis-
regard for regulurity and scheduled timings;

(b) if so, whether any action was taken
to sparc the passengerszfrom harassment due
to prolonged and unpredicted delays; and

(c) on how many occassicns Flights
491/402 and 494/401 were combined into
single flights without announcing any reason
to the waiting passengers ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) and (b). The services of Indian Airlincs
have been adversely affected due to & variety
of factors including engineering snags,
adverse weather conditions, and the un-
co-operative attitude of certain sections of
Maintenance Engineers. Indian Airlines is
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keeping a close watch on the reasons for
delay and 1s making every effort to mimmise
trem. Discussions are also being held
with the Maintenance Engmeers

(c) Flights 402 and 494 from Calcutta
were combined 7 times and flights 493 and
264 from Delhi 7 times between Ist July and
15th August, 1972 Due to the short time
interval between flights 1t s not always
possible for Indian Anlines to make prior
announcements but efforts are made to do
s0 wherever possible

Smuggling of goods into India

4320 SHRI K MALLANNA
SHRI PURUSHOTTAM
KAKODKAR

Will the Minnster of FINANCE be
pleased to state whether Government pro-
pose to collect precise data on the extent of
smuggling activity 1n the country during the
last three years ?

THE MINISTER OF STATF IN THE
MINISTRY OI FINANCE (SHRI K R
GANESH) The nature of the prob'em 1s
such that theie are no practical means of
estimating precisely the extent of smugghing
activity 1 the country. The committee on
leakage of foreign exchange had, however,
given a very rough estimate of the loss of
foreign exchange due to smugghng

Steps taken to attract tourists to
Eastern Region of the Country

4321. DR RANEN SEN * Will the
Minister of TOURISM  AND CIVIL
AVIATION be pleased to state

(a) whether there 1s good scope for
developing tourism m the eastern region of
the country, and

(b) 1f so what steps have been taken
to attract more tourists to the castern
region ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) In the Central Sector the measures
taken for promoting tourist traffic to the
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eastern region include strengthening of the
tourist infrastructure (accommodation and
transport), development of wild hife sanctu-
artes, grant of loans for the construct on of
hotels and purchase of transport, and the
publication of tourist literature on places of
interest 1n this regton.

Diversion of more Funds to Public Sector
by Nationalised Commercial Banks

432) SHRIRAMAVATAR SHASTRI
Will the Minister of FINANCE be pleased
to state :

(a) whether bulk of the loans advanced
by the nationalised commercial banks stiil
goes to the privatc sector, and

(b) f so, whether Governm 1t propose
to gtve instructions to the nationahsed
banks to divert more bank funds to the
public sector ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) and (b) Credits
from nationahised banks besides their mnvest~
ments in Govt secuiities are largelv for
meeting working capital iequirements and
are avaitlable to units both n the public and
the private sectors  Since the bulk of the
industry and trade are curiently 1n the pri-
vate sector, the bulk of loans and advanc.d
also go to that sector Government have
not received any compluint that the public
sector units have been denied ciedit facilitics
by nationalised banks

Allotment of suitable alternative place
for defence building by Tamul Nadu
Government

4323 SHRI S. A MURUGAN-
ANTHAM : Will the Muinister of DEFENCE
be pleased to state :

(a) whether the Tamil Nadu Govern-
ment have not yet allotted a suitable place
as an alternative for the Island Grounds to
put up the proposed Defence building 1n
Madras;

(b) 1f so, the reasons therefor, and

(c) whether the Centre has suggested
any alternative place for the building ?
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THE MINISTER OF DEFENCF (SHRI
JAGHIVAN RAM) : (a) to (c). The matter
is proposed to be discussed with the State
Government at an early date.
Utilisation of Money Allotted for
defence prodnction

4324, SHRI S. A. MURUGANAN-
THAM : Will the Minister of DEFENCE
be pleased to state :

(a) the steps taken to step up defence
production; and

(b) whether the money allotted for
defence production 1s fully spent ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) Decisions to step up defece
production are taken on the basis of reviews
of requirements, which is a continuous
process.

(b) Yes, by and large.
Prosecution of Income Tax Officers

4325, SHRI S. A. MURUGANAN-
THAM : Will the Minister of FINANCE
be pleased to state :

(a) whether prosccution has been laun-
ched against some Officers of the Income-tax
Department for possessing asscts dispropor-
toinatc to their known sources of income;

(b) if so, the number of Officers procee-
ded against on this account during the last
threc years; and

(c) the assets of each of these
Officers ?

total

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b} Two.

(c) The total value of assets dispropor-
tionate to the known sources of incotne was
computed to be Rs. 59, 322.69 in one case
and Rs, 1,48, 747.03 in the other.

BHADRA 10, 1894 (SAKA)

Written Answers 142

Supply of Base Oil to Producers
of liquid Paraffiu by I. O. C.

4326. SHRI M. KATHAMUTHU : wili
the Minister of PETROLEUM & CHEMI-
CALS be pleased to state :

(a) whether one of the small-scale
producers of liquid parasffin has threatened
to take legal action against the Indian Oil
Corporation for 1ts failure to supply the
base oil as specified 1n its delivery orders;
and

(b) if so, the steps taken to ensure
adequate supply of the base oil to the manu~
factuters of liquid paraffin ?

THE MINISTEFR OF LAW AND
JUSTICE, AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALF):
(a) Yes, Sir.

(b) The base o1l available for this pur-
pose had marginally different specifications
than thosc stipulated in this paity’s order
and the supphes were thercfore not accepta-
ble to the party. The In'ian Oil Corporation
has since taken steps to import the base
oils in accordance with this pariy's specifi-
cations.

Joint Staff Committces in
Defence Units

4327. SHRI S P. BHATTACHARYYA :
SHRI M. K . KRISHNAN :

Will the Minister of DEIENCE be
pleased to state :

(a) whether Government propose 1o set
up Joint Staff Committees 1n all Units 10
look inlo the general walfare matters of
civihans employed in Army Units; and

(b) if so, by when and if not the reasons
theirefor ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) « (a) and (b). Unit Level
Counc Is under the Joint Consultation and
Compulsory Arbitiation Scheme are funct-
foning in Army Units, wherever permissible,
In Units where these Councils are not
permitted, welfare Committees are generally
functioning tu look after the welfare of the
Civilian employees,
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Scheme to develop Camping Sites for
Tourists in the Country

4328. SBHRI SUKHDEO PRASAD
VERMA : Will the Minister of TOURISM
& CIVIL AVIATION be pleased to state :

(a) whether Government have formulated
a scheme to develop camping sites for tour-
ists 1n the country;

(b) if so, the total number of such sites
to be developed and the location thereof;
nd

(c) the estimated expenditure on each
site ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) The following 18 locations have been
selected on the basis of flow of tourst traffic
and in consultation with the State Govern-
ments concerned for putting up Camping
Sites 1n the first phase of the Scheme :

1. Madras-Mahabalipuram Road (Tamil
Nadu)

2. South side of the Khandepur Road
(Goa)

3. Belgaum (Mysore)

4. Bannarghata (Mysore)
5. Baripada (Orissa)

6, Jaipur (Rajasthan)

7. Farakka (West Bengal)

8. Bombay (Maharashtra)

hd

Aurangabad (Maharashtra)
10. Katedan Village (Andhra Pradesh)

11. Kulu-Manali Highway ( Himachal
Pradesh)

12. Mirthal on Beas (Punjab)
13. Dewas (Madhya Pradesh)
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14, Suraj Kund (Haryana)

15. Malappuram (Kerala)

16. Delhi (near Hamayun’s Tomb)
17. Som Nath Beach (Gujarat)

18. Jammu-Srinagar Highway (JXK).

(¢c) The estimated expenditure on the
costruction of a Camping Site is Rs. 1
lakh. .

Secizure of smuggled Goods in Jorbag,
New Delhi

4329. SHRI SUKHDEO PRASAD
VERMA : Will the Minuster of FINANCE
be pleased to state :

(a) whether watches, cameias and other
articles have been seiz>d recently from the
house of an Indian Businessman in Jorbag,
New Delhi, and

(b) if so, the number of persons arrested
in this connection and the action taken
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRJ K. R.
GANESH) : (a) No watches or cameras
were seized from the house of an Indian
Bussnessman in Jor Bagh, New Delhi, whose
house was searched on 2nd August. 1972.
However some incriminating documents, one
magnetic tape and three projector lamps
were seized.

(b) The Indian businessman secured an
anticipatory bail from a Delhi Court, Ano-
ther person 1nvolved has been arrested and
released on bail.

Hurassment to Foreign Students by
customs authorities at Palam
Airport

4330. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FINANCE
be pleased to st\ate:

(a) whether Government's attention has
been drawn to the letter appearing in the
sReadersview® column of the Indian Exp-
ress dated the 7th August. 1972 about the
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harassment caused to foreign studente by the
Customs authorities, at Palam Air Port; and

(b) if so, Government's reaction thereto
and whether Government propose to simplify
Customs Rules and Regulations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) :(a) Yes, Sir.

(b) The allegations made in this letter
are not correct. The pagssenger had imported
goods valued approximately Rs. 600/-in
excess of the duty fiee allowance that were

* admissible to her under the Baggage Rules.
Since, demand for duty on articles imported
in excess of the prescribed allowance cannot
be considered harassment, the question of
simplification of Custom« Rules and Regpula-
tions on this account does not arise.
Indian mussions abroad have copies of
Customs concessions regarding baggage.
The allegation of discrimation agamst the
non-whites is also not correct. Perhaps the
special concessions given to tourists have
given this erroneous impiession.

Less number Nof otes in packs of
Currency Notes. of Re. one

4331. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FINANCE
be pleased to state:

(a) whether Government have received
reports that in a number of packs, of one
rupee notes, the number of currency notes
was less than hundred; and

(b) if so, whethcr Government
taking necessary steps to check
propetly before circulation ?

are
them

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) During the period Ist July,
1971 to 30th June, 1972, five complaints of
shortages in rupce one note packets were
reported.

(b) The India Security Press, Nasik
Road where the notes are packed, has got
an claborate procedure of examining and
counting the notes before they are despa-
iched to the Offices of the Reserve Bank of
India. However, the Bank has been aleited
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in this regard and the India Security Press
has also been asked to exercise more
vigilance in the counting of individial notes
in packets before they are remitted to the
offices of the Reserve Bank.

Guidelines on minimum remuner
ation for Managerial Personnel

4332. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether Government have formul-
ated certain guidelines on the minimum
remuneration for managenal personnel in
Companies having inadequate profits; and

(b) if so, the bryad outlines thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY)
(a) Yes. Sir.

(b) A copy of the guidelines is gven in
the statement luad on the Table of the
House [Placed in  Library-See No. LT.
3595/72)

Closure of Plastic Blow Moulding and
Wyven Sacks Indust:y due to
shortage of High Density
Polyethylene

4333, SHR1 RAJA KULKARNI : Will
the Ministere of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the aumber of units in plastic Blow
Moulding and Woven sacks manufacturing
industry in the country which are at present
closed due to shortage of High Density
Polyethylene;

(b) the total production capacity of high
density polyethylene and the total requir-
ement;

(c) whether Government propose to
allow imports of High Density Po'yethy-
lene under Actual users’ Licenses basis;
and

(d) the time by which India will be
self-reliant 1n respect of this industrial raw
material ?
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THF DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) Some complamnts have been rece ved
from small scale units regarding difficulty
obtaining adequate quantities of H. D
Polyethylene S nce the units 1n the small
scale sector are many and dispeised in
different regions, 1t 18 not possible to know
the exact number that mav have had to
close down on account of shortage of the
raw material

(b) to (d) There 1s one unit 1n the lirge
Scale which 1s licen ed and 1s in  production
for manufacture of H D Polyethylene Its
lhicensed capacity 1s 20,000 tonnes per
annum recently 1t has been given a letter
of intent to expand capacity to 30,000
tonnes per annum In the past years indig-
enous produc ton has fully met the demand
for this plastic raw material (Indigenous
production 1n 1970 and 1971 was 18346
tonnes and 2409 tonnes respectively) In
the current year, bccause of growth of
demand and maintenance shutdown of the
production mat, a temporary shortage has
been felt m the market The demand
for this item 1s growing, depending on the
number of new uses to which the raw
material 18 put However, with the implem-
entation of the 10 000 tonnes expansion of
the existing plant, 1t 1s expected that the
position will improve greatly

Loans advanced to 20 Big Industrial
Houses by I F C

4334 KUMARI KAMIA KUMARI
Will the Mmister of FINANCE be pleascd
to state

(a) the total amount of loans advanced
by Industrial Finance Corporation of India
to 20 large industrial Houses which are
being examined by Enquiry Commission on
large industnial Houses,

(b) whether Government propose to
change the loan to the houses mto equity
share, and

(c) if not, the reasons therefor ?
THE MINISTER OF STATE IN THE

MINISTERY OF FINANCE (SHRI K R
GANESH) (a) It 1s presumed that the
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reference 1s to the 20 houses mentioned
the Appendix 11 of the Industrial Licensing
Policy Committee report The Industrial
Finance Corporation of India has so far
lent Rs 49 70 crores to 17 houses m the
said list

(b) and {(¢) Government announced
its decision on the 18th February 1970, that
term loans granted 1n future by the all-
India long term financial institutions should
ordimartly include a clause vesting the
option with tte mstitutions to convert the
whole or part of the loan nto cquity shares,
A copy of the guidelines issued in this
regard to the all-india long term financial
Institutions, including the Industrial Finance
Corporation of India, was laid on the Table
of the House 1n reply to Unstarred Question
No 3765 anwwered 1in the Lok Sabha
on the 2nd July 1971 In computing the
financial assistance for the purpose of
writing in the convertibilty clause, assist-
ance granted to the industrial concerns 1n the
past would also be taken 1ninto consideration
The term financial nstitutions including the
Industrial Finance Cosporation of India
have commenced wniting n the converti-
bility clavse m  appropriate  cases The
actual option to convert the loans, m whole
or part, 1to equity will be exercised by the
mstitutions later, at the appropnate time,
tn accordance with the terms of the convert-
1blity clause written in the loan agreements

Total number of persons killed In
the Air croshes of planes of Air
Ind:a and Indian Airhnes in the

Year 1971-72

4335 KUMARI KAMLA KUMARI
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) the total number of persons killed
in the air crashes of planes of Air India
and Indian Arrlines during 1971-72, and

(b) the number of pilots and air emplo-
yees killed m these crashes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) and (b). During the y:ar 1971.72, twenty
one persons, includ ng four crew members
were kilted when an Indian Airlines ajrcraft
crashed near Madurai on 9th Dceember
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1971, There was no fatal
India’s services.

accident in Air

Institutional credit advaaced to
Wholesale Traders

4336. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is proposed to compel the
wholesale traders of foodgrains and other
essential commodities and sugar and jute
mill-owners, to pay back within a limited
period of a fortnight or so the institutional
credit taken by them to prevent price-rise;
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K. R.
GANESH) : (a) and (b). By the operation of
Selective Ciedit controls on certain senstitive,
commodities, Reserve Bank of India ensures
thatwhile legitimate and genuine requireme-
nts of credit for productive and distributive
purposes are met, hoarding and speculative
practices are kept in check. Selective Credit
Controls take the form of stipulation of
minimum rate of interest, margins, and
ceiling on advaaces. The advances granted
by banks to trading sector and other agen-
cies to carry on trade i foodgrains and
other agricultural produce are mostly in the
form of cash credit and bills. Most of these
advances to parties other than Food Corpo-
ration of India, State Governments and co-
operative agencies of procurement of food-
grains are subject to Selective Credit Cont-
rols. The Reserve Bank constantly reviews
these controls and modifies them from time
to time in the light of price and supply
situation. So long as the conditions imposed
by the banks in accordance with the above
are satisfied, it is not the intention either
to deny institutional credit to borrowers or
ask them to refund the money already borr-
owed before it is due for repayment.

Defence Personnel on Deputation
toH. A. L.

4337. SHRI B. V. NAIK : Will the
Minister of DEFENCE be pleased to state :

(a) the total pumber of employees in
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the H. A, L.; and

(b) how many of them are on deputa-
tion from Armed Services ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHR! VIDYA CHARAN
SHUKLA) : (a) and (b). The position as
on 31. 7. 1972 is as follows:-

Total No. of No. of deputationists from
employees Armed Services

36,877 29

Curtailment of efence Dexpenditure
as Mausterity easures

4338. SPRI B. V. NAIK : Will the
Minister of DEFENCE be pleased to state @

(a) whether any curtailment of the
defence expenditure is indicated in the aus-
terty measure, of Government n their
efforts for self-reliance; and

(b) if so, the broad features thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Scope of curtail~
ment 1n the overall defence expenditure is
limited as it is linked with the security needs
of the country. However, Government has
always been on the alert for achieving
economies in Defence expenditure, wherever
possible, without detriment to the combat
cffectiveness of the Defence Services.

(b) Economies are sought to be effected
through modern management techniques
like works study, system analysis, cost
eftectiveness studtes, operational research
etc, in order to streamline organisations and
rationalise systems and procedures $o as to
have better results at a lesser cost. Special
austerity measures include reduction in
expenditure wherever possible on conting-
encies, travelling, maintenance works, etc.

Recruitment Rules for Deputy Chief
Engineer in G. R. E. F,

4339. SHRI SARJOO PANDEY : Wili
the Minister of DEFENCE be pleased to
state :
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(a) whether the Recruitment Rules for
the post of Deputy Chief Engineer 1n Gene-
ral Reserve Engimeer Force have been final-
1sed, and

(b) if so, how many civihan officers
have been appointed as Deputy Chief Engi-
neer during the last one yeare ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (a) No Sir The
Recruitment Rules for the post of Deputy
Chief Engineer have not yet been finalised

(b) No civihian officer has been appoin
ted as Deputy Chief Engincer n G R E
F during the last one yrta No post of
Deputy Chief Eng neer has becn m existence
mG R L F during this period

Retrenchment in GREF

4340 SHRI SARJOO PANDEY Wili
the Munister of DEFENCE be pleased to
state

(a) how many General Reserve Fngineer
Force perosnnel have becn retrenched so far
during the last two years and reasons there-
for, and

(b) what mecasures Government have
taken 0 rehabilitate them ?

THF MINISTER OF DEFFNCE (SHRI
JAGJIVAN RAM) (a) 4779 General Reserve
Engineer Force Personnel have been retren-
ched durmg financial years 19707f{ and
1971-72

Reasons

(1) Due to fluctuations m the work
load

(1) Due to replacement of Pioneers by
Casual Labour to reduce costs

(b) Departments of Central/State
Governments and Defence Organisations
have been requested to recruit/absorb GREF
retrenched employees

(1) Darector General Lmployment
and Tramniag has been asked to
accord priority for employment of
ex-GREF personnel
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(1) A proposal to extend facilities of
Director General Resettiement to
the GREF employees to treat
them at par with ex-servicmen for
re-employment 1s under considera -
tion

Declaration of Staff working in
G REF as permanent

4341 SHRI SARJOO PANDEY , Will
the Minister of DFFENCF be pleased to
state

(a) whether the 122nd Report of the
Estimates Com uttee Fourth Lok Sabha for
Border Roid Organisation has recommended
that all ehgible stiff or Generl Reserve
Fngineer Force be declared permanent/
quast permanent, and

(b) if so, how many of the General
Resreve Engincer Force officers/subordinates
have been declared permaneat or quasi-
permanent ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) (a) Yes, Sir

(6) No declared permanent

(1) Officere 111
Subordmates 1730

No declared Quas: Permanent

() Officers

Subordinates

194
24973

Improvement in the GNAT Awrcraft

4342 SHRI P VENKATASUBBAIAH
Will the Minister of DEFENCE be pleased
to state

(a) whether 1t 1sproposed to develop
the GNAT arrcraft further to improve its
performance, and

(b) 1if so, the nature of improvements
prepared and the steps being taken 1 this
direct on ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) (a) Yes, Sir.
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() Itisnotin the public interest to
disclose the details

Allotment of two Jeeps to All "Indis
Roral Youth Congress

4343 SHRI BIRFN DUTTA Wil
the Minister of DEFENCE be pleased to
state

(a) whether two jeeps were allotted to
All India Rural Youth Congress registered
under Socteties Registration  Act from
Army Disposal Depot in the year 1969, and

(b) whether scveral complaints were
received thereafter about the resale of these
jeeps before the spectfied period, and if so,
the action taken in the matter ?

THE MINISTFR OF DEFENCE (SHRI
JAGJIVAN RAM) (a) Yes, Sir

(b) One complaint was recieved which
15 under enquiry by the Crime Branch,
Delh: Police Dclht Admuinistration

qrow g wyd w afedm |
% ez ¥ 1R ® fmm
aifadt WY B @ Wl

4344 =Y wURTE QA WEN c agT
qdzd §iT ave faumA w-d) gz Fara
& gqr &3 i -

(%) @ gwwrT Y g9ar & fr arew
gart sed %Y ofedtwr § S oyee 7 g1
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(m) afzar o g0 o} ¥ w7 w-
aft srafg’?
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(vafawmY) &) =weqr s f af ¢
gty weord <Yor o geet awr ufe-
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seva AEr 1ty

Arrest of a former Judge Advocate
General of the Indian Naval
Headquarters at New York

4345 SHRI K KODANDA RAMI
RFDDY Will the Minister of DEFENCE
be p eased to state

(a) whether a former Judge Advocate-
Gencral of the Indiin Naval Headquarters,
Mr L F Jhirad, has been ariested at
New York on the charge of embezement
and

(b) if so the amount invoived and
other charges connected therewith ?

THF MINISTER OF DEFENCE (SHRI
JAGNVAN RAM) (a) Shrt Frnest
Lphrain Jhirad bx Judge Advocate General
(Navy) was arrested on 4th August 1972
in New York on the charge of embexzle-
ment

(b) The amount mvohed 18 Rs
8 42 857 30P There 1s no other charge

1AF help sought by Assam Govern-
ment to conduct an Aerial curvey
to locate areas which were
adverselr affected by floods

4346 SHRI BK DASCHOWDHURY
Will the Minister of DEFENCE be pleased
to state

(a) whether Assam Government had
sought the IAF help 1n july, 1972 for the
fiood hit Districts of Dibrugarh and North
Lakhimpur 1n conducting an aerial survey
to locate areas where a large number of
people were feared to have been marooned,
and
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(b) ifso, the facts of this case ?

THE MINISTER OF DEFENCR (SHRI
JAGJIVAN RAM) (a) and (b) On receipt
of an urgent request from the Government
of Assam, an aerial servey of the fiood-
affected Districts of Dibrugarh and North
Lakhmspur was conducted by thel. A F
helicopters Between 29th July and 4th
August 1972 About 59,000 Kgs, of food
and other supplies were airdropped 1n
certain areas of these flood-affected Daist-
ricts

Global tenders for expansion of
Nangal Fertilizer Factory

4347 SHRID K PANDA Wil the
Ministet of PETROLEUM AND CHEMI-
CALS be pleased to state .

(a) whether 1n connection with the
proposed expansion of Nangal Fertiliser
Factory Government have decided to call
for global tenders for execution of the job
and if so, when the tenders will be called,
and

(b) if not, the rcasons for not
global tenders ?

calling

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRIH R GOKHAL) (a) and
(b). The Nangal Expansion Projct has
been posed to the World Bank for finan-
¢ing The ammonia plant will be built by
Fertilizer Corporation of India with the
assistance of  engineering  contractors
Tenders from pre-sclected contractors called
by the Pertilizer Corporation of Ind a for
engineering services for the Ammonia
plant have been received The design and
engineering of the Urea Plant wil! be carried
out by the Corporation itself under the
process licence agreement held by the
Corporation After the engineering contract
has been finalised and the World Bank
approval 1s obtained for the financing of the
project, global tenders will be called for
equipment and supplies for the entire
expansion project

Irvegularities in holding of Hindi
Translators’ Tests in Revenue and
Insurance Deparyment

4348, SHRI PANNA LAL BARUPAL:
Wil the Minister of FINANCE be pleased
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to refer to the reply given to Unstarred
Question No 5218, on the 6th April, 1970
and state .

(a) whether the case of alleged 1rregu-
farities, malpractices and nepotism in holding
of the test for Hind: Translators in 1968
has since been subject of a Petition before
the High Court of Delh,

(b) whether the said case has since been
decided by the High Court,

(c) whether a copy of the Judgement
will be laid on the Table of the House, and

(d) whether the selection of the trans-
lator has been founda to be bad and if so,
the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a) and (b) Yes, Sir

(c) and (d) The Writ Petition
been dismissed by the High Court The
mmplications of the judgement are being
examined As the judgement 13 a decument
to which the public can readily have access,
the copy of the judgement 1s not being laid
on the Table of the House

Employees working against different Posts
created for Hindi work 1 the
Ministry of Finance

4349 SHRI PANNA LAL BARUPAL
Will the Minister of FINANCE be pleased
to state :

has

(a) the number of employees working
against different posts created for Hindi
work 1n each Department (Main) of the
Ministry of Finance,

{b) how many of them have been hold-
ing the posts for more than threc years as
on 1st July, 1972,

(¢) how many of these posts are still
temporary and reasons for not converting
them 1nto peimanent ones so far,

(d) how many of the employees have
not been confirmed against their respective
posts and the reasons therefor in each case,
and

(¢) the time by which these employees
will be confirmed against their respective
posts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a) to (¢) A statement giving
the information in respect of each Depart-
ment (Mam) of the Ministry of Finance 18
laid on the Table of the House [Placed in
Library. See No LT 35%/72]

Accountants on deputation 1n the Depart-
ment of Tourism

4350 SHRI JHARKHANDE RAl
Will the Minister of TOURISM AND
CIVIL AVIATION be p eased to state *

(a) whSether some of the Accountants
from outside offices have been on deputation
m the Department of Tourism for nearly
four years now and whether it 1s proposed
to extend their period of deputation
further,

(b) whether the Employees Union have
been urping that the Department should
term:nate thetr deputation and in their place
promote departmental Upper Division
Clerks who have received training 1n
Accountancy work from Secietariat Training
School of Government of India, and

(¢) the action taken on the represent-
ations received 1n this regard from the Staff
Unton ?

THE MINISTFR OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) Yes, Sir  There 1s one Accountant,
whose term of deputation 1s proposed to be
extended beyond four years

(b) Yes, Sir

(¢) The representation has been exa-
mined and a reply has been sent to the
Union nforming them that their suggestion
cannot be accepted mn the exigencies of
service,

Excise duty on Sugar

4351 SHRI M RAM GOPAL
REDDY Will the Minister of FINANCE
be pleased to state

(a) the total amount of PFxcise Duty
collections separately, from Vacuum Pan
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Sugar and Khandsart sugar producers during
the last 3 years ending 1970-71, and

(b) the total amount of Excise Duty
rebates allowed to the sugar industry during
these years with the rates at wiuch rebates
were given ?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRIK R
GANESH) (a) The total amount of Excise
Duty eollections separately from Vacuumn
Pan Sugar and Khand ar1 Sugar during the
last three years 1s as under

(Rs 1n lakhs)

1968-69 1969-70 1970-71

(1) VP Sugar 6655 102i5 13797
(2) Kbhandsarn

Sugar 153 196 183

(b) The information 1 be ng collected
and will be placed on the table of the
House

Pudumjee Paper Mills

4352 SHRI PILOO MODY will
the Minister of COMPANY AFFAIRS be
pleased to state

(a) whether the management of the
Pudumjee Paper Mills has changed hands
recently,

(b) if so, the name of the Group which
was pieviously associated with the Mills
and the group which has now taken over
the Mills,

(c) the share holding of the Pudumjee
Paper Mills m the Central Pulp Mills of
Gujarat,

(d) whether Government have provided
safeguards for the sharcholders by appomnt-
ing Government nominces as officers and
Directors, and

(¢) whether the representative of the
management of the Pudumjee Paper Mills
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and the Central Pulp recently went abroad
and It so, for what purpose ?

THE MINISTER OF COMPANY
AFFAIRS SHRI RAGHUNATHA
REDDY) : (a) to (¢) Information i1s being
collected and a statement will be laid on
the Table of the House

Payment of Income-Tax and Wealth-Tax
by certain recogmsed Political parties

4353 SHRIH M PATEL : Will the
Mimnister of FINANCE be pleased to state
the amount of income and wealth taxes
assessed and paid in the course of last three
years by Indian National Congress, Indian
National Congress (0) CPI, CPI, (M)
and Jan Sangh °

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) The status of political parties
for income-tax and wealth tax 1s ‘Associa
tion of Persons’ Since Assoctations of
Persons are not liable to wealth-tax, no
wealth-tax has been assessed on or paid by
these political parties

Positton regarding income-tax assessed
and paid by these political parties 1n the
financial years 1969-70 to 1971-72 1s as
under

Indian National Congress . No Income-
tax assessments have been made n the
financial years 1969-70 to 1971-72

No tax has been paid during these
financial years

Indian Natiwonal Cangress(0) No Income-
tax assessments have been made in the
financial years 1969-70 to 1971-72

No tax has been paid durlng these
financial ycars

C P :No assessment has been made
in the financial year 1969-70 JIn the
financial year 1970-71 four assessments were
completed but no tax was levied Two
assessments were made m the financial year
1971-72 and tax of Rs 40/- was levied in
one of the assessments.

No tax was paid 1n the financial years
1959-70 apd 1970-71 and tax of Rs. 40/-
was paid in the financial year 197172,
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C.PI (M) In the financial years 1969~
70 to 1970-71 no assessment was completed
Two assessments were completed 1n the
financial year 1971-72 and no tax was
levied

No tax was paid in the financial years
1969-70 to 1971 72

Jan Sangh : No assessments were made
in the financial years 1969-70 and 1970-71
Three assessments were made tn the finan-
cial vear 1971-72 but no tax was levied

No tax was pasd in any of the financial
years 1969-70 to 1971-/2

Profit earned by Monopoly Houses

4354 SHRI BHOGEND?A JHA °
Will the M nister of COMPANY AFFAIRS
be pleased to state the total net proht
secured by the 75 Monopoly Houses named
by the Monopolis Engquiry Commission,
during the last three vea:s end what are
the proportiors of total instrtutional credits
advanced to each of them ?

THC MINISTER OF COMPANY AFFA-
IRS (SHR1 RAGHUNATHA REDDY) The
information 1s being collec ted and 1t will be
laid on the Table of the House

Payment of Taxes by Industrialists/Busi-
nessmen with income exceeding Rs
One Lakh

4355 SHRI D D DESAI Will the
Minister of FINANCE be pleased to state .

(a) the total amount of income of
Industriansts and Businessmen, excluding
ex-rulers and land‘ords, having an annual
mcome exceeding Rs 1 lakh during the
last yeat, and

(b) the total amount of Income-tax,
Wealth-tax and Sur-tax payable by the
aforesaid group on their income during the
last year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) and (b) Fot the purposes
of direct taxes (Income tax, Wealth-tax,
Gift-tax and Estate Duty) the asses«¢es are
not classified according to their profession
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or squrce of income. Therefore, the desired
information is not available. However,
the number of all individuals who were
assessed for assessment year 1967-68 on
income above Rs. 1 lakh and the total
amount of snch income was 4425 and
Rs. 94,37,22,000 respectively.

Possession of wealth valued above Rs, 10
Lakbs by Industrialists and Businessmen

4356. SHRI D. D. DESAI : Will the
Minister of FINANCE be pleased to state :

(a) the total amount in Rupees of
wcalth in excess of Rs. ten lakhs owned by
the industrialists and businessmen and their
number; and

(b) the percentages of the above wealth
as related to annual national gross produc-
tion and the total wealth of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) Separate figures for wealth
owned by industrialists and businessmen are
not available. However, the total number
of persons whose wealth, during the finan-
cial year 1971-72, was assessed above Rs.
10 lakhs or in cases where no assessment
was completed during 1971-72, whose latest
returned wealth exceeded Rs. 10 lakhs was
1,640; their total wealth was Rs. 331.89
crores.

(b) The estimate of gross national pro-
duction (at factor cost) for the year 1969-70
(latest year for which official estimates are
available) was at Rs. 33,019 crores at
current prices. When compared to this
figure, which is two years old, the propor-
tion of the above wealth would be 19,
approximately.

No recent official estimate of the total
wealth of the country is available.

Court Cuses relating to administration of
Hindi Work

4357. SHRI PANNA LAL BARUPAL.:
Will the Minister of FINANCE be pleased
to state:

(a) the total number of cases in the
High Court of Dethi in which the Depart-
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ment of Revenue and Insurance (Secretariat
proper), Ministry of Finance was a respon-
dent during the current year;

(b) the number of the cases which
related to administration of Hindi work of
the Department;

(¢) how many of theee cases have
since been decided by the Court and with
what results; and

(d) whether any Officers of the Derart-
ment have been held guilty of irregularities,
malpractices and nepotism in their official
duties and if so, the action contemplated
against these officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (d). The information s
being collected and will be laid on the
Table of the House.

C.B.1 enquiry against Hindi Officer

4358. SHRI PANNA LAL BARUPAL:
Will the Minister of FINANCE be pleasced
to refer to the reply given to Unstarred
Question No. 6805 on 19th May, 1972
regarding the enquiry against the Hindi
Officer involved in smuggling and state :

(a) whether the Central Bureau of
Investigation recommended prosecution of
the said Officer;

(b) if so, the time by which the nece-
ssary proceedings will be initiated; and

(c) whether the advice of the Chief
Vigilance Commissioner has since been
received and if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) to (¢c). The reference is
presumably to the reply to Ustarred Ques-
tion No. 68('6 (and not 6805). It referred
to the C.B.I. report regarding the Hindi
Officer but not to his being involved in
smuggling. It was clarified in reply to
Unstarred Question No. 3416 of 4th
December, 1970 that on enquiry by the
Director General of Revenue Intelligence
and Investigation it was found that the
foreigner from whom the Hindi Officer had
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received a letter had not come to adverse
notice for any smugghng

The CB 1 report referred to above was
forwarded to the Central Vig lance Commi-
ssioner a ong with the comments of this
Department m January 1972 The advice
of the Commission has not yet been
recetved, the delay being on account of the
post of Central Vigilance Commussioner
being vacant

It witl not be desirab'. at thw stage, to
disclose the contents of C B [ ’s report

Visit by a Team of Officials from S B I
and IDB1 to backward Districts
of Andbra Pradesh

4359 SHRI K KODANDA RAMI
REDDY Wil the Minister of FINANCE
be pleased to state *

(a) whether a team of officials from
State Bank of india and Industnial Develop-
ment Bank recently visited some backward
Districts of Andhra Pradesh and

(b) their assessment of the situation
and their recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a)and (b) The
Industrial Development Bank of India has
recently sponscred a  tochno economic
survey of Andhra Pradesh by a study team
consisting of the representatives of the
Dcvclorment Bank the Industrial Finance
Corporation of India Reserve Bank of India
Agnicultural Refinance Corporation Syndi-
cate Bank, Ardhra Pradesh State Financial
Corporation and the Andhra Bank While
there was no cfficial representative of the
State Bank of India on the study team the
team has had discussions with the officials
of that Bank The study team has not yet
concluded its survey
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Registr tion of Companies

4361 SHRI R P YADAV  Will the
Mimster of COMPANY AFFAIRS be
pleased to state thc names of the new
companies registered with the Registrar in
the year 1971-72 and during the current year
with their number of share holders ?
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THE MINISTER OF COMPANY AFF-
AIRS (SHRI RAGHUNATHA REDDY) :
Two thousand five hundred and twenty four
compantes, limited by shares, were regi-
stered in India under the Companies Act,
195¢ during the year 1971-72 and 744 during
the period April-June, 1972, The names of
these companies along with their other
details are being regularly published every
month in the Department’s Journal ‘‘Com-
pany News & Notes”. The information
relating to the number of shareholders of
these newly registered companies is not
available,

Periodical ‘Durbars® for the Welfare
of Civilians Employed in
Defence

4362. SHRI M. K. KRISHNAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether there are any provisions to
ensrue the Welfare of civilians employed
in Army units or defence installations;

(b) whether there is any provision for
their periodical ‘durbars’ similar to the
monthly Sainik Samachar held in Army
units; and

(¢) if so, how many units have such
welfare ‘durbas’ and their salient features ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM) :(a) Yes, Sir.

(b) and (c). In so far as the Army
Units are concerned, provision exists for
holding monthly Durbars. As regards the
Navy and Air Force Uuits, the Welfare of
the civilian employees is looked after by the
Unit/Depot Civilian Committees in the Air
Force and Works Committees and Weifare
Committees in the Navy. Besides, Unit/-
Command level Councils under the Joint
Consultation and Compulsory Arbitration
Scheme also exist, wherever permissible,
to look after the walfare of civilian emplo-
yees, The Salient feature of these Durbars
and Committees is generally to promote
measures for securing and preserving amity
and good relations between the administra-
tion and the employees and also to provide
machinery for redress of grievances of
employees,
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Accommodation and other ad-hoc
facitities to civilians Working
in Defence services

4363. SHRI MANORANJAN HAZRA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government propose to
grant accommodation and other ad-hoe
facilities to civilians working in Defence
Services who are transferred beyond 400
kms of their declared home town; and

(b) if so, when and if not, the reasons

therefor ?

THE MINISTER OIF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir,

(b) The provision of Government acco-
mmodation to civilian employees in Defence
establishments is not a condition of their
service.
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Number of employees recruited in
Durgapur unit of F C I during
1971-12

4365 SHR1 KRISHNA CHANDRA
HALDER Will the Minister of PETROI -
EUM AND CHEMICALS be pleased to
state

(a) the total number of employees/
workers recruited during the year 1971 72
m Durgapur Unit of Fertilizer Corporation
of India,

(b) whether their n mes were sponsored
through employment exchanges

(c) what procedure management propose
to follow for future recruitment, and

(d) what will be the total strength of
the unit when the rated capacity 1s reached ?

THE MINISTER OF LAW AND
JUSTICE, AND PETROIEUM AND
CHEMICALS (SHRI H R GOUKHALE)
() to (d) the required 1nformation 1s beng
collected and will be laid on the Table of
the Sabha
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Counting of Previous service of
deefnce personnel when employed
In Ciwil  Service

4366 SHRI KRISHNA CHNADRA
HALDER Will the Mmister of DEFENCE
be pleased to state *

(a) whether Government are aware of
the fact that the previous Army service of
Army Pensioners re emrloyed in Defence
Installations in Panagarh, has not so far
been counted towards service mn civilian
posts and if so, the reason therefor,

(b) whether these ex-Army men who
are now workmng as civihans are now
required to work under raw recruits juniors,
although there 1s clear nstruction on this
subject as per Army Instructions No 241/50,
and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (a) to (¢) The requisite
ir formation 1s being collected and will be
laid on the Table of the House

Fixation of Pay far re cmployed
Army personne] 1n
Panagarh

4367. SHRI KRISHNA CHANDRA
HALDER Will the Minister of DEFFNCE
be pleased to state

(a) whether the pay of re-employed
Arm\ personnel in Panagarh, has not yet
been fixed even after 7 years of service,
and

(b) on what basis they are given the
minimum pay of their rank ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (a) and (b) The
required information 1s beir g collected and
will be placed on the Table of the Sabha
as soon as Possible.

Reduction in pension of pensioners on
Re-Employment to Civil service

4368 SHRI KRISHNA CHANDRA
HALDER : Will the Minister of DEFENCE
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be pleased to state :

{a) the maximum and minimum pension
of army personnel;

(b) whether a portion of pension of a
pensioner in the lowest scale in army is
deducted on his re-employment in civil
service; and

(c) if so, the reasons therefore.

THE MINISTER OF DFFENCE (SHRI
JAGJIVAN RAM): (a) The maximum
pension of a (ieneral 1s Rs. 1000/-p. m.
(Rs. 840/p. m. in tte case of those to whom
the death cum-retirement gratuity 1s admiss-
ible 1n addition to pensian) and the minimum
pension of a Sepoy 1s Rs. 40/-p.m.

(b) and (¢) No, Sir; however, in order
that pay plus pension does not exceed the
last pay drawn, where the military pension
is more than Rs. 50/-p.m., the amount by
which it exceeds Rs. 50/-is deducted from
the pay as re-fixed in the re-employed
civil post, in cases where the refixed pay
plus this excess comes to more than the
last pay drawn in the Army.

Imparting of free education to the
Children of re-employed army
pensioners

4369. SHRI KRISHNA CHANDRA
HALDER : Will the Mmister of DEFENCE
be pleased to state :

(a) whether Government are considering
a proposal to Impart free education to the
children of the re-employed army pension-
ers; and

(b) if so, the salient features thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

(b) Does not arise.

Realisation of taxes on tea produced
in Darieeling

4370, SHR1 RATTANLAL BRAHMAN :
Will the Minister of FINANCE be ples ed
to state the amount of Central taxes on
tea produced in Darjeeling District collected
by the Central Governn.ent during the last
three years ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): The amounts of Central Excise
duty collected by the Central Government
on tea produced in Darjeeling District during
the years 1969-70, 1970-71 and 1971-72 were
Rs. 134.00 lakhs, Rs. 250. 73 lakhs and
Rs. 181. 33 lakhs respectively. Tea is exempt
from export duty since the Ist March, 1970,
Figures of export duty collected on tea
produced in Darjeeling District during the
year 1969-70 cannot be furnished as statistics
of export duty collected on tea are not
maintained according to producing areas.

Forgery of Notes in Reserve Bank

4371, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINACE be
pleased to state :

(a) whether any information  with
regard to forgery of notes in Reserve Bank
has reached his Ministry through Central
Bureau of Investigation etc; and

(b) if so, what action has been taken
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

(b* Does not arise,

Progress made in off-shore Drilling
in Cambay Gulf

4372. SHRI SOMCHAND SOLANKI :
Will the Minister of PETROLEUM AND
CHEKICALS be pleased to state the progr-
ess made by O1l and Natural Gas Commus-
sion in off shore drilling in Cambay Gulf ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM  AND
CHEMICALS (SHRI H. R. GOKHALE) :
One well has been drilled on the Aliabet
west structure using a fixed platform. Oil
was stiuck 1n this well but it was not found
to be of commercial interest. Whereas it may
be possible to drill an exploration well on
the Aliabet East structure, it is felt that if
oil is encountered in commercial Qquantities
as a result of the exploratory drilling, there
might be techno-economic problems in
undertaking development drilling by normal
methods, as a large part of the area over
this structure becomes exposed during low
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tide periods of a day. The Oil & Natural
Gas Commission are of the view that pen-
ding resolution of this problem no useful
purpose would be served by starting merely
exploratory drilling at this stage.

As far as Tapti structure is concerned,
ONGC proposes to drill on this structure
using the self-propelled jack-up platform
‘Sagar Samrat’ now beiny built in Japan.
The schedule for this drilling will be fitted
to the over-all schedule of drilling of Sagar
Samrat, in the various deep water structu-
res in the Arabian Sea adjoining the Gulf
of Cambay, including the Bombay High
structure. The exploratory drilling on the
Bombay High structure is expected to com-
mence early next year, shortly after ‘Sagar
Samrat’ reaches Bombay from Japan.

Acquisition of new Aircrafts for Air
India and Indian Airlines.

4373. SHRI B. R. SHUKLA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Air India and Indian
Airlines have approached his Ministry to
initiate advance action for acquisition of
new aircrafts; and

(b) if so, the justification therefor and
the reaction of Government thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir. The airlines are however cxa-
mining their future fleet requirements,

(b) Does not arise.

LIC’s proposal to remove Regional
Imbalance in U. P,

4374. SHRI B. R. SHUKLA : Wil
the Minister of FINANCE bepleased to state:

(a) whether the Life Insurance Corpora-
tion propose to take steps shortly to remove
regional imbalance in the State of Uttar
Pradesh; and

(b) if so, the main steps being taken or
proposed to be taken during the current
year ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b):
Consistent with its policy of investing for
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the good of the community as a whole the

LIC secks, as far as the available invest-

ment opportunities permit, to achieve a fair -
spread of its investments throughout the

country and to remove regional disparities.

Its fresh investments in Uttar Pradesh have

regist:red a substantial increase in recent

years,

Closure of Airport Restaurant in
Domestic Lounge of Delhi
Alrport

4375. SHRT K. SUBRAVELU : Will
the Miniiter of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the airport restaurant in
the Domestic Lounge of Delhi Airport is
closed; and

{b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) and (b). The restaurant run by M/S.
Volgas in the Domestic Lounge of Palam
airport, was closed down on the expiry of
their licence with effect from 1.3.72. The
Hotel Corporation of India which is wholly
owned by Air India, opened five snack
bars with effect from the same date and
also a restaurant with effect from 15.7.72.

Application by Mother Teresa to the
Indian Airlines for a free Pass

4376. SHRI K. SUBRAVELU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Mother Teresa of Missiona-
ries for Charity, Ca'cutta, applied for a
free pass for India Airlines, to enable her
to move about in the country easily;

(b) if so, whether the facility has been
extended to her; and

(c) the nemes of other persons who are
at present given this facility ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The Chairman, Indian Airlines
wrote to Mother Teresa on 31st May, 1972 .
offering her complimentary passages on any
sectors on Indian Airlins net work on which
she might like to travel.

(¢) None.
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Payment of Rental Compensation to
the Land owners of Nangal Raya
Village New De'hi

4377. SHRIMATI SAVITRI SHYAM :
Will the Minister of DEFENCE be pleased
to state :

(a) whether 18.39 acres of land of vill-
age Nangal Raya, New Dclhi was hired by
his Ministry ul} 31st December, 1970;

(b) whether Government are in posses-
sion of this land today but no iental or
compensation has been paid to the land
owners after 31st December, 1970 and if so,
the rcasons therefor, and

(c) the time by which Gove:nment will
pay the rent to the land owners ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (c). An aica of
18.39 acies of land falling partly i
village Nangal Raya, and partly i Village
Tihar, Delhi, 18 held on hne by the
Mimnistry of Defence. Rental has been paid
to the land onwers upto 31st December 1970.

Rental for the period ending 31.12.72 15
likely to be paid by end of September 1971,
Rental for the period ending 31.12.72 1s
due for Payment on o; after 31.1272 and 1»
being assessed 1 consultation with the
Deputy Commissioner, Delhi.

De-requisition of Land of Village
Nangal Raya, New-Delhi

4378. SHRIMATI SAVITR|I SHYAM :
Will the Minisier of DEFENCE be pleased

to state :

(a) whether his Ministry has been in
possession of a land measuring 28.22 acres
of village Nangal Raya, New Delhi since
1942;

(b) whether Government had derequisi-
tioned a part of land measuring 18.39 actes
in the year 1946, but remamning portton of
land was not derequisitioned and if so, the
reasons therefor; and

(c) the time by which Government will
derequisition the remaining portion of the
land and pay the rental compensation to
the land owners ?
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Written Answers 174

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). An area
of 9.83 acres of land situated in village
Nangal Raya of Delhi- was requisitioned in
the year 19 3 and is still so held. Another
aiea of 18 39 acres, partly in village Nangal
Raya and Partly 1n village Tihar 1s held on
hire by the ministry of Defence, The entire
land mea suring 28 22 acres is under the
occupation of Defence Institute of Fire
Research.

(c) It is proposed to release the 9.83
acres held on requisition as soon as the
Defence Institute of Fire Research shifts its
establishment elsewhere., Planning for con-
struction of accommodation elsewhere is
alreay in hand and it may take 4 years (o
shift the Institute.

Rental has been paid to the land owners
upto 31 Deciember 1970 Rental for the
peniod ending 31 12.71 is likely to be paid
by end of September 1972 Rental for the
period ending 31.12 72 is due for payment
on or after 311272 and is being assessed
in consultation with the Deputy Commis-
sioner Delhi,

Proposal to Install Telephones at
Enquiry Counter of Bombay
Airport

4379 DR KARNI SINGH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government are aware that
in spite of numerous telephones being avail-
able at Indian Airlines Enquiry Counter at
Bombay Airport, it 1s a'most impossible to
establish contact with the Eunquiry counter
due to heavy rush;

(b) if so, whether there is any proposal
to install a number of telephones in the
Enquiry Section for quick action and prompt
response to the public; and

(c) if so, when the new connection will
be installed ?

THE MINISTFR OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) Due to the very large number of enqu-
ities, it is often difficult to get through on
the telephones.

(b) and (c) . Indian Airlines is planning
to open a separate enquiry counter dealing
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exclusively with general information and
also to install its own PBX Exchange

Correction of Answer to U S,
No 5008 dated 2-9-1970 re.
Military Farms run by the
Defence Department

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (1) In part (b) of the
Unstarred Question No 5008 tabled for
answer on the 2nd Scptember, 1970, the
following information was desired -

“(b) The States 1n which cach (Military
Fram) 1s located *’

In reply to the above, a statement was
placed by me on the Table of the House
In the Statement, inadvertently Military
Fram Ahmednagar (SI No 7), Military
Fram Belgaum (SI No 32) Mihtary Farm
Depot Wellington (SI No 41) and Miltary
Farm Depot Vishakhapatnam (SI No 43)
have been shown as located respectively in
the States of Guyarat, Maharashtra, Mysore
and Orissa, whereas they are 1n fact located
respectivly in  the States of Maharashtra,
Mysore, Tamil Nadu and Andhra Pradesh

I am taking this opportunity to correct
the reply previously given and to place on
the Table of the House a corrected copy of
the statement [placed in  Library See No
~LT 3598/72]

(2) 1t 1s regretted that while giving an answer
to Unstarred Question No 5008 on 2.9 70
m the House, certain mistakes occurred m
regard to the Statewise geographicel location
of some Military Farms When a somewhat
similar question (Unstarred Question No
7631) came up for answer on 26-5-72 I had
the occasion to see the answers given to the
carher question mentioned above and noticed
the errors Having detected the errors I have
immediately come up to the House to correct
them

12,05 hrs
RE MOTION FOR ADJOURNMENT

MR. DEPUTY-SPEAKER : Papers to
be laid.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Sir, I have given two written
pieces of document on the strength of the
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rules T know the Speaker has not allowed
the adjournment motion. I have given a
subsequent notice

MR DEPUTY.SPEAKER When 1t has
been disallowed

SHRI JYOTIRMOY BOSU ° I have
given notice under strength of rules under
the handbook, that 1 can make a mention
of 1t You allow me to make a brief mention
of 1t

MR DEPUTY-SPEAKER * Not now

SHRI JYOTIRMOY BOSU You have
to abide by the rules you have to act acco-
rding to rules A central Minister

MR DEPUTY-SPEAKER No please
You had given notice of a certain motion
That has been disallowed You refer to
something else now about whieh I am not
at all awore I cannot just allow you like
that

SHRI JYOTIRMOY BOSU May I make
a submission ? I had given an adjournment
motion to draw the attentron of the House,
and to discuss 1t, to an 1ssue which 15 very
vital It has come out on the front pages of
leading daily papers of cities It says
that a Central Minister had superseded the
decision of the Cottage Industries Emporium
1 the matter of appomntment of Executive
Director (Interruptions)

MR DEPUTY-SPEAKER I am not
allowing You had giuen notice of a motion
which has been disallowed Now, 1n spite of
that, you want to bring 1t before the House
How can we run this House ? I cannot
allow this

SHRI JYOTIRMOY BOSU
written a letter to you

I have

Let me make a submission Let there be
democracy in the inner functioning of Lok
Sabha

MR DEPUTY-SPEAKER  What s
the mnner functioning of Lok Sabha ? I do
not think 1t 1s a reflection (Imterruption)

SHRI JYOTIRMOY
submission.

BOSU . Just a

MR DEPUTY-SPEAKER. Not on ths.
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SHRI JYOTIRMOQY BOSU : On a point
of vrder, Sir, Let me cluvify it. When I was
ffformed that the adjoursment motion had
Been disatlowed, I forthwith wrote a letter
ton you saying ...

MR. DEPUTY-SPEAKER I have not
see your letter.

SHRI IYOTIRMOY BOSU: I sent it
to you. How can it be ?

MR DEPUTY-SPEAKER :
kindly sit down ?

Will you

When I came to the Chair, I was busv
running the busincss of the House I have
no time to look at letters. For looking at
letters, I must go to my chamber, read them
and consider them I am not a supur man
to keep watch over what 1s happening in
the House and read letters at the same time
Shri P Venkatasubbaiah

SHRI JYOTIRMOY BOSU : Please
give me one minute only instead wasting
more time of the House 1 was mfotmed
about the disaliowance of the adjournment
motion when the House had sat Your
Assistant did not give me information betore
the House sat The moment I was informed
that the adjournment motion had been
disallowed, on the strength of an authori'y
which i1s in b'ack and white I mmediately
wrote to you saying that I seek the perm-
1ss1on to raise the 1ssue which so very vital
that a Central Minister

MR. DEPUTY-SPEAKER ° Your one
minute 1s over, No please Shri P. Venk-
atasubbaiah.

SHRI P VENKATASUBBAIAH (Nan-
dyal) * Yesterday, I wrote a letter to the
Speaker weth regard to the statement to be
made by the Minister of Agricniture in
connection with acute famme prevailing In
Andhra Pradesh and inadequate asssstance
{Interruptions)

MR. DEPUTY-SPEAKER : I am not
hearing anyone.

SHRI JYOTIRMOY BOSU : You can-
not shut me out like that. You have to adopt
a certait procedure. (Interruption)

MR, DEPUTY-SPEAKER : Iam told,
the Minister will make a statement to-
morrow,
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SHRI JYOTIRMOY BOSU : About
what ?

MR. DEPUTY-SPEAKER :
please.

Order,

papers to be laid on the Table. Mr
Annasahib P. Shinde.

12 10 brs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER BSSENTIAL
COMMODITIES ACT: 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (5HRI
ANNASAHEP P SHINDE) * 1 beg
to lay on the Table a copy each of
the following Notifications (Hindt and Eng-
hish versions) under sub-section (1) of
section 12A of the Essential Commodities
Act, 1955:—

(1) G S R 376(E) published 1n Gazette
of India dated the 17th August,
1972

(2 G. R. S 38KE) published in Gaz-
ette of India dated the 17th August
1972, [pluced in library. See No,
LT-3577/72)

REPORTS ACCOUNTS & REVIEWS OF
O N G.C, HINDUSTAN INSBCTI-
cIpes LoD AND HINDUSTAN

' ANTIBIOTICS LTD,

THF DEPTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHR1 DALBIR SINGH) : I beg
to lay on the lable«

(1) (0 Acopy of the Annual Report
together with the Audited Accounts
(Hind1 and English versions) of the
Oil and Natural Gas Commission
for the year 1970.71 and of its
subsidiary company Hydrocarbons
India Private Limited, New Delhi
for the year 1970, under sub-section
(3) of section 23 read with sub sec~
tion (4) of section 22 of the Oil
and Natural Gas Commussion Act,
1956.

(1) A copy of the Review (Hindi and
English versions) by the Govern-
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{Shr: Dalbir Singh)
ment on the above Reports [placed
in library See No L1T-3578/72}

{2) A copy of the Note (Hmndi and
English versions) regarding deletion
of an item from the terms of refe-
rence made to the Commission
appointed to enguire into certain
lapses in Trombay Unit of Fertils-
zer Corporation of India Limited
[placed in lbrary See No LT-
3579{72}

{3) A copy esch of the following papers
{Hind1 and English versions) Under
sub-section (1) of section 619A of
the Compantes Act, 1956 -

(1) (m) Review by the Government on
the working of the Hindustan
Insecticides Limited, New Delhs,
for the yesr 1970-71,

(b) Annual Report of the Hindu-
stan Insecticides  Limated,
New Delhi, for the year 1970-
71 along with the Audited
Accounts and the Comments
of the Comptroller and Audi-
tor General thereon [placed
n library See No LT-3580/
721

(1) (8) Review by the Government on
the working of the Hindustan Anu
biotics Limited, Pimpri, for the
year 1970-71

(b) Aanual Report of the Hindu-
stan Antibiotics Limited,
Pimpri, for the year 197 -71
along with the Audited Acco-
unts and the comments of the
Comptroller and Auditor
Geperal thereon { placed in
Nbrary See No LT-3581/72)

MR DEPUTY-SPEAKER Mr Bal-
govind Vérma™ He 1s absent

12 104 bre

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

MiINUTES

SERI MADHURYYA HALDAR
(Matbutapur) . I beg to lay on the Table

Members Minnts

Minutes of the Fifteenth to Seventeenth
sittings of the Committee on Privete Mem-
bers’ Bills and Resolutions held during the
current session.

SHRI JYOTIRMOY BOSU {Diamond
Harbour) On a point of order.

MR DEPUTY-SPEAKER: Mr S C
Samanta

SHRI JYOTIRMOY BOSU On a point
of o de underrule 376 (Interruptions)

e

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SIT-
TINGS OF THE HOUSE

MiNUTES

SHRIS C SAMANTA (Tamiuk) Ibeg
to lay on the Table M nutes of the Seventh
sitting of the Committee on Absence of
Members from the Sittings of the House
held during the current session

MR  DEPUTY-SPEAKER T will
request one thing I will tryto beas
accommodating as possible but, if five or six
members get up, how can I pay attention
to everybody ? (Interruption) Order please
Mr Venkatasubbaiah, you were speaking
al the top of vour voice but1 could not
follow because there was too much of noise
in the House 1 want to make 1t clear that
we have finished item 7 of the agenda
Mr Jyotirmoy Bosu raised a point ot order
I would now listen to this point of order

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K KHADIL-
KAR) I was busy 1n the othe: House

MR DEPUTY-SPEAKER I will nsten
1o ycu later on

SHRI JYOTIRMOY BOSU Ths point
of order arises out of your observations and
something which was very understandable
by us  You, in a hurry t0 brush me amde-
1 am sorry to say so said that the Minister
would make a statementt o morrow, On
what. Sir ?

MR DEPUTY SPEAKER That was
in reply to Mr Venkatasubbaiah’s pomt

SHRI JYOTtRMOY BOSU  That puts
me on the rail (Interruption)
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. MR. DEPUTY-SPEAKER : What is
your point of order ?

SHRI JYOTIRMOY BOSU :1 had
given notice of an adjournment motion. I
was informed by your Lobby Assistant when
the House was moving that the adjournment
motion had been disaliowed. Immediately
1 had to look fos protection, Then and
there I wrote-in black and white-and passed
it on to you by hand Will you kindly make
a mention of that for which there isa
provision and allow me to make a brief
statement thereon ? Piease tell me what
your observations are I am acting according
to the laid-down rules or am I doing it in
a different manner ? I want to hear yon,
Sir,

MR. DEPUTY.-SPEAKER : When I
have the time to read your letter in myv
chamber. I shall tell you whether you have
done according to rules or not. (Interrup.
tion) There should be an end to this.

SHRI P. VENKATASUBBAIAH
(Nandyal) : On a point of order.

MR. DEPUTY-SPEAKER
your point of order?

SHRI P. VENKATASUBBAIAH : You
said that the Ministers was going to make
a general statement on the drought situation
in the country. [ had made certain specific
references to the unprecedented drought
situation m Andhra Pradesh and the
inadequacy of the financial assistance
given......

MR. DEPUTY-SPEAKER : I hope the
statement will include that.

SHRI P. VENKATASUBBAIAH :...
and the supply of foodgrains. I want to
know from the hon Minister whether he
is going to make a speacial reference to the
points raised bo me.

MR. DEPUTY-SPEAKER : That will
be conveved to the Minister. (Interruptions)
Only point of order. Nothing else. Secretary.
(Imterruptions)

AN. HON. MEMBER : On a point of
order.

MR. DEPUTY-SPEAKER : It cannot
be pomt of order every time. Secretary.

: What is
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12.13 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) *In accordance with the provisions
of rule 127 of the Rules of proce-
dure and Conduct of Business in
the Rajya Sabha, 1 am directed
to inform the Lok Sabha
that the Rajya Sabha. at its
sitting held on the 29th August
1972, agreed without any amend-
ment to the Rulers of Indian
States (Abolition of privileges)
Bill, 1972, which was passed by
the Lok Sabha at its sitting held
on the 26th August, 1972,

(i “‘In accordance with the provisions
of rule 127 of the Rules of pro-
cedure and Conduct of Business
in the Rajya Sabha. I um directed
to infrom the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 30th August, 1972, agreed
without any amendment to the
Mimes and Minerals (Regulations
and development) Amendment Bill,
1972, which was passed by the
Lok Sabha at its sitting held on the
26th August, 1972

(i) ““In accordance with the provigions

of rule 127 of the Rules of Pro-

cedure and Conduct of Busipess
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the

Rajya Sabha, at its sitting held

on the 30th August, 1972, agreed

without any amendment to the

Seeds (Amendment) Bill, 1972,

which was passed by the Lok

Sabha at its sitting held op the

26th August, 1972."

————
T

ASSENT TO BILLS ;

SECRETARY : Sir, I'also lay on the
Table following three Bills passed by
the Houses of Parliament during the carrent
session and assented to since @ "repoit was
Iast made to the House on the 25th Avgust
1972
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(1) The Victoria Memonal {Amend.
ment) Bill, 1972.

(2} The Income-tax (Amendment) Bill

1972,
(3) The Dentists (Amendment) Bill,
1972
12 14 brs

PUBLIC ACCOUNTS COMMITTEE
FIFTY I'IRST REPORT

SHRI SEZHIYAN (Kumbakonam) : I
beg to present the Fifty first Report of
the Public Accounts Committee regarding
Chapter IV of Audit Report (Cival) Revenue
Receipts, 1970 and Report of the Comptro-
ller and Auditor General of India for
1969-70, Central Government (Civil) Revenue
Receipts relating to Income Tax

COMMITTEE ON PUBLIC
UNDERTAKINGS

TWENTY-THIRD REPORT

SHRI AMRIT NAHATA (Barmer) 1
beg to present the Twenty-third Report of
the Committee on Public Undertakings on
action taken by Government on the
recommendations contained in themr Sixty-
thud Report (Fourth Lok Sabha) on
National Industrial Development Corpora-
tion Limited,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) On a pont or order

MR DEPUTY-SPEAKER Let us hear
his point of order

SHRI JYOTIRMOY BOSU If my
cars are close to the ground 1 have heard
one Minmster was declared absent and now
I hear another Chairman belong ng to the
same ruling Group and Party, etc, 18
absent J}s this how the Prime Minister
functions...

MR. DEPUTY-SPEAKER
the point of order ?

SHRI JYOTIRMOY BOSU : Th House
18 being trested so Jightly

What 1s
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MR. DEPUTY-SPEAKER Otrder,
please There 1s no point of order Iam
only concerned whether the House has
quorum,

SHRI PILOO MODY (Godhra) : Is that
all you are concerned with ?
12 16 brs
COMMITTEE OF PRIVILEGES

THIRD REPORT

SHR1 R D, BHANDARE (Bombay Cent-
ral) 1 beg to present the Thurd Report of
the Comnuttee of Privileges
DINEN BHATTACHARYYA

Sir, I have a submission to

SHRI
(Serampore)
mrake

MR DEPUTY-SPEAKER Just one
minute  Kindly sit down {Interruptions)
Why don’t you allow the Chair even to
say something ? This 1s really funny
(Imterruptions) Order please THow s 1t
that when I called Mr Balgovind Verma,
he was not here ?

THE MINISTER OF 1 ABOUR AND
REHABILITATION (SHR1 R K KHADIL-
KAR): Iwll exprain 1 think a point
of order was raised Sir, both of us were
here during the Question hour After Ques-
tion Hour he had to lay certain papers in
the other House ....

MR DEPUTY-SPEAKER All nght
as a special case you can lay 1t
12 17 hrs
PAPERS LAID ON THE TABLE

NOTIFICATIONS UUNDER EMPLOYEES
PROVIDENT FUNDS AND FaMiLy
PENSION FUND AcCT, 1952
AND A STATEMENT

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KER) On behalf of Shri Balgovind Verma,
T beg to lay on the Table

(1) A copy each of the following Noti~
fications (Hindi and English versions) uader
sub-gection (2) of section 7 of the Emplo-
yees’ Provident Funds and Family Pension
Fund Act, 1952 —
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(iy The Employees’ Family Pension
{Fourth Amendment) Scheme, 1971,
published in Notification No. GSR
1961 in Gazette of Indiz dated the
24th December, 1971.

(ii) The Employees' Provident Funds
(Pourth Amendment) Scheme, 1971
published in Notification No. GSR
1990 in Gazette of India dated the
25th December, 1971,

The Employees® Provident Funds
(First Amendment) Scheme. 1972,
publi-hed in Notification No. GSR
151 n Gagette of India dated the
5th February, 1972.

(iid)

(iv) The Employees’ Provident Funds
(Secend Amendment) Scheme, 1972,
published in Notification No, GSR
263 tn Gazette of India dated the
4th March, 1972,

(v) The Employees’ Provident Funds
(Third Amendment) Scheme, 1972,
published 1n Notification No. GSR
320 in Gazette of India dated the
18th March, 1972

The Employees’ Piovident Funds
(Fifth Amendment) Scheme, 1972,
published 1n Notification No. GSR
5§74 in Qazette of India dated the
20th May, 1972.

i)

(2) A Statement (Hindi and English
versions) showing reasons for delay In
laying the above Noufications. [Placed in
hbrary. See No. L T—3582/72]

MISCELLANEOUS MATTERS
RAISED BY MEMBERS

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : As] say
I do not want to shut out any body.

SHRI
Thank you.

MR. DEPUTY-SPEAKER : 1 would
like to pt your maximum co-operation just
as you would like me to be as accommo-
datiflg as possible, Now, as a special case
and since there Is too much of excitement
aud a3 tomorrow the House will adjourn...

SEZHIY AN-(Kumbakopam) :
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SHRI S.M, BANERJEE (Kanpur):
Exactly,

MR. DEPUTY-SPEAKER :..before 1
take up the legislative business, I would
allow a few Members to make short state.
ments on what they want.

Mr. Bosu, now, you have made many
statements. This will not apply to you, A
short statement and dispose it of.

PROF. MADHU DANDAVATE (Raja-
pur) : Yes.

MR. DEPUTY-SPEAKER : Order,
please, 1 say 1 will give one minute to
cach to make his observation and you will
get your chance. Why are you so
impatientt ?

PROF. MADHU DANDAVATE : Sir,
1 want to diaw the attention of the House
10 a very serious situation regarding the
misuse of thc national emblem and the
national flag, It is st ange that when we
are celebrating the 25th Freedom Anniver-
sary, after 25th years, the British roval coat
of arms still continues on the Jaipur column
in frout of the Rashtrapat: Bhavan and
it has been biougnt (o the notice of the
authorities concerned by one freedom
figshter from Bombay, Shri C.V Varad.
Again on the 15th August, we celebrated
the Indepencence Day and according to the
Rules on the 15th, 1¢th, 17th and 18th
August, ths national flag could fly over the
entire city "nd in any part of the countiy.
Stll, on the !ath, the same freedom fighter
pointed out to the Police authorites at the
Parhiament Street Police Station that theie
were 14 buildings over which the flag was
still flying.

Lastly, 1 waa! to bring to the notice
of the House that strangely enough, on the
Rashtrapati Bh van and the Vigyan Bhavan
we have the national embiem and though
according to the Rules, below the nationa!
emblem, there must be the inscription
Ay F3T, you will be surprised to know

that this inscnption is not there. The
Minister concerned shou'd take a note of
it,

SHRI PILOO MODY (Godhre) : They
have di.pensed with Feaq AUN,
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- MR. DEPUTY-SPEAKER : That is
-going to be discussed this afternoon.

" SHRI SAMAR GUHA (Contai) : Today
the primary teachers and secondary teachers
of 780 schools in Dethi are having a demon-
stration before Parliament after seven days®
hunger-strike, but they are prepared to with-
draw it provided they hear the news that
Government are bringing forward a compre-
hensive Bill with regard to their conditions

- of service. If Government would introduce

the ‘Bill during this session, they would even -

withhold the demonstration. 95 per cent
of -the schools are being aided by Govern-
ment, but the service conditions of these
_ teachers are not happy and the funds given
by way of grant-in.aid are also being
misused. I want to know from Government
whether Government are going to introduce
a Bill, which they had announced they
would do during this session, so that this
demonstration would be withdrawn.

MR. DEPUTY-SPEAKER : Now, Shri
Jagannathrao Joshi. Hon Members should
be very drief. If everybody wants to have
a change, theh I would request hon.
Members to be as brief as possible and not
make a speech.
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SHRI H, M. PATEL (Dheandhuka) @ I
want to draw the attention of the. Minister
connerned with regard to the incident that
has been reported of police firing in- a
village in Khera district where two * people
have died. A crowd had assembled with
reference to a fast unto death which had
been undertaken by an ex-MLA as a protest
against the discrimination as between the
rural areas and the urban areas in. the
matter of distribution of sugar. That was
the question which I wanted to raise. )

SHR1 S. M. BANERJEE :
permission to raise two issues.

1 want your
One is...

MR. DEPUTY-.SPEAKER : Only one
issue, and not two issues.

SHRI S. M. BANERJEE : Please aliow
me to raise both, because people have died
of starvation and pecple have bcc_:n milled.

Anybody who has read the newspaper
today must have been shocked to have read
that in Bihar a carpenter out' of sheer
frustration and starvation has given poison
to his children, and this has been confirmed
by the police. I want a statement by the
hon, Minister regarding that.

Secondly, yesterday we had heard with
rapt attention the statement made by the
Prime Minister that the prices were bound’
to be checked when the wholesale trade
would be taken over by Government, 1
would like to kmow whether Government
will make an announcement that the whole-
sale trade in foodprains would be taken.-
over immediately because the prices are
going up in spite of all assurancés and alsa
that the entire sugar muddie would be snded
by the taking over the sugar factories. 1
want a statement to be ‘made tomon‘ow R

definitely on this matter.

' SHRI R, S. PANDRY . (mmwm) .'
1 would like to draw the attention, of the "

Government to the very serious situation © "

regarding the admission of -the . ‘pre-emdical
nudents. tlmh. the nudeuu m m
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paased the pre.medical examination and
recared 60 per cent marks and above. Iam
told that Hea'th Ministec has already given
an assurance that subject to the acceptance
of or approval of Shri Radha Raman who
happens to be the chief executive councillor
of Delhs, second shifts could be started in
the medical colleges May 1 submut that
this second shift should be openid without
delay and these students should be admitted
because otherwise these students would be
compelled to waste one year ?

SHRI S. A SHAMIM (Srinagar) * You
must have read 1n today’s papers the new
story about a Central Minister’s mterf.rence
and supersesston after the Sclection Commu-
ttee had sclected a particular peison and
the resignation of one of the top officers

MR DEPUTY-SPFAKFR  Everybody
has read that in the newspapers

SHRI S A SHAMIM After the Selec-
tion Commuttee had selected the officer, this
Minister. .

MR DEPUTY-SPEAKER Everybody
has read 1t ailready 1n the newspapers.

SHR1I S A SHAMIM We are meeting
only for tomorrow, and so one day is avail-
abie to Government, and I request that the
hon Minister concerned must cla ify the
position If the charges are p oved, then
the only alternative left to him 1\ to resign
and create a vacancy for a better person,

SHRI SHYAMNANDAN MISHRA
(Begusarai) : 1 would like to draw Govern-
ment’s attention to various reports that
have appeared about starvation deaths n
Bihar,..

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : And other States too.

SHR1 SHYAMNANDAN MISHRA' And
some other States too But I can state more
suthoritatively so far as Bihar 1s concerned
One report had appeated in today's news-
papers also  We would like Government to
make & statement on the situation there
because these estimates have been made by
very reaponsible persons like the ex-Chef
Minister of Bihar, Shri Karpoorl Thakur
and othets. No a statement on this subject
is wery-much needed at the moment,
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SHRI JYOTIRMOY BOSU rose—

MR. DEPUTY-SPEAKER : Only if he
has & new point.

SHRI JYOTIRMOY BOSU : Absolutely
new under rule 376,

MR DEPUTY-SPEAKER . That point
has beca mentioned I am allowing mem-
bers to highlight certain points 1n vew of
the fact that the ses.ion 1s coming to an end
tomorrow for Government to take note of,
It should not develop mto a debate. If one
member wants to persist with one pomt, 1t
becomes a debate (Iwerruptions)  Order
please.

SHRI JYOTIRMOY BOSU * It 1s an
absolutely new point  The All-India News-
paper Editors® Conference, with 37 editors
attending, 1n Srinagar has noted with deep
concern the mamfestion of anti-democratic
attitudes in Calcutta, Patn?, Delhi and
other places where interest d groups have
threatened newspapers to pub'ish or to
withold publication of news and comments
1in pursuance of their own whims Ina
Resolution the Commuttee has said that if
this «pirit of intolerance continues, it wnil
be difficult for newspapers to function in an
atmosphere of freedom and fuifil their
obligations to the citizens of the country
The Resolution said

MR. DEPUTY-SPEAKER ° You are
reading such a long resolution

SHRI JYOTIRMOY BOSU
still 30 seconds.

I have

The situation unproves after clarification
but where a protest 1s made against a part-
cular publications, things take & different
turn  Ths 1s a fascist tendency.

1 have given not ce under rule 376 1
drew attention to the mam thing which has
taken so much here, concerning the situauon
that prevails in West Bengal when four
newespapers particularly, Bangladesh, Satchut
Jansakt: and Darpan are being harassed at
the point of the pistol by people belonging
to the ruling party with the pratection of
the police to publish these things. This s
a central subject We want the Prime
Minister to make a statement, 1t is & very
strious matter, The basic thing 19 a demo-
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[Shri Jyotirmoy Bosu]

oracy, freedom of the press, 1 bemng
destroyed,

SOME HON MEMBERS rose—

MR. DEPUTY-SPEAKER ° 1 have
atlowed many members to make their ponts
(Interraptions). Order, order  But 1f all
the 500 members in the House want to
make a point each, 1t cannot be (Imrer-
ruptions)  Order, order There should be
a mit Shr1 Ranabahadur Singh. He is
an Independent Member

DR LAXMINARAIN PANDEYA
rose—

MR. DEPUTY-SPEAKER : Shr1 Joshi
from his party has already made a point.

DR. LAXMINARAIN PANDEYA
(Mandsaur) . In a minute, 1 will make my
point.

MR DEPUTY-SPEAKER * Please sit
down. Shr1 Ranabahadur Singh,

SHRI RANABAHADUR SINGH (Sidh1)

1 only wish to draw Government’s attention

to the continuing paucity of funds for rural

electrification programmes in the different

Electricity Boards of States, and would wish

° that Government come up with some pro-

gramme by which this paucity of funds 1n

these Electricity Boards could be i1emoved,

for example, by giving them funds from LIC
or any other financial institution.

SHRI VASANT SATHE (Akola) 1
want to draw the att>ntion of Government
to a news item which has appeared n the
Times of India about the infiltration of the
RSS and Jan Sangh in the UIT and the
muschief that they are doing there. What
are Government going to do about 1t ?

SHRI N. K. SANGHI (Jalore) : 1 have
sent mn a number of call attention motions
during the week on the plight of Uganda
indians  But they have been disallowed by
the hon Speaker. I would like Govern-
ment to make a statement at least on the
Indian nationals who are divested of their
properties and turned out of Uganda,
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FOREIGN EXCHA‘NGB REGULATION
BILL*

THE MINISTER OF FINANCE (SHR!

YESHWANTRAO CHAVAN) : I move :

*“That the Bill to consolidate and amend
the law regulating certain payments,
dealings in foreign exchange and <ecuri-
ties, transactions indirectly affecting
foreign exchange and the import and
export of currency and bullion, for the
conservation of the foreign exchange
resources of the country and the proper
utilisation thereof in the interests of the
economic development of the country, be
referred to a Joint Committee of the
Houses consisting of 45 members, 30
from this House, namely:—

(1) Shri Arvind Netam

(?) Shri R. N. Barman

(3) Shri Raghunandan Lal Bhatia

(4) Shri M. Bheeshmadev

(5) Shri Jyotirmoy Bosu

(6) Shr1 M, C. Daga

(7) Shri Dharnidhar Das

(8) Shri D. D. Desai

(9) Shri Jambuvant Dhote
(10) Shri J, P. Dube
(11) Shri K. R. Ganesh
(12) Shri J. Matha Gowder
(13) Shri Indrajit Gupta
(14) Shri Y. S Mahajan

(15) Shri Gajadhar Majhi
(16) Shri Inder J. Malhotra
(17) Shri Mukhtiar Singh Malik
(18) Shri K. Mallanna

(19) Shri Shyamnandan Mishra
(20) Shri Piloo Mody

(21) Shri Sudhakar Pandey

(22) Shri Narain Chand Parashar
(23) Shri M R. Gopal Reddy
(24) Shri Shibban Lal Saksena
(25) Shri Satish Chandra

(26) Shri Shashi Bhushan

(27) Shri Rajaram Shastri

(28) Shri Hari Kishore Singh
(29) Shri Rudra Pratap Singh
€30) Shri Y. B. Chavan

and 15 members from Rajya Sabha;

that in order to constitute a sittirg
of the Joint Committee, the quorum shall
be one-third of the total number of
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members of the Joint Committee;

that the Committee shall make a
report to this House by the last day of
the first week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modificatiors as
the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and commu-
nicate to this House the names of 15
members to be appointed by the Rajya
Sabha to the Joint Committee.”

MR. DEPUTY-SPEAKER : The ques-

tion is

“That the Bill to consolidate and amend
the law regulating certain payments,
dealings in foreign exchange and securi-
ties, transactions undirectly affecting
foreign exchange and the import and
export of currency and bullion, for the
conservation of the foreign exchange
resources of the country and the proper
utilisation thereof in the interests of the
economic deveiopment of the country,
be referred to a Joint Committee of the
Houses consisting of 45 members, 30
from this House, namely:—

(1) Shri Arvind Netam
(2) Shri R. N. Barman
(3) Shri Raghunandan I al Bhatia
(4) Shri M. Bheeshmadev
(5) Shri Jyotirmoy Bosu
(6) Shri M. C. Dage
{7) Shri Dharnidhar Das
(8) Shri D. D. Desai
(9) Shri Jambuvant Dhote
(10) Shri J. P. Dube
(11) Shri K. R. Ganesh
(12) Shri J. Matha Gowder
(13) Shri Indrajit Gupta
(14) Shri Y. S. Mahajan
(15) Shri Gajadhar Majhi
(16) Shri Inder J. Malhotra
(17) Shri Mukhtiar Singh Malik
18) Shri K Mallanna
(19) Shri Shyamnandan Mishra
(20) Shri Piloo Mody
(21) Shri Sudhakar Pandey
(22) Shri Narain Chand Parashar

“Moved with the recommendation of the President.
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23)
(24)
(25)
(26)
n
(28)
(29)
(30)

Shri M R Gopal Reddy
Shr1 Shibban Lal Saksena
Shr1 Satish Chandia

Shri Shashi Bhushan
Shri R jaram Shastri
Shri Han Kishore Singh
Shr1 Rudra Pratap Singh
Shrn Y B Chavan

and 15 members from Rajya Sabha,

that in order to constitute a sitting of
thr Joint Commuittee, the quorum shall
be one-third of the total number of mem-
bers of the Joint Commttee,

that the Committees shall make a report
to this House by the last day of the first
week of the next session,

that 1n other respects the Rules of Proce-
dure of thic House relating to Parha-
mentary Ccmmittee shall apply with
such variations and modifications as the
Speaker may make and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the
said Joint Committec and communicite
ta this House the names of 15 members
to be appointed by Rajya Sabha to the
Jont Committee ™

The motion was adopted

12 33 ins

STATUTORY RESOLUTION RE
DISAPPROVAL OF THE DELH1 UNIV
ERSITY (AMENDMENT) ORDINANCE
AND DELHI UNIVERSITY (AMEND-
MENT) BILL~— Contd

MR DEPUTY SPEAKER Now we
take up fuither discussion of the statutory
resotution by Shri Bade and the Bill moved
by Prof S Nurul Hasan

SHRIS M BANERIJEE (Kanpur)
What 1s the tume remaining, Sir ?

MR DEPUTY-SPEAKER Three hours
were allotted One hour and 35 mmnutes
were taken, the balance 1s one hour and
25 mmutes
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SHRI § M BANERJEE Certain
amendments have been tabled

MR DEPUTY SPEAKER 1 do not
think the second reading will take much
time, because the Bill 1s a short Bill, and
whatever you want to say m the clauses,
you have said now 1 your speeches
(Interruption) 1 am saymng that they would
nct take much time Shr1 Samar Guha

SHRI SAMAR GUHA (Contai) : Mr
Deputy-Speaker, St at the ve y outset

areew (fredly) erewy APar,
¥ guTA AT Ay AN fow wwT L wAv
gz g fF e wa Frw Af ar R E
AT AT 6T § F39 3, &7 ¥ &9
sraa @ AT wifEg fr aTwie s T2ar
Figar 3 ?

MR DEPUTY-SPEAKER I do not
understand this The hon Member comes
from this side of the House He knows the

rules of the House When some other
business has been taken up and the hon

Member concerned 1s on hus  legs, such
things should not be raised (Jnterruption)
O1dir, please 1 seek your co-operation

Take your seat

SHRI SAMAR GUHA . Sir, I would
hke to make an appeal to the Education
Minister not to be haunted by the ghost
of polittval motivation behind the united
agitation of 7,000 unnersity and college
teachers and karmacharis, I would also
make a further appeal to him not to make
a bull-rush to pass this Bill 1n a huff and
hurry and face the tragedy as it happened
in the case of the Alimarh Mushm Univer-
s1 y (Amendment) Bill You would remember
n this House, we made an app.al against
hasty passing of such Bill, but the Bill
was passed The consequence was that it
took a toll of so many lives and so much
of property was lost and mullions of people
had to suffer Here also, the Gowvernment
should know that in dealing with 7,000
teachers, 3,000 karntacharis and 95,000
students, they are dealing with a conbing-
tion which 1s a very inflammable mux, and
1t may create trouble for which they will
have to lament afterwards
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I met the representatives of teachers
today and 1 had gone through all their
papers, 1 find that if a reasonable attitude
is taken by the Mnister it is not d.fficult to
surmount the difficulties that have come.
1 also find that the gap is not very wide.
In the letter issued by the Vice Chancellor
he has accepted almost verbaum the four
basic principles put forward by the DUTA
to the university authorities; the Vice Chan-
cellor almost quoted from their memorandum
that (i) the teachers, students and karma-
charis should have meaningful involve-
ment inrunning the untversity admiaistra-
tion; (ii) the federal character of the univer-
sity and more especially the integrated
character of the undergraduate and post
graduate education must be preserved and

maintained; (1ii) the university should
take over all colleges; and (iv) the
university administration and orga-

nisation should be decentralised and demo-
cratised. Now, where is tne difference ?
The difference is in the mode of implemen-
tation, structure of implementation and
also the attitude to it Is some kind of pre-
stige on the part of the Vice Chancellor
and also perhaps on the part of the
Minister standing in the way ? I find that
the rapproachment is not difficult.

What is the major point of conflict ?
this is the issue of the formation of college
councils. Even there the Vice Chancellor in
his open letter to the teachers has admitted
there are two views. In one view the focus
was on the creation of Councils of Admini-
stration at the university level; it would
then organise its work along functional
and decentralised lines. The other view
focussed attention on the creatton of subor-
dinate College Council whose work would
be co-ordinated at the university level, The
University preferred the first view; they
wanted the Council of Administration at the
university level and the subordinate level
work to be co-ordinated at the university
level. That is the main difference. I do not
want to.go into the merits and demerits of
these two propositions, although I feel that
the arguments put forward by the DUTA
against the formation of the College Coun-
cil are very reasonable. All I say is that
the gap is not very wide. Both the Minister
and the Vice Chancellor have said that the
Ordinance enabled the clause regarding the
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College Council and that there was no
compulsion that it was going to be done.
8 condly they also say that the Executive
Council may take 1t up or evne reject 1t, What
does the DUTA want ? They want that the
Ordinance should be 1epea’ed. Th* probem
of admission of 95,000 students is over,
they argue, and there is no need to continue
the Ordinance.  Secondly, they say
that the Government had given an as urance
to the university teachers that a compre-
hensive bill is being thought of for the unive-
rsity and in that case they could repeal
this or withdraw it. The Vice Chancellor has
used the word that the issue of formation
of the college councils may be ‘freezed’
till a consensus is evolved.

MR. DEPUTY-SPEAKER : In.tead of
going by what the Vice Chancellor said,
why not go by the Bill itself ?

SHRI SAMAR GUHA : That is the
moin problem

MR. DEPUTY-SPEAKER : What the
Bill says is more important.
SHRI SAMAR GUHA The main

issue 1s the formation of the councils.

MR. DEPUTY-SPEAKER : What the
Bill provides here is more impostant.

SHRI SAMAR GUHA : I can suggest
some way out. The Vice-Chancellor in his
letter to DUTA has said that this clause
about the formation of the Councils be
freezed till a consensus among the teachers
is evolved In one of the letters, the Tea-
chers’ Conhcil has said that it can be
‘supended’. Between the words “‘freezing’™
and ‘‘suspension” the difference is like
that of tweedledum and tweedledee, If the
minister gives a solemn assurance on the
fioor of the House that until a consensus
is achieved between the DUTA and the V.C.
the minister will not advise the Vice-Chan-
cellor to implement the clause of the ordin- "~
ance about the formation of the college
councils, the problem can be solved. If they
fail to achieve a consensus, then the two
isssues whether it will be an administrative
council at the university level or subordi-
nate College Council and its functions being
coordinated at universitv level—these two
issues may be given as some kind of refern-
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dum to the college teachers. Let then the
university and Government accept the

verdict of the majority view of the teachers
This 18 a very reasonable way out. I had a
fong talk in the morning with the leaders
of DUTA They say, if the Government
gives a solemn assurance, we shall try to
arrive at a settlement on the baus of a
consensus  If 1t fails this issue can be
settled by some kind of referendum to the
teacheis I think this 18 a reasonable
suggestion,

MR DEPUTY-SPEAKER  You have
made a strong appeal Now

SHRI SAMAR GUHA Sir, you are a
teacher and I am a teacher When 4000
teachers are on strike, 1t 18 something
upusual

Now, so fa1 as the meaningful mvolv-
ment of the teachcrs, karmacharis and
students are concerned, it 1s the Vice-
Chancellor’s coonmitment He hds dccepted
it There are three tiers of admimstrative
bodies«—the Court, Acadernic  Council and
Executive Council Although the Gajendra-
gadkar Commuittee said that the principle
of student participation should be accepted
m none of these bodies there 1s a single
student or kaimachars included. What
kind of demociatisation or decentra-
lisationt 1s 1t ! The total strength of the
University Court 15 164 Out of 95,000
students, there 1 not a single student n 1t,
out of 3000 karmacharis, there s not a
single katmachar) m 1t Out of 4000 lecturers,
only 2 lecturers are there I differentiate
between Prof:ssors and  Readers and
lecturers

THE MINISTER OF EDUCATION,
SOCIAL WELFARF AND CULTURE
(PROF S NURUL HASAN) * The sptech
of the hon Member has been very helpful
and I will make my observations on that
when { get the time But I would seck one
clartfication. Is he attempting to say, as he
Just now said, that professors and readers
are not teachers ? Why 1s he distnguishing
the different categories of teachers for this
purpose ?
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SHR1 SAMAR GUHA * Yon have becn
a teacher and you know that professors and
readers fall 1n a different category from that
of the teachers For members of the teachers
counci! and staff council they have certain
criterta Sir, you know, I know and the
Minister knows that the professors and
teachers have certain ex officio capacity On
the basis of that ex-officio capacity they are
either 1n the Court or 1n the Executive
Councl You want to make the Executive
Council dependent by ‘aying that its decisi-
ons have to get the concurrence of the
Academic Councill The hon Mimster has
stated in the Rajya Sabha that the profess-
ors and 1eaders are there 1n the Executive
Conncil 1in their ex-officio capacity and they
are not there m their representative capacity
as teachers So, democratisation 1s not there
Out of 164 their number 1s only two in the
Executive Council

What about the college teachers ? The
present strength of the Academic Coun.il
18 73 out of which there are ten teachers
The Gayendragadar Committee, of which
the hon Mmister was a member, said that
between 20 to 25 representatives from the
University and college teachers should be
included 1n the academic Council Now the
number 1s not more than eight, not to speak
of 20 or 25 You have made the Courta
deliberative body and given some power to
the Academic Council So, any resolution
that will be passed by the Executive Council
will be checked by the Academic Council
Then, what meaningful 1nvolvement there
will be of the teachers ? Their representa-
tives may be as low as eight 1n a body of
73 You have yourself stated that the teach-
ers have no voice 1n the Executive Council
and that 1s why you made the Academic
Council]l a dehiberative body But in the
Academic Counci there 18 no effective
representation of the teachers

The hon Minister and the Viee-Chance-
lior have said that all the Dellu colleges
should be taken over They have agreed to
that in principle What 1s the result 7 98 per
cent of the deficit of the colleges run by
private trusts or public registered colleges
will have to be met by the government

PROF. S. NURUL fHASAN: On a
matter of personal clarification, 1 expressed
my private personal opmion Thset 18 not
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the view of the Government. I just want
to make it clear that th persons concerned
with government will have a lot of difficulty
if this is done. If they ask me as an indivi-
duel my individual views have been made
public in Parliament in the other House.

MR. DEPUTY-SPEAKER : How can
you divide yourself into two individuals ?

SHRI SAMAR GUHA : The hon'ble
Minister said that there are moral, financial
and legal difficulties in taking this step.
There are <erious cha'ges against some of
colleges that they are misuing the provident
fund or teachers fund for their private
business. What about their morality ?

MR. DEPUTY-SPEAKER : All these
are outside the scope of the present Bill,

SHRI SAMAR GUHA : I am going in-
to the spint of the Bill, If this is the Aind
of moraltly, this is a feudal morality,
capitalist morality and not a pro-
gressive  morality. About financial aid,
you are mecting 30 per cent of the
aid. May be, about establishment,
building grant, etc., something may be given.
About that you have to see, Ahout legal
difficulties also, you can apply your mind.

In conclusion, I want to make another
appeal to the hon. M-nister, I have made
two concrete suggestions for a solemn assur-
ance by the hon’ble Minister and a mutually-
agreed solution by the Teachers ard V. C.
If itis not there, then the whole issue,
whether College Council should be there or
not, should be decided by a referendum
among college teachers. If this is accepted,
a reasonable solution can be found. I hope,
the Govt. will do it.

SHRI SATYANDRA NARAYAN
SINHA (Aurangabad) : Mr. Deputy-Speaker,
Sir, the House is at a disadvantage again in
discussing this measure because the hon.
Minister promulgated an Ordinance before
coming to this House with the Bill. Mr.
Bade has alieady moved a Resolution for
disapproving the Ordinance.

From the tenor of the speeches that have
been made here, it is quite clear that the
Bili has led to controversies, 1 fail to
understand, despite good intentions on the
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part of the BEducation Minister who belongs
to the academic community, whatever he
touches catches fire. In regard to the Aligarh
Mulsim University Bill, the same thing
happened. A lot of controversy had been
there. In regard to this Bill also, we find,
there is a solid opposition by teachers.

I know, .he hon. Minister, taking into
consideration the view=point of the teachers,
made certain amendments in the Rajya
Sabha and changed the nomenclature of the
College Council to Administrative College
Council indicating that the College Council
was not gomng to deal with academic matters.
He has also given a solemn assurance that
there is no intention to delink coilege educa-
tion from post-graduate education. The Vice-
Chancellor also has given an assuravce to
college teachers. And yet the college teachers
and karamcharis have presented a united
opposition, a solid opposition, to this Bill,

Iam not one of those persons who
approve of agitational methods. But I also
feel that the Government should also not
create conditions that the teachers have to
take recourse to such agitational methods.
In this particular case. 1 feel, not sufficient
discussion preceded the prcmulgation of the
Ordinance, Had the teachers been taken
into confidence about the Ordinance thit
the Government was going to promuigate,
had efforts been made to accommodate their
point of view, perhaps, this situation would
not have arisen.

I view with gr.at concern that the
teachers have to go on strike; karamcharis
have also joined it. Dclhi University 1s an
institution wh ch has built up a good tradi-
tion for itself as one of the pioncer institu-
tion in the country. 1 am afraid, if this
stalmate continues, the teachers continue
on strike or a e forced to resort to agitatio-
nal method<, it is bound to affect the
discipline and also undermine the educa-
tional standard. We have got to view this
with great anxiety and concern.

1 do not want to import any party angle
into ti.is controversy. Unfortunately, yester-
day, an hon. Member speaking on this Bill,
spoke of infiltration of Jana Sangh influence
amongst the teachers. It 1s very usfortunate,
The President of the Dethi University
Teachers Associntion has decried attempts
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at dividing the teachers on this considera-

tion.l- by ntroducing political consider-
ations

We Members of Parliament, should also
refrain from saving anything which will
give a political colour to the present cont-
roversy which has arisen in  the Delht Uui-
versity 1 would, therefore, once again make
an appeal to the Education Min ster the
College Administrative Council has not yet
been set up, only the Chu man has been
appointed but the composition has not yet
been determined —that he should not stand
on any prestige, nor should the Vice Chan
cellor stand on any prestige but should open
a diualogue with the teachers to resolve
this dispute I know that assurances have
been given that the teachers of the college
will have an opportunity to teach m the
postgraduate classes, but we have also got
experience of educational institutions and
college education You will appreciate that
their apprehensionsor misgiving 1s ths that,
1n course of time, as Administrative Council
starts operating——and this gets operated so
far as the administrative link 15 concerned—
the result would be that very few teachers
of the colleges would get an opportunity of
going to the post graduate classes, and n
the very nature of things 1t 1s bound to
happn because the colleges are scattered ait
over Delhs and the teachers are 4,(00 today
and the students, number 18 expected to go
upto 1,10 000 next vear The result would
be that these collegiate teachers will not
have a chance of taking post graduate classes,
ultimately there will be no incentive left
for them to improve their qualifications,
they cannot look forward to becoming
readers and professors because those who
are attached to the post.graduate classes and
who are workmng i the University will have
a better chance and opportunity of getting
into the top of the ladder like readers and
professors That 18 onc of the musgivings
which has made the teachers to agitate
against this measure An assurance has been
held out, but 1z actual pract ce this 1s bound
to result.

Thetefore, T would plead with the
Educatidn Minister once agamn that, ina
matter like this, he should have been well
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advised to bring this measure right in the
beginning of this Session and refer it toa
Joint Select Commuttee with the mandate
from the House 1o report within a week so
that various view points could have been
represented before the Committee and, as
tar as possible, accommodation .ould have
been provide! But this has not been done
It 1s unfortunate that, despite best intentions
of the Education Minister, this controvercy
has arisen and 1t does not look like nearing
solution because from the statement of the
teacheis todav it appears that they are still
persisting 1 their opposition to ths measure
I will make this request to the Ministers
since College Councils are not gowng to be
set up, what harm will there be 1t this matter
15 referred to a Select Committee so that
proper discussion takes place, a dialogue 18
opened with the teachcrs——the r view point
18 also accmmodated m order to tiesolve
this dispute—and the prestige and 1eputation
of the University 1s not allowed to suffer

13 00 hrs

SHRI BIRENDER SINGH RAO
(Mahendiagarh) With your permission, I
rise to oppose this Bill My opposition
does not come on account of any musplaced
sympathy for the teachers, bat for entnely
different reasons

I believe the Delhi teachers® conduct
during these days has been most irresponsi-
ble and deplorable and I am very glad
that the Minister has been very firm m not

submutting to the attempt of blackmail by
the teachers

SHRI SAMAR GUHA Question Sir,
I object to this term  ‘blackmail’ They are
not here Thev are not  represented in the
House 1 protest against use of such
words

SHR1 S M BANERIEE Under the
Rules you do not allow hon Members to
mention the name of a particular communpity
which 1s not represented here

MR DEPUTY-SPEAKER This 18 not
a community

SHRI S M BANERIEE Teaching
community
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PROF.S. NURUL HASAN : Sir, the
teaching community is represented in this
House. There are several hon. Members
who can take care of these obsesvations.
The hon. Member need not feel worried.

SHRI S. M. BANERIJEE : ‘Black-
mailing.' What does it mean ? Will you
call a strike a ‘blackmail’ ?

MR. DEPUTY-SPEAKER : The expre-
ssion is a little too strong.

SHRI BIRENDER SINGH RAO : I will
submit to whatever you say. But 1l belive
that ] am justified 1n saying so because I
have great respect for the teaching comm-
unity. They belong to a very noble pro-
fession, They arc the builders of the nat.on
but the teachers of the Declhi University,
the way they behave, it would be nothing
short of what 1 said.

I oppose this Bill because this will not
cure the jlls of the Delhi University. 1
would have hoped that the hon. Minister
would have brought a model Act for this
Central University. Long ago a committee
was set up by the Governmert under the
chairmanship of Dr. Kothari to frame a
model Act. The Act was drafted It was
sent to the Government several years ago,
but it has not seen the light of the day.

My second objection is that through
this Bill, n the name of demociatisaticn
and daoentralisation very wide arecbitrary
powers are proposed to be given
to a set of top officials of the
University and that is the 1eason for this
strike among the teachers. It s a struggle
for power between one set of officers, a
clique of the top officers of the Univerty
and the rest of the teaching community, and
the latter have fears due to this Bill. This
is why the teachers resent it. The reason is
that the teechers thiuk that only a few
amongst them, the senior ones would now
run the University completely.

. The University of Delhi was set up
through this Act in 1922. 1 agree thatit is
an outmoded Act. At that time, the Dethi
University was for all practical purposes a
campus university. It was osly looking
aftera few colleges and arranging for
teaching higher classes. It was much . later
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that the Dethi University's jurisdiction was
extended to the whole of the territory of
Delhi. It was only duiing the fifties that
this Act was amended to say that the juris-
diction of the Delhi University would be
coterminous with the State of Deihi.

I remember that even after the partition
of the country, in 1948 and even till recently
the Punjab University used to run a camp
coliege in Delhi. One of the medical colleges
the only medical college in Delhi, namely
the Lady Harding Medical College was
affiliated to the Punjab University till very
recently. That is why I say that this Act
of 1922 is outmoded and it should be
changed completely. The powers vested in
the university are so wide and so disere-
tionary that the giving of more powers to
the university executive will certainly go
against the objects and purposes of the
Act.

I agree that there should be a certain
amount of subirdinate legislation, and we
have to resort to subordinate legislation to
give some discretionary powers to the
executive. But already, the powers of the
exeeutive Coungil with the university have
been misused to such an extent and the
university of Deipi has got into such a
state of decadence that I think it cannot be
reitreved unless, as I demand, the Govern-
ment set up an inquiry into the affairs of
the university; if that is done, many things
will come to light and there will be start-
ling revelations.

1 would point put to the hon. Minister
the provisions of the parent Act that are
sought to be amended. Section 18 of the
Act lays down that the court will be the
supreme body of the universitv, Just as
this Parliament is the supreme body in the
country, and the executive committee of
the university under section 21 is only the
exccutive body of the university. That is
the spirit of this Act. That is the basic
arrangcaaent. Now, without amending
sections 18 and 21, the whole concept of the
parent Act is being changed, and the
powers of the court are being withdrawn,
and they-are being given to an executive
body. Imagine this parliament beipg the
supreme body, the supreme Jegislative body
with all. the powers in the country for legis-
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lation, What would happen if the Cabinet
which 1s an executive body 18 given all the
powers of the parhament and Parliament 1s
reduced to a non-entity This 15 what 1s
being done exactly I oppose this Bill on
this account The court s a much bigger
body Itis composed of all the hecads of
departments, all the readers all the pnin-
cipals 1n the Delhi University, all the
university officers at the top and represent-
atives from the technical and profescionals
colleges, repiesen‘ative from the Municipal
Corporation and municipal bod es, five
nominated members, then ten teachers’
representatives  Also members of parha-
ment elected by us are associated with the
court as 1ts members, Imagine their powers
bemng withdrawn and given to a set of
umversity officers to make whatever laws
they want

Stautes and ordinances are 1aws, as you
know very well, Parliament has the duty
to see that subordinate laws do not go be-
yond the scope of the Act But it 1 sur-
prising that there 1s no provision for the
Government or for this Parliament to look
mto the making of these laws Most of the
statutes, I can say on authoritv, have been
made, 1n a manner m which they should not
have been made and they are agamst
the spirtt of the Act, powers are being taken
unduly tilegally by the university executive in
to their hands 1 would susgest, and ¥ would
be happy if Government have a bigger hand
m running the affairs of the umversity
Otherwise, things cannot be mended What-
ever the teachers views may be, 1t 1s the
unwversity first, 1t 18 our students and our
children first, 1t 18 their parents first whose
interests have got to be watched, the nation
comes first before any community and be-
fore any profussion It 13 1in this light that
1 suggest that the hon Minister should see
that the statutes and ordinances of the
university made so far should be looked
mto Either they should be laid on the
Table or there should be a provision made
in the Act to say that they should be looked
mto by a Committee of this House, the
Committee on Subordimate Legislation.
Then the hon Minister would know how the
powers 30 liberally and 1n a well-inten.
tioned manser given by Government to the
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University have been misused throughout
all these past years That 1s the reason why
this University, one of the best in the
countiy at one time, 1s now probably the
worst University in the countiy so far as
things are go ng on at pre<ent

One or two things more The University
has made certain rules and regulations
which have damaged education to an irre-
tiievable extent Authority and responsi-
bility should go together But perhaps you
know that 1n Dclhi the principals who are
the heads of therr mstitutions have no
powers at all under the present laws Staff
counctls have been formed and the Pricipals
cannot do anythings Is i1t possible to run a
college through the Principal when his powers
have been withdrawn ? The court’s powers
have now been withdiawn thorugh this Bill
and the University as 1t 1s going will <et a
very bad example for the whole country if
things are not looked into

An hon friend from the Communist
Party (Maixist) mentioned the other day
about the dismissal of two teachers from
Rao Tularam College I would seek your
indulgence to rcfer to this I happen to be
Chairman of the Governing Body of this
Coilege, and I consider it my duty to inform
the House about the currect position Thesc
teachers were dismussed on chaiges of gross
misconduct, I had a suspicion then that
there was some political party's and n all
these cases But now the cat 1s out of the
bag Now I know that the Marxists have
tried to spread their roots 1n the teaching
community in Delht This may be the
cause of most of the tiouble that is taking
place 1n the caprtal These two teachers
were reponstble for instigating  the
students

MR DEPUTY-SPEAKER I think we
will be going too far in going into mdivi-
dual cases.

SHRI BIRENDER SINGH RAO : Not
too far 1 have to explain the position
Charges have been levelled 1n this House
1 have to reply He was not stopped then

MR DEPUTY SPEAKER : If this was

mentioned by other speakers mn ths House,
of course, I cannot help it.
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SHRI BIRENDER SINGH RAO: It
has been mentioned.

SHRI JAGADISH BHATTACHARYYA
(Ghatal) : Is it a fact that they stand dis-
missed ?

SHRI BIRENDER SINGH RAO : It is
fact. They were rightly dismissed. There
was a case of hijacking of 9 buses in this
college. This was the first case of its kind
in the capital The students re-orted to a
strike. The Principal was pelted with stones.
He was abused. When he wanted to take
action, and the Governing Body set up an
Inquiry Committee, the Teachers’ Union
represenatives went to the Principal and
threatend him saying that this College would
have to close down, if he proceeded with the
iuquiry.

MR. DEPUTY SPEAKER :1 would
like to obseive this, that 1 was not in the
House then, and the Table cannot help me
with the information whether any speaker
befoie had made a reference to these two
instences in your college. If he had done
so of course, you have the right to defend
your-self. Otherwise, 1 think it 1s rather......

SHRI BIREDER SINGH RAO : The
member has admutted it.

MR. DEPUTY-SPEAKER : I have not
seen the record. But I think 1t is an unhe-
althy precedent.

SHRI BIRENDER SINGH RAO : You
take my word for it.

MR. DEPUTY-SPEAKER : I am not
shutting you out. 1 am only pointing out
that it would be rather an unhealthy prece-
dent if we make this House a platfrom for
defending any individual’s specific action.
I think we are rather—should I say misusing
the platfrom of this House ?

SHRI BIRENDER SINGH RAQ : No,
Sir.

MR, DEPUTYS-PEAKER : I am not
shutting out anything.

I have not seen it, as I said before.
That is my misfortune. Before I came
here, T have not been able to read all the
reports and all the debates. I am not able
to veri(y from the Table whether any Mem-
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ber has specifically mentioned this case and
brought these charges here If he has done
that, I think that would also be improper
Therefore, 1 do not stop you. Bit now I
request you to close on this, and not
proceed further,

SHRI BIRENDER SINGH RAO: I
was directly affected because happen to b:
the Chairmuan f the Governing Bdy,

MR. DEPUTY-SPEAKER : That is
all the mo e reasons why-because you are
personally affecte I—it should not be men-
tioned here. If somebolv else has done it
on your behelf, 1t will be more proper.

SHRI BIRENDER SINGH RAO : I wis
only going to give you the factual position,
And these teachers stand dismissed. There
was a mention made of this fact, and pro-
bably they wanted to mislead the Govern-
ment, So, | am trying to set the record
straight. (Instrruptions) The university,
under the pre.sure of the teachers’ union,
tried to stall the eiquiry. They exceeded
their powers. The Governing Body had the
power of holding an enquairy and complete
it. But before that, the University sent
orders, *‘Do not proceed with the enquiry.”
The Governing Body decided to proceed
with the enquiry as the Delhi University
was not justified iu interfering at that stage.
These teachers......

MR. DEPUTY-SPEAKER
conclude.

Kindly

SHRI BIRENDER SINGH RAO:.....
did not asociate with the enquiry . They
did not give explanation; they did not come
before the enquiry officer, and there
was no alternativ for the college but to
dismiss them. That is all that I wanted to
say.

MR. DEPUTY-SPEAKER : Shri Vidya-
lankar. Not more than two to three minutes,
We have spent too much time.

SHRI AMARNATH VIDYALANKER
(Chandsgarh) © Mr. Deputy-Speaker, Sir,
I have risen to support the Bill. Education
at present is in a crisis. Everybody com-
plains that the universities and other edu-
catioual institutions are becoming hotbeds
of intrigues and all sorts of politics are



211 Stat. Resl. Re.

[Shri Amarnath Vidyalankar

Various political parties
control these educational
they create all sorts of

introduce there.
are trying to

institutions and
difficuities there.

The relationship between the students
and teachers has not been properly deve-
loped. It is very essential in education that
proper relationship between teachers and
the tauvght should be developed; in the
abserce of it, all these things have arisen.

everybody says that there should
be some kind of elucationol reform; that
the constitution of the universities and
other Institutions should be improved and
education proceeded with. When we try
to do something for achieving that purpose
then it is opposed and it is said that this
should not be done or this should not be
done in such a way and so on. I feel that
the Minister should have brought a com-
prehensive Bill to improve the present situ-
ation in the universities. There was origi-
nally a talk with regard to a model Bill,
and a model Act for the universities. I
wish that such a model Act was there and
the Ministry should come up with a compre-
hensive Bill for improving the whole system
of organisation of the wuniversities. But
whatever has beecn proposed now, it is also
a welcome effort and I think that we should
support it.

Now,

We talk of democracy: The Delhi Uni-
versity, for instance, was orginally set up
for only 10,000 students at that time. But
lakh of

at present it contains about a
students: about 4,000 teachers and about
50 colleges. All this has become a State

in itself, and to expect a small body to
control the whole thing centrally, even if it
is possible. would be a denial of democracy,
Because, ' it is very necessary that we
deccentralise these things. We talk of demo-
cracy. Whatis democracy ? We have to
decentralise the responsibility, and we have
to decentralise here also, and we have to
invite all the verious elements to participate
in it. This participation is impossible if
the whole authority is centralised as it is
at present. Therefore, the Government
have made a!l efforts, and really, what is
contained in the Bill is an admirable effort,
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and it is an effort in the rtight direction
that the centralised authority should
be decentralised, and the organisation of the
university and the colleges and the edu-
cational authorities should be more demo-
cratised.

I think the particiption of teachers and
students and all those who are interested
in education is necessary. We talk of
democracy. Is it not denied in educational
inst tutions where the chiidren, citizens
of tomorrow, are tought how democracy has
to be run ? In that case we will not be
able to run democratic institutions properly.
First lessons of democracy are learnt in
schools. When the student comes to the
class the teacher is autocratic; the student
obey him. All through that same system
goes. There is no democracy. Therefore
I think it is welcome effort to intrcduce
democracy. to decentralise pawer and invite
teachers and others who are intersted to
participate in administration &nd make
whatever contribution is possible. I think
this Bill is in the right direction and it
should be supported. I would request the
hon. Minister to bring a comprehensive
Bill to improve the whole system and the
whole organisation of the university. That
would be a good thing. I think that this

effort will be made very soon. {

MR. DEPUTY-SPEAKER : The hon.
Minister. )

SHRI R. V. BADE (Khargone) : I have i
a right of reply.

MR. DEPUTY-SPEAKER : You WIII
com later. The hon* Minister now.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : I am grateful
to the hon. Members for the interest that
they have taken in this Bill. In view of
their interest I have a special appeal to
make to them. It is absolutely essential, as
has been stressed by Members, that condi-
tions should be normalised in the Univers
sity and I would therefore appeal to all
leaders of the various politice]l parties to
use their good office in order that the
situation in the untversity might be nor-
malised. I am not insinuating that it is an
agitation which has been manouvred by
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political porties. But 1 do feel that if all
the leaders of the political parties use their
good offices it is bound to have a good
effect on the situation. It is in this spirit
that I venture to make this particular
appeal.

I would now very briefly refer to some
points which have been raised. 1 have
already replied to the points mentioned by
Shri Bade and therefore I feel 1t is not
necessary to repeat them, The main point
made by Shri Jagadish Bhattacharyya and
repeated by many hon. Members was that
this Bill had been brought without consul-
ting the academic bodies of the university.
I venture to suggest that although the
original recommendation for issuing the
Ordinance wus made by me to the President
without a formal resolution being adopted
by the academic and executive councils,
the operative part of jt, namely the establi-
shment of the college councils, that statute
was recommended for aproval by the
Visitor only after the execu‘ise council
and the academic council had both expressed
their concurrence of this particular statute
and theiefore 1t is not that the duly
constituted academic bodies were bypassed
by me.

SHRI SAMAR GUHA : At least the
teachers were bypussed.

PROF. S. NURUL HASAN : I would
venture to suggest that any attcmpt by the
hon. Meniber to treat it as a class 1s not
only erroncous from any canons of socialism
it is alvo academucally ruinous because after
all they are all teachers. The 10.:. Member
calls himself a teacher; 1 call myself a
teacher we both are proud to be teachers.
It does not matter whether we are teach-
ing in schools or universities, whether
we hold the status of a professor, etc. Afrer
all, how do we become professors ? it is
because our own peers select us, not because
an external authority select us. Therefore,
it is a body which bad been in existence—it
had not been estalished at my instance or
on the basis of my recommendation to this
House—it had been in existence and it is
responsible for maintaining the academic
standards of the university. Their approval
was taken before we proceeded further.

1 would like to draw Mr Bhattacharjea’s
attention to the composition of the Academic
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Council. Apparently he thought it was
some sort of a nomnated body. 1t consists
of the Vice-Chancellor, the Pro Vice-Chanc,
ellor, Librarian, Deans of Faculties, Heads
of Departments, 6 Protessors, 15 Principals,
10 teachers elected from amongst themselves,
and 2 persons not being employees of unive-
rsity or college, co-opted by the Academic
Council. Su, there is no nominated member,
and no non-teacher member of the Acade-
mic Council. Tt is a body exclusively of
tcacher and it has various categories of
teachers. 1 concede there is scope for
imoroving the composition. 1 h ve rpyself
stated that 1 wou'd that I would venture to
come before the House again with a com-
piehensive Bill. But even as it stands, the
Academic Council is composed exclusivelv
of academics and it is after obtaining the
concurrence of the Academic Council that 1
ventured to make the recommendation to
the Visitor to approve the statutes. But if
this House approves of this RN, which 1
hone it wo.ild, these statutes will have to be
recast. That becomes absolutely essential.

What was the composition of the Coll-
ege Council agamst which there was
opposition ? Its composition was a Chai-
rman apnointed by the Executive Council,
two persons nominated by the Academic
Council —the word “nominated” there is
synonymous with election; 1t 1s not nomina-
ted by Government—S Principals by rota.
tion according to seniority, 5 teachers of
colleges by rotation according to seniority,
4 other educationists not in the service of
the university, 2 of whom arc to be nomi-
nated by the Executive Couvncil and 2 by
the Visitor, So, if at all, the Viuitor
could influence the selection of 2 out of
17 members. Therefore, even in the form
in which the Visitor gave his approval, it
was a body which was established from
within the university, consisting cntirely of
ac. demics, with no non-academic member.
However, as I said, if thi. Rill is passed
and it becomes an Act, it 1s providing for
College Adninistrative Council. Therefore,
the old statutes which had been approved
would no longer remain valid and they
would heve to be recast.

I would also like to make a brief refe-
rence to the question of take-over, because
it has been emphasized so much. The take.
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over is not a very easy matter. The mino-
rity institutions cannot be taken over. It
would be very wrong academically if the
university were to hav® two sets of statutes,
one for minority institutions and another
for non-minority institutions. The Govern-
ment is applying its mind to it and it has
invited the University to c¢ nsider the
matter within the framework of the consti-
tution and whatever is possible will certai-
nly be dene,

I was a little surprised at the speech of
my hon. friend, Shri Chandrappan, parti-
cularly because the tene of the speech of
my hon. friend in this House was so very
different form that of his colleague in the
Rajya Sabha.

SHRI S. M. BANERIJEE : Since you
have mentioned this point, we have checked
it up. He is very sore on this point that no

agreement has been evolved with the teac-
hers by talking to them.
PROF. S. NURUL HASAN : If Shri

Banerjee wants to score a debating point
without hearing me, 1 have nothing to say.

Shri Chandrappan said that the powers
of the Court have been taken away, a
point which has bzen emphasized by others
also. we are deliberately taking away the
powers of the Court. It is the amendment
of the colleague of the hon. Member in the
other House, which I had accepted, accor-
ding to which the power of the Court in
making these statutes is also taken away.
This was the stand of the hon. Member’s
party earlier also. 1 am referring to the
Joint Committee on the Jawaharlal Unive-
rsity Bill where Professor Hiren Mukerjee
and another Member of the hon. Member’s
party were members, where we discussed
clause 16, which provided for the procedure
for making statutes and giving power only
to the Executive Council and not to the
Court. The only amendment which the
Joint Committee proposed was that in
academic matters the Academic Council
should be consulted. that was also the sum
and substance of the amendment of the
hon. Member, Shri Bupesh Gupta in the
other House with which 1 found myself in
full agreement and which 1 was glad to
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accept, and that is one of the major amend-
ments that has been incorporated in the
Bill by the other House and that has now
been brought before us here.

The second point that the hon. Member
raised is that I have brought it in the last
day of the session. When I wanted this
Bill to be taken up in the Rajya Sabha, an
appeal was made to me by the hon. Member
Shri Bupesh Gupta, Supnorted by the lea-
ders of many other political parties to give
the teachers and the Vice-Chancellor time
to consider this matter and not to hurry
with the Bill. I bowed to this appeal and
accepted the proposal that I should hold
consultations on the 21st with the leaders
of all political groups and parties represe-
nted in the other House. I benefited a
great deal from their consultation. Again
when I was proposing to bring it in the
other House on the 22nd, they said ‘‘why
don’t vou come after a week ? Let us hope
there will be agreement by then”. There-
fore, what I am attempting to explain is
that the delay, of which T am being
accused, that I wanted to rush it in the last
day of the session, that delay has occurred
because I have bowed to the suggestion which
the hon. leaders of the opposition parties
have made to me, and I think they were
wise 1n doing so, because they felt that the
maximum opportunity should be given for
consultations, and it is as a result of these
consultations that the amendments which
have been introduced in this Bill have been
introduced.

SHRI S M. BANERIJEE ; Sir, the
name of our leader, Shri Bhupesh Gupta,
has been mentioned. So, I want to
submit...

MR. DEPUTY-SPEAKER : I think it
is against the accepted procedure to make
reference to the proceedings in the other
House more than is necessary. I have allo-
wed it because tl.e Minister thinks it necess
sary to give the background because certai
changes have taken place in the Bill in the
other House. So, to that extent. I have
allowed it.

But if this debate continues as to whal
a particular Member in the other House hat
said, I think, we are going beyond that.
should not allow this.



7 gtat. Resl Re.

SHRI S. M. BANERIJEE : Hc has
mentioned the name of Mr. Bhupesh Gupta
who is a Member of the other House and
the leader of our group. There is another
House in this country known as Lok
Sabha. He might have got moie loyalty to
the Rajya Sabha. When I contacted Mr.
Bhupesh Gupta today ..

MR. DEPUTY-SPEAKER : I do not
think this should go on reeord. This
is a very unhealthy practice. This should
not form part of the record This 1s a very
unhealthy thing to sy what a particular
Member said 1n the other House.

SHRIS M BANERIEE : Kindly hear
me. Let me finish and then you decide.

You allowed the Minister to mention it;
kindly allow me also to mention it. The
name of my party has becn mentioned; the
name of our leader who 15 a Member of the
other House has becn mentioned. When 1
contacted my party leader tolay, what he
said was that certain amendments which were
accepted in the Rajya Sabha have been
hailed bo the people and also by our party,
but the question still remains regarding the
Council aud the non consultation of tcac-
hers. Let 1t go on record that Mr. Chandra-
ppan’s stand 1s our party stand.

MR. DEPUTY-SEPAKER .
1t will go on record

All right:

I would request the Minister also not to
make any fuither reference to what went on
in the other House.

PROF. S NURUL HASAN : I bow to
your wishes. Sir, 1 now understand what the
hon. Member. Shr1 S M. Banerjee. has
said that Shr1 Chandrappan’s stand s their
party stand. I have cvery right to «ay that
1t goes against the consistent stand in this
House. After all, Shr1 H. N. Mukerjeec was
& member of this Committee. He 1s a party
to the Jawaharlal Nehru University Bill
Select Commuttee where it was agreed that
the power to make a statute will not vest
in the court but n the executive council and
that in all academic matters, it is the aca-
demic ocouncil which will be consulted.
This is the document. I was hoping that
Mr. Mukerjee would be here so that
if 1 am wrong, 1 may be corrected, 1tisa
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very strang situation that consistently this
House has taken this view that the
authority to make a statute should not vest
in the court bexcause the court has a very
large number of non-academic members,
Therefore, I was a little surprised that this
attitude should now be expressed. However,
I accept Shr1 Baneijee’s statement. He s
a much better person to say what his party’s
stand 1s. I now understand it.

SHRI S. M. BANERJEE : The amend-
ments have been welcomed by us. He has
also said it But the question i1s about
finality. The teachers ars still agitating. The
strike is going on, The students are also
against it; the karawcharis are also also
against 11, Qur party stands for the
teachers, the students and the karamcharis.

PROF. S. NURUL HASAN : Again,
it 1s very interesting to hear hon. Member’s
remarhs that his party stands for everyone
except for the University, 1 stand for the
University because 1t 1s this House and the
other House which have set up the
University.

SHRI S. M. BANERJEE : Minus the

teachers, students and karmeaharis, what 1s
a umiversity ? (Interruption)
MR. DEPUTY-SPEAKER : Order,

please. There should be a limit to it. You
are a senior member...

SHR1 PILOO MODY :
you say, order please.

If 1 snecze,

MR DEPUTY-SPEAKER : Occasional
intervention is all right. Butif it is every
two minutes, every minute, then i1t becomes
too much.

PROF S NURUL HASAN : Sir, I
listened to Shri Samar Guha’s speech with
great respect There is no question eith-r
of myself or of the Vice-Chancellor’s stan-
ding on prestige.

1 think, 1t does not behove a teacher a
whether he 1s entrusted with the responsibie
lity of being a Minister or a Vice-Chan-
cellor or whether he remains a teacher
actually the aching, to stand on prestige,
and I am sure that all my teacher colleagues-
and there are many in this House--would
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agree with me. I hope that the Dell Uni-
versity Teachers’ Assouation would not
stand on its prestige The Vice-Chancellor
has invited the Delhy University Teachers,
Association to come and discuss He s
prepared to discuss everything This Bill
does not pre-empt any decision On the
other hand, if this Bill 1s not passed, then
even If the teachers, after argument, come
to the conclusion that a College Administra-
tive Council 15 absolutelv escentia! 1t can-
not be fought, because it would not have an
authority Therefore, this 1s an enabling
clause which must be there, but the Vice-
Chancetlor’s assurance 1s theie that he wants
to consult Now, consultation 1s absolutely
vital T stand for it, the Vice-Chancellor
stands for 1t But I must make one submis-
sion The Umversity 1s, until this House
decides otherwise, being run according to
the Dellt University Act  Certain  authori-
ties have been vested with powers-the Aca-
demic Council and the Executive Council
I cannot take a view that, until there 15 a
general ballot, no action 15 going Lo be
taken What I will say 1s that 1 will give
very respectful consideration to any reco-
mmendation jointly made to me for being
forwairdcd to the Visitor by the Academic
Council and the Cxecutive Council 1 hope
there would be a consensus, but I hope there
would be no liberum wveto 1 have ahieady
made one point, if the hon Meumber care
fullv sees this Bull, 1t 1s  possible for the
University to set up one Counci! or more
than one Council

SHRI SAMAR GUHA I had made
certain points, please give replies to them

PROF S NURUL HASAN
referred to them

I have

There 1s a difference of opmion The
teachers said, ‘Appoint one Central Council’
The Vice-Chancellor feels that three Councils
are needed I have also been asked by many
persons that we can set up a whole number
of councils There 1s no intention to set up
a whole number of councils, but whether
1t 1s one council or two councils or three
councils or four councils, 1f the duly consti-
tuied body of the Umversity makes a
recommendation I will give due and respect-
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ful consideration to 1t, and I do hope that
1t would be possible for the University
community as @ whole to come to certain
agrcements

I have aiready stated that I hope to being
a comprehensive Bill on the hines of the
Gajendragadkar Committee’s recommenda-
tions A reference was made to the model
Act There was a corimittee under Dr
Kothar: for sugeesting guidelines of a modet
Act It did not draft any model Act itself
After that, the Education Commission was
appointed which subm tted 1ts report and
the Gyen Iragadkar Committee weat nto
greater details Therefore, there was no, In
fact, model Act which had beun prepared

If 1 have your indulsence, I would very
strongly refute the sug estion of my hon
friend that the teachers arc¢ blacl mailed
As a tcaeher 1beg to refute that Ihave mv
disagreement 1 want to appeal to thum

1 waint to reason with them, but 1
will not accept thus wview  that they
are black mailed, and I hope that

the House will share my sentiment We
have to show full respect to the teaching
community

I would also venture to make one fur-
th r sudmission and that 1 that the Uni-
versity should not be accused of mus 1sing
its authorty I stind for the autonomy of
universities and this House has on several
accassons, reiteiated this  principle that
univers ties must have sufficient autonomy
1n order that ecademic «tandards may rise
If there 1y anv concrete cise wich 18
brought to my notic. Tam p epared to look
nto this in accordance with the Delht
University Act But I do feel that a general
charge against the authorities of the uni-
versity must bu rcfuted by me with great
re<pect

Since the time allotted 1s already past,
there 1s one last point which I would hke
to make and that 1s thatif this Bill 1s now
approved of by th s House, then as I have
stated, and as the Vicc-chancellor has stated,
1t provides for n enabling provision and
1t enables the university and 1t would enable
the university to set up college administra-
tive councills, which means that there has
to be an opportunity, as the Vice-chancellor
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has categorically stated, to the teachers to
hold concultations, 1 hope, and thiough
you, I appeal to the teacher community of
Delh: to please apply therr minds to 1t and
to airive at a consensus as early as possible
because if they do not arrive at a consensus,
then certain problems which are neither in
the best interests of education nor in the
best of the teachers nor in the best imterests
of 1ts students might arine The House
heard something of those prob'emes More
may arise Therefore, an immediate decision
18 needed and that 15 my justification for
appealing that th s en ibling kgislation may
be passed and in the light of this enbling
legislation, the Viec chancellor has stated
that the situation will 1emun forzen  Let
d scussions tahe place Lt the strile be
called off and let sonethng constructive
emerge which wauld lild the Dedhe Univer-
sity to solve and tackle i1t problems
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q%4T &1 afy qradg we o fogay &
Ty @1 § FraE #L A gE fawarw
2 Fag o WY faz srgwr g s swiEr
% qia Af W

g ga—dweiws we 7
wiferey & 3—AF a9F weAm T WY
Y #1 Seow frar § @l wAdT A4y
freg qraw Ay W § 5 afeds
af) fawenr wifgy ur, ¥f5a  afcfegfady
* ¥ FAFY fawrtear qur 1wt fyad
W aaa agr 9 N a7 4 afedeg
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Frwrad wr g frar, 3w @ gws
A o ot g fae P vad 3105
& ’wrdy wfger maegr o1, W1 gEew
g #1 mfert 2 § = aft Fav
fF z@¥ amvo UTo vHe A W gT 2
ar JAgY FF 7 gU F gAY %
qrAHy 9EEr A1 3@ W WA &
& gu @ # gax grar § fradt &
s g1 & dararmr g from & g
aar AT A ¢ gt fawrit & g A
ard w& gé § 1 sy ofkfeafa 8, faw aza
e Fare Areeq § At gFar fren
FT AN YHE FT AOST FAMAT Y &A=
fas ar f& ot wifzal 1 @@ @ T
war 1 ga ggt ov waar & wfafafe Awe
a1 2, 5q fod 7arer Faer @Y srar #
ff IGFY TTHT ¥F | FRA 9AR FTAANE
# Y g7 Mgy qur fr A7 gAR dav A
2 1 ggt v fagdy gqrNaT § q® FAR
AT H &1 vo fob gF afr g & f¥
SATT 77 81w @ fr ot &z sifige §,
gaY 77 Jifelr | 3@ felr @ AT Wt
Y F AT A ALT AL E, T ¥ W
T9UE A 9 g0 §1 AEEdr AF
RET R

3 AT WISW § FgT fEA gEd
g% aged 7Y g€ ) ) wwar & AY
Juen ¥ oA @ a1 areR 9w ¥
nedt A Fnfy sre AgaT § ek §
F%r g T N goar deww @mar @
IgHT AT F1E TG 91 WY § 1 @@ AAG
>y geaoE AT TET § IET A W wga
g@Y ¢ i gomasa ¥ d fama
L arer AE & 1 W9 AT AW, I
g7 ¥ yawge g7 ¥ &1 (6 34% arad
& &Y ey | Wy §— g7 &y werew &
ar e o1 grg ¥ & a1 9 37 AN
¥ feq®aT § godY aww ¥ Y v &
% gvman g fravt & seety A A
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§ ) famfey X Y o fefaftem ad)
@ § Wi ag fefafima 7 @ 1 ww
#rq § § | swar @) adrwyh & ag N
fefafter Y <gr, =¥ ¥ waaweg foar
FUEFT TN AT & F 1 AT AT FAR
faners ot f adgel A d ¥ 75 ]
¢ f& awr qefafadoa s A &
atqy agr e wferifer fas o foe
ot 7Y wig ? afg a9 wfwdfer faa
Sy AN gy gwmE oA @A
AT geeT & WY 3 w@ 5 oow
wifssifes  fas o wfgn ) @ &
quRaT § AT FHHT A9 OF  FEIRfaE
faw agr 9T &1 sk wrEEd M gETHT
#1 w9 SR ¥ I 7, 9% wa
g7 AT T@F gw fawrw & W
d=d & srfie *<ar § fr F s ward
FT | TR ASTAT g7 48 A€ FEA
& stgeritm % anfedsa ) w1 e
"gr 41

MR DEPUTY-SPEAKER * The ques-
tion Is :

“This House disapproves of the Dellu
Unuversity (Amendment) Ordin-
ance, 1972 ( Ordinance No 5 of
1972) Promulgated by the President
on the 22nd June, 1972.”

The motion was negalived

MR. DEPUTY-SPEAKER : Now, the
question 18 :

“That the Bill further to amend the
Delhi University Act. 1922, as
passed by Rajya Sabha, be taken
1nto consideration,”

The motion was adopted

MR. DEPUTY-SPEAKER : Now, we
take up clause-by-clause consideration.
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Clauses 2 to 5

MR DEPUTY-SPEAKER : There are
a number of amendments given notice of
Shri Samar Guha, Shnn B. V Naik—I do
not see any of them here, So, they are not
moved.

Shr1 Samar Guha 1s not here. All the
amendments are 1n his name 1 take these
amendments are not moved. So, I put all
the clauses in the Bill together to the vote
of the House

The question 1s @

““That clauses 2 to 5 stand part of the
Bill

Fhe motion was adopted
Clauses 2 to 5 were addedto the Bill

MR DEPUTY-SPEAKER
question 1s

. Now. the

**That clause 1 the Enacting Formuia

and the Title stand part of the
Bull

TFhe motion was adopted

Clause I the Enacting Formula and the
Tiutle were added to the Bill,

PROF. S NURUL HASAN I move :
“*That the Bill be passed **

MR DEPUTY-SPEAKER Motion
moved .

¢ That the Bill be passed ™

SHRI S. M BANERIEE * 1 do not
Know why Shr1 $amar Guha was not here
to move his amendments But I would

request the hon Mimster to realise the
position Shr1  Chandrappan made this
abundantly celear He perhaps thanked the
hon Minister for accepting some amend-
ments in the other House But the fall
consent of the teachers should have been
taken, the consent of the Karamcharis who
are the pillars of the Umversity, should
also have been taken, will drafting this Bull
1 am happy that the hon. Minister did show
accommodation 1n aceepting some amend-
ments 1n the other House. But even after
that, those who are connected with the
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University, have had to express their surp-
rise at this Bill. Shri Rashiuddin Khan, a
member of the other House, a known
Educationist, in his spcech-—1 do not want
to quote it—expressed surprise at the
manner in which the Ordinance was brought
He did say that when a struggle is going on
by the teachers, the teachers should have
been taken into confidence and the Bill
drafied after cansulting them, When this
Bill was passed, some of the amendments
moved in the other House were not accep-
ted. One of these which was not accepted.
even at the last moment......

MR. DEPUTY SPEAKER : We are
debarred from referring to the proceedings
of the other House.

SHRI S. M. BANERJFE :
reading the other amendment.

I am not

MR. DEPUTY SPEAKER : But you
are referring to it.

SHRI S. M. BANERIJEE : None of these
amendments were accepted.

MR. DEPUTY-SPEAKER: Do not
refer to the proceedings of the other House.
If the other House refers to the proceed-
ings of this House and we refer to their
proccedings, it would be a very unhealthy
precedent. The rules bar that kind of thing.
Please do not do it,

SHRI S. M. BANERJEE
rules today.

Relax the

MR. DEPUTY-SPEKER : I cannot. You
can speak. but not refer to their proceedi-
ngs.

SHRI §. M. BANEFRIJEE : I am told
another amendment was moved in the other
House but was not accepted. This clarifies
the stand of our Party. I would just read
avortion as it gives the opinion of our party
as to what we are doing in this Bill. I will.
just read some sentences......

MR.. DEPUTY-SPEAKER : From what?

SHRI S. M. BANERJEE : From the
debates.

MR. DEPUTY-SPEAKER :
debates ?

Which
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SHRI S. M. BANERJEE : Of the other
House.

MR. DEPUTY-SPEAKER : No, do not
do it.

SHRI S. M. BANERIJEE :
quoting, I will Put it.

Without

At the time of Third Reading also, one
of the leaders of my party who, fortun-
ately, is in the Rajya Sabha since its
inception, stated that he was sorry that the
teachers’ strike was going on. He made it
abundandantly clear that the CPI stands
for the struggle of the teachers for a better
cause. I read yesterday in the newspapers
that the teachers and Karmacharis of Delhi
University-—~with the latter of I am intima-
tely connected are seriously thinking
whether to withdraw the agitagitation. [
hope they will withdraw  it, but
the question is why everyone has gone
on strike. Let us not talk obout politics,
about the Jan Sangh or this Sangh or that
Sangh in this. It is a fact that the university
teachers, students and the non-teaching
staff are totally unanimous on this issue.
They feel that once the Council Is formed,
they are going to be delinked from the
University. [his lurking fear in their mind
should be allayed. it is the duty of the hon.
Minister not only as the Minister of Educ-
ation, but as an edcationist, a person who
has come out of educationaal institution
after a long career there......

MR. DEPUTY-SPEAKER :
said so in so many words.

SHRI S. M. BANERJEE : Let me praise
him.1 have a liking for him. The mere
circulation of his statement that somecthing
is going to be done for the teachers of
primary schools has been hailed.

He has

14.00 hrs,

We wanted that the Bill should be
passed, I only congratulate the Minister.
But even today, in the absence of the
comprehensive legislation, we cannot give
our unconditional 8 ipport to the Bill. There
may be some misunderstanding in this House
among some sections if we abs‘ain from
this House because of two points, namely,
the teachers have not been taken imto
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confidence and secondly the demand for
the elimmation of the cauncil that has not
been acceptcd Because of these reasons, we
cannot support this Bill

SHRI SAMAR GUHA  Sir, I want to
say a few words about the amendment

MR DEPUTY-SPEAKER It connot

be cone

SHRI SAMAR GUHA Allow me to
move them

MR DEPUTY SPFAKLCR It cannot
be done now  Tius 1s the highest forum
in the country  If there can be laxity any-
where, we cannot aftord to have laxity here
If you have to abide by the rules and 1f
some mistakes hive been committed, should
we go and relax i1t ? It cannot be done

SHRI SAMAR GUHA The Bill was
introduced (Jmterruprion) and this amend-
ment has got to be introduced

PROF MADHU DANDAVATE (Raja-
pur) He went out for a glass of water

MR DECPUTY SPEAKFR This 1s a
kind of tl ing which T would not expect from
hon Members of this House to give an
excuse like that We should set the
h ghest standards in this country

SHRI SAMAR GUHA You have all
the powers

MR DFPU1lY SPEAKER All the
more reason why I should not abuse those
powers

SHRI SAMAR GUHA
question of abusing

It s not a

MR DEPUTY SPEAKER
kantan Nair

SHRI N  SREEKANTAN NAIR
(Quilon) Mr Deputy-Speaker, Sir, when
the hon M nister, Shri Nurul Hasan took
charge of the Mimistry of Education, 1 felt
that at least here was 4 man who came
from the community of teachers and who
would be able to do something to rationalise
and stabilice education and the educational

Shri Stee-
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set up I1n the country You know the
Aligarh Mushim University Act produced a
lot of disturbance in this country, and ¢o,
more thought should have been applied here.
In this particular case also, there was a lot
of agitation, but unfcrtunately, agitation 1s
the order of the day In my State, we
had a tremendous agitation 1n the edu-
cational field which 15 now supposed to be
subsiding In all this the basic defect 1s
that there 1s no fundamental educational
pol ¢y 1n the country accep ed by the entire
nation The Gajendragadkar Commitiee
has brought out two interim reports But
what abcut the final report 7 How are we
going to tackle the problem of laying down
a uniform system ? Theie have been sugges-
tion, expressed 1n respcct of education up
till now  Here, the 1dea 1s thrown out that
the colleges will not be permitted to continue
the post graduate vducation and if ths 1s
the attitude what happens? Though I do
not think that all the university professors
are looked upon bv our people as men of
extraordinary calibre, 1 do concede and
concur with the Government that the highest
education 1n the country should be exclu-
sively limited to the University and should
be of the highest order and teachers in the
collcages are not in & position to give it
Unfortunately, 1n my own State, about 248
post graduate courses exist whereas only 14
aie financed by the University Grants
Commission Therciore, an attempt like this
should be openly brought before the people
and discus ed at length, and then, if the
teachers or other «ections start fighting, 1t
has to be faced But 1 do not know what
1s the appronch of the Government m this
matter In the case of the Aligarh Mushim
Umversiry Bill 1t was one approach In
the case of the Kerala Umversity Act, 1t
has bcen entirely different And with
regard to the Dehi University, we are
giving 1t a third approach There should
be a uniform approach 1n regard to edu-
cation everywhere

SHRI SAMAR GUHA rose—

MR DEPUTY SPEAKER You have
made the longest speech on the Bill

SHRI SAMAR GUHA I have to go
deeply into the matter 1 have to go into
the Bill m depth A great injustice has
been done (Imterruption)
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MR. DEPUTY-SPEAKER : Whether you
have anything new or additional point to
say, 1 have my doubts.

SHRI SAMAR GUHA : T went out to
have a glass of water, and so I could not
be present at that time, I want to bring
to the attention of the hon. Minister that
in the same Bill, two sets of words occur;
two sets of words have been used. Let me
point them out.

MR. DEPUTY-SPEAKER : Speak on
the third reading.

SHRI SAMAR GUHA : He should have
himself accepted mo:t of the amendments.
I just draw the attention of thc Minister to
the clauses. There are a number of clauses.
(Interruption) Why these two sets of
words ? Here, you speak of the ‘consti-
tution, powers and the duties of the
authorities’ in the Original Act, but these
are three words you have written, as
‘Composition, function and power’ in the
Bill. In the same Bill you have used two
kinds of language. How can 1t beso?
The Minister himself should have accepted
it. These are the anomalics. How the
Minister of Education could frame this kind
of Bill passes my comprehension. In the
original Bill one set of language and in the
amendment another set of language ? I do
not understand.

In the amendment, the word *‘‘colleges”
has been used. What do you mean by
that 7 How can you identify these things ?
Is it the governing body ? Does the princi-
pal mean college ? Or is it the staff
council ? He has seen my amendments.
He should have himself accepted them.

There was a case in the High Court,
case of one Chaitanya Gupta versus a
college. [t was clearly mentioned in the
judeement that the university teachers should
not be dealt with according to the trade
union laws but according to the academic
laws. I also incorporated that. I hoped
that he would accept it.

I am concluding. I am sorry to say
that I could not accept the views put for-
ward by the hon. Minister. He has
disregarded the entire views of a unified
agitation, the views of the university teachers
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and the karmacharis, 7000 people. He
says it is up to the Academic Council to say
whether the enabling clause of the Bill will
be accepted or not. All the teachers repre-
sentative have resigned from the academ'c
council on 27th this month. A new
Academic Council is going to be elected.
But 1 think all the representatives of
teachers have withdrawn their nomination.

I know; he knows that theie ar¢ pro-
fessors, readers, etc  They are ex-officio,
certain categories; they have certain func-
tions to do. But the teachers as a whole
constitute about 4,000 teachers. About 180
belong to that ca.egory, professors, readers.
Thev enjoy ninety per cent authonty In
the academic council they aie eighty per
cent. There is not even five per cent repie-
sentation of the ordinary teachers.

MR. DEPUTY-SPEAKER :
conclude now.

Plcasc

SHR! SAMAR GUHA : Yon have taken
away the right from the court and given it
to the Academic Council.  You have given
authoritatian power to the Executive Coun-
cil. In the Academic Council there are
only eight teachers’ representatives; even
eight may not be there. What will be their
voice ? They will not be there. By accept-
ing the amendment from a friend ia the
other House you are not democraticising the
University adminisiration; you are not
giving power to the teachers. You are
concentrating power in the hands of the
Executive council. The teachers have no
representation there. I am giving this
warning; you have made one serious mis-
take~-and I am using these words in huff
and hurry—you passed the Aligath Muslim
University Bill.  The result was the tragedy
that followed. The tragedy was counted in
more than thirty lives, in terms of property
lost, it was worth thousands. The tragedy
was counted in terms of the curfew imposed
on millions of people. That possibility
again in Delhi we cannot rule out. I w.sh
it should not be; I wish also that the
teachers did not create such a situation.
You know the situation. Elections are
going to take place and certain pulls and
pressures are working out there.

This is a warning I am giving. My warn-
ings against the the Aligarh University Bl
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were correct. 30 lives and so much of
property were lost because the Government
passed the Bill in a hurry. That tragedy
may be repeated. I am giving a warning.
Let the minister give a solemn assurance
that till a concensus is arrived at, that
enabling clause will not be implemented. If
the consultation fails, as I said earlier, the
two alternatives suggested by the Vice-
Chancellor himself should be referred to in
some kind of referendum to the teachers
and the majority view of the teacher should
be accepted, Let the minister give that
assurance.

PROF, S, NURUL HASAN : I am not
‘in the habit of repeating myself. I have
never used one year's lecture notes on a
subsequent occasion.

AN HON. MEMBER : History repeats
itself,

PROF. S. NURUL HASAN : History
does not repeat itself. That is the only
lesson of history I remember after a few
months in the service of this House.

1 am very grateful to Mr. Guha for
joining me in appealing to the teachers to
sit and hold consultations. 1 hope my
friend, Mr. Banerjee also would make such
an appesl, particularly to the karmacharis,
to sit:dewn and discuss matters and not to
continue with the strike, which does not
help the university at all. (Imerruptions).
My difficulty is, if I agree with an hon.
member in one House, there will be dis-
agreemant in the other House.

SHRI S. M. BANERJEE : Let us meet
in the Central Hall !

PROF. S. NURUL HASAN : I must
make one thing clear. Supposing 1 had
accepted the advice of my friend, Mr. Guha
and dropped the word “Muslim” from the
name of the Aligarh Muslim University,
would  the situation have been much
better 7.

SHRI SAMAR GUHA : That was not
the main issue. The main issue was to
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send it to the Select Commitiee and think

soberly.

PROF. S. NURUL HASAN : This
House would remember how many amend-
ments my hon. friend had moved to the
Aligarh Bill. He must at least give me
credit that 1 did not accept his amendments
and advice.

SHRI SAMAR GUHA : The minister
himself set up a record by moving 84 amend-
ments to the Bill.

MR. DEPUTY-SPEAKER : Will you
develop the habit of listening also ?

PROF. S. NURUL HASAN : Sir, I do
not want to take more time of the House.
I appeal to the House to pass the Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

*“That the Bill be passed.”
The motion was adopted,

14.14 brs,

FORMER SECRETARY OF STATE
SERVICE OFFICERS (CONDITIONS
OF SERVICE) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, 1 beg to move :*

“*That the Bill to provide for the vari-
ation or revocation of the conditions of
service of former Secretary of State
Service officers in respect of certain
matters and for matters connected there-
with or incidental thereto, be taken
into consideration.’’

Article 314 of the Constitution, as
originally enacted, which has been omitted
by the Constitution (Twenty-eighth) Amend-
ment Bi Act, 1972, guaranteed certain
special conditions of service for former
Secretary of State Service officers.

14.1S bra.
[SHRI K. N. TIWARI in the Chair}
It was considered that the concept of a

class of officers with immutable conditions

*Maved with the recommendation of the President.
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of service was incompatible with the
changed social order. It was for this
reagon that the Constitution has been
amended to provide for the deletion of
article 314, as originally enacted, and for
the insertion of new article 312A. Article
312A empowers Parliament to vary or
revoke, whether prospectively or retros-
pectively, the conditions of service as
respects remuneration, leave and pension
and the rights as respects disciplinary
matters of former Secretary of State Service
officers in service and the conditions of
Service as respects pcnsion of the former
Secretary of State service officers who have
since retired or who have otherwise ceased
to be in service.

Consequent on the constitutional amned-
ment, it 15 now considered necessary to
revoke most of the special conditions of
service of the forme: Secretary of State
Service officers and bring them on par with
other officers of corresponding services.

It will be recailed that even when the
draft Constitution was being discussed in
the Constituent Assembly, the late Sardar
Vallabhbhai Patel, after explaining the
circumstances in which it was considered
necessary to give certain constitutional
guarantees to the members of the former
Secretary of State service, expressed the
view that after the country was stabilised
and when it was strong enough, it would be
open to Parliament to make such changes
in the special conditions of services as were
considered desirable.

Even though Parliament has now been
vested with the powers to revoke or vary
the special conditions of service of the
former Secretary of State officers, it is pro-
posed that in respect of certain aspects
relating to remuneration and pension the
existing terms should continue. As this
House is aware, it has been the policy of
the Government that adverse changes in the
conditions of service of Government servants
as respects pay and pension should be
avoided.,

I may also refer here to certain litigation
that has been resorted to by some of the
‘former Secretary of State Service Oficers,
claiming pension in or in terms of sterling.
-3t is proposed to make it clear through this
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legislation that no former Secrctary of State
Service officer shall be entitled, or be deemed
ever to have been entitled, to claim pension
in or in terms of sterling or that his pension
shall be paid outside India.

The Bill contains necessary, consequen-
tial and incidental provisions. 1 commend
the Bill for the consideration of the
House.

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for the vari-
ation or revocation of the conditions of
service of former Secretary of State
Service officers in respect of certain
matters and for matters connected there-
with or incidental thereto, be taken
mto consideration.”

SHRI SOMNATH CHATTERJEE
(Burdwan) : Sir, when the Constitution was
amended, article 312A was introduced. We
had supported that amending Bill because it
was to do away with a vested interest invol-
ved of a certain handful of officers. But
we had pointed out, and we will point out
again, that after 25 years being allowed
during which they enjoyed all the special
privileges, when it was only a microscopic
minority of officers in this country, only a
handful of them are still left——I believe
their number would not exceed one
hundred—to bring this Bill or the Consti-
tution Amendment Bill was nothing but a
vote-catching slogan or show-piece legis~
lation, because it would hardly matter now
for, if 1 may use that expression, this specie
is going to be extinct soon.

Even in this Bill what do we find ?
Clauses 3 and 4 provide that the conditions
of service of ICS and IPS officers will be
those applicable in the case of IAS officers.
Yet, sufficient provisions have been made to
make these provisions not applicable to a
class of officers. Clausc § specifically says
that ten of these officers will not be
governed by this Act but they will continue
to enjoy better privileges and conditions of
service. So, out of 100 these ten go and
only ninety remain. Again, there is a pro-
vision that their period of service can be
extended under clause 6 provided it is done
before the appointed day. The “appointed
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day” will be notified in the Gazette But I
do not know 1n the case of how many 1CS
officers the pcriod of service may be extended
before the appointed day Why 1s this
power taken for the period before the Act
18 brought nto force ? It seems to be 1n
the contemplation of the government to
extend the services of the ICS members of
the Indian Admunistrative Service

Also, there 15 a provision that so far as
regulation that may be fiamcd under clause
6 15 concerned, they may also be provided
extension of service So, out of about 100
officers, 10 will not be within the scope of
this legislation In regard to others, their
services may be extended under clause 6 of
the Bill So far as the pensions of the
existing ICS members are concernid, they
will be maintained under cluse 7 That will
be different fiom the pensions enjoved by
the 1AS officers Thdrefore, 1 say, thisis
really nothing but a show-piece

After 25 years have elapsed, the number
of ICS officers has been reduced consider
ably Now, suddenly to come up with this
legislation will not serve any real
pucpose from the economic point of view
or financial point of view But we aie
supporting this Bill because we do not want
that any paiticular class of officers should
have any special privileges specilly such
privileges which are nothing but a hangover
of the British imperialism n those davs
Therefore, we support the principle under-
lying 1it.

The Statement of Objects and Reasons
also says

“However, 1n respect of certain
aspects relating to remuneration and
pension, 1t 1s proposed to continue
the existing terms since Government do
not as a matter of policy, favour adverse
changes in the conditions of service of
Governments ervants as respects pay and
pension during their service.”

I believe, the hon Minister also said that
m his introductory speech What Changes
are really being brought about ? Nothing
except that you do not pay them in sterling.
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Ncbody is supporting that Except that,
there 18 no real change that 1s being brought
about by this Bill The old ICS officers will
continue to enjoy the same privileges

Only one other point that I would like
to stress 1s What 15 the rationale behind
selecting particular classes ot officers and
putting them in Schedule and giving them
special conditions of service ? Clause §
cays*

¢ Notwithstanding anything cont-
amed in section 3 or section 4, an ICS
member of the Indian Admmmstrative
Service or an I P memb.cr of the
Indian Police Service, as the case may
be, holding a post specified 1n the Sche-
dule or a post declared by the Central
Government to be equivalent to such
post shall, for so long as he holds that
post, be entitled to draw pay as indi-
cated agamnst the post in the Schedule *’

So not only 10 oficers who have kxen
designated, there may be other officers other
posts, which may be declared by the Central
Government to be equivalent to such posts
and they will gt speuial privileges 1T would
like to know from the hon Minister how
many officers will, uftimately, be affected
by this legislation which 1s being brought
about and what 1s the 1eal change that 1s
being brognht sbout in the present terms of
service conditions

In this sess on 1tself, we have passed
two nationalisation Bills We have found
that large number of amounts are being
given to monopoly houses, to big business
houses In the casc of cohing coal mines,
crores of rupees are being given In the case
of general insurance also, suddenly, we find
at the last stage of the Joint Committee
deliberations, there 1s an 1increase of Rs §
crores to be given to big business houses
Only yesterday or day before yesterday, m
the case of Indian Copper Corporation, the
Government has given Rs 75 crores 10
these monopolvy houses When that 1s the
attitude tiken by the Government, we feel,
this particular piece of legislation, althoi gh
we support the principle behind 1t, 1s bro-
ught mote for the purpose of a sortof
supposed opposition of this Government
against vested interest, pot for the real
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purpose of making uniformity n the Indian
Administrative Service and the old ICS.

With these words, I support the Bil.
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1425 hrs

STATEMENT RE: DECLARATION OF
NAGA NATIONAL COUNCIL AND
CERTAIN OTHER ASSOCIATIONS
AS UNLAWFUL ASSOCIATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C PANT) : Sir, the Central Government
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have today issued a notification in the
gazette declaring the Naga National Council
and ccrtatn other associations describing
themselves as the Naga Federal Government
and the Naga Army, etc.,, as unlawful
associations, with immediate effect, under
section 3 ol the Unlawful Activities (Prev-
ention) Act. A copy of the notification 1s
placed on the table of the House.

It has also been decided that in the
changed circumstances, further periodical
extension of the suspension of operations
order would be neither logical nor in the
interest of peace and normalcy 1in the State.
In spite of repeated extensions of the
suspencton of operations o1d r 1n the past,
theie his been deliberate defiance of laws by
the underground and recourse to acts of
violence and intumidation. The House 1s
fully aware of the recent cowardly attempt
to ambush and assassinate the Chief Mini-
ster of Nagaland The developniental efforts
made during all these years in Nagaland
and the overwhelming desire of the people
to pursue their peaceful avocations have
1solated the underground and created confu-
ston in their ranks Out of frustration, small
groups of fanatic individuals hive been
trymg to create obstacles 1n the way of
development and prosperity of Nagalend.
The Government of Nagaland are determined
that lawlessness should be put down with a
firm and the law and order agencies of the
State will take all necessary action to
maintain peace and prevent the commission
of offunces, according to the normal laws of
the land The State Government are being
provided with all reasondble assistance to
enab'e them to maintain law and order in
the State.

MR CHAIRMAN: Now, we take up
Private Members, Business...

SHRI K S CHAVDA (patan) : Before
you take up that business, may I know for
my information how many hours have been
allotted for the discussion of the motion
regarding the report of the Commissioner for
Schedules Castes and Scheduled Tribes, so
that we can prepare accordmgly. Only
one day s left out.

awmafy e wwF fan o 92§
/f5d 7g 9 g IFT UG XART
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fegwwa & fo frar stroar 1 ot gasY
Wag
MR. CHAIRMAN : Now, we take up

the Private Members’ Business. Shrimati
Subhadra Joshi.

14.28 hrs.

REPRESENTATION OF THE
PEOPLE (AMENDMENT)
BILL

(Amendment of Section 8)

SHRIMATI SUBHADRA JOSHI
(Chandni Chowk) : I beg to moeve for lcave
to introduce a Bill further to amend the
Representation of the People Act, 1951.

MR. CHAIRMAN: The question is :

*“That leave be granted to introduce
a Bill further to amend the Representa-
of the People Act, 1951.”

The motion was adopted

SHRIMATI SUBHADRA JOSHI : Sir,
I introduce the Bill,

DEFENCE OF INDIA (AMEND-
MENT) BILL

(Amendment of Section 6)

SHRISOMNATH CAATTERIJEE (Burd-
wan) : I beg to move for leave to introduce
a Bill to amend the Defence of India Act,
1971,

MR. CHAIRMAN : The question is :
““That leave be granted to introduce
a Bill to amend the Defence of India.
Act, 1971.”
The motion was adopted

SHRI SOMNATH CHATTERJEE : Sir,
1 introduce the Bill,
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"PARTNERSHIP (AMENDMENT)

BILL
(Amendment of Section 69)
SHRI SOMNATH CHATTERIJEE

(Burdwan): 1 beg to move for leave to intro-
duce a Bill further to amend the Indian
partnership Act, 1932.

MR. CHAIRMAN : The question 1s:

““That leave be granted to intro-
duce a Bill further to amend the Indian
Partnership Act, 1932.”

The motion was adopted

SHRI SOMNATH CHATTERJEE : Sir,
I introduce the Bill.

MR. CHAIRMAN : Shri Nawal Kishore
Sharme...He is not present.

14.30 brs.

PAYMENT OF BONUS (AMEND-
MENT) BILL—(CONTD).

{Amendment of sections 2, lo. etc] by
Prof Madhu Dandavate.

MR. CHAIRMAN : Now we take up
further consideration of the payment of
Bonus (Amendment) Bill of Prof. Madhu
Dandavate.

Shri Ram Gopal Reddy to continue,

SHRI M. RAM GOPAL REDDY
(Nizamabad) : The other day Prof. Madhu
Dandavate has introduced his Payment of
Bonus (Amenpment) Bill and I was speaking
on that. The next day jin the press it was
reported that there was wild support for
that amendment Bill.

PROF. MADHU DANDAVATE (Raja-
pur) : Wide support.

SHRI M. RAM GOPAL REDDY: Wild
also.

I want -to say that on that day only
four speakers spoke and out of them three,
all labour leaders, and one myself who
comes from the rural areas spoke.l have
opposed it.
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As you know, Sir, our country isa
country of villages and the villagers are
opposed to this Amendment Bill...(Intertup-
tians) In our country, as you know, there
are 200 million people who are living below
the poverty line and their income is not
even Rs 20 per month, that is, not even one
rupee per day...(Imterruptions) and the
industrial workers who are working in the
organized sector are getting per day from
Rs. 6 to Rs.20. This is a very wide disparity
and this disparity has to be reduced, if not
eliminated altogether.

Some people say that this disparity can-
not be reduced on account of the present
trend and attitude of the labour leaders. Sir
in our country, the organised labour is only
a minority, not only a minority but they
are a microscopic minority who are eating
away all the income of the country.

Secondly, bonus is treated as an expen-
diture under Income Tax Act. It means a
diversion of the income tax revenue and
whatever income tax has to come to the
Government is caten away by the labour.
1 would cite one example. In the nation-
alised Banks 9 points are being spent on
salaries and one point is profit. This is an
example of what we callin Telugu—Kanka
Chenu Mesindi, that s, the fence eating the
crop.

Now, our Prime Minister has been
trying to improve the conditions of the poor
people ~ho are inhabiting this country, The
poor people are more than 50 crores and
only five per cent, that is the upper strata
of the society, is getting all the fruits of
Independence and that is why this percola-
tion theory. At least something should flow
to the lower rungs of the people who live
in the villages, but that is not happening,
On the other hand, the river is being dried
up even at the source and there can be no
water in the lower reaches.

Prof. Dandavate has estimated the
emperdirure of the bonuas if increased from
4% to 8.339,, at Rs, 200 crores. Prof.
Dandavate says that this is small amount.
Ho is tinoking Rs. 200 crores just fike &
wo paise. If we have to create one job
for one person, we have to spend a minimum
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of Rs. 7000, That is what our planners
say with this Rs. 200 crores we can create
about 3 lahks of jobs every year. I do not
want these jobs to be given fo some other
people. They may be given to the soas of
the workers themselves who are working
in the organized sector,

Sir, unfortunately, our Minister has
been very generous in granting every demand
of the labour. Tne labour laws in our
country are very advanced; in fact, they are
even more advanced than in Russia and
America, and our labour laws are three
hundred years ahead of our economy. I
do not know how we are going to bridge
this gu f. For some politicians, existence is
purely due to this organised labour and
they thrive on these people. That is why
they want to create probiems, and they have
to pretend as’ if they are going to solve
their every problem. This is not a  patriotic
act as they are instigating the people. The
other day, Shri Stephen was putting on
perhaps an air of sham radicalism along
with some of the Opposition psople and
was indulging in a lava-like outburst. I
submit that that is not going to do any
good to this country. That is why [ oppose
this Bill with all the vehemence at my
command I would request the hon. Minis-
ter not to yield to the pressures of the
Qpposition, and if he is going to do so,
then it would be a disservice to the country.
If they want to create any laboar trouble
in this country, it will be dsemed to be an
unpatriotic act.

*SHRI E. R. KRISHNAN (Salem) :
Mr. Chairman, Sir, I am grateful to you
for giving me an opportunity to say a few
words on The Payment of Bonus (Araend-
ment) Bill, 1971 introduced by my hon,
friend, Prof. Madhu Dandvate. O1 beheif
of my party, the Dravida M innetra Kazha-
gam, [ wholehsartedly support Prof, Madhu
Dandavate’s the payment of Boaus (Amend-
mont) Bill.

1 would Hke to support my ungualified
welcome to the Bill by giving certain
statistics supplied by the Central Govern-
ment. Keoping 1960 as the bige yeur, the
industrial production in the country has

*The original speech was delivered in

Tamil.
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gone up by t08% in 1970, During the
same period the agricultuial production has
increased by £79% 1If you keep the minerals
production as 100 points in 1960, 1t has
gone up to 177 points in the year 1970 As
I pomnted out yesterday, at current prices,
the value of net domestic production during
the past 10 years has increased by 17,880
crores of rupees, in both the public and
private sectors

It 1s but proper to achnowledge the contri~
bution of the workers of our countiy for
all this increase 1n  different sectors of our
economy In the econonnc development of the
count1y, the shaie of workers through ther
untmng labour 1y not tosignificant, 1n fact
their share 13 the maximum

In today’s newspaper, 1 came across
the news item that one of the Members of
the Bonus Review Committee has stated
that the Report of the Committee would
be out early On thc same page, there was
another news 1tem that the AITUC had
given strike warning throughout the country
on the question of bonus It 1s also repoited
in the Press that the Central Cabinet consi-
dered the Bonus question in detail [ would
like the hon Mmistet of Labour to clarify
these points

Sir, at cutrent  pices  the national
income during the past ten years has gone
up by Rs [7»8 crores, This incredse 1s about
135% At the same time, the per capita
income has gone un by only 99, m these
ten years 1If you look at the consumer price
index, during the period 1961 to 1969, there
has been an incrcase of 85%, During this
period, 1If you look at West Gecmany, 1t
has gone up by 23°, in Japan by 549
m U K by 5% and m U S A by
23%.

Sir, will you sav that 1t 1s unjustifiable
if the workers demand that the question
of bonus should be incrcased from 4% to
833% ? The Gxernment may not accept
Prof Dandavate’s Bill But, I request the
hon Munister of Labour to bring forward
the Bonus (Amendment) Bill increasing
statutorily the bonus from 49, to 8.339%,

The maximum ceihng himut for bonus
s 20% But I know that i1n my State, Tamii
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Nadu, certain factories are giving 24%
bonus and vet others 209, bonus In 1970,
1n Coimbatore the textile mill owners agreed
to pay to the textile workers 8 3% bonus
Sir, why do they go beyond the ceiling
Iimit? In the interest of industrial peace and
harmony and m nation’s interest, they are
paying bonus beyond the cetling it It
should not therefore be difficult for the
Government to fix the mmimum of 8 33%
bonus

As Prof Dandavate points out, the
Bonus Act has not hived upto 1ts expecta-
tions The non applicaction of the Act to the
workers 1n the public sector has cieated a
great sense of dissatistation among the
workers You will no drubt acknowledge
that the production 1n many of our public
sector undertakings 1s not even 5)% of tle
rated capacity of production and the reason
for that s the dissatisfaction of the
workers

Sir, 1t 1s imperative that we should have
the willing cooperation of the woskels 1n
reaching optimum production Tlhen only
we can achieve the goal of self-suffiviency
in our industital requitements ‘1horefore,
the workers should be given all encourage-
ment and incentives so that the production
in many of public sector umits, which 1s
showing a dechning trend, picks up We
cannot afford to have industrial unrest and
strikes especially when we are passing
through a crucial stage to our develop-
mental efforts As [ pointed out earher,
during these two decades the workers have
given their unstinted coopeilation 1n ine
creassing the industrial wealth of our country
I am not able to appreciate the hesitation
on the parl of the Government of India to
meet the legitimate  demands of the.e
workers so that our e¢conomic development
1s not retarded unnecessarily

In conclusion, I would say that the
suggestions mdade by Prof Dandavate in his
Bill should be accepted 1n full by the
Government The workers m the public
sector should be brought under the putview
of Bonus Act The quantum of bonus should
be raised from 49, to 8 33% 1 request the
hon Munister of Labour to mplement
these suggestions at the earlest. It 18 not
onough that the workers are calied to mam-
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thin indurstrial peace in the interest of
development of the nation. Their contri.
bution to economic development should be
suitably rewarded. I repuest the hon.
Minister of Labour to bear in mind the
imminent necessary of industrial peace in
the country and take concrete steps to
ensure the same. With these words, 1 con-
clude

ot wenre faw (agadY) s,
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SHRI R. D. BHANDARE (Bombay
Central) : I have tried t0 understand the
implications of this Bill as it is. Having
understood its implications, I would cer-
tainly accept the princip'e underlying this
measure brought forward by Prof. Danda-
vate.

There are two points, one regarding
the quantum of bonus and the second,
widening the scopeand ambit and apple
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cation of the Bonus Act
employed even in public undertakings.
These are the main points. 1 need not
mention that the principle underlying bonus
is the sharing of profit. If the public under-
takings which are mainly meant for serving
the community at large .....

to workers

PROF. MADHU DANDAVATE : Even
for minimum bonus, it is sharing of profit,

SHRI R. D. BHANDARE : Kindly give
a patient hearing. I am not opposing it.
If the public undertakings make some pro-
fit, than 1 may also agres that some
minimum quantum of bonus may be fixed.
But having supported the principle and
having supporied the idea underlying, I
would simply draw the attention of the hon.
Members to the economy of the country.
There 15 a vast majority of people...(Inter-
ruptions). 1 ain not opposing Mr. Chatterjee
I am entitled to speak in the interests of
the masses. I am not opposing the working
classes, because the working classes are also
part and parccl of the poor people of this
country.

Looking at the economy of this country
when the living conditions of the poor and
the downtrodden are appaling, it will not
lie in my mouth to oppose the principle
underlying this measure. But I also know
the economy of the country. Therefore, I
would suggest that the Bill may be circulated
for eliciting public opinion.

With these words 1 have done. Y hope
the Mover will accept it. It is in the inte-
rests of the working classes that I have
made the suggestion, so that we can mobilise
public opinion,

SHR! DINEN BHATTACHARYYA
(Serampore) : Mr. Chairman, Sir, I had no
intention of speaking on this Bill of Prof.
Dandavate, but the Situation has worsened
after Mr. Khadilkar made a statemeat here
in reply to the discussion that was initiated
here by Mr. S. M. Banerjee the otler day.
I would request him to see how the papers
representing big business have come forward
with praise for Mr. Khadilkar’s statement.
1 you see the Statesman of today ybu will
find that they have written an editorial
undef the caption ‘‘Belated Second
Thoughts’. What does it mean ? It

2 €6
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clearly shows that this Government s
sliding backh from its assurances The
Bonus Review Committee was set up with
the understanding that the Bonus Act should
be changed It may take someume to
come finally with the draft, but in the mean
time, the ipterim 1eport will be submutted,
and there at least, 833 per cent will be

given as the minimum bonus But Mr
Khadilkar 1s now siding back 1 do not
know by what pressure it 1s done  But the

report comes that even the Prime Minister
tntervened and, under pressure, Mr Khadil-
kar, who himself has several times reiterated
that he 1s 1n favour of this quantum of
mimmum bonus being increased, 1s now
coming forward with the statement which 1s
pouring water over is own assurances A
dangerous situation has, therefore, arisen
Our AITUC friends now realise that the
Government 1s shiding back  You were
posing the other day the question that you
must take into consideration the condittons
of the unemployed and the rural power. 1
say, do not confuse the 1ssue in this way
Will Mr Khadilkar say that if the workers
do not take one single farthing as bonus he
wil] solve the unemployment problem or
that Birlas and Tatas would distribute the
money to the rural power 7 Do not pose
1t We must see that workers get bonus
Bonus was treated as ex gratia payment and
subsequently by the struggle of the workers,
by their own struggle, they have achieved
and forced even the court to concede that
it 1y pot something gratis but xe gratia
payment

It s up to you to reach a fairdeal, a
living wage, to make up the gap to a certain
extent once a year I request Shri Khadil-
kar to come wrih a clear statewment, aot a
hotch-potch not passing 1t to the review
cammittee who were e¢xpected to give thewr
verdict by this time now. It is delayed
unnecessarily and the whole country 13
agutated It 13 time that he came forward
with a statement keeping to his promise and
assurapce With these words, I fully
support Shri Dandavate’s Ball

THE MINISTER OF LABOUR AND
REHABILITATION {SHRI R K.
KHADILKAR) 1 am grateful to my friend
Prof. Dandavate for having rased tha 1ssue
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before the House and giving me an oppor-
tunity to express my self on the subject.

There has been a good deal of agitation
over the bonus 1ssue and a good deal of
discussion on the character of bonus itself.
Whatever be the character of bonus the
question has to be viewed m the perspective
of the needs of the entire working force and
the national economy as a whole By what-
ever name you ¢all 1it, bonus 13 augmentation
of the income of the wage earners There
was a time when the earmings, even of the
orgamsed group of workers m this country,
were pitifully low and correctives were
called for Bonus was one of the nstry-
ments for raising their level of earnings.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) What bonus are you talking
about ? What happened to the provident
fund moiey of the workers ? 11 years
have passed since you promised action last
year

SHRIR K KHADILKAR I think it
will be a fair claim to make that with the
working of wage boards and the function-
mg of collective bargaining machinery, the
workers at least in segments of the organised
sector, have heen able to achieve a level of
wages which compares much better than the
levels ruling elsewhere It is unnecessary
for me to enumerate before you the parti-
cular industries where comparatively better
Jevels of wages have been achieved over
these years 1 think 1t will be conceded
that in some of them what we call the need
based minimum has been achieved

SHRI DINFN BHATTACHARYYA
Where ? Question,

SHRI R K, KHADILKAR The other
day I enumerated all the industries 1n the
organised sector, where a fair level of wages
has been achieved over the years In some
other cases it 1s fairer still, Take, for wnst»
ance, the bapking mdustry,

Wae cannot hewever overlook the bayic
objective of national development We
should give at least subsistence level of
wages to the bulk of the workmmg foree which
remmng ipadequately employed or at times
only nomnally employed in  agricuiture and
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ether unorganised sectors of the ecomomy.
It is unfortunate that even the trade union
movement in our country has not been
giving adequate attention to the needs of
these vulnerable sections of the working
class. I hope Mr Bhattacharyya will reme-
mber this. It has been the traditional policy
of the trade unions to seek to protect and
gdvance the interests of its members, but ]
think in a developing country, trade unions
must have a wider vision to include also the
unprganised workers who constitute the
majority. Now it 1s an open fact that the
majority of the working force is living below
the poverty line and if there is disparity
in income distribution throughout the
society, there is desnarity also between these
two sections of the working class. The
Government’s policy as well as the policy
of trade unions should have the common
aim of bridging this gap. I am not sugyes-
ting that the workers under the organised
sector are a prosperous group. But I am only
saying, comparatively speaking, they are in
a better position and it is also on them that
the prosperity of the entire economy depen-
ds. 1 suggest that their attention should be
concentrated more on creating the where-
withals for sustaining higher levels of wages
not only for themselves but also for their
less fortunate brethren. In that process,
they will be carrying the entire economy
forward to higher levels of performance, as
a result of which they themselves will be the
gainers. I am compelled to say all this today
because I feel there must be some pause for
breath.

14.15. brs.

(SHRI R.D. BHANDARE in the chair)

The subject that we are discussing today
must be seen not in the heat of emotion
but in the cold calculus of economic practica-
bility, It is only then that we can hope to
get out of the vicious situation created by
ryn-away wages and prioes. The Bill before
the House todgy secks to amend the Pay-
ment of Bonus Act. of 1965, which was
based on the recommendatiogs of the Bonue
Commission at a tripertite set up by Govern-
ment. When the Payment of Bonus Bill was
being considered by Parliament, a Jarge
aumber of amendments were, moved, some
to advance the inteiguts of iabour and others
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of industry. Governnient did not accept
these amendments In 1966 certain provisions
of the Payment of Bonus Act, 1965 were
challenged on constitutional grounds before
the Supreme Court whith struck down
sections 33, 34 (2) and 37, The main scheme
of the Act, providing for a system of mini-
mum and maximum bonus and arrangement
for set-on and set-off and computation of
the allocable surplus was, however, kept
intact. Subsequetly, the then Labour Minister
Shri Hathi, sought and received the approval
of this House to an amending Bill in Febru-
ary, 1969, according to wnich income-tax
rebate accruing to employers on the bonus
paid or payable in an accounting year would
be added to the available surplus of the
succeeding accounting year. The effect of
this amendment was that income-tax rebate
mstead of being retained totally by the
employers became divisible between emplo-
yers and workers in the ratio 40 to 60. It
is not my claim that as a result of this
amendment, there has been a large increase
in the amount of bonus received by workers.
Still, there has been some increase and the
workers did gain something.

My friend. Mr Dandavate, has brought
forward an amending Bill which seeks to
make further amendments to the Bonus Act.
This Bill 138 moie or less on the same lines
as another Bill brought forward in the other
House by Shri Chitta Basu, which was disc-
ussed there in 1970. Public opmion was also
elicited on that Bill, which was firally
opposed by Government and rejected by the
Rajya Sabha. The Bill now before the House
propoges to increase the quantum of mini-
mum bonus from 4 to 8-1/3 per cent, 10 do
away with the limit of maximum bonus and
systery of set-on apd set-off and to apply
that ta all the public sector undertakings
departmental units.

15,00 hrs.

First of al, I wili deaf with the sugges.
tion to amend saction 20 so that the Aet
betorees applicable even fo those publié
sector companies and corporations which are
now excluded as being non-conipetitive, The
House is aware: thet notwithstandmg the
provisions, of the Act, Government have,
thpough exocutive instructions, provided
for ex gratia payment of an amount
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‘equal to the bonus. that would have

been . payable if the  establishments had
been covered by the bonus legislation. The
House will also be glad to know:that Govern-
ment themselves have decided to .amend in
d e course the Act so as to extend the
provision of the Act to the non-competitive
public sector undertakings which are now
excluded,

'‘On the question of extending the provi-
sion of the Act to employees of government
departmental undertakings, Government
have explained the position clearly. The pay
scales and emoluments “of these employees
are reviewed from time to time by Pay
Commissions and similar bodies and. it is
for this reason that these employees have
understandably been excluded from the
pn:vnew of the Bonus Act.

As regards the provision in the Bill regar-
ding the raising the level of minimum bonus,
doing away with the limit of maximum
bonus etc., 1 would like to inform the House
that even now under section 33 of the Act
the amployers can enter into agreement with
the employees for granting ‘bonus under a
formula which is different from that ‘under
the Act. There have been such settlements
in the past. Notwithstanding this, Govern-
ment are aware of the demand from workers
organisations to ralse the level of minimum
bonus.

There ate  also other matters  which
would require a review in the light of exper-
ience so far gained in the working of thi¢
Act, It is with a view to look into all these
matters in an integrated manner that governe
ment have recently sct up a Bonus Review
Committee with fairly wide terms of - refer-
ence. In the light of the recommendations
of this Committee, Government after usual
consultations would bring forward appro-
priate proposals for nécessary: amendment
to the Act. T 'would, thetefore, rurge upon'
Professor- Dandavate that in view of this he
may wnh!raw the :Bill.

After - Professor Dandavate made his
speech on'the last occasion, some quéstions
were raised here, I must say that he pleaded
his case, il 'not  with ‘veliemence, ‘ certainly
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witl'concern 'for " ‘adding sowiéthing to
the earnings of' the working ‘class. At the

sarmé time, as 1 said the other day, he failed
to take into account the picture of thc entire
&onamy ¥ do dot consider it &s’ &' party
issue. At the present _yuncture when we have
pledged to remove garfbi, and lessen the
barden of unemployment, if we want to
achiéve our socio-economic = objectives, T
would plead with'the leadership of the trude
uhions and the hon, Members who are very
much exercised about bonus to give second
thoughts to the entire problem. Whatever
the report that the Bonus Review Committee
may ultimately present, whether now ora
little later, that will have to be considered
keening in view and putting in focus the
entire Indian economy.

As you are well aware, I know, there is
a certain amount of disparity at various
levels of earnings. Tney need to be ratione
afised. In certain sectors of industries, the
carnings are much higher. In others, they
have yet to reach the needbase level, But
you will appreciat.. as I said earlier, during
the last ten years, particularly, since the
15th Labour Conference had reviewed the
position and considered a sort of wage
policy as a whole, because of the machinery
for reviewing the wage structure by either
wage boards or by bipartite negotiations
the level of earnings has considerably gone
up and that process has not been halted.
These understandings or agreements or
bonus awards given by wage boards, after
every three or fouz years are gain reviewed.
Therefore, there is an automatic revision
of wase levels in the country,

1 must point out what the working class
in this country has achieved. 1 am not
minimising the role played 'by the trade
union Teadership. But' what hus been ach’-
eved is because the Government has taken
a sort of positive attitude to ‘the work’mg
class as a whole. The Government has
never advocated, “We " shall just look on,
Let the working ‘class and the’ employers
settle their scores.” That was not thé attit-.
ude. In the matter of entire labour legislﬂ-
tion, whether it is’ welfare iezislanon or it
is machinery for revision of wages. you :
will have to lppreciaie that the Gover ment'.
Has takefi certaln’ steps and,’” “of
this positive’ ’u’mtuﬂe the" garitings " of the’
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working class have slowly pone up. That
will have to be appreciated. It is a legitimate
claim T do not say, they have all round
reached a certain level. But unless the entire
economy moves forward with the help of all
concerned, T do not think it would be easy
for the Government to accept all the
demands. Of course, when this question of
bonus was raised in the cther House, I gave
an ascurdnce that the entire scheme of
bonus needs to be reviewed.

For that purpose, in the last Labour
Conference, we took a decision, after tripa-
rtite consultat ors, to set up the Bonus
Review Commuttec There arc representati-
ves of the major national trade union
organisations, employers, public sector
undertakings, with an impartial and inde-
pendent Chairman. why not leave this
question in the bachground of the general
approach of the Governmert to the problem
of earnings of labour in the countiry to
decide and come to some conclusion ?
Sometimes, I 1cally feel somewhat conce-
rned. While the trade union organisations
recognise the necessily as we did in setting
up such a body, and their repiesentatives
are there to safepuard the interests of the
working class, why should there be an
agitation on this issuc. I do not understand.
Why should thete be work-stoppage in
Bombay or elsewhere ? Why this demon«t-
ration ? Why this agitationa! approach to
every problem concen ng industrial and
other woikers ? I knew. prof. Madhu Dand-
avate and his wife aie well-known social,
political trade union worker in Bombay and
the most enlightened role they pay. I am
not saying anything just to please him; I
am stating facts. But at the same time .....

MR. CHAIRMAN ;
sengiments.

Do not play on

SHRI R. K. KHADI!1 KAR : Therefore,
I wculd appeal to mim not only to withdraw
this measure but sifiuitaneously while with-
drawing also join his voice in support of my
appeal to the worhers in general that on
this issue, till the Bonus Review Committee
gives its final report or awaid, whatever you
may call it. there shru d not be any work-
a!oppasés or untatwq--euter general strike
or partial étrike. 1f he mes to the occasion,
I think, that would be in'‘keeping with his
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political career throughout that I have
watched very closely, and he will not be
misynderstood by any one. None of the
working class leadership will accuse him
that he has fallen a prey or that he has just
given in... Interruption) With these words,
I appeal to him again to withdraw this
measure, I know, he will consider it as
rejection at this juncture, But what do we
reject by this ? His purposc is that the
quantum of bonus should be raised. The
question is before the Review Committee.
Why do you want to pre—ji.dge and
condemn that body ? Therefore, I would
again, before concluding my remarks,
appeal to Prof. Madhu Dandavate to fall
in line with us on this.

PROF. MADHU DANDAVATE : MR.
cChairman,] am extremely thankful to those
members of this House who have given their
unqualfied support to this Bill. I am also
thankfu' to the solitary Member, Mr. Ram
Gopal Reddy, who opposed my Bill with
all his strength because the strength of his
argument is so weak that it is very easy
for me to demolish the entire case of oppo-
sition to this Bill.

Sir. 1 would like to join issues with the
Labour Minister, and 1 would not like to
argue the case merely in an emotional way.
I feel that. if on the basis of certain argu-
ments that ] make in this House heis
convinced that there is a rational basis for
this Bill, I hope he will again review hs
position tn requesting me to withdraw this
Bill.

On the last occasion also he made
certain observations and today I am ylad
he has put forward the entire pragmatic
point of view-that is a new. fashionabe
usage that has com in voque—regarding the
basis of my Bill. One o1 the arguments that
he has put forward 1s that the trade union
leaders, when they plead for increased
bonus to the extent of 8.33 per cent as the
minimum ‘quantum of bonus, must take nto
account the national economy of the
country. 1 fully agree with him on this
poink. Therefore, 1 am prepared to analyse
as to what are the problems that can be
fuced in the context of the natiopal economy
how the !:mtxmnte demands of the workers
can be met even without disturbing the
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pattern of dur national eccnomy 1 would
make constructive proposals on this occasion
to meet his arguments, as to what will be
the positive steps that can be taken for a
massive resourcc mobihisation in the country,
so that the new burden to the extent of Rs

250 crores that will be put on the shoulders
of the Government can be borne by the
Government without  disturbing the
economy, of the country, without disturbing
the interests of the rural life in this country

I would suggest concrete measures First,
T would suggest that especially after revie-
wing the Wanchoo Committee’s report we
should try to understand the dimensions of
the black money economy in this country

1 would suggest for unearthing this huge
black money n the country, the device of
demonetisation should be accepted My
second suggestion 15 that we should imme-
diately go n for the introduction of capital
levy

My third suggestion is that, in order to
angment our resources let there be a ceiling
on urban property, the incomes and also
expenditure My further concrete suggestion
18 that there should be income tax on the
agricultural rich 1n the country Of course,
1t 1s very inconvenient for the Government
to introduce agricultural incometax on
these Kulaks because that 1s the class on
whose support actually the ruling Party
stands But, that is my coficrete proposal
(Interruptions) You may disagree with me,
but let me state my own case,

DR HENRY AUSTIN (Frnakulam)
But that statement should have some
foundation

PROF MADHU DANDAVATE I Will
give you the foundation 1 can give you
the necessary statistics I can mdicate to
you the modifications that vou like to intro-
duce 1n the land ceiling laws under pressure
from the Chief Ministers That 18 nota
matter under disussion. So, I shall not
deal with that matter

Lastly, I would suggest streamlining of
the entire machinery for the recovery of
the tax arrears and thereby, we will be nble
to have better resources and with these
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massive resource bwit wp, I think
should not be difficult for us to mobilise
Rs .50 crores to meet this new demand we
have been making

SHRI PILOO MODY (Godhra) Now

make a suygestion for mobilising the
resources

PROF MADHU DANDAVATE ,
Now One more concrete Saggestion
I would Iike to  make There,
I would like to jom 1ssues with

Mr Khadilkar Last time, n a very dram-
atic way he tried to put forward a plea that
those who are demanding an increase in the
minimum bonus to 8 33%, are only making
this demand on behalf of the organised
working class 1n the country and in this
they are showing no concern at alt for the
unorganised rural sector He did say that
I would like to join tssue with him again,
not in an emotional fervour, but, on the
basis of concrete facts Here, some of the
friends who try to heckle me, should hsten
tome as to what exactly 1s the reality

The Government has pampered the rich
agricuiturists in this country and they actu-
ally harmed the interests of the landless
and also the agricultural labour in the
country They say that those of us who are
demanding 8 33%bonus, are actually nfli-
cting harm on the interests of the rural
sector But the reality of the situation 1s
that on the one hand, they are allowing the
rich peasantry, the rich farmers and the
rich farmers® lobby 1n the country to escape
from the ambit of the agricultural tncome
tax, and on the other hand they have not
been able to assure even the minimum
wage to most of the agricultural labour
m this country There they are not at all
worried about grving, social justice to the
agricultural labour So, that 13 the reality
of the situation (Interruptions)

Again, while talking m feems of the
mhuman treatment meted out to the agric-
ultural sector, a high-power land ceiling com-
mittee was appointed That committec—
not any Committee from the Members of
the Opposiion—made certain suggestions,
certain recommendations. Though these
recommendations are not very radical iéco-
munepdations, even those recommendations
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wore not at all paletable to the Congress
Working Commi ttee and the ruling Pasty...

SHRI K. NARAYANA RAO (Bobili):
Sir, we are discussing the Bonus Amendm-
ent Bill.

PROF. MADHU DANDAVATE : 1 am
building up the case. I am perfectly
relevant. You were not present
last time. He has said that we are making
this demard to the utter neglect of the
uporganised rural sector and 1 am trying to
bpild up the case that it is not we who have
nr glected the rural sector, but it is the ruling
Party which is responsible. They are not
taking steps to raise the level of living of
the rural sector. I am perfectly relevant.
Even on the question of land ceiling, we
want the unorganised rural sector to be
given certain protection. We want the land-
less labour and the small peasant to be
protected. There, we find that they have
made such modifications to the high-power
committee’s recommendations that there
will be many loopholes in the land ceiling
laws as a resu't of which many land-owners
will escape the land ceiling laws.

Therefore, actually when the land ceilings
come nto operation, very little benefit
wonid be available, and wvery little land
will be available to the landless and the
small peasants ofler the land reforms.
Therefore, it is not asif we who are
demanding more bonus are responsible for
neglecting the unorganised sector. There-
fore, it is my contention that it is not for
the hon. Minister to say that we who are
demanding more bonus are neglecting the
interests of the rulal folk. But we on our
part would like to have two fronts in our
battle for the amelioration of the miseries
of the people. One battle is the battle of
bonus for the industrial labour and the
counterpart of this very front will be cur
battle for getting 8 minimum wage for the
agricultural labourer and getting land for
the landless and also getting better focilities
and concessions for poorer classes on the
rural side of owbr socioty.

' SHRI PILOO MODY : Government are
agelast alt this.

PROF, MADHU DANDAVATE : Theen
is another point that J wowd like tourge
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and which is very important. Shri R. K.
Khadilkar had raised this last time also
during the bonus discussion. He had raised
the question of productivity. He said that
when all was said and done, whatever be the
connotation and concept of bonus, minimum
bonus or genetal bonus, we had to accept
the fact that bonus meant in some form
sharing of the profits and it had to be linked
up just like actual wages with productivity
Here, I would like to tell you the facts.

No doubt, one of the factors can be produ-
ctivity, No doubt, one of the factors can be
sharing of profits one of the factors can be
sharing of the surpluses; one of the faciors
can be sharing of the prosperity, But pro-
ductivity cannot be the sole factor on the
basis of which wages can be determined for
the very simple reason that it is not merely
the labour power that determines the level
of productivity, but there are factors
extraneous to the labour power which
determine it, as for instance, the availabilly
of cheap raw materials, the artificial scarcity
of raw materials created by the mill owners
and other entrepreneurs...

SHRI PILOO MODY : By the STC.

PROF. MADU DANDAVATE : When-
ever they want that they should mup up
more profits, they pressurise the Govern-
ment and demand more imports of
cotton from outside and thus they
want to see that the prices of
indigenous cotton go down, and, thereby
they could have better margins of profit.
That is how sometimes an artificial scarcity
is created. As a result of that also, pro-
ductivity sometimes suffers. Lastly, there
is the state of production equipment and
production machinery. Over all these factors,
labour has no control at all. If production
suffers and productivity suffers as a result
of all these factors. the workers cannot
be blamed. Therefore, I am completely
opposed to the linking up of bonus as weli
as wages only with productivity. Productivity
can be one of the factor but canuot be
the sole factors. That is my contention.

Leave agide the Bill that I have placed
before the House. Even in the 1965 Bonus
Act there is aprovision for a minifum
bonus of 4 per cent. 1 would like to remind
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my hon friend Shri M. Ram Gopal Reddy
that the moment in the 1965 Act a provision
has been put m for 4 per cent minimum
bonus, terespective of loss or profit or
productivity, 1t means that that clause it-
self accepts that every time bonus 1s not
to be linked up with productivity or profit
or logs Bven the oaiginal Act of 1965 says
that whatever bs the profit or the loss or
the productivity, & minl num of 4 per cent
bonus will be ensured, What 1s the rafson
d'etre of that minimum bonus ? [t means
only this that since there 1s a wide gap
between Living wage and actual wage Govern-
ment realised in 1908 that this wide gap
should be closed tn a certamm extent, even
if a particular industrial co1cern runs mto
a loss, even if the level of production 1s
not adepuate, even then this wide gap
between the living wage and the actual
wage should be otesed to a certain extent,
and, therefors, thete thas to be a min mum
bonus. Therefore, indirectly, even the 1965
Act has accepted the cannotation of bonus
that bonus 1 not merely profit-sharing, but
as far as the mipamurs bonu$ s concerned,
1t 18 eesentiaily & Heferted wage, and 1t1sa
device to bridge the ghpy*bétween the living
and actual wages As this gap goes on
widening more and more, thanks to the
programmes of the Government, naturully
the bonus which 1s supposed to be a de-
ferred wage has also to be stepped up It
18 not merely because some trade unton
feels, so all of & sudden that it should be
increased from 4 per cent to 8 33 per cent
There 1s a certain logic behind 1t, there 1s
a certain argument about 1t 1f 1t 18 deferred
wage, if the gap between actual wage and
living wage 1s enlarging, to fill up the gap
n a partial way, 1t 1s necessary that the
mimmum bonus has to be stepped up

Lastly a word about an argument
which is consistently put forward here and
also outside Fconomists have been putting
up the argument that those who are not
mvoived in the process of production
directly, why should they be given bonus
at ali ? My contention 1s that f you have
to bridge the gap between the actual and
hvingwage, no categorisation can be made
Agawn, we ate told, why payment of bonus
to civie workers, scavengers, and to the
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votservancy staff ? ; they have nothisg to
do with production, Why should they be
given the bonus Here it » not merely
economics that comes tnto the picture;
here socialogy also enters For centures
together, these scavengers, Scheduled Castes,
Haryjans and the neo-Buddhists have been
told that they must be silent spectators of
the historical developmenit they must suffer
m silence Even a Haryan or Scheduled
caste man may dream ‘I would like to be the
head jobber in an engjneering factory ' Why
should he not aspue for 1t ? It 1s here that
the social oppression comes On the one
side, we havet he social oppression Now we
teil them that they must continue to sweep
our cities and having done that job, on
the top of it, we tell them ‘You are doing
that work which has noting to do with the
productive apparatus, therefore, we cannnt
give you bonus we cannot bridge the gap
between your actual wage and the hving
wage’

I say we have already commutted social
opptession and have we to add to this
economic oppression also Therefore, I feel
you cannot categorise the working class
like this, these are non productive working
class and those are the working class people
involved 1n the process of production There-
fore, there should be no dsscrimination at
all

Here I would again say that I am ntro-
ducing 1o the ambit of my Bill even the
employees of local bodies Local bodies are
not merely In urban areas There are zila
panchayats, there are gram panchavats
There are a number of rulal organisations
where also there are rural folk employed
1n these local bedies, and if their bonus
goes up, 1t 18 not merely a bonus of the
urban population that goes up, it s also
the bonus of the rural population that goes
up 1Itis in this context that I make tius
argument

1 would like to pomt out in the end that
one thing has been established on the basis
of statistics available from a naumber of
countries Let us take only the Astan pattern
1 have here a document ‘“‘trade unitons
Developm ¢ Economy” published by the
ICFTU, Avian regional orgamsation They
have gven statistics which mdicate that
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a countty like Japan, by giving workers
more concessions, by trying to bridge the
gap between actual wage and living wage,
they have been able to revise the wage stru-
cture it. Several indusiries, and they have
found that wherever they have revised the
wage structure, it has acted as an incentive
for better production. The productivity of
the industry has gone up. Figures have been
given here. I am sure the Labour Minister
must also have got a capr of it with him.

On the basis of this. I would insist that
my Bill should be supported by this House.
Let me make it clear that I do not want
the Bill to be withdrawn at all, because
listening to the speeches delivered by mem-
bers belonging to all sections of the House.
except for the solitary and illustrious ex-
ception of Shri Ram Gopal Reddy, the
memders of Congress Party and of the
Opposition has supported me.

SHRI M. RAM GOPAL REDDY : No-
body was allowed from the Congress Benches
to speak. That must be noted.

PROF. MADHU DANDAVATE : They
have already spoken. The other day Shri
Stephen; spoke during the bonus discussion;
Shri Raja Kulkarni spoke; our INTUC
friend from Indore also spoke.

SHRI M. RAM GOPAL REDDY : They
are all Union leaders. Of course, they are
not comparable with Mr. Reddy. Therefore
on the basis of this, I can very well say see
that whether one belongs to the CITU,
HMP, HMS, AITUC or INTUC all people
belonging to various shades of the working
classes are convinced that there is a legitimate
basis for this Bill and, therefore, I would not
like the Bill to be withdrawn at all. If some
via media can b ¢ found out by which with-
out withdrawing the Bill, something can be
done, Ishall be glad. I do mot want the
Bill to be defeated. Whatever specches they
have delivered, I know that if it comes to
voting, it is the whip that operates.

SHRI PILOO MODY : Conscience.

PROR. MADBU DANDAVATE ® There
is no question of conscience, 1 have made
it very clear, Short of withdrawal of the
Bill—~{ am pot going to withdraw the Bill
at all-~-yon van find out any other vis media,
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1 have made it clear, My friond. Mr. Pilo>
Mody did not listen to that, I had started
with that statement,

SHRI PILOO MODY ! You made it
clear then, but later, it was withdrawn ?

PROF. MADHU DANDAVATE: I
therefore request that the Minister should
not plead with me to “Withdraw the Bill™
He can find out any other wia media. For
instance, Shri Bhandare who is in the Chair
now himself had suggested that if we feel
that the basis of this Bill is correct we can
circulate it for eliciting public opinion. It
has happened in the case of many Bills in
this House, That is one of the mathods
followed. I would prefer that method rather
than withdraw the Bill. With this appeat, I
would urge the Treasury Benches that not
only should they take cognizance of the
principles embodied in this Bill but that if
they can not accept it, let us circulate it for
eliciting public opinion, because we are
confident that if you send this Bill for elici-
ting public opinion, the militant working
classes in this country and even the rural
sectors in this country will support the Bill;
not only n this House but outside this
House as well the majority of the working
classes would stand solidly behind this
measure.

SHRI R. K. KHADILKAR : I have
very carefully and patiently listened to Prof.
Dandavate's closing remarks. He has raised
certain issues; Some of them are quite rele-
vant to the economic situation of the coun-
try.

MR. CHAIRMAN : There can be no
second speech.

SHRI R. K. KHADILKAR : No second
speech. This is not the occasion to debate
them. I would like that he takes up these
issues at the appropriate time and on the
appropriate occasion.

1 would like to say only one thing. As I
had stated in my speech, we ourselves have
planned to bring forward legistation regar~
ding...

AN HON. MEMBER : What about
Chittibabu’s Bfil ¥
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SHRI R K KHADILKAR Chittiba-
bu’s Bill was cirulated for opimion, I know
Afterwards 1t was withdrawn after 1 inter-
vened Here, 1 have satd that after the
recommendations of the Bonus Review
Commuttee, the Government will take into
consideration again those matters and in
the light of that, we will again come before
the House So, this the only alternative to-
day I do not realise—{(/nterraption)—1 hope
he 18 not listening to the advice of Mr piloo
Mody (Imterruption) If he agrees to1t, it
should not be difficult As I have said, for
example, about the noncompetitive and com
petitive part, we want to correct 1t, though
we are giving an ex gratla payment on the
same level 1 have said we will have to
correct 1t In the light of the Review Comm-
ittee’s recommendations, we will give due
consideration and bring forward a legislation
after reviewing the entire scheme based on
their recommendations 1 think there 1s no
Justfication for taking the attitude which
he takes

PROF MADHU DANDAVATE 1 have
made my position clear here I do not want
to withdraw this Bill As I said earlier you,
Sir had a good suggestion The suggestion
made by the Chair 1s supposed to be non-
controversial

MR CHAIRMAN
from that place

PROF MADHU DANDAVATE If you
do not want to accept the proposal for
eliciting pub ic opinion even if a vote is
taken and the Bill s defeated, let 1t be
done § do not want to withdraw 1t

T have suggested 1t

MR CHAIRMAN Are you accepting it?

PROF MADHU DANDAVATE [ am
sorry that while the trade unsomists have
taken a very accommoative view, the Labour
Mumster 1s not prepared even 10 accept this
suggestion and get the Bill circulated

MR CHAIRMAN The Labour Mini-
ster said that after the report of that comm:-
ttee, a Bill will be introduced in the light
of the recommendations made, Now the
quesiion 18

“That the Bidl further to amend
the Payment of Bonus Act, 1965, be
taken into consideration ™'

The Look Sabha divided
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Kuamakshaiah, Shri D, Saksena, Prof. S. L.
Kamala Prasad, Shri Samanta, San S. C.
Kamble, Shri T. D. Satish Chandra, Shri
Kapur, Shri Sat Pal Satpathy, Shri Devendra
Kaul, Shrimat1 Sheila Savant. Shri Shankerrao
Kedar Nath Singh, Shri Sethi, Shrt Arjun
Khadilkar, Shn R. K. Shankaranand, Shri B.
Kotoki, Shri Liladhar Sher Stngh, Prof.

Kureel, Shri B. N. Shinde, Shri Annasahed P.
Lakkappa, Shri K Shiva Candika, Shri
Lakshminarayanan, Shri M. R. Shivappa, Shn N.

Lutfal Haque, Shri Shivnath Singh, Shri
Mabhajan, Shri Y. S. Sohan Lai, Shri T.

Mahishi, Dr, Sarojni Suryanarayana, Shri K.
Mathotra, Shri Inder J. Swamy, Shri Sidrameshwar
Mallikatjun, Shrt Thakur, Shri Krishnarao
Mandal, Shri Jagdish Narain Tiwary, Shri D. N.

Mehta, Dr. Jivraj Tiwary, Shri K. N

Mishra, Shri G. S. Unnikrishnan, Shri K. P,
Mishra, Shri Jagannath Verma, Shri Sukhdeo Prasad
Modi, Shri Shrikishan Yadav, Shri R. P.
Mohammad Yusuf, Shri Yadav, Shri D. P.

Negi, Shri Pratap Singh

Oraon, Shri Tuna MR. CHAIRMAN : The result * of the
Painuli, S8hri Paripoornanand division is :

Palodkar, Shri Manikrao

Pandey, Shri Damodar AYES: 36;

Pandey, Shrl Xrishna Chandra

Pandey, Shri Sudhakar NOES: 109.

Pandit, Shri S. T

Paokai Haokip, Shri The motion was negatived

* The following Members also recorded their votes for Noes:—Sarvashri Raj Baha.«
dur, Yamuna Prasad Mandal, Ram Chandra Vikal, Vishwanath Pratap Singh, M. C.
Daga and T. Balekrishniah.
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o w1 4 R § srgere oF were

The cow is the mother of Rudra, the
daughter of Vasu, sistet of Aditya and
Container of nectar. That is why, oh mother
1 tell you : do not kill the cow.

ag way wr s B fery wewfy
EMaErsrer N ey qar § SUY
wes @ arn & frg fow qw@ & g
sz ¥ yAAr A MNwrar 7 e fear
s fam sy § Jwr § | W A
dvefa oy gart avl & ot gk § sgwren
wrat o qur I Amar # gur F A
gt @ af gf 1 ag Wawm WA &
aer T & A vy g afew gAard
wiggt oY gaewel & oot & gak
AT Frave frr § ¢+ 39 wrgAT W &
9 ¥ day A &1 g w1 arfuw daw
IR

wgt aF guasrET gfage &1 @9y
§ Howy amd 43 go sonwfal &
wgAT gt § 5 ¥ o guewena efagre
%t 2 | graETeT sfagre & o qg T
i 7t oY fs wrd B T3 gear A€ @
wfed | T & qqd 3 gErd Wy Ay
fear a1 o @ &) wrTT a9 qT qrET
wvar § Y a3 gear FE wYAn ) ¥ gy
N ar¥ §, 91§ wroafaw arF qdr oA
fox o w1 oo A ERFem
art W qraR 7 3 T Agmar w1 qof
g ¢ 7 ¢ ) 81 sy aft 5 Qav
o 7 fawe o, Sfew gw @R §fe
¥o i ad § W §...

SHRIB. R. SHUKLA (Bahraich) :
On a point of order, Sir. The Bill refers
to a subject which falls exclusively within
List 11, that is, State List, item I5—Pre-
servation, protection and improvement of
stock..... {Imserruption)

g ww woww (gtw) ;T
wRhamE e a¥ § uw wgd §
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fie aaeT gewew afi &)

vt wfw : gw fyay & gt
Wyl frNesd ez 93 1 8
gEer off WY crge w% adR 9T vk
¥ foq uwrs fer &, aft o & 3o
frwar @t A qoieT N Hfad

SHRI B. R. SHUKLA : Sir. my
submission is that the subject covered by
this Bill falls within List 11, that is, State
List, item 15...

qamfa A0ew : wred g X @t H
fomr ot &, Bfsw oy swe g ®
TRITR R 93 FTrAT Wifgw a1, Ay &
7z faw eieqw §) wwr §, @ €29 %
ag ara A g€ S awdt )

SHRI B. R. SHUKLA : May I make a
submission ? The objection goes to the very
root of the matter, Certainly, it would
have been more desicable if it were
raised at the introduction of the Bill iiself.
But there is no bar to raise an objection
which goes to the very root of the matter.

ot mae fevire waf (dar) @ g
afq Agtaw, gET A ww Agt &4

avrafs wpew : S aw < §,..0a
I & TaT §

qEer M, AT EE FaA R
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Lol 3
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agrear bt ot § gy 9 ¥ gmE
warisy yaar wgEgqy T § A e
gaar fraw | oA ag WY & wengw
g W T g W o @
qUWAT § | S HYd ¥ 4T EW dOg
ge, SR dTwr § g WAy gy Siew
IR W@ wrerd ) T STE gW
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w1 fY wfw fawrg @ awar & oo
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¥ gfy ¥ frere & a1 ¥ N gord o
Y a7 ot woa aifaw § awdt § afs g
T § wgEr v § 91X | Sferer o
wgt a% vew B, qpeit A At g d fe
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g o T ad F@ § udw
et ge wTR AT 1 K A wgw fe o
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wrdt § 1 dfew srrgArfes Y waw adt
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g st gmifawasft 9q afafe ¥ seara g
foar ar e Y gear s9E W W@
oy ¥ arz g wifgm ) g swwIe v
wufeat earfoq g€ =fFa 37 & gardl a1
sue 9E) g1 | &5 afafa o € ifoa
gf oY gud I} { qf ag g § 5 9w
# g% g€ Aa7 frg w7 a7 Tw wrEAr
¥ 3z w9 varfyg gf fr frw avg @ M
gear a7 w3 ; afEw gar wr f& saF
iy Wt §o A1 wIvw gar FF am W
39 fagg ¥ aqifedl @q ¥ Mgg & O
%= Magrost €, wruag o€ T
aFdt @Y, s & g=hwr q&r O
wfs zwEl sw & o oaw
¥ oEgw T ¥ wwgiw WG g1 A%
& s § e ofas cad wIw we
% § | qArT ® auq 2w @} § v g
q9g ¥ A0 oA ¥ frg O dRmor N
ard Y orefht § 1 Afew @1z B weT 9@
o o #Y agAm A Y R ag
wTdy w1 g &) v wgw d fe oag
W o o {1 A T § gAY Siw
Yupalf e oY oF for or @war
o% ¥w & Pty oY wigem 1 1857 @ oY

BHADRA 10, 1894 (SAKA)

Slaughter Bill 274

g a7y ) wraAr fif FrHET W @ o
JN7, ¥ GETT X TR GoEAT & E4% A%
y@afl femt &Y gow w1 mvar f fe
&wr ¥ fagtg £t wraar dar & qwdh )

g fuir & g faw 47 Jw &@ gu
a8 sgar wigar § f5 g7 uha gwen
®1 7R g ®T AWAT gEEr gl
WA g aFar § |

1

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for the
prevention of Cow slaungter in
India be takan into conside ration"

SHRI K. NAKAYANA RAO (Bobilh) : I
stand to oppose this Bill on two consti-
tutional grounds. The first is about the
legistative competence, as my hon. friend
has alieady pomted out, The second is on
the grounrd that 11 violates the Fundamental
Right of the minorities or other people
whose profession 1s to live on cow-slaughter
or slaughter houses, to be very precise Now,
1 shall try to elaborate my two points.

Article 48 of the Directive Principles of
State policy 1n our constitution says :

‘“The State shall endeavour to organise
agr culture and animal husbandry on
modern and scientific lines, and shall,
1in paitiuclar, take steps for preser-
ving and improving the breeds, and
prohibiting the slaughter, of cows
and calves and other milch and
draught cattle.”

The word ‘State’ has been defihed In
article 12 of the Constituton so as fo
include both Parliament and the State
Legislatures. Therefore, in this context; we
have to see which particular agency or cons-
titutional organisation is competent to
prohibit cow-slaughter. For that purpose, we
have to look at List 1I in the Seventh
Schedulc. Entry 15 there says :

“Preservation, protect on and improves
ment of stock and prevention of
animal diseases; veterinary training
and practice.”

‘ ]
This shows clearly that it is only the
State Legislature which is competeat to
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deal with this and Parhament 1s incompe-~
tent If only this pomnt had beendebated
upon at the introduction stege, this Bill
1tself could not have come up before us for
consideration. But somehow, it has missed
that, and so, we have to cons der this now,
though prima facie, it 15 unconstitutional

Comung to the second pomnt, I have no
difference 1n regard 10 the various religious
and national sentiments expresstd by the
ton Mover regarding the re<pect due to th
cows But thy hon Mover has employed
the cow as a camcuflege to widen the con
cept itself. in the Bill, a cow has been
defined so as to include he-calves, she-
claves, bullocks and buls Hitherto, we
were th nking that cow meant only cow, but
now we are told that cow includes bullocks
and bulls also It 1s this wideming concept
which 1s disturbing

Now let us conuder artic'e 19(1) (g)
under whith every one has the right to
fo low his profession, subject to certain
reasonable restrictions  Piecisely, this s
my pomt So, here 1s a clear case of
conflict between the Directive Principles and
the Fundamental Rights

Before 1 go into that, I must state
Historical facts why we respect thecow  So
far ag:ithe facts stated by the hon Mover

ncerned, 1 have no dispute  Even the
¥oghul nlers had 1 sued a direction that
cow s'aughter should be prohibited Simy-
larly, in the Vedic | tc ature also, we find
some references to the cow  [he reason
was not merely religious, but 1t was a
national ard religious sentiment The
Vedie society \ as a pastoral scciety, and 1n
that pastoral society the major weaith was
cattle, sincc cultivation was their mainstay
That was why the cow became an object of
verieration and respect  Further, the cow
was a very mild animal when compared to
the birds and other anmmaly  Children
could go near 1t, and in the abzence of
menfolk, even the womenfolk or household
women could go and milk the cow, with the
regult that the cow had become part and
parcel of the household That was the
resson why we began to attach so much
sentiment to the cow and treat her with
respect and vener~fion  That was why
cow-slaughter had been totally prohibited

SEPTEMBR 1, 1972
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Coming to the Durective Principle, it
refers to the preservation of miich cattle
‘There 15 no difficulty 1n regard to that, and
we agree there because 1t 13 they that would
grow 1n the future and our agncuiture would
be based manily on them, and, therefore,
one can agree that mil.h calves should not
be killed. There 18 no dispute

Now coming to milch cow and ste.
buffaloes, so long as they yield milk, they
should not be killed There 1s no dispute
But when they become useless, they become
a drain on tlie economy  Similarly certam
other an mals, so long as they are useful
for agricuitural purpose, well and good
But whun they wcase to be useful, what to
do ?

Ths was the context n which the
matter came before the Supreme Court 1n
two cases, Buddhu vs Allahabad Munici-
paluv and Abdul Hahysm vs State of Bihar
The legisiation enacted by the Bihar Legis-
lature came up for consideration  Then 1t
was total prohibition The court also
considered the right of the minorities  Jt
said, so long as you confine yourself to
these four categories, such a law 1s valid.
Beyond that, you are impinging on the
right of certain people who live on the
slaughter houses functioning

Therefore, my humble submission 15 that
this 1s beyond the scope of this House,
beyord the scope of what the directive
princip ¢s state with the resolt that it 16
boind to be struck down in the Supreme
Court So bcth counts, legislative compe
tence and also hostility to the fundamental
r ghts of munorties, it 1s bound to fail
Honce I oppose 1t

SHRT B R SHUKIA At the very
outset I want to make 1t clear that I yield
10 nore 1 mv vencrat on for the cow which
has been held m rehigious esteem since the
dawn of history At the same time we
should remember that we are not living m
the ved ¢ era and medieval India We are
living 1n a secular State under a scoular
Constitu 100,

1 want to raise objection on consti.
tutional pripriety of this Bi'l being passed
by Parhament, As my fiiend has pointed
out, I also raise the sam> difficulty Entry
15 refers to preservation, protection and
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improvement of livestock and that is con-
tained exclusively in the State List. The
very cardinal principle of legislation is :
aqifiggn Srsfagn At wofayg a
q:tqﬁul A thing may be very useful,
desirable and laudable, but if it is not in
consonance with public opinion, legislation
should not be passed in that respect.

As for the question whether there is an
all-lndia opinion for passing such a Bill
which would prevent cow slaughter, so far
:8 Noith India 1s concerned, various State
legislatures have passed Bills preventing
cow slaughter, Examples are Bihar, UP,
Haryana and other States. I had an oppor-
tunity to visit Nagaland in the recent past.
There we found hundreds of cattle, cows,
buffaloes, bulls being driven to the slaughter
houses for being butchered. My hon. friend
says that relations between Hindus and
Muslims shall be cem-nted and harmonised
if we put a ban on cow slaughter. J am
su.prised that those who advocate ban on
slaughter of cows in Delhi, Allahabad and
other places in North India do not come
forward and propagate and educate public
opinion for such a ban in Nagaland or
Kerala. The Jan Sangh people who are
very vociferous, who go to the extent of
making capital out of this issue in North
India, dare not go to those parts where the
staple food of a large section of the
community 1s beef.

I want that they should go there and
create public opinion in favour of such
legislation, and if tl.e legislatures in those
parts of the country—(Interruption)—~1 do
not think any eminent Member of his party
has made any dharna or anything on this
issue. They have been courting arrest in
De¢lhi, Punjab and Haryana and making a
poltical issue and have tried to take
advantage of it. But I think hardly any of
them visited Nagaland where we find
hundreds of cows and buffaloes being driven
towards the slaughter-house, Because there
you feel isolated, 1t is very easy to create
confusion and tension between Hindus and
Muslims. But in the other parts of the
country, Jan Sangh and other protagonists
of cow protection are silent. I would be
happy if Mr. Shri Jegannathrao Joshi and
othet stalwarts who have such veneration
for the cow go and propagate their views in
those remote parts of our country, and if
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we see that there is public opinion com ng
forth in their favour, certaiily the Siate
legislatures there would be compelled to
pass such a legislation as has been done jn
some other parts of the couatry.

SHRI JAGANNATHRAO  JOSH!
(Shajapur) : You are projagating both cow
and calf all over the country !

SHRI B. R, SHUKLA : There is another
point. Even when such a legislation was
passed by the Bihar legislature and also by
the Uttar Pradesh legislature, the 'matter
was taken to the Supreme Court, and it
was laid down by Supreme Court that the
legislatures cannot put a blanket bar or
blanket ban on the slaughter of cows,
bucause it hits the provision of freedom of
trade. So, the Supreme Court has declared
the law wultra vires in certain respects
because it prohibits slaughter irrespective of
any consideration.

So far as the sentiments are concerned,
they are very valuable. Butl am afraid
that in this House, which consists of various
communities and creeds, we have not reached
that stage where ve can pursuade all the
communities to join in passing a Bill of
such a comprehensive nature.

Therefore, I again repeat that the
sentiments which have been expressed by the
hon. Mover of the Bill are fully shared and
supported by the majority of the Holise,
but the legislative incompetence regarding
the admissibility of the Bill remains. So
long as it is there, what is the use of passe
ing such a Bill which would be declared
ultra vires the next day, because this Parlia-
ment has no power to enact such a legis-
lation ?

ot mrewd T (o) o awvafa
wiew ¥ tg aig & oaf wygww A §
fr s ar oY g o e fged &
F o1 @ ¢ & vw aro § o agwa A
fix 4fxe g & M) wfeg qr Y qom, fore
wwre ag o §, wel oy @ §t owwT
Y T X A TAT AT
ay gad fesfaa sroft ¥ 1w fawrg
¥ qF T Wl 99 Tg wea A
FHT HY LIPMTA-RY (AT &, 7 TRT
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¥ 37¢ w7 oF w7 Farsfag arvae am,
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oF WET W 3 weuay gAF Af N wf
I3y W AgY o1ag, wfa At wiswd
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w3t ¥ o) &) ywha ¥ ) w9 wduw A
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< e mifaw wray & ¥ feufr
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a=t ¥ 1 O gt s wra W)X @9
gl e ag 3w & ww Eqm W
e uel, gepfadl ot somepfaal w
qivwsor gF Ww 3| w3w depfrat oW

SEPTEMBER 1, 972
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W ¥ dur gk §1 oW A gEwTEr Y
aweqar ¥ Y & Qo fame agt @er
s & fedY wvg agt wY sty qrarcne
gear & fag Stey A wumar)
fom & e2eliz e sradwew g Owy
¥ foarr g -

“Its milk is beneficial for the children
and the sick, the bullocks are used in
agnculture,
w71 A% Tagr anfay g § oW F oo
€t ViF TE 1 ofEd gad WY IgW eww
¥ 917 M 7 419 gw © Agwa e fr
#Y ares ¥ a7 ax X A Bwr ¥ avd
& war sy g ¥ ¥ ag Wrd Iy
TFT GG GFAT § 7 N q® FT AT
mgfes ¥ QN a1 aEErd ¥A F
fagra @nr, @8 g4y &1 yaw &€ Fary
g7 11 A Far § W 3d@r gere @
fog g o€ gom? a4 9gy ek AW H
gt oY 7 Gy Feafa & g afrrpdtaar
T wftw svar 9ifgn o wfgarfem
wag fama S fevgfrms § 1 3w &
ara #yr & Miafsy € wraar &, gawr
ZH wrgv $TATY, g ag qAY wraAve
¥ wiyzve § gewa A8 § | g fawg gav
FeuRFgraguygetary ¥ w
w1 faggr a1 ufufigs @ 9v =
aay, s@ifey fe aga & ¥R @ alv
HAT § WG AAF WIWEIF AT
e fa € war mfee afaa—
¥ ¢ fora ¥ gw quTe &Y TRIMAT AAAG
AT e ag- ASWI R G A oW
fagu Y & ¥ € 7 7, A & aw
§f, gt W g ¥ @rw fear w1 gw
w0 qa¥ awoT & g WA W @ FE,
% g7 1R T AR wew @ Wi g
#a1 ag <=et qra § fe afr gl md e
W gu dof & g S & Aga & ghoww
FTHETF A @R, N ury A Y
i sw el Mratguids W
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@ ¥ ? 3 oag fag adi 9 7 99w
¥ & I a7 UAT 337 d@ Sifwn,
5T aid ar mig &fsu | Ju s
fqgs =141 & U@ @O0 F ST "
fgrg g7 a7, war FY g5 Fvq §, faar
T §, ofsT ag Matg @y 1 3w
¥ gH 9T TFIAT AT TS 2 o7 AL
9T 93w 4 | afFT ag fawr azf &0
&l g =ifge | agt gz fagas @
ARG G-t S O E D g
A1E Ga1 21 | gH ag g Ag A
fen fr st srget w1 v faegeara
141 gt aF gF GF97 2 40 BT T 755
F AT ey Ag S arr'sc FE q TS
o ot 3E feu w1 Sy ¥ ) S| gnT
S TARC I FA T e S
7 aifa-mafeg @ s3ara § 2

b -
AsB

s ara qear g-a1 feg aq &
AT qT §, AT I wFl g fFoga
% 59 T A Y AT A S0AA? wF q
TF WFT GATL A A1RT AT E, T
{1 a% AAT FE AT 8 | qwar g
1§ T arzg AT A7 F, 97 95
AT 777 FT 4T § AT I &1 srAr g,
1 ARY A7 HIE TFH A Grata&eﬁ Sii
3ar qE, IF T FIT IHAT AT T &
B3 3 A F2d £ 1 @UaEd Frar 37 Mg
| Fgd T AIET 8 g §1 Fr T8 7
ey aret P £ 3 folr g @dzan
%, 39 14T 9TAT E |

. OF ar3 § P39 &7 § FgAr Agar g
LA % F A 9T AN FUT F w0
a3 F2 wE, frf e A, feewrg-a
3 f5t 73 F1 w1z foaT, 39 % emrar av
& F fay s, 28 S A fgrg W
AT fag o 1 39F Fyuv 9T HIY-
FEIE FLA TF-58F TXHF oArsT
fizar & fa=re war g, gH mAr
1 5 T & fag s L A1 TS

BHADRA 10, 1894 (SAKA)
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FT FHI9d ST & | TH 1 AF  FET
T 2, T FH FT WG AZAT AT,
wfed sz7 ag 9418, 77 g R % =@
TR 9T I 14T %l aF faa g 1 gd
aga AR NFCHT A1 T AZ] agdr
F1fEa |

§ wgarg oY F1 FEAT ARAT §, 9
are4IfF uwae &1 98 | afs g9 7 TH-
9y |9exor £1 997 7 g1 41 |Ig Sl AT
Z1 39 FS W TH HIG @A FA@r A1
M wrfag T gFIR H a1 a8 Iv8  HT
wiq fag=rar srar o | T i 999 29
qAF ga-9 H 2| §T IFIA T2 gAT
gAT AT AT AL @@ar an, Ag 2 F AW
TZAr A1, ¥ F A 93 gY BI-HA @rar
qr, {57 399 %@ Areqr @@ fenr, fEe
394 98 STAT draAr. {5 397 ag aqad
frar fF SraaT o oy s 2 fagsr ar
T fqea1 781 @1 @Ear 2, w57 99T WS
| qT AL HVR TR F 4TT @IAT R
fFar 1

zq fqg § 77t wzAr =@ g f¥
g3 SATET WIAART 6 qral § A4 Srar
arfed, Tsdig usar garT @atafy g4 3
gaF1 ver & foy fHE) geraens a1 7913
qor & TH ACTHETF AYIT KT F1 M9f3q
F1 wifgw wgex «FF FAr ar 571 8W
ATIT FIG & , IAAT HIGT AL FYGT1, a7
SaveEdr &1, 9g 3fFd AR &1 g A7
AHATH-FHIT 7 IR & aFdl g, 29% fox
Ffega srfafaan agd) a=ar srfga

T s T F OIT § gEATAE  HAT
qzem ¥ aNie W fF T T famg w2
JITH T F |

St oRe @ g (qrEY) o awmafy
qZYag, TF Tgq a0 qaIe qar fEar qar
g e afawa ¥ z9 gwz &1 s R
ff zg 95T & 717 UST WIET Al
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[#f gmag o]

qrfca wT gwdt § | ¥few qare gg Aft
21 ga A gfawm ¥ qfieadta o wv §
gue gy afyarw ¥ qfeadar avd o
sraTaear qawa @it &, &Y aw WY
afcadar fear a1 msar R wafed
aqie afag ¥ gfadd wR oW
Af & qare qg ¥ f§ ag wAF T
wifgd ar agt gaar wfad N S =
AT HTAFIAT FAT FT geard ¥ geAr
wrgy § ¥ quy A% &Y gugd AN ¥+
Ay § ) ar A gy ¥y Al gT wEAr
arfzd fr w3 ag T wfgd ar g e
9T gt A1lEy f§ na ag ww A
arfed | fgeam & aga ¥ oY A qaw

A ar &< frar &1

Q1% STe GFAETT F1 F2AT SR w4
MR I AGET G frgmw @
TR Y AT § L Ao fggeara & fodr
FICIETT & T ATLY dT IA® g 47 wrar
ma AN L) 9F & Ay afy afew
Fifaw gfez ¥ g¥ @ o faa s@A W
qraeaw T § 1 4% a1 § qugar g fedr
WrAFT F1 49 A fear amr wnfgd oo
qrEErd & TN 981 e & A
A s fear 1@ a1 57 § 5
wror gfyar aga &1 @ ot § sod fegwra
& e¥ @rwr AT wHAr wiigg ) &
sgar g v s anfas giestn & g9 o
o fy17 Wfog 1 w1e wree dfeu fw
faar otai¥ & v vadlY & I wav g @,
A grorar foart gud § | oo & o
faare ¥ g7 A ger § afew anfus
gfee ¥ caux frark o wifgg ) <
dAfes Sr A =¥ § & wwr gfar
¥ wia & o €@ 2w & 55 5Q€ SWY
WrogaEAr S ar A H 1 Ay N JA
om ¥eg@ B e ww AT am d
afen & are Y g & gowr At Sraar
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wfer & ate avr § wrow wfl awwar )
Fag s & gArrag v & T swnt
¥ a3 siforg) wr o wde § o qw wof}
frdt feafyr # gat st 1 wad gg ke
7Y g ) Wy araf & BRI FII ¥
FiFT @¥ @ ad R WA & sy
g ararr Q1 fe #m Qw d
&3 ot & fonra & ag e T ey o
g AN F ST AT E FAd AT o X
¥ § | fgrgrata qig ¥ faaar fadw &
¥4 ¥ IJaM & ATHAIL Y 1 wrrgAvfaay
¥ 79 Y7 gemewars §, FT YN ST
§ ff snforat & 3¢ aga cave B 1 wfaama
¥ gy wel gaR wRawe feq § A
uF w¥eNT Yy T v wfge | @Y goR
o€ a€ Aar ¢, Tax wi § 97 gy AN
oF grare § Fgr g, g fafc oY @ #f
syt sfteag ard} ot 7 Wt wgr & fr A
&Y gear agy g wifed ) L, (Fww@)
¥ favas &1 5 Aqe Agd § ag
aqiawr gfez sor wwa § 1 gw ag ANX
fie g4 mifirat w1 o7 7 fpar @ o fw
gy R @ g 1 K agar g fe
gart Mo AT fag o@ arq 1 @ afys
gfetsror & f miar o v T@AT @T-
&1 § v gifwies ¢ ) v | e
&a1z fou & fs mio @y & T fodt W)
gear 3¢ §ar 1 anfa, gfee @ @
§ M FgrarTaft  afes amwa ¥
qrz w18 § At § 1 gl argw A1 wFy
feed aygudiar &, ma WA Y v
qAST | .. AWM., &1 AT FEAT 98
g 5o AR ¥ arfes gfe & fawre
fipat ara )

SHRI PILLO MODY .1 want to

correct the impression I do not drmk mitk
1 drink whisky.

st st rew yte (Srrorge) ey
off, 9 fam Y gET e WYY & oy ¥
AT waer & A feay ¢ & wowr firdwr
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wear § #0fE 1w ¥ wow dr Y AW
wife wraad & agr wfaar s awt
Fumdt oy o W § fgg o ¥
wifgare} ohte gfeam otr ot ad & famr
T & afgvar S Az @i §
am & @y v oY 39y fegar ¥ qzd
a3 fag WY e ay & gafeg
W Wiy § Ay AFAr A Tfey
w1 am Ay frg gfema w1 omwe
gs & snaar | wnfearfean 93 afgwrd
& 4 & a7 erod & et afg oy gear
fafag we & 74r gt 3377 o o wfaw
qwr frar srgar st sfeardt s 99
TN § ATT & & Mg fr @ A @
¥TA wur qg EiF Ady & gv, wwer
o & a0w § gvar § (v &7 3 e
T AEA @) ATH @R ATy 9ART
aagrAat ifgd, g F sfegrEy @ #frsw
8, ar &=z gafase Y ), fr ga w1 @e
wEY mrar 91fzd 0 ww 9 ¥ F9F FAAw
Tea b o ww gt Wt § e
IT FY AT gTFwIAIfAFS § aar § av
et grea it 3+ Fq7 Y 5 G s
M F%T swg gAY A Haw o Ay
aar anfgafan & foq sarvg ey qrm |
wifF vF ¥ FIFT Y Gar fadar ad &
ag g8 §NY @Fa § g §) oA
SAWTY g1 FTAIGFT HT Gua AHIY HY
sz« ¥, Iver Y AAg AN F  fod
agr fasd

¥q g9 4% @y § Gy ey §, gif ey
¥ &y gRE) AR & e Ay Ay 7
gafed faas tfaz § oaa) o &fag
e % swmiar IR W@ A i Sm
My w1 Aivg @y 4 | safed o e A
sww A

ot Ro wign wrs (531 A1) 2 AWI-

ofr W, forr a1 ¥ ag faw @Ay sy
g ww 0% ¥ & gaw fadw s

BHADRA 10 1894 (SAKA)
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£ 1 wrers ¥ wgfoam #) @ worfigd,
oy g ag &, 5t arfadt ¥ Rl &
R I wyyr fasey & avae formr @30 & W
oo @t § geeT WA ag & 5 gy gy
frmrer el arr wrar @Y o dEr W
#R T T Pie fear | 9 § e faw
Iy qrgT et § 38 gW ¥ WY
A 1 g8 S § fawy Fav & uw-qw
AN am & fei frgrdr andt 31 Sfey
JUF MY BT AT A4 ar | N Ig
W7 g T Fo fpmt & Wiy v 3F § %
g 377 Fgr oy @ fx ore f To fwwy
gy 39X & A &9 ¥ &7 IR AT QA
Afad T8 qv AT AE TR 6 TE F@
rdmmrtfeqgrea ¥ AT 0w
e @ aed ¥ ey @Y i gw
frFed T w aed M e B F 1 )
oY Ty F FFATAY @ go P g W ¥ wW
& ey # fgend fs mw fre ew@ &
ar=) wrdY &, S &F A var A odY

g1

qLqrg ot w7 B et gRd @t ®
& sasmr wigar § v aw Y anfus e
¥ fooelt 5§ wge gt wgmd & s
g% F1 I 71T JIA 9T | I GF g
AU ASTE a9 aF M ¥ 77 ey F
ar ardl § saifs fasst @ gt oft
fgorfora M ew & w1 A7 vqf o
FTEdY § WG} | WA FA WA g9 g
femg & @1m fr g wdY @l
wifed ot & froelt & WA e & qoA
qrgar g fs o ma ax Wt § oy fieerd
ATzl 13 ¢ S @T IWAT IBY HT Raw
Sd ¢ | Imww wf o wfew mft
gaar @ A adftor g Qar d 5 s
freelt 1 qEX A% 7F wgH ¥ i wEfnd
% 3® 7 fed ord &t N gEA AT @
ady famar | agQ ¥ o sgy § a7 giom
AgEm Wy ®W @ wW gaAr wivmre
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[ &0 Srgwer 1)

are § fod el & qamm § o o gzt
g Mo Ad g, Bfww g & gad
FyTeedy HT B wAGT wAT § ooy
fxx gk Arg aredte el e & ik
g u 1wy ar g fae® s
gag gzt sy gamar gar )

o0 =gt A Y Vveq @
¥oIT 9% g9 gl Akfwdn #Y wem W
fadly #<t n¥ @Y sgO A w2 - @aw
sEfear 1 Fs A e om &7 Y
¥ sarar wear 3 1 & g@Ar wwar g 9w
wug Wy fedll ¥ agy wree ¢ oy
frar a1 &t ag g1 W fEged
aff ge¥ @t g|W IHEX | @r, A
3x fe My & X ok I W
AL OF AEYS I AT R 1 @ U
sra & 7wt fewrer drar §og@ Ay A
N fegrar a1 § 1 dfew T FA wr
vE £ AAHE AT

w0 wY wgr war 5 enw
@ ¥ ma  ggu  gafwg  fear
f@ g & amy I A fis
w1y 1 wfw § vg wgA g 6 v ww
gt ara wgY < & ww W ATg @ AN
fowr wrar 5@ T A9 @Y gArd ey
N arfeat €1 Ige! Wi fagra) g =1z
famd 2 1 Hax 2 awar g fr ew
wTE ot Y wwry farg #F, 29 A1 @t a3
e famd 7 fr g & @ sAv ) T AT
faeg 7 @ e Qarad ofr gwat qam
fr'agaa famat

oft dve s (shwrr) : gw Pt w07

Ts 1t because his 1s an old fashioned archarc
party ?

st &t g ore & e g
fis sqrer &w & ST W AT W AZAM

W ot B ot Y gW &R o e §

SEPTEMBER 1, 1972
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% g8 & 7R av g emf Wi
v ¥t fifar ome aw A Mg §8 AR
AT g are WY arg e fe faeelt &
grae aifrerrr wAd ¥ g fus wa
g oY wrgt gAmwraY & afed o fawr
AT ar | ¥R wIT Ao Wiy A oY
wd oot & g fram fipg vod & ot
7Y WVTE) 9T e AwgY adtg aw WY
Fa¥ & 1 w7 A€ A F A 0w, Gy
warg B A1 9T 7F A ¥ qder WAy
dY ag Tg F# gFFT |

¥ gy @W 9 o9 w7 gef
aidlt BF ard & | Fra N ) A oAy
2, famst T wEX E g T dFT EW
RIS §TR @ WA W g FIA AW §
off DT gvqr 27 dg qg g R &Y
fagra # df 97 37 Fra #1 g der
wAr Y Fr g M3 &Y 0 HIAT wEA
§ SfFw oy fer sa% Arg g ¥ qU
AP wIAT @A Y | K AgAT AW@@AT
f o g Wil weEw @ §
FAAT FY GRety A 0¥ & 5 a7 A 7w
Fvg T 17 w4 §, Sfew oiwarz &
weat a5 My § arfe afsefady € oy
arET & g gan, fegeare ¥ g o
FTEATT AN A F FFN 5 o Ay @y
ug w2y & 5 ga @ wrar A AT FE
wgd & | qF A Fvwd s § e oge
¥ & qowrT OY T@T AT A KWL, W
IAFT HTH AEY HAT AZAT, 4% AT O
wtw w1 gan XX T W e gz Ay wiE
fadsly #1 Kwar ar, fafady w awrt s
a1 & A Uw Sgeer s fear )
W FER A TN wEr weet A §, W
¥ gaw Fagrar g TN IR NG
Famr qae & R wgd o 5 ou
zar ek, ag T @ W § 1 ag W
sgfafadfsd g7 srar Tgs} W TRy AT
Fourt §y wf feeslt ot oY gR e
afy § #fex godt faeeflt 3 ) g Wy
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frwd §, famy ok & )€ ag wght arer
aft ar § fx & cowr mifeor g, St
ag WEE £T & A 2 X o, a1 M o
g9 ¥ w7 avg W § ) S Ay W H
wiy § T ar ¥ O AW § awr qAR
& farg 1 oeg e Qar @t &0 % anea
g fs oy o fow geg & @ @
awrrg ar A A1 s @ 9z 99 faw
& Y & oy ofg o | & a0 v
AMHT g2 T A IW G AY A
Far § @ A Jar ol 9a® @re g-
A ¥ wmfew A & fogdare g &
¥ ardt & wrfes ot ady 9w Ffra &
PAFT QAT HEEIT AT T 1 QT W
¥ fasrea @91 ITRd 91 gu frsre w1
oY &Y fAwe aF &)

7 aet % arg ¥ =g fasr 77 f4Qy
wATE |

st s frat  (wBH wee) ¢
oY fagae Jega gor § wAaY WA w0 R
awdw v g | fagas w1 w7 @@y @),
Waeh wa § ) My I @, e
oy ¥ fadaw gAmr e, cAwr &
AT WLAT 98 W SAGAT wEAT Ag
¢ afew ¥w & @ga ¥ SF Y faed w1
Awr QR faet &, srar d frw § A
wagv AR faer § ol & wma g fr
ey oy w@ faww ¥ s wrgarg €
mfae gfic & 7 X aga @ ¥
g€ &) ggr e A @A w9t wd
Tt ¥y &) wma A § wiew s oW
wrEw g ag A fedt I aw
e

oy *g wrar @ i frht vwara fade
T ¥W A W7 faguw ot ¥ U AW
i | % gawan g fis 9F wrvara & S A
w¥ Wy AT wrae fear aw Nag 93 afe-
g woTraY W oYX ¥ @ @ 0 & e

BHADRA 10 1894 (SAKA)
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&Y wraaraly wr IER avge fivgr a7 o
arey ¥ Avg ¥ W7 wgA7 § A awwar
g % sfwa Qiar 1 aw & Sy A qreafaw
WTRRIE w1 AT §iAr wigd | g W
&Y giears ¥ oY sae fear § wi sywear
# ¢ fF o gt sfaasg svmar wg
FHTE WIAAT WG T7 I ¥ § wgr R
wex Maw T P wT MT wer wY
fom war & @Y Iuw WA, Wy, o,
gour, afgxr aife g o1 o &) oW
atg & wfqam gy a9 & 7w & W ag
argAar Y fr g9 avg &Y 1 suFeqr €Y
g | T FRO § IHT 93W W AEE
9% T qvg &1 faga® e @
q2T Y qrF foqr agr et S &Y
WIgATH! ®1 R HW ge [k W
arY ¥ ¥ awg w1 faw are fear wang
e arg ¢A E ¥w A wG AW
w1 faw qq Al gmr &1 wer
g wfraeg woar wifgd 0w SRR
& SN0 &7 wrwAre w1 wrew frar wg
@Y gu¥ @Ay & SN &7 argAe w1
Y qrgT At wAFG ) WX R gy fra
LT F S1 &Y WEAEY F7 97
a2 1ag 3w W a<Ea) a1 Aaw ¥
@ Yy wwm ¢w §) wfe w1 "I
e AJ 9T Mg qr i am AN
T dqr AT 2 39y gw @M wAE
arsy wig faad w9 ST farwT T ¥
FTH g ST | Wi A agT gy 4
qe gAY ¥ iy &t 8 af adl
39y gW M fasar &, gard Y #Y
4 wiwr faaat 2 1 e B ¥ gqw AT
F wpgE #TAr W § ) g X €
WY g e W N gy oww §)
grfat ag &4t & §7  gara o A g
¥ o o A wypfa g ¥ faad
wgge &, Iaht T X ywe AN {1 T
Ef #) W wT Mg @ ToRfar €
Tw v ) v wrw § g, dfew ww
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[ arirere foadh]

¥awvwg aw ma T ngew @i &
ot WiEw W AN 1w § agwT A
awAr g TN ag feewmr & 5 o
w1 7% i fawrg w7 qeweer ¥ ayav
dafr A N gumar g fv sedl am {0
&7 qUR AWIA ¥ g AT @y @ o
£, & fawra &) grw ¥ gw @@d A7
T} < & YT S I T ¥I@ MY
& wrg W), affw gud ww B R, B
T

ngreqr Y A qag- @ Far F
yeaw ¥ ¥ ¥ FFEISA dY A woar,
afsT ot Jar agwn & FTHA L T
& ot gke frargqr i gy @ famm o
wgAT 91fE ) A ST e Tag-ard) ¥1
arEE FIE 2 AR ma ¥ ama &7
o gT T Agy 2 2, TW I gEma
w8 ) 9w &1 Y &Y T BT Ty fe
T FT ASE IY 9T g #R gEwr
wfgw § wfgs w10 IS AT | A9
T T EE G AT AT AgE ¥ S g,
Ty T § W ¥ @ Ay, IfFA 9w
M g 7Y arg Ay BN ¥ 9A¥ g
@A

HIY T 477 9T AR 3T wfgy f
WAL gW WY *T gy fAr angd § e gy
aaga § f& v & foq g e
I R, A ma & g@T #7 gIEA
% for Ifaa w3 gord 9 | AR gfie
&N eifed, ¥ ¥ o Ay P W
%y §, ofF gu & fom gw wf & A
wity 9 Wt < &, fowr ¥ qw dar fr
ot ¥k 417 @y & g9 FT S o AT
¥t Ay w9 Yar Y aw, N F adr oy
awan, 8fF7 AR @Y a7 STHT FEEWy
auar & | afes @ Aiw ¥ gg dar
foray oY wmar, oY 98 gam wgw dvr fe
IS A\OE waTTw A A ¥ @EY
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{ e T ow Ty wr o Reoaw
off fawar ary age qudt ary vl &
Tz # oy Trewr g9, @ OWit & awvw
fe g Y & Wi =T @ ) Al
oI TTERT B: TN FRe ¥ frarx § faw
WA Ny v g agm § war
gIAfFrgad Y & wir & srew ¥
it vt 7 oo & wieq wfaa qw
¥ FTH THTAT FTFRY FWT |

9T yg = Ay @, @Y Aew qT Afww
Mz q&ar | T = W) dor v fag
sarer e W oy q& | faRr s
¥ & frer g &, 9wt Qe 1€ enfa-
I g g & 1 Y aw Y 9 aeiA
aft a7 @4 § % fedY agis w7 geaw
T AT ¥ AE AR WA W A=
s, ar A€ fazdt a9l AF Al
AE ST AR T Y | T T T HFWA W
fog &Y - @nlt aik ¥ & foq
TNV WAY qE YA q4S ¢ wA B
gav g ar oy faw ¥ gw FwQ wifx

&1 JOuRT §T &, o qE AT A7H §,
e qarE) 9TEY a% gaw §9 *T -

wEH Ot W gfeena & W 0
gaaifrer are-are. ATRY At )

ot &t enfay WAy & ww MNag-
s wfada v 9y &, ¥ W@ H
srfos agg Y 3§ ok wwre & I,
FAA N L 7 ¥ @ ¥ fag ot
g4+ WYT FLAAT FT TH, FL | g7 AT
tfragraardaT g, Y AW
A A 7 w1y AY §1 W, whedy AR
FAq anfr F AR ¥ Fg7 Ty a¥ £
IT AT QW NS A Qv §, fww
fc WY g7 A HHA qAT FT W ATUN W
Awy w1 vaw fear & ol A WO
¥ & arfas feafr ote 3w & wowr Y
sat ¥ i gu oW ag afvaw v oF
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‘NG angar § fr 2w & foq wgw aw
w1 it oY R &) QAT €F W ey
wuft ) § v ¢ fe orfeear e W
W o o G & anr g wraT o @,
Mag 1 gz aff § afes Ao
wga i ax sfaaw s ) @ AQ
W are WY ey A vww gy F AT
fir ¥q wrew 3 o fatgw qTETQ AR
o7 Y Wy o gwie § TR ey
3 Miag-a= 0 fawg o ¥ & fagm
Y wifge & ag gy fawg § g fudr
a2 e grensy & guE ¥ v oY
BTeT <@ @Y, W 9T % fa? ¥ zw av
faq1< w7 gy 1 wae Baw gufed ow
faqm & ¥+x fadaw aff o1 awar @ f5
a7 wreta faag # A ¥ age § A Ay
fagaw & an § oY gArd dar ¥ geaz
A, fFT g & dwr F g @
Frigfam sy fagraar @, 0% S @
wraed § o g fauma ¥ doiwA ST
TH atE FT A% Ty Y qwy & wE A
&7y fawy qwr 9%y § 1 gofeq ag &
oy st =fee ol gw A@ T g
fadaw oty 1m Faad Maw =
ge wigar o dfam Qg sa wrew
QU & 8F #YT 2 KT WEAAEY HT gEHH
wT qF |

st gHo Tae [WW  (Fram-
¥1z) : Awrofy oY, afes wwaw § ar
q¥ o # 1€ Aar areelt A R o gW
W arelY g w7 AW AT WAT FA T
&) Tg aga rea & wdife G o qu
WaH g ¥ sy oy A ayg A
garr aft st wifgy 1., (sawww) L
gadt wa ag @ fr 9y gumam @R fgg
wt wimeT At § 1 AT gREwE g8t
o fin Mgear Tex w1l wifgy ar A @
95 aftrmr gud FaT F 4 P 72w
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& o7 47 v ¥ ared o § W@y
#< fgrgall & 80 whtmma oY & o gear
Neawadge &1 a1 20 sfowg
feg T 5 afowd goowm Y § ot 71|
an § am w1, (wwew).,. & ghat
¥ faa® ainft § 3% 25 wde fggem
¥ 9 w H R A Tt an
adi W & ol ITM A T A W
ZAR agt wa &t g% A ¥ feafa ¥
& nd ¢ fr greg thaar § and @ WA
Fra¥ @A 25 wO¥ mawr §
R gar fgrgem & s ot ol
§ 99 ¥ 79 707 ¥ surr A A
Y | a8 AT7 A=Y qg ¥ EWW A
arfedr 1 &Y 77 0T § sy fEA @
W g1k wrw E sy gw faer Aadi
53 37 gu %1 I ¥ @ anehw &R
areft & | ag us wrfew awewr § g
Nty agaady vy a1 5 fRgEA A S
sfawa ¥ Awc 20 wfama & 9T aw
wagdauy Em § =rf ot o wa
ary, Yar @war &, w1 I 7@ A9,
tgr dtear ¢, w1 wiv wa wraQ o
war ¢, 21§ Tg1 79 A, Yar dwar
t wwAn ¥ oo feem w &W §L,

staet wgwa ard W (|
gumala AErey, 977 ¥ ew A &

aumafa s AT aee @3 §
o aw W e,

1700 brs,

The Chair is only concerned with the
quorum, When there is no quorum, I am
helpless. So, there is no quoium, For want
of quorum, the House is adjourned, to meet
tomorrow at 11 a. m.

17.03 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Saturday, Septemper 2, 1972/
Bhadra 11, 1894 Saka)
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